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Sy

The Lok Sabha met at Eleven of the
Clock

The Lok Sabha met at Eleven of the
Clock

(MR. SPEAKER in the Chair).
‘ORAL ANSWERS TO QUESTIONS
Dry Fruit Trading Corporation

+
*561. SHRI SUKHDEO PRASAD
VERMA:
DR. MAHIPATRAY MEHTA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether he had mooted a pro-
posal for a Dry Fruit Trading Corpo-
ration;

(b) whether the proposal has not
‘been favoured by the Finance Minis-
try; and

(c) if so, the reasons therefor?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA): (a)
Yes, Sir.

(b) and (c). The proposal iz being
Pprocessed. :
oft gade ser Tt : F A&
ERT ¥ T WG OF A e
- fe darT B OFT WA A AT T9T
gwx e § fa & aw weww §
et wg ¥ forr wra wd W oA
ot fet o 7

2

st qo qo faw: ag gw oY
¥ frda firar fF age & g@ wof wY
i ¥ fan oF 3fer FrorieT s
W& | T w1 Seara fafver darert

1 wor sy & 1 fafeer viare
I gz oy § faw damy & W Swx

A § W) g faw g w7 g §
frame famet w8 § e o 7 g
& qrer 3@ & g G wTw LA
faer warra aeqEw 99 § §@ I
FM AgAT &

wgi % g & amw § ag Ffew
FIWIWE gNT WX 9q% X & ot
wgAr Afvew § Afew Bk o, Sedy
T AT R |

ot gady Merw WA T AN
fre g1 F4 A AN FH ATOW
N §T gy A et @ 7

st g QAo fam 3w At ¥
fafra fafy aqamn gafmg W wfsT
¢ 5 gat & Ame wT gwnive
e wwA g R oaw wik e
¥4 grgEz @ R T W T gfew
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st ®y ¥ wafm @9
g fr x@ $few wiiey & amd
srow s w1 fafy fafres so
¥ g7 ot Frde Al § wifvg o g
i # fow, fow 1 wwmivam
77 gerg § agafa 9 g wom
7 wren & e g ol o€ Bfe sw
0 T T awx ¥

sit gew wvy Woww :  Har Y
q =g fF @ro oAmR fm w7 ¥
HIAT BT L& S0 gF F g g faded
¥ & gmfr AT WX agaad wOAw
fs ag wawr e Ay eqvaTfioEl w A
& @ ¥7 g § 5 99 g @w waAr
R¥ g #1 fom g\ w9 & faq v
& ar e wka &1 A W s
@ X 9T 7 wd w7 ¥ fadwi ¥
@ 3 g @ Am avew ¢ oafg
T wre e & qra & ST awar
| dfrgew ¥ A& wwm ¥ oW
¥ fadwi & wog ¥ I agwfa
¥ w1 9 grawwar A & 1 gafag
wr oA it gy o W dac g e
W o ¥ w9 § s ww
aifs ot Wt o1f =fer agr w1 AR
¥ @ 37 Ay 7y 3@ Fomw o A
Hamy g Sw Yy T N I
wWwrdl w1 qafew Fwa o A
Jyweg g w7

it g®o Qo fam : Gw & WK
W # iy av fiewr § ife e
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drr faafr o gy owrar W ¥
& afer e v e @ o ¥
§ yafrg g7 *r qgafa o o
g fr ag avfr ¢ xF =T
fore & webw #% @ wTeAT
wfedy ov wTwm O WRT 1 Ww
W 3g T T uar 7 g f hew
FTIORWA $) Ig T WA & 6
7g 72 6 gw s feedl strede AT
®Y @ I oY g9 weTE ¥ woT
& A% war & fin fado Y @ AR §
qeafy ® g yame T § | a9 W
faar 37 #r gt wgwfa & aff & av Y
g

ot gww T WOWT : FF U
e & =

SHRI G. VISWANATHAN: The
importerg of dry fruits are now earn-
ing about 400 to 500 per cent of profit.
Will the Minister give an assurance
that this Corporation will earn the
minimum profit and bring down the
price of dry fruits?

SHRI L. N. MISHRA: That is the
main objective of the Corporation,

Proposal to Develop Konarak, Chilka
Lake and Gopalpur in Orissa as
‘Tourist Centres

*562. SHRI D. K. PANDA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased fo state:

(a) whether there is any proposal
to develop Konarak, Chilka Leke and
Gopalpur in Orissa ag Tourizt Cen~
tres by the Central Government; snd



OM? Amm' -

déb) it so, ﬁne bmm uutlme; there-

| THE mms:rm 0!‘ STATE IN
. THE MINISTRY OF TOURISM AND
“CIViL AVIATION (PR. SAROJINI
MAHISHI): (a) and (b). The Arch-
aeological Survey of India will flood-
light the Sun Temple at Konarak at
#n éstifiited ocost of Rs. 3.75 lakhs,
antl this work is expected to be com-
pleted by the end of March, 1973.

(2) The Departiment of Tourism has
jnitiated action through thé State
{overnment to. acfjuire land around
ihe temple at Konargk for site deve-
lopment and landscaping, A provi-
sion of Rs. 1.00 lakh has beepn made
for this purpose in the Fourth Plan.

(3) During earlier Plans, the De-
‘partment of Tourism put up a Tourist
Buiiga’ow at a cost of Rs. 1,78,000
Aand conitributed Rs. 1,43,904.00 towards
ithé constrilction of & Low Income
Group Rest House at- Konarak, and
Rs. 2,24,735.00 for the Low Income
group Rest House at Rambha.

(4) Gopalpur on Sea has a two-star
hotel in the private sector.

SHRI D, K. PANDA;: Though the
answer of the Minister in relation to
Konarak temple and Gopalpur on Sea
are welcome, there is no mention
about Chilka Lake. May I know
whether the Central Government
have received a proposal from the
Orissa Government for the develop-
ment of the Marine Drive between
Puri and Konarak and also te link
Ratnagiri, Udaigiri, Lalitgiri and
Konarak and, if so, whether the Gov-
ernment would take up the constroc-
tion work in the immediate future?

DR. SAROJINI MAHISHI: We have
mnat received any propesal from the
- State Government: But some time
back we had .a discussion with the
State Government officials on what
complex in Orissa should be develop-
.ed. We thought of the development’
- -Chilka a3 2 bird sanctuary. While
T 1; State, Governmient is deveioping

a few spots in éiﬂlka, we on our part
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ate willing 't aceépl  certain items

Which tatr be urdertakén by the Cén-

tral Governfient, Departmeiit - of
Tourism. Hut no proposal as such -
hag come from the State Geovernmsit
50 far,

SdRt B, K, PANDA: In the ap-
proach to the Fifth Pin of the Orissa
Government, at page 18, there is re-
ference to a marine dnve betiveeti
Puri and Konarak.

DR. SAROJINI MAHRISHI: The
Fifth Plan is under considération, We

" have received a draft ¢opy from the
‘Orissa Government. .

As fif ag the
Marine Drive is conceéfned, it 14 a
very long road extending up to 20
miles or so. We were told that the
State Government is taking the ini-
tiative. The Department of Tourism
is not teking up such long roads. Un-
less it is a very small approach road
léadifig to sgome ménurhent, we do not
take it up,

SHRI D. X. PANDA: Now, my
second question will be with regard
to the Chilka Lake which the hoi.
Mihister has neafly touched. As far
a$ the development of recreation faéi-
lities at Chilka Lake is coficerned
which can be compstred with one of
the biggest lakes iir the world, Frerich
Reviera, it cah be brought to that
level also. From that point of view,
I want to ask the hon. Minister whe-
ther there was a previoug discussion
between the Orissa Government and
the authorities of the Central Govern-
ment relating to the development of
Chilka Lake for pufting up some
housge-boats; motor-boats and  also
whether there was a proposal for
Rs.. 18.5 crores developmental work
at Chilka Lake,

DR: SAROJINI MAMISHI: There -
was no suchproponaltospendas 13
crores on the Chilka Lake. There

asan;du:odevgmp the Chilka

Lake. We bed a disoussion esrlier

with the officials of QOrissa ‘Govern-
ment, That was 8 or 10 month
We did not get cona'e%e
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from them. Development includes
quite a number of things. It iz birds’
sanctuary, If we can introduce a few
more variety of birds, that is aldso
development; if we build some accom-
modation and introduce launches,
that is also development. Therefore,
what portion of that is acceptable to
us and what portion of that has to
be done by the State Government has
t0 be decided. We have not got the
concrete proposal with us as yet.

SHRI K. D. MALAVIYA: I want
to know from the Government whe-
ther there are special obligations of
the Central Government and the
State Government and any division
of work from that point of view in
order to build a place as a tourist
centre.

DR. SAROJINI MAHISHI: Yes, Sir.
There are quite a number of spots
which can be developed in the whole
country. Tourism develops around
monuments, around wild life sanctua-
ries, around mountainous resorts,
around beach resorts, and it ig very
difficult for the Government of India
to look into all these spots. Tourism
as such is a State subject and the
Government of India only takes up
portions of those major projecis
which are acceptable and which can
be done by the Government of India.

SHRI K. D. MALAVIA: That is
what I wanted to know. In view of
the fact that there are some differ-
ences between the State Government
and the Central Government with
regard to its own share in developing
a tourist centre, will it be desirable
for the Ceéntral Government {o lay
down specific responsibilities scparate-
ly for the State Government and the
Central Government so that a tourist
centre may develop beautifully and
purposefully?

DR, SAROJINI MAHISHI: That
has been laid down. The State Gov-
ernment has got its own plan of deve-
loping tourism in the State Five Year
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Plan and glso the Annual Plan. In
addition to that, of course, the Cen-
tral Government has also got plans..
That will be only with refsrence to
some b the major things which the
State Government cannot undertake,
The whole of that cannot be taken up:

THE MINISTER OF TOURISM
ANI CTVIL AVIATTION (DR. KARAN
SINGH): Tourism development is
essentially a cooperative venture in
which the State Governments, the
Government of India and the private
sector all have got to contribute. In
developing the tourism infra-struc-
ture, ag my colleague has said, we try
to dovetajl the resourceg of all theser
various bodies into a single coherent
plan. It is not possible to lay down
any rigid demarcation of the func-
tions in this regard, Wherever it is
possible for the Government of India,
we undcrtake the plans. In any case,
it is full coordination alone that can
result in proper development of
tourism.

SHRI D. P. JADEJA; The hon.
Minister just now referred to the:
Chilka L.ake project not being imple-
mented because of the naval project
coming up there. Earlier we have:
heen told in this House that the naval
project is not coming up there be-
cause of the bird’s sanctuary being
starte” there. May I know which onc
of these projects, the maval project
or the bird sanctuary project, has to
get priority?

DR. SAROJINI MAHISHI: The
Naval Project will have the priority
over the bird sanctuary and in case
we are given to understand by the
State Government that the naval pro-
ject is not coming up and that it
should be developed as a bird sanc.
tuary, certainly that will be done,

SHRI MOHANRAJ KALINGARA:.
YAR: Will the Minister tell us i the
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. State Government repeatedly approa-
ched the Centre for some financial
assistance to develop the Vedantangal

- Bird Sanctuary near Madras and if
SO.... .

MR. 3PEAKER: How does it arise
out of thls‘7 o

) SHRI MOHANRAJ KALINGARA-
YAR: You have allowed
quef‘tlon

; So I want to know how much am-
ount the Centre has allotted for ‘that
bird sanctuary and has any develop-
ment taken place? s |

MR. SPEAKER I am sorry, this is
not relevant.

B SHREI G. VISWANATHAN: You
have allowed a general question,
Then, what is wrong in putting a sup-
plementary?. % .(Inter'ruptzons)

. MR.
please.

SHRI CHANDRAPPAN-_sbsent.

SPEAKER: No arguments
I am sorry I cannot allow it.

SHRI ~JANARDHANAN-—also ab-
sén'tf : : : :

SHRI EAJDEO SINGH.

sugay “Big Fdr‘eigri Collaboration  in
Equrt-m-iented In‘dustri‘es
/%565, SHRI RAJDEO SINGH:
SHRI P, M, MEHTA:

W111 the Mlmst*er of; FOREIGN
TRADE be pleased to state:

w(a). whether the Indian = Institute
of Foreign Trade has undertaken sz
study on foreign collaboration in ex-
- port-oriented industries which wiil
-also:- cover -industries having. foreign
collaboration and evaluate their ex-
‘port performance and identify addi-
: Stwnal export-oriented. mdustnes for
such collaboration; and +~ '~ -

1894 (SAKA)
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(b) if so, by what time studies are,
expected to be completed?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a).
The Indian Institute of Foreign Trade
has initiated a research study, as part
of its regular research activities, with
a view to evaluating export perfor-

) manoe and collaboratmg enterpnses

“ented 1ndustr1es for forelgn collabo-
ratlon

~ (b) "Depending upon the availability
of data, the Institute expects to com-
plete the mtudy by the end of 1973.

SHRI RAJDEO SINGH: In the con-

~text of the answer to part (b) of my
questlon may I know whether it is

apprehended that the private sector
may withhold “data and if so, what
is the remedy to obtain it? -

SHRI L. N. MISHRA: The qiestion

"~ is about the research ‘work «done by
“the Instituts of Foreign Trade.

They
have got various ways of study—in-
terviewing individual membrs, going
through the records, gazette notifica-

i tlons, etc. and thev prepare the report

The hon. Member has an appre-
hension that the private sector people
‘may not give the data. An academic
study is being made for putting it
into practical purposes. I cannot say
anything beyond stati’ng that the In-
stitute will try to “persuade  those

'peop]e

'SHRI P~M. MEHTA: I would like
to know from the hon. Minister as to
what are the ‘industrisg vrhich are
selecizd  hy Tratitutz of Foreign

'rn)

‘Trade for the purpose of evaluatmg
‘their export pﬂrformances and colla—

berating enterprises and 1dven’c1fy1ng
adohtmnal export oriented mdustrles

“'SHRI L, N. MISHRA: T can only say
about the object and the terms of re-
ference of this Institute. Abopt in-
dustries I cannot say because they
have just got it and thﬂy are still to
start the work.
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. SHRI P. M. MEHTA: He should
mention the names of the industries
which are selected for the study.

SHRI L. N, MISHRA: I said in my
own answer that export-oriented in-
dustries will be studied. As a matter
of fact, this subject concerns the
Ministry of Industrial Development,
I am concerned with it so far as the
research part of the Indian Institute
of Foreign Trade is concerned. They
have been given specific terms of re-
ference for the purpose and within
that purview they will have o make
the study. The terms are: (1) evalua-
tion of the export performance and
collaborating enterprises, (2) studying
the factors inhibiting the exports and
(3) evaluation of the national policy
regarding foreign collaboration and
(4) identification of additional export-
oriented industries for foreign colla-
boration.

These are the four terms of refer-
ence to them and they will try to
cover the industries that come within
this purview.

SHRI P. M. MEHTA: According to
the terms of reference, the Institute
of Foreign Trade must have taken up
some industries for the study and he
is denying to give the information to
this House. Kindly ask him to give
the names of industries which are
selected for this study.

MR, SPEAKER: The question is
about the study on foreign collabora-
tion in  export-oriented industries
which will also cover industries hav-
ing foreign collaboration and evalu-
ate their export performance.

SHR! L. N. MISHRA: Why should
1 deny any information? I have al-
ready fiven you all the information
I have. This institute has just start-
ed. Thsre are other matters concern-
ed with the Ministry of Industrial
Development. We are concerned with
the Institute part and research. They
would be making, I think, selection
of indusiries after some weeks, after
a month or so and by next session, if

s
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he is interested and if he asks, I will
tell him, but till today they are mot
able to select industries.

SHRI P, M. MEHTA: Till today

they are not able to select.
MR. SPEAKER: That is right.

SHRI S. R. DAMANI: May I know
whether any applications have been
received from foreign collaborators
for setting up sugar industries and
sugar units. The question relates to
the manufacture of such items to be
exported and so I am asking this
question. Can he give us details and
names of such firms?

MR. SPEAKER: I could not follow
it, Is it a separate question or is it
linked with this?

SHRI S. R. DAMANI: There are
certain items which are being en-
couraged for purposes of export. This
is relating to foreign collaboration in
that regard and so my question arises
out of this. I only want to know as
to how many applications have been
received and what are the items which
have been accepted.

SHRI L. N. MISHRA: I am replying
on behalf of the Institute. The indus-
tries part of it is under the Ministr
of Industrial Development, Only the
research part is given to us. This
Institute will do the research work.

SHRI P. G. MAVALANKAR: The
research studies are expected to be
completed by end of 1973, the hon.
Minister stated. May I know whe-
ther the Indian Institute for Foreign
studies are going to bring out some
interim studies?

SHRI L. N. MISHRA: Not to my
knowledge,

Composite Duty Rise on Betanaphthol

*566. SHRI B. S. BHAURA: Will
the Minister of FOREIGN TRADE
be pleased to state:



-
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(&) whether the attention of Gov-
ernment hag been drawn to the news-
item appearmng in the Hindustan
Standard dated the 2lst September,
1972 under the caption “Composite
duty rise hits rubber chemical units”
regarduing the composite rise in duty
‘on Betanaphthol,

(b) 1f so,
‘thereto, and

Government’s reaction

(c) whether about 2500 tonnes of
this raw material are imported every
year?

THE MINISTER OF FOREIGN
TRADE (SHRI L N MISHRA) (a)
Yes, Sir

(b) Government have not found
any grounds for reconsideration of the
decision

(¢) Imporis of Betanaphthol during
the last three years were —

1969-70 1806 tomnes
1970-71 2588 tonnes
1971-72 1600 tonnes

SHRI B § BHAURA In view of
the fact that betanaphthol 1s used by
the manufacturing units in the manu-
facture of tyres, where the composite
duty works out to about 89 per cent,
may 1 know whether, 1n view of the
shortage of tyres m the country, the
Government would like to reconsider
their decis.on already taken m the
matter?

SHRI L. N MISHRA This also Is
sottiething mainly concerning the
Mimstry of Fmance So far as the
tyre part 18 concerned, there is 12 per
cefit of customs duty That 1s confin-
ed to 12 per cent But about the de-
tails, 1 cannot answer at this stage

SHRI B 8 BHAURA In the news
jtem 1t 1s stated as follows:

“Hmdustan Steel 18 not recover-
fhg naphthalehe from BTXN frac-
tion and instead burning the same
as fuel in its plants”.

1894 (SAKA) Oral Answers 3

In view of this, may I know whether
any action 18 gomg to be taken by
Government, and if 80, what 1t 15?

SHRI L N MISHRA I have also
seen that hews item I shall pass it
on to the Ministry of Steel

Disbursement of Money by Indastrisl
Develepment Bank of India

*567 SHRI SARJOO PANDEY:
Will the Mimmister of FINANCE be
pleased to state

(a) whather Indusirial Develop-
ment Bank of India disbursed less
money 1n absolute amounts during
July-Saptember, 1972 as compared to

the corfesponding quarter last year,
and

(b) 1f so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
(a) Yes, Sir The aggregate cash 4~
bursements of all types of assistance
by the Industrial Developmant Bank
of India during the third quarter
July-September, 197% amounted to
Rs 18 42 crores compared to Ra 2137

crores, of the corresponding quarter
of 1971

“(b) In respect of a long-term apex
financing institution hikz the Develgn~
ment Bank, any comparison of data
regarding disbursements during a
short period of a particular quarter
of one year with the corresponding
quarter of the previous year, may not
be very appropriate, as the figures of
disburezments in such a short periods
ate subject to fluctuat.ons, dependitig
on the progress of implementation of
major projects viz, deliveres and
erection of plant and machmery, con-
struction of buildings ete which are
norma’ly over two to three
years.
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ot won ol Tl aEE & v

Yourdtfragamadt ¥ fw 1071

¥ qerad & 1972 feawddye ¥ o gf
Eo e § wg 57 Q@ & fr v
wear went 7 § 1 § SwrAar St § w
oz Tadw fF 1971 WX 1972 § av
way o § W wft ¥ gew wroor w4
§?

& ag Wy s wgan § e <efgae
&% zro fred go el ¥ 4 aig
& & w8 syaear w oo @Y { ar
g

SHRI YESHWANTRAO CHAVAN:
May I answer the second part of his
guestion first? His question has ac-
tually got two parts. The second part
of his question is whether the Indus-
trial Development Bank has got any
plan for the development of the back-
ward regions. I think that this is a
very legitimate question, and the
Industrial Development Bank has um-
dertaken many surveys in  different
areas, and certain ideas have come up
which will certainly be followed up.
At the same time, the Industrial
Deve'opment Bank is also giving some
sort of concessions to the industries

to be cstablished in the backward
areas,
As regards what the disburse-

ments in the whole year would be, as
I have said, comparing one quarter
with the corresponding quarter of the
previous year is nnt correct, I do not
think I have got the figures for 1871
as a wholc also. Really speaking, the
sanctions have increased quite sub-
stantially, but the difficulty is that
disbursement takes place only when
the delivery of equipment and capit:
goods takes place, Therefore, Wis-
bursement sometimes fluctates from
period to period; it may be that per-
haps, even as conmipared with the
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whole of 1871, the fAgure of 1072 m
be less, but I do not think fhat th:{
indicates any particular aspect.-

off wox ofd: vox wiw ¥ aw ¥
TR WA E 1 WY wiwd onfar
fewrr & swwfra frg & 97 & avqw
g § e T w¥w ¥ i whd g
W wn 38 sfe sl
firel Qi 7 qredf A AR 1 W
A ¥ gl gor R F oY grow wga
Hraugm § 1 wdr ok sy
Qfigme feradz §5 frot &Y
Ffg oo s wr ¥ | & s
AT E 5 oA Q¥ swT oadw &
 fray yofaft & fawg & Mo
TO T &% & g7 grvard v ¥ ar
Tl 7 s oW & AT I qreT
wmr g7

ot FEACTT XIW ;AT HY w
g 33 frrr TR am owrd €
Xog 7Y ¥ 7w § fe o adg &
far s T mE & 1 AT g it
SEErd 7 & 1 R wa gu &
& wary 7 g

SHRI K, S. CHAVDA: Will Gov-
ernment consider the desirability of
liberalising its lending policy so as to
benefit the new and small entrepre-
neurs?

WaH T 9 g fade s
¢ fr FraY o § fratr fenaiie
g § ofY o7 g wal o gor 4wy
o wel wrr ¥ qE NG 4 '
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Bieps to Osmpensate Headquarters

Employees of YT.D.C for rise in
Prices

*568. DR. LAXMINARAIN
PANDEYA

SHRI DHAMANKAR:

Will the Mmiste: of TOURISM AND
CIVIL AVIATION be pleased to refer
to the replies miven to Unstarred
Question Nos 2138 and 1601 on the
7th April, 1972 and the 28th May, 1972
respectively and state what steps the
India Tourism Development Corpora-
tion has taken to compensate the
Headquarters employees of India
Tourism Development Corporation for
rise m prices during the last two
yeams?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJINI
MARISHI)* Thr Headquarters em-
plovees uf the India Touism Deve-
lopmrny Corporation 1eceived bonus
for the years 1970-71 and 1971-72 at
10 per cent,

o WM wivw  sreaw
wger A yw e ar o & { qer
ar f5 wew wiaw ¥ qfg F wpew
gormiv & wiwiRd @ FeR
¥ v ¥ v frar ww @ 1 A W
& war & fr 77 o A foar mm 2
o1 frdew € fir orEo o o o
Fefr TR ¥ wang s 8 OAR
az T amae weeEha § 1 7
o ¥ e o §1E T AT Wi
¥ s 9w W awe far e &
& = o st wgr &1 % a8

afg 1 fie w23 & g 37 9 Feer e
TR T T yIw  fear v &9

o wofwdt wfght : @ =
THEE TR AT 4G oy
TR T W TN I OF qwrErs
H1 WAET T AT ST grew ¥ wEr
¥ ¥ 7 TR ™ o W g
# g nEed, qEw & uwed
IR 5 el oA % e R
sarar 44T e ST 10

o wefrrmawr a¥%  wWT AE
wf & fr s 1070 % W wlT
foeft fear war oy, g2 & €@ @ s
¥ wge wIw ¥ AT afy gf &, e
9E ¥ AR I FAwlEr w1970
¥ S A qr, 39 ¥ AR w & qa
FE s war Af i

wro gofadt wfgdlt - wwdw
EST A TWEAIR &V WY & 1 WY
In FHAEedT ¥ daw W A, @
n & Haviw vATed, FIES & Eee
o i mredeRed neree, Y e gf
grafy ) foefy asfufecdas 7 OF
g7 @1 Firgfea a7 fr, 395 1968
FCAE § AN TAWH TS
wide gedww ¥ W ey § A g fae
g ¥ 7rf afedar & e

To wmdmToww e & ¥
qgqerd framag ofr & B 1970
%, ot Y 4R SR wgrHar e
qr, < I N w9 do7 @,
TR b der aw R a
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o o it el . g WA R

ot T Wi oWl s
Aga o wit ) Hag own
gt g ot whefod # 25
whstre grow & dwrd Tosrar 3, of
w#f, Y 31 & gtew wargizw F 25
sifivirr gred ¥ qare's w oer war
t 4

Mo gt wfaht : 25 sfwe
I Tz qoew &t w2 fasar § )
W fedre Tgaw w3 A Firwra
3 o fedfre Ty A TR,
N W ] T 15 yfrwe @eE &€
qod + fear sdc g |

Arrears of Taxes against Foreign
Firing

+
*569. SHRI JAGANNATH MISHRA:
SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Minister of FINANCE be
pleased to state:

(a) whether a large amount of tax
arrears remain dutstandmg against a
numbear of foreign firms functioning
m India;

(b) 1f so, the steps proposed to re=
cover tax arrdars from such firms,
especially from those which have
wound up theit business in India by
now; and

{c) the names of the firms against
whom tax Wrresits ard outstanlling?

THE MINISTER OF STATE IN THE
MINISTRY, OF FINANCE (SHEP X,
R, GANESH): () to te), The term
‘foreign firm’ has not besn defined in
the Incotné-tax Act. Incbme-téx sta-
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tistics are not maintainid

in respect of Indian and foreigs

sees. However, Toreign company’ has
been defined in Section 80B(4) of the
Income-tax Act, 1861 88 a co
which is not a domestic :
Information regarding foreign cem-
panieg against whom income.tax
arrears of Hs. 30,000 or above were
outstanding as on 31st March, 1872
has been collected, These particulars
ghow that there are 20 such compa-
nies. The names of these companies,
the amounts of income-tax outstand-
fng as on 31st March,* 1072 and the
steps already taken and being taken
for recovering the arrears are given
in the Statement laid on the Table
of the House. [Placed in Library,
See No. Lt-4141/72.]

Out of these 20 companies, only, two
companies, namely M/s. F. C. Oslar
Limited and M/s, Amco Furnace Con-
struction Ltd. have wound up their
business in India. Arrears in respect
of four other companies have sinee
been reduced to ‘nil’.

SHRI JAGANNATH MISHRA: May
1 know from the hon. Minister whe-
theér foreign firms running in arrears
have sought the Government of
India’s permission for winding up
their business in India and why they
were allowed o do so before realisa-
tion of the arrears?

SHRI K. R. GANESH: 1 have fo
such information as yet.

SHRI JAGANNATH MISHRA: May
I know whether with the Simla agree-
ment and the consequent normsiish-
tion of relations with Pakistan the
quéstion of recovery of tax streafs in
regard to Pakistan Airlines, Pakistan
shipping lines and Mchammiedi steltf-
ship Co. hag been taken up and if 20
with what results?

SHRI K. R. GANESH: The arrears
of the thrse Pakistani coipuitled dre
awaiting DIT reliet and when
are fh a position th get proper
ments from the Pakisteni authorities
steps will be taken.
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SHRI INDRAJIT GUPTA: May 1
know whether the Government have
any information that one of the oldest
foreign companies which was operat-
ing in this country all thase years as
a managing agency house, Messrs.
Andrew Yule Company are proposing
to wind up their business in India and
if so what steps will be taken in time
to see that whatever outstanding tax
liabilities are thore are  recovered
from them before they wind up and
go away?

SHRI K. R. GANESH: Many hon.
Members have also sent to the Gov-
ernment this information and the
employees’ associations have taken up
this matter with the Government.
Goverament will take special efforts
to see that if there are any arrears of
this particu’ar firm they will be re-
covered before any such contingency
arises.

SHRI K. S. CHAVDA: May I know
whether Government intend to consi-
der the desirability of insisting on
the payment of tax as a condition
precedent to the repatriation of pro-
fits and assetis?

SHRI K. R, GANESH: This is a
good suggestion which the hon. Mem-
ber has made and Government will
consider it.

SHRI M. RAM GOPAL REDDY: In
respect of item 10 Rs, 25 lakhs are
due from a company and it is refer-
red to the British Government for
the recovery of that amount. In res-
pect of item 16 that company has put
in a petition to the Commissioner of
Income-tax for the waiver of interest.
I want to know why from 1961 it is
pending still in 1972,

SHRI K, R. GANESH: In each of
these companies which are in arrears
I have given a detailed description.

SHRI M. RAM GOPAL REDDY:

He has not answered my question.
e

MR. SPEAKER: The answer was
already there, in the thirg column.
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Kindly think over it; we shall go to
it later,

SHRI SOMNATH CHATTERJEE:
May I know from the hon. Minister
if he has got any information about
the extent of participation of Indian
businessmen in these foreign com-
panies which have arrears outstanding
and if so whether these Indian busi-
nessmen belong to the monopoly
houses, that is, those 75 houses, whigh
were the subject matter of investiga-
tion of, the Monopolies Commission?

SHRI K, R. GANESH: As far as
my informabion goes, these are foreign
companies, If the hon. Member has
asked whether any monopoly houses
are associated with them, as far as
my present information goes, these
are strictly foreign companies. But
I shall look into that matter.

SHRI R. P. YADAV: From the
statement it trahgpires that M]s.
Renwick and Co, at seridl No. 13 has
arrears to the extent of Rs. 17,12,000.
It is said that recovery certificates
have been issued, and that the com-
pany is situated in Kusthia Bangla
Desh and that no assets are known to
be in India. May I know from the
hon. Minister how the Government
will be able to realise that amount?

SHRI K. R. GANESH: This is one
of the cases in which recovery is
really difficult because there are no
assets in India, But it will have to
be kept till all the avenues are com-
pletely utilised,

SHRI R. P. YADAV: To whom
will the recovery certificate be issued?

SHRI K. R. GANESH: There will
be some branch of the company here.

SHRI G. VISHWANATHAN: The
tax arrears of Westinghouse Electric
International Company is giyen as
Rs. 6,23,000. The explanation is very
interesting:
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“The mssessee claims {0 have
paid the entire amount by deduc-
tion at source., The claim has since
been verifieq and the arrears have
been reduced to nil.”

“The same party which was deduct-
ing at source the tax was also res-
ponsible for assessing the tax. May I
know who was responsible for this
ignorance?

SHRI K. R. GANESH: This is one
of the matters which require looking
into to find out how it has happened.
We have given the facts. Now we
will find out how it has happened.

Take-over of SBick Tea Estates in
West Bengal

*570. SHRI INDRAJIT GUPTA:
‘Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
itemm published in Patriot on 12th
November, 1872 under the caption
“Centre gives clearance. West Bengal
to take over ‘sick’ tea estates”;

(b) if so, the salient features of
the decision taken in the matter; and

(c) when the decision i3 likely to
be implemented?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a)
Yes, Sir.

(b) and (c). Some proposals have
been made by the West Bengal Gov-
ernment for taking over certain tea
plantations. The matter is being
looked into,

SHRI INDRAJIT GUPTA: I would
like to know whether the Labour
Minister of West Bengal has met the
hon, Minister some weeks ago and
specifically drawn his attention to the
fact that five such tea estates in
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North Bengal have already closed
down and another 30 &are on

verge of closure and whether he has
sought the assistance of the Centre
in the establishment of a Tea Estate
Reconstruction Corporation, which
would be able to take over these sick
estates and run them? If so may 1
«now what is the reaction of the
Central Government to this proposal?

SHRI L. N. MISHRA: 1t is a ‘act
that the Lebour Minister of West
Bengal saw me and propoged that &
corporation should be set up with 51
per cent participation by the State
Government and 49 per cent by the
Central Government. He also refer-
req to the cases of six closed tea-
estates, 5 in Darjeeling and one In
Jalpajguri. My suggestion was that
the State Government should set up
its own corporation and we shall give
them financial assistance from the tea
development fund. He came a second
time and we have discusseq it, I
hope the State Government will set
up its own corporation. So far as the
financial part is concerned, we would
be able to help them from the tea
development fund,

SHRI INDRAJIT GUPTA: Has
Government’s attention been drawn
to the fact that particularly in the

Darjeeling area which produces the
best quality of tea which is a big
foreign exchange earner for this

country, the planters of the old com-
panies are not at all interested in
investing money for the replantation
of the shrubs which nave practically
exhausteq their lives and are dying
out? Since this involves not only the
question of employment but also loss
of production and foreign exchange,
I would like to know what steps Gov-
ernment propose to take to see that
if these companies are not willing
themselves to go in for replantation
of the shrubs in the Darjeeling ares,
Government will step in and take
some action to see that the industry
is not ruined there?
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BHRI L. N. MISHRA: The objec-
five of the West B.ngul Government
is exactly the same. They want to
set up a corporation. Earlier they
‘wanted the Government of India also
to be a participant. But Isaid it will
be better that the State Government
sets up its own corporation and finan-
cia]l assistance will be given. The
hon, member is right when he says
that the planters are not very much
interested in replantation. Although
we have increased the quantum of
loan from Rs, 7,400 to 1100 per hec-
tare and the subsidy from Rs. 4,000 to
5,000, still they are not coming for-
ward. The solution lies in having a
State corporation there and taking
over these tea gardens. So far as the
financia] and other assistance is con-
cerned, we would not be lacking in
helping them in this.

SHRI K. D, MALAVIYA: In view
of the situation of non-cooperation
and disintcrestedness on the part of
foreign industrialists in the tea estates
of our country and this question is
bhanging fire for such a long time, may
I know why is the Government of
India not formulating any specific
policy with regard to administration
and take-over of substantial control
in order to save this industry? Why
has no decision been taken so far?

SHRI L. N. MISHRA: The tea
gardens in West Bengal are not own-
ed by foreigners. They are owned by
the Indians. To the best of my
knowledge, in West Bengal there is
no tea garden owned by foreigners.
All these gardens are owned by the
Indians. Therefore, the question does
not arise, I will refer hon. Member,
Mr. K. D. Malaviya, to the fact that
such a situation is there in Kerala.

SHRI BISWANARAYAN SHASTRI:
In view of the fact that there are a
large number of sick tea gardens in
various parts of the country, may I
know from the hon. Minister what
is the policy of the Government to-
wards those sick tea gardens aqd
whether the Government of India
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propose to enlarge the scope of the
activities of Tea Trading Corporation
so that that Corporation can corie to
the assistance of those sick tea gar-
dens and finance the State Tea Corpo-~
ration also.

SHRI L. N. MISHRA: The hom.
Member himself is a meniber of the
Tea Board, elected from this House.
He knows this. So far as helping
them 1s concerned, we are there to
help them. We have got the funds.
There is no want of Tinds. Capital
1s no problem; funds are no problem.
The question is one of willingness on
the part of the psople who own the
gardens, The Tea Trading Corpora-
tion is a different onc; that has noth-
ing o do with tea-growing; it is for
cxport purposes that that Corpora-
f1on has heen set up.

SHRI TRIDIB CHAUDHURI; About
the sickness of these particular estates.
may I know whether the Government
of West Bengal forwarded any report
regarding the viability of these estates.
1t seemg that some of the estates
have exhausted all their possibilities
and have been complctely ruined so
far as the farming part is concerned.
Are the Government satisfled from
their own reports and on the basis of
such reports as the West Bengal
Government may have submitted to
them that some, at least, of these
tea estates would be viable estates if
they are properly financed?

SHRI L. N. MISHRA: Yes: I was
saying that they should be properly
financed and managed. We have sug-
gesteq to the State Government to
set up a Corporation. It is for them
to set up a Corporation and we will
be there to help them.-

SHRI DINEN BHATTACHARYYA:
May 1 know whether, considering the
views of the West Bengel Govern-
ment, the Ministry has come to any
conclusion why thers was such a
situation in these sick tea estates, why
these tea estates have now been
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declared sick, what is the actual rea-
son, whether it was on account of
dorruption on the part of manage-
ment and frittering away of the as-
sets, and are they now declared sick
so that Government may inject some
money for the benefit of the tea es-
tate owners?

SHRI L. N, MISHRA: It is correct
that the tea gardens were exploited
without making any investment
there; as Mr. Indrajit Gupta said,
about replantation and fertiliser, no
proper care was taken. The tea gar-
dens have been exploited by the
owners and that is why this situation
has arisen,

Loss of Foreign Exchange due to
transfer of shares by Indian Com-
panies

4-

*571. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of FINANCE be
pleased to state:

(a) whether it hag come to the

ice of Government that many
%ﬁan Companies have given their
shares to the foreign companies in
order to utilise the latter’s trade
marks;

{b) the amount of foreign ex-
change sent out by such companies
during the last three years; and

(c) the names of such companies?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(p) to (). It is not the current
palicy of Government to allow issue
of shares by Indian companies to the
foreign collaborators exclusively for
the use of foreign brand names and
trade marks; however, the possibility
of issuing such shares by some com-
panies in the remote past cannot be
ruled out. If the Hon'ble Members
hawe any specific cases in view, the
matter can be lopked into and the
yeguired information furnished.

DECEMBER 22, 1972

Orgl Answers 2B

SHRI BIRENDER BSINGH RAD:
May'I ltrnow what s:am, ltq;zr, ﬁ-n:;
ernment are taking to pravent lom
foreign exchange by the manger that
has been stated in the Question?
Secondly, what is the maximum per-
centage of earning by foreign cem~
panjes that is allowed by Govern-
ment to be remitted qutside the coun~
try?

SHRI YESHWANTRAO CHAVAN:
I{ is a long information. I will give
you for one year. These remittances
go in the form of profits dividends,
royalties and technical knowhow.
These are the different forms in which
the remittances go. The figures for
1970-71 are with me. In the case of
profits, in 1970-71 it was about
Rs. 13,12,00,000; in the case of divi-
dends it was Rs. 43,48,00,000; in the
case of royalties, it was Rs. 5,23,00,000;
in the case of technical knowhow it
was Rs. 20,63,00,000.

SHRI BIRENDER SINGH RAO:
I wanted to know if there was any
maximum limit, perceptage, fixed by
Government for remittances outside.

SHRI YESHWANTRAO CHAVAN:
I do not think I can answer that ques-
tion because it depends upon each
individual case,

SHRI MUKHTIAR SINGH MALIK:
In view of the reply of the hon. Min-
ister that this is not the current
policy of the Government to allow
issues of shares to foreign companies,
may I know from the hon. Minister
whether any directinns or instructions
have been issued by the Companies
Department to the various companies
to supply information if and when
they desire to transfer s&hares to
foreign coropanies,

SHRI YESHWANTRAO CHAVAN:
Let me make my point clear, I have
said that such shares will not be
allowed to be transferred exclusive-
1y for the purpose of uging their trade
marks or brands. If one of the bene-
fits is that, certainly it can be allowed,
Naturally when the Government has
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made a policy, necessary instructions
have been issueq to the concerned
authorities, includnig the RBIL

Compensation demanded by foreign

participation in Asia 72 for losses
suffered due to rain

+!
*572. SHRI PURUSHOTTAM
KAKODKAR:
SHRI M. M. JOSEPH:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether foreign participants
who have pavilions in the Hall of
Nationsg at Asia 1972 have jointly de-
manded compensation from the Fair
authorities for the losses they suffer-
ed because of rain on the 27th Nov-
ember, 1972; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N MISHRA):
(a) No, Sir, |

(b) Does not arise,

SHRI PURUSHOTTAN KAKOD-
KAR: Is the Minister aware of the
report in the Press thalt some foreign
participants demanded compensation
from the Fair authorities for the loss-
es suffered because of the rains on
ithe 27th November, 19727

SHRI I. N. MISHRA: 1 have seen
the Press report, But that is not a
fact

ot 7ew W WA d AW &
qreaw A WA wHEE A AWAT TR
g fir st o5 e o sy oft ot g
gy #r wf ot fs 7y Fer 31 few
% W Faw W e ¥ fRly @
o 731 afe G} & e TR 50
quraar ar dur A ot A wg g AT e

R AL
8035 LS—2.
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wew Wi war 9 g fE
qrw i a5 ¥ frat Trae & e
i g, Aew wmw g 1R froar
fe &% =t | W 7 987 fv o
i arfomr gnfi ar F§ g 1 g ar
T Y W qrr wfew

ot wew fart wordw : wor
e e & ot qeer g qw ¥ &g )

v wgd ol fm @
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*573 0 ERIETNT . W7 o oY
v formm Wt a7 weTy ¥ oFer
it fy ¥

(=) 71 R wfuw ofewt w0
i T A fadwr ¥ wredw
wegfe Ty FeR F gfre & W
¥ Arewfas P w1 qdeT T ¥ e
¥ faaTa aw A oS AERE v
fraranfia &, WR

(=) afe g, & sl s
f W wrar s g

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). In
developing tourism infrastructure due
atlention 18 paid to places of cultural
importance.
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ot iy WY WeAw  WERT,
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oo R ¢ qiReTRE WY oY
Rar &€y

wto virfam wow fegfear : & vy
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ATAAT AT F—WEAT TA N AW
fir wiwae dowm @ vy O omox
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W RuETE W § v i o
gLt i g § Afe o
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MR SPEAKER: The Question is:

“whether Government have under
consideration any propodal to deve-
lop Indian Cultural Centves as
Tourist Centre with = view to at-
tract more tourists and propugste
Indian culture abroad™

o Wl Ty : wrew Wy A ¥R2AN-
w ¥ W ¥ 9T §) W
gl AW W€ Ao wft 3, Sfer oy
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T QETT §, 5 o forae fsr oy wwer
3 Adrag oam e O dweie
% ford riwene wd 4, afs ag @
¥ 2T 8 wr7, aw wraT qdzwt #rgfie
¥ agt I s ¥ 9y

W g drwat : maw ey, &
WITR wreew ¥ Wl aiven X oAy
g g e iR W e # A aw
wer & fr meg ww & oY ooy e d
T | [ qiewhew ww AR
ITF M AR R d e
T F qdeq T Ny sow T
¥? of g, & waaw ?

o wol Tag : e wgieg, IsoA
WIS & WA &, wEE W T
3| vo@F wfe # ag a7 odew @
I & TF T OF o7 @) 37 WA Y
&) wrad qaew & 9 gEa R
T F W 7 AT Qe F
W o9 A ¢ g Afew A dar faex
t fF T weE IR ® W W
TP A &1 wEr wrew & F am-
FIO ATA FEAT |

MR, SPEAKER: Now, the Ques-
tion-Hour 18 over.

SHRI R. V, SWAMINATHAN: May
1 submit for your consideration that
to-day being the last day of the
gession, you may extend the Ques-
tion-Four by the five minutes more
80 that we may complete the ques-
tion list. There are some very im-
portant questions.

MR, SPEAKER: I sm sorry. Plesse
do not introduce new practices,
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Assistance from World Bank

*563 SHRIC. K CHANDRAPPAN:
Will the Muinister of FINANCE be
pleased to state:

(a) whether the World Bank Group
is studying a proposal to provide 200
million dollar aid to India;

(b) if s0, the sallent features of
the proposal; and

(c) the schemes for which the aid
is likely to be spent?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) We had signed Agree-
ments with the World Bank Group
for an amount of $508 million during
the Indian fiscal year 1871-72 and it
is anticipated that during the current
fiscal year 1972-13 Agreements would
be signed for about $400 million.

(c) This assistance is likely to be
provided for projects in various sec-
tors such as agriculture, including
agricultural credits, marketing and
education, fertilizer, water supply,
urban development, power transmis-
sion, telecommunications and also for
industrial imports.

Difficulty in getting Spares from
US.A. for Boeing Planes

*564, SHRI C, JANARDHANAN:
Will the Mimster of TOURISM AND
CIVIL, AVIATION be pleased to
state:

(a) whether some difficulty has
cropped up in getting spares for
Boeing planes from US.A; and

(by how many Boeings have been
grounded as a result thereof?

HE MINISTER OF TOURISM
AED CIVIL, AVIATION (DR.
KARAN SINGH): (s) No, Sir.

(b) Does not arise,
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Formulation of Boards of Directors of
Natienalistd Banky

*3574. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) the latest position with regard
to the formation of Boards of Direc-
tors of the fourteen nationalised
banks including the representatives
of workers, peasants, artisans, small
traders etc; and

(b) whether such broaed-based
bodies are proposed to be formed at
lower levels also?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) The new Boards of Directors of
14 nationalised banks have since been
constituted with effect from 11th
December, 1972, in accordance with
chuse 3 of the Nationalised Banks
(Management and Miscellaneous Pro-
visions) Scheme, 1970.

(b) The Board of each nationalised
bank is empowered by clause 14 of
the Scheme referred to above, to cons-
titute such committees, whether cons-
isting wholly of Directors or wholly
of other persons or partly of Direc-
tors and partly of other persons, as
it deems fit to render advice on such
matters as may be generally or
specially referred to them by the
Board,

Trade talks between India and Japan

*575. SHRI MUHAMMED
SHERIFF;

SHRI V. MAYAVAN:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether any trade talks were
held between India and Japan dur-
ing the current month; and

(b) if so, the decisions arrived at?
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THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHHA):

(2) and (b), There have besn no
official talks on trade between India
and Japan except as a purt of the
Intra-Regional Trade Promotion Talks
organised by the Economic Commis-
sion for Asia and the Far¥ast,

The Intra Regional Trade Promo-
tion Talks have been held, since 1888,
in conjunction with the Asian Trade
Fairs. In the talks held in New
Delhi in conjunction with the Third
Asian Trade Fair, 15 countries includ-
ing India and Japan participated,

In pursuance of a Resolution of the
Economic Commission for Asia and
the Far East, these discussions are
held in-camera and no forma}l record
1s kept of the proceedings.

There was also a meeting of the
Business Co-operation Committees of
India and Japan in New Delhi on
the 7th and 8th of December, 1972.
These, however, are no official com-
mitteeg of industrialists and business-
men and the meeting was organised
by the Federation of Indian Cham-
bers of Commerce and Industry.

Orders secured by S.T.C. from foreign
countries for supply of jute, shoes
and cement

*576. SHRI RANABAHADUR
SINGH:

SHRI DHARAMRAO AF-
ZALPURKAR;

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the State Trading Cor-
poration of India has gecured erders
from foreign countries foy the supply
of jute goods, shoes and eement; and
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(b) i so, the names of the items
for which orders have been secured
m the foreign exchange that is go-
ing to be earned through these deals?

THE MINISTER OF FOREIGN
TRADE (SHRI L N. MISHRA):
(a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [Placed in Li-
pmry See No. LT-4142/72).

Loans Advanced by Nationalised
Banks to Farmers in Mysore

*577. SHRI PAMPAN GOWDA:
‘Wil the Minister of FINANCE be
Pleased to state:

(a) the total amount of loans ad-
vanced so far by the nationalised
Yanks to the big and small farmers
in the State of Mysore; and

(b) the percentage of the loans
-which has been recovered and the
percentage of the loan expected to
be declared as bad debt?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) The amount outstanding in res-
pect of direct agricultural advances
provided by the nationalised banks
in Mysore State as at the end of June
1972 was Rs. 16.69 crores. The break-
up of thig figure between small and
big farmers is not available, as the
banks did not maintain statistics in
the manner asked.

(b) Information on the percentage
of loans recovered in Mysore is being
collected and will be laid on the
“Table of the House.

Debts are regarded as bad only
after all avenues of effecting recover-
jes, including legal remedy, are ex-
hausted, It would, therefore, be pre-
mature to make any precise estimate
of bad debts at this stage.
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Anncuncement of fresh market
borrowings

*578. SHRI C, T. DHANDAPANI:
SHRI GIRIDHAR GOMAN.
GO;

‘Will the Minister of FINANCE be
pleased to state:

(a) whether Government, after the
price rise debate in Lok Sabha in the
current Session, wunnounced fregh
market borrowings to the tune of
Rs. 100 crores;

(b) if so, whether upto 28th Nove
ember, 1972, the Centre's market
borrowings have already yielded an
extra Rs. 108 crores over and above
the net borrowing estimate of Rs, 215
crores, ang

(¢) if so, latest position and how
far this has helped in checking the
price rise?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, sir,

(¢) The Central Government's net
receipts from the market loans flout-
ed so far during the 1972-73 fiscal
year amount to Rs. 4383.19 crores,

Financing of ihe Government’s ex-
penditure by rasing resources
through market loans enables the
Government to mop up the surplus
liquidity m the banking system and
thereby helps in easing the pressure
on prices. However the behaviour of
prices is influenced by the interaction
of a large number of factors and wus
such it is not possible to quantify the
impact of any single measure.

Elimination of Escalation Clause from
contracts entered into by Govemn-
ment or public sector undertakings

*579. SHRI E. V., VIEHE PATIL:
Will the Minister of FINANCE be
pleased to state:
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(a) whether certain suggestions
were received by Goveérnment for eli-
mination of the escalation clause from
contracts entered into by Govern-
ment or public sector undertakings
with private contractors for comple-
tion of various project works; and

(b) it s0, the decision taken thetre-
on?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) No
suggestion has been received for the
elimination of the escalation clause
as such from contracts entered into
by Government or public sector
undertakings with private contrac-
tors for completion of various pro-
ject works,

(b) Does not arise.

Bonus to Rubber Boarg employees

*580. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister
of FOREIGN TRADE be pleased to
state:

(a) whether a scheme to grant
bonus to the employees of Rubber
Board is under the active considera-
tion of Government; and

(b) if so, the time by which the
final decision in this regard will be
taken?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA):
(a) and (b). The question of pay-
ment of bonus to the employees of
the Rubber Board is under active
congideration.

Committee to advise purchase of
cotton in Gujarat

5403, SHRI K. S. CHAVDA:

win
wemmdmaﬂmmm —

muammtemthartherem-
semiptive of Cptton Corporstion
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India was the member of thé Com-
mitiee appointed by Government of
Gujarat to advise regarding the pur-
chase of cottom in Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): Government
are not aware of any such’ Commit-
tee having been appointed by the
Government of Gujarat. The Cotion
Corporation of India set up a Regio-
nal Purchase Advisory Committee for-
Gujarat with the Corporation’s Re-
gional Manager as Convener,
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Fresh Investment in ‘Ceal Industry

5403 SHRI DARBARA SINGH:
‘Will  the Minister of FINANCE be
pleased to state:

(a) how much fresh investment has
actually come to-coal industry in the
form of share capital, preference and
equity and long term loans for over
10 years during the last three years;
and

(b) the names of the companiés
and how much money each raised
on above accounts?

THE MINISTER OF FINANCE

(SHRI YASHWANTRACQ CHAVAN):
(a) and (b). Information is being
collected and will be laid on the
Table of the House.
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Increase/decrease in exports of vari-
ous tommodities

5409. SHRI SOMCHAND SOLANKI:
Will ‘the Minister of FOREIGN
TRADE be pleased to state;

(a) the increase/decrease in exports
of cotton textile, tea, handicrafts,
ready-made clothes and shoes in the
year 1970-71 and 1971-72; and

(b) the steps Government propose
to take to increase the exports of
these commodities?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE). (a) and (b).
A statement is laid on the Table of
the House.
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Statement
(a) Increase or Decresge in Rxports

(Ry, crores)
During
1971~73
over
1970-71

During
1970-71
over

1969-70

Items

Cottor Tex1les (m 11-made)
~Co'ton piecegoods,
yarn & thread
~-=Co:ton apparel

Tes

Haadicrafts

Cloth'ng (excl. cotton
apparel)

Shoss

-7 87
+37  }54
+23:8 480
w34 --11'8
+5°'5
+2°2

-0 §
+0'4

N>ra : F gites bis2d 01 DGCI&S class-
fication,

(b) The ‘main export promotion
measures 1In operation in regard to
specified commodities are as follows:

Cotton  Textiles (wncluding cotton
apparel). In order to improve quality-
production, efforts are being made to
meet the requirements of exporting
mills for imported sophisticated items
of textile machinery, subject to availa-
bility of foreign exchange. The sche-
me for export production of garments
under custom bond on the basis of
imported cloth has been liberalised so
that exports of garments is maximis-
ed. Concentrated efforts are also be-
ing made to gecure bulk orders for
cotton fabries and yarn. It is also
proposed to continue our efforts both
through the various international
forums and bilateral negotistions to
pursuade the industrial countries to
liberalise their imports. The exports
of cotton textiles have been picking
up well during 1972-73.

Tea: Abolition of export duty on
tea from 1-3-1970 with simultaneous
rebate of excise duty on exports bas-
ed on F.A.S, vprices; participation in
Internationa] efforts to stabilise prices
of tea; promotion of special packs of
Indian tea in selected markets abroad
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with the - cooperation of the local
‘blenders/packers.

Footwear: The major siep which
Government has taken recently is to
canalise the export of all types of
footwear through the State Trading
Corporation.  Other measures taken
for promotion of export of leather
shoes are sending of sales-cum~study
teams abroad, participation in specia-
lised trade fair abroad and grant of
air freight subsidy.

Handicrafts: Facilities for = raw
‘materials and popularisation of
Indian Handicrafts including gems
and jewellery in overseas 'markets.

Marine Products Exports Develop-
ment Authority

5410. SHRI SOMCHAND SOLANKI:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) when the Marine Products
Export Development Authority was
established and who are the mem-
bers of the Authority;

(b) the functions of the Authority;
and

(c) how many non-official members
are included in the Authority?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The
Marine Products Export Development
Authority was established with effect
from the 16th August, 19872, The
names of the members of the Autho-
rity is given in Statement I laid on
the Table of the House. [Placed in
Library. See No. LT-4143/72].

(b) The functions of the Authority
are given in Statement II laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4143/72}.
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(¢) There are twelve non-official
members in the Authority.

Industries to be set up In Santa
Cruz Free Trade Zone

:';411. DR. H. P. SHARMA: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether any free trade zone is
proposed to bz set up around Santa
Cruz airport at Bombay;

(b) if so, the broad outlines of the
scheme; and

(c) the nature of the industries to
be set up in this Zone?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Govern-
ment have decided to set up an Ex-
port Processing Zone near Santa Cruz
airport at Bombay.

(b) A statement
Table of the House.

is laid on the

(¢) Manufacture of
equipment.

electronic

Statement

The board outlines of the scheme
will be:—

(i) The Zone will be established in
an area of 100 acres, 7 Kms. from the
Internationa} airport at Santa Cruz,
Bombay. The land has already been
earmarked.

(ii) The project is entirely export-
oriented. The units admitted into the
Zone wil]l be obliged to export 100 per
cent of their production, i.e. entry of
these products into the rest of India
will be prohibited, It is further in-
tended to ensure that the net value
added on an average on the entire -
operations in the Zone will be about
50 per cent of the fob. value
of exports, fe, the inputs - of
foreign exchange for the import of
raw materials or components used in
the manufacture of the exported pro-
ducts will not exceed hulf the value
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of export. The minimum net value
added in individual cases will, in any
event, not be below 20 per cent, and,
if possible, 1t should not be less than
30 per cent.

(iii) The units in the Zone are pro-
pased to be given certain facilities
and concessions, such as in the maiter
of import of raw materials, compo-
nents, eapital equipment, etc.

(iv) The Zone wil] help to raise
the export of electronic equipment
and components from India substan-

tially.

Shortage of Jute

5412, SHRI BISHWANATH JHUN-

JHUNWALA: Will the Mimister of
FOREIGN TRADE be pleaszd to state:

(a) whether against the require~
ment of 7.4 million bales of jute the
present availability is not more than
5.5 million bales;

(b) if so, what steps Government
have taken to meet the shortage of
1.9 million bales of jute; and

(c) whether firm cormmitments for
import of this quantity have been
made and if go, the steps Government
propose to take to accelerate the im-
port to keep the industry running to
be able to meet its export eommit-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (o).
The total requirements of jute and
mesta for 1972-73 are estimated at
7.35 million bales. The total availa-
bility is of the same order (includ-
ing carry-forward in the beginning
of the season and the crop for the
season). The mills will require some
stocks fo be carried forward into the
next seagon far consumption until the
new crop comes into the market.
Towards this end, adequate imports
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have been planpned. In addition to
small quantities already impaqrted, 2
lakh hales have been contracted for
imporis during the 3 months ending
February, 1973. The industry will
thus be able to maintsin uninterrup-
ted production and meet export de-
mand for jute goods.

Loss of Tea Market =

5413, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FOREIGN TRADE be pleased to state:

(a) whether India is losing her
traditional market for tea in UK,

U.S.A. and European countries to
Africa gradually;
(b) whether Government have

made any assessment of the gradual
loss to which the country is being
subjected over the last three years;
and

(c) whether excise duiy on tea,
particularly on the Upper Assam tea
is disproportionately high and this
makes Indian tea uncompetitive and
if so, whether Government are consi-
dering any proposal to give substan-
tial relief to the tea industry to
enable it to regain the ground and
if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a )and (b).
Although Indian tea is facing grow-
ing competition from African ooun-
tries, exports of tea from India have
not declined «ince 1969 as will be
seen from the iollowing figures inas-
much as the fall in exports to cer-
tain countries have begn made up by
increaged exports to others:i—

(Qty. in mn. kge)y
1969 168.7
1870 20p.02
197 208.07
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(¢) In order to make Indian tea
competitive 1n the world market as
also to provide some built-in incen-
tive for production of larger quantity
of better quality tea for eaport, Gov-
ernment abol shed ths export duty on
tea from 1st March, 1970 ard enhanc-
ed the rates of zonal excise duty A
rebate of excise duty at the point of
exports varymng with prce was an-
nounced with effect from 15th Apnl
W70 to boost tea exports The ques-
tion of giving fiscal rehef m excise
duty on tea 1s under constant review

Abolition of export dutv in jute goods
to compete with other Foreign
countries

5414 SHRI BISHWANATH JHUN-
JHUNWALA  Wil! the Mmister of
FOREIGN TRADE be pleased to state

(a) whether Bangladesh Jute In-
dustry 1s selling 1its products 8§ to 10
per cent cheaper than India 1esult-
mg 1n a big loss of world market for
the Indian exporters

(b) whether 1n view of this Gov-
ernment have considered the desir-
ability abolishing export duty on jute
goods or giving any similar incent-
wves to enable the industry to com-
pete with the cther countries in the
world market and

(c) whether Government have ask-
ed the State Trading Corporation ta
compete with other exporting coun-
tries m the world market specially in
sacking whose export we have lost
to the tune of 70-80 per cent and to
mmprove our export earmings on this
account”

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C GEORGE) (a) Yes,
Sir

(b) This 15 under copstant review
As a result of last review, the export
duty on jute primary carpet backing
cloth weighing 9 oz and above per
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8q yrd has been reduced from lst
Novembe:, 1972

() Yes, Sir

Codification of Service Conditions of
Officers 1n Bank of India

5415 SHRI CHANDRA SHEKHAR
SINGH Will the Mimister of FIN-
ANCE be pleased to state

(1) whcther service conditions of
officers 1n the Bank of India have
been codified,

(b) if not whether an officers de=
putation from thig Bank met the
Custodian 1 this regaid and the
latter prom sed to codify the servie
conditions in consultation with the
officers association, gnd

(c) if so by when the servie
conditions are lhikely to be codified?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) to (c) Accorting to the Bank of
India a Committee of senior officers
has been constituted by the bank to
examine and process the draft code
of the service conditions of officers
and that efforts are bemng made to
finalise 1t as soon as possible, after
discussion with the Officers’ Associa-
tion

New draft order for Price of Coconut
Husk

5416 SHRI VAYALAR RAVI Will
the Minister of FOREIGN TRADE be

pleased to state

(a) whether Government receiwved
any new draft of order to control the
price of coconut husk from the Gov-
ernment of Kerala for approval, and

(b) 1if so, the salient features there-
of and the reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADS
(SHRI A. C. GEORGE): (a) No, 8

(b) Does not arise.
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Development of Ponmudi in District
Trivandrum (Kerala) as a Tourist
Oentre

5417. SHRI VAYALAR RAVI: will

the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the study team of the
Indian Institute of Foreign Trade
has recommended that Ponmudi in
District Trivandrum (Kerala) should
be developed as a tourist centre;

(b) if so, the reaction of Govern-
ment thereto; and

(c) what are the other recommend-
ations of the study team and the ac-
tion proposed to be taken in this re-
gard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The Department nf
Tourism is not aware of any recom-
mendation of the Indian Institute of
Foreign Trade for the development of
Ponmudi as a tourist centre,

(b) and (¢). Do not arse.

.

Transfer of Shares by Companies

5418. SHRI DARBARA SINGH:
Will the Minister of COMPANY
AFFAIRS be pleased to state:

(a) whether there has been any
change in the shareholdings in the
Coal Mining Companies registered in
West Bengal and listed in Calcutta
Stock Exchange in 1971.72;

(b) if so, whether there were a
large number of share transfer from
Andry Yule or Shaw Wallace to an
Indian group; and

(¢) the name of the group and the
number of shares transferred?

THE MINISTER OF COMPANY
AFFATRS (SHRI RAGHUNATHA
REDDY): (a) to (¢). The informa-
ijon is being collected and will be
laid on the table of the Housge.
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Shareholder of M/s. Bolani Ores 144,

Keonjhar (Orissa) ang M/s. Sethia

Mining amd Corpors-
tion Limited

5419, SHRI SADHU RAM: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 4194 on 1st September,
1872 and state:

(a) whether the information asked
for has since been collected;

(b) 1t so, a gist thereof;

(c) whether any loan has since
been disbursed; and

(d) if so, the amount thereof and
the reason for the balance undis-
bursed?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The requisite informa-
tion 1s being laid on the Table of the
House today separately by the De-
partment of Parliamentary Affairs.

(¢) and (d). During the last three
years the Industrial Development
Bank of India sanctioned a term loan
of Rs. 200 lakhs to M/s Bolani Ores
Limited which was subject to reduc-
tion by such amount of loan, as may
be sanctioned by other financial insti.
tutions. As a result, the Industrial
Development Bank of India’s share
was reduced to Rs. 50 lakhs, loan
documents of which have yet to be
finalised. However, disbursement of
Rs 42 lakhs has already been arrang-
ed pending finalisation of the loan
documents.

M/s. Sethia Mining and Manufac-
turing Corporation Limited which
operates two coal mines has request-
ed the Industrial Development Bank
of India for financial assistance of
Rs. 90 lakhs in the form of privately
placed debentures, The application
is under consideration of the Deve-
lopment Bank which is awaiting fur-
ther material/information from the
company as the data furnished by it
so far was stil] inadequate to process
the application.
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US Al for Industrial and Agricul-
tural Development Works in India

5420. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE
pleagsed to state:

(a) the total amount of U.S. Aid
to India for Industrial and Agricul-
.tural Development works in the year
© 170-71; and

PAUSA 1, 1894 (54K4)
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(b) the total Joan for industrial
development from U.S.A. in the year:

1970-71 and the rate of interest on.
the loan?

54:

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). A statement is laid on:
the Table of the House.

STATEMENT

Amount
of aid
(Rs. crores)

Rate of
interest

Remarks

A{'l),F ily Planni

i) Family anning

Grant dt. 30-6-
1970

15°00

(ii) India : Production
loan : 1971 dt./
13-3-1971

116°25

years.

EXIM

(i) Sixth Lineof Cre-

1125
dit dt. 22-4-1970

(ii) Shree Synthetics
dt, 11-9-1970

1-46

Technical assistance 408

(Grants)

PR

148-04

2 % per auuum
in the first 10
years and 3%
per auuum in
the remaining 30

The purpose of the grant is to.
enable India to expand the
family planning programme by
Rs. 15 crores. The foreign
exchange equivalent however was
available for import from USA
of commodities ard commedity

related services required by Indian
industry and sgriculture,

This is a non-project loan utilised
mainly for the importation of a
variety of maintenarce items
like fertilizers, irdustrial raw
materials, non-ferrous metals, P,
O.L., Steel, newsprint, tallow

spares and components, €tc.,

69, perannum  For import of cap'tz) cquiftrert,

inijtia] spares ard related services
required for development pro-
grammes in both public and
private sectors.

6% per annum For purchase of equipment and

related serviccs for the constru-.
ction in Ujjain of a plant for the
manufacture of nylon filament
yarn,

These grants were for technical
assistance to agricultural univer—
sities and for ‘agricultural deve-.
lopment, :
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Names of Private Companiey and
individusls who have their own
Afreratt

5421, KUMARI KAMLA KUMARI:
“Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the names of private companies
and individuals in the country who
have their own aircraft; and

(b) whether these aircraft are used
for travelling abroad?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) A statement giving the
requisite information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4144/72].

(b) In terms of Rule 5-A of the
Aireraft Rules, 1937, no aircraft re-
gistered in India can leave India with-
out prior permission of the Director
General of Civil Aviation. No such
permission has been given in the re-
cent past.

Employees of Big Industrial Groups
drawing a salary of Rs. 3000 and above

5422. KUMARI KAMLA KUMARI:
Will the Minister of COMPANY AF-
FAIRS be pleased to state the names
and office addresses of the employees
working in Tatas, Birlas, Sahu Jains,
Mafatlal and Goenka Groups of In-
dustries who draw salary of more
“than Rs. 3000 per month?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): The Department has no
information about these details as
such particulars of employees are not
at present required to be shown in
the returns to be filled under the Com-
panfes Act 1856,
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Propesa] to lﬂ# Bﬂhn Gum) (Biksr)
alr map

5423. KUMARI KAMLA XKUMARI:
Will the Minister of TOURIEM AXD
CIVIL AVIATION bhe pleased to
state:

(a) whether Government prapose
to put Dalton Gunj (Bihar) on air
map by introducing atleast one air
service a week; and

(b) if so, when?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR,
KARAN SINGH): (a) No such pro-
posal is under consideration,

(b) Does not arise.

Plan to increase the inflow of foreign
tourists during the next five years

5424, SHRI MARTAND SINGH
of Rewa: Will the Minister of
TOURISM AND CIVIL, AVIATION
be pleased to state whether Govern-
ment have formulaled any State-wise
plan to increase the inflow of foreign
tourists in the country during the
next five years and if so, broad out-
lines thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): The Fifth Plan sche-
mes are under formulation.

Checks deviseg to ensure that powers
delegated to Air India’s Managers
based in foreign countries are not
being misused

5425. SHRI K. SURYANARAYANA:
‘Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether Government have laid
down any guide lines for ineurring
expenditure in foreign exchange on
heads other than maintenance of
Establishment, transport and provision
of servicing and fuelling to the Air
India’s planes in foreign countries:
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(b) if so, the powers delegated to
Air India’s Managers based in foreign
countries to incur such an expenditure
in foreign exchange on Entertain-
ments and other Contingencies and
what check is being exercised over
its propriety;

(c) the power delegated to the
Managers of the Air-India posted
abroad to isswe complimentary passes
for cross colintr; travels or for inter-
national travels to foreigners and
others; and

(d) what checks have heen devised
by Government to ensure that these
Powers are not being misused?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION (DR.
KARAN SINGH): (a) and (b). Each
item of capital expenditure, whether
in foreign exchange or not, exceeding
Rs 40 lakhs requires approval of the
Central Government. Lease of im-
movable property for a period exceed-
ing 10 years or disposal of any pro-
perty having an original or book
value exceeding Rs. 10 lakhs also re-
quires approval of the Central Gov-
ernment. All expenditure inrurred
by officers of the Corporation whe-
ther in India or abroad is subject to
budgetary control and audit by the
Comptroller and Auditor General.
The Corporation is required to furnish
periodic reports of earnings as well
as expenditure in foreign exchange to
the Reserve Bank.

(¢) Issuance of comvlimentary trans-
portation by AirIndia is regulated
by IATA Resolution 200, 200g and
200h.

(d) The Board of Air-India has
passed a resolution delegsting powers
to various functionaries and it is the
duty of the management to keep an
eye on their exercise, Mamagers are
vequired to submit to Headquarters
monthly statements of passes issued.
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Seizure of third party goods by the
Collectorate of Central Excise, Madura:

5426, SHRI K. SURYANARAYANA:
‘Will the Minjster of FINANCE be
pieased to refer to the reply given to
Unstarred Question No. 812 on the
17th November, 1972 and state:

(a) whether the requisite informa-
tion has since been collected and
would be laid on the Table, if not,
the reasons therefor;

(b) how much more time would it
take to collect it; and

(c) the latest action taken to re-
lease the seized goods and also to re-
cover the Excise Duty already de-
posited with the manufacturers by
the parties concerned and refund the
same to the latter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (¢). In im-
plementation of the assurance given
on the 17th November, 1972, in reply
to Unstarred Question No. 812, the
requisite information pertaining to 84
cases of scizure was forwarded to the
Department of Parliamentary Affairs
on the 19th December, 1972 for being
laid on the Table of the House.

Credit facllities to non-ceking coal
sector

5427. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
FINANCE be pleased to state:

(a) whether he has received any
recommendation from the Minister of
Steel and Mines about the giving of
Credit facilities to the non-coking
coal sector in 1971 and 1972; and

(by if so, how many times and the
exsct nature of recommendation each
time and action taken thereon?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) No Sir.

(b) Does not arise.
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Accumaulation of Iron Ore at Ports

5428. SHRI S. C. BESRA:
SHRI RAM PRAKASH:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether due to faulty planning
iron ore has stockpiled at ports out
of proportion; and

(b) if so, the remedial measures
proposed to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise,

Increase in liquor revemue in Union

Territories
5429, SHRI SHYAMNANDAN
MISHRA: Will the Minister of

FINANCE be pleased to state the
increase in the liquor revenues dur-
ing the last 3 years, year-wise, in res-
pect of Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R GANESH)* The requisite infor-
mation is being collected and will be
laid on the Table of the Sabha.

Direet imports of 1aw-materials

5430 SHRI RANABAHADUR
SINGH: Will the Minister of FOR-
EIGN TRADE be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to allow direct imports of essen-
tial raw materials which are at pre-
sent canalised through the Public
Sector agencies;

(b) whether there have been com-
plaints that the public sector agencies
Lke ST.C, LRMAC, and IDPL
continued to harass the exporters;
and
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(e) if so, Government's reaction

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No,
Sir. There is already the practice of
issuing letters of authority to actusl
users against licences issued to cana-
lising agencies, to enable them to im-
port their essential raw-materials in
cases where the canalising agencies
are not in a position to meet imme-
diate requirements.

(b) and (c). No, Sir. There are,
however, at times complaints of delay
in the supply of goods against release
orders which are looked into prom-
ptly.

“Indo-UK agreement for Industrial
Development”

5431. SHRI GIRIDHAR
GOMANGO:

SHRI RAMSHEKHAR
PRASAD SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether two agreements bet-
ween India and U.K. were signed in
November, 1972;

(b) if so, whether these two agree-
ments will benefit the industry in
India; and

(c) the names of the projects to be
developed under these agreements?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The following two loan
agreements were signed between the
Government of United Kingdom on
November 9, 1972;

(i) UK|India maintenance Loan
Agreement 1872 for £25
roillion (Rs, 47.42 crores) and

(if) UK|India Mixed Project
Loan Agreement 1972 for
£16 million (Rs. 30.35 ¢rores).
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The Maintenance Loan 15 to be
used for finanting imports of com-
ponents, spures, raw.materials and
related services. The Mixed Project
Loan 18 meant for financing  the
foreign exchange requirements of
large-value projects The following
such projects are being financed under
this loan:

(a) Fertilizer Project of M's Indian
Farmersy’ Fertilizer Cooperative at
Kandla and Lalol in Gujarat

(b) Fertiizer project of Mjs
Southern Petrochemical Industries
Corporation at Tuticorrn i  Tamil
Nadu

(c) Fertihizer project of M's
Mangalore Chemicals and Fertilizers

1n Mysore State

(d) Two bulk carriers for Shipping
Corporation of India

(e) One bulk carrier for Scindia
Steam Navigation Co Ltd, Bombay

(f) One Product Tanker for the
Great Eastern Shipping Co, Bombay

(g) One 120 MW boiler for the
Damodar Valley Corporation and two
such boilers for the Madhya Pradesh
Electricity Board, and

(h) The Naphtha Cracker Project
of Indian Petrochemicals Ltd in
Gujarat

Talks among India, UAR and
Yugoslavia
5432 SHRI PRABHUDAS PATEL

SHRI RAMSHEKHAR
PRASAD SINGH

wWill the Mmster of FOREIGN
TRADE be pleased to state

(a) whether the iripartite talks
ammong Indis, UAR and Yugoslavia
have once again been revived ufter a
long spell,

3085 1S3
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(b) whether the progress of the

tripartite {alks so far helg was very
slow,

(c) the ressons for not having these

talks earlier as also for their slow
progress, and

(d) the steps bemg taken to mple~
ment the decisions of the tripartite
meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) to (c)
The Working Groups and Sub-Groups
set up under the Tripartite Agreement
have been meeting periodically, ever
since the Agreemcnt was signed, n
one of the three countries to review
the implementation of the dcuisinns
taken by the Tripartite Mhristers
meetings The Mim<ters of the three
countries have 5o far met thrice fo
consider tae recommencations of the
Worhing Groups The preotcupati™n
of the Mimisters with the meeting of
the group of 77 of developing coun-
tries in October 1971 and the Third
UNCTAD mm Apnl-May 1972 and with
iheir own internal problems has de-
layed the talks after the Third meet-
ing of the Ministers held in Septem-
ber 1970 The Working Groups,
however have already met in 1972 in
preparation for the Fourth Meeting of
Ministers to be held shortly in New
Delhi

(d) In the fleld of trade and tariffs,
a list of new items have been finalised
for addition to the existing hist of pre-
ferential items under the Agreement
In the field of industries a number cf
projects have been identifieg for tri-
partite collaboration and thus matter
18 Leing pursued by the Minmtry of
Industrial Development In the field
of shipping possibiities of inpartite
cooperation 1n the maritime transpor-
tation of cargoes 1 the sharing of
tramp cargoes among the natioual
line in the supply of equpmente io
shipyards and other flelds are being
looked into by the Mimstry of Ship-
ping and Transport Promotionzl efforts
n the field of tourism have been
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taken by the three countries leading

to the increase {n the tourist traffic.

Visits to U.S.A, and Switzerland by

representatives of 20 iarge Business
Houses in 1972

5433. KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be
pleased to state:

(a) the number and names of the
representatives of 20 large business
houses who visited U.S.A, and Swit-
zerland in 1873;

(b) the purposes of their visit; and

(¢) whether those were not com-
mercial trips?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) to (c). Foreign exchange is re-
leased by the Reserve Bank of India
for businesg visits abroad for further-
ance of trade, industry and commerce
and applicafions are considered on
the basis of the essentiality of the
proposed visit. Guidelines to be fol-
loweq by Regional offices of the Re-
serve Bank of India for scrutiny of
applications have been laid down.
The necessary information will be
collected and will be laid on the Table
of the House.

Tt ¥ wgrowt B & fod e deqr
wY gargere wfaf o faerted

5434, st wga® fag T
w1 fadn sarare A qg T A gar
47 :

(%) wT AT SeqT W HAEHTL
wfwfa ¥ Fedta g1eR & og fawifon
1 § fr ¥ aTere WY Tww woeTd
1 ufaforn ggrmar ¥ wifge faed
& wfe & gra g g § wf w5
a% ; U

(=) afxgl, @ &= Awdw asw
wY frAT-PradY wgraar &t § M afy
afy, Ay gk wqr wreor § 7
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wrf aft o wEwh gl o oft
feafe zamr sfsx ghar ¢ 1 frea-
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Comp‘e‘tition among Nationalised
Banks for Institutional ‘Deleosns
and big loan Accounts

5436. SHRI PILOO MODY:
SHRI JYOTIRMOY BOSU:

Will the Minister of FINANCE be
pleased to state:

] \

(a) whether attention of the Gov-
ernment of India has been invited to
a report in the ‘Economic Times’ of the
14th November, 1972 under the cap-
tion “Banks woo big parties, ignore
the small man” gaying that the natio-
nalised banks are working at cross
purposes and a war is on amongst
them for institutional deposits and big
loan accounts; and

(b) whether the report has been
carefully examined by Government
and if so, their reaction thereto?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) It would not be correct to say
that banks woo big borrowers and
ignore small men. The number of
borrowal -accounts in regard to prio-
rity sectors (Agriculture, small scale
industries, professional and self-emp-
loyed persons, retail trade, small busi-
ness etc.) has increased from about
3 lakh in June, 1969 to about 15 lakh
in June, 1972 in the case of all public
sector banks. Similarly, the number
of deposit accounts currently is esti-
mated to be about 350 lakhs as against
120 lakhs in 1968.
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- In the context of the current Hgui-
dity in the. banking systenz, = there
have been some instances of Igan af-
counts being shifted from ene bank in
another. This was discussed by the
Governor, Reserve Bank with the
heads of public sector banks on the
14th November, 1972. 1t was agresd:
there that a committee would ge intw-
the matter for evolving suitable guide-
lines in this regard. In the meantims,
the Reserve Bank has advised all pule-
lic sector banks that there should be-
no unhealthy competition among thems
and that they should not take owver,
from one gnother, credit limits of any
party, aggregating Rs. 25 lakhs or
more, by quoting rates of interszt:
lower than those stipulated by thex-
existing bankers.

Import of Liguer

- 5437. SHRI SHYAMNANDAMN
MISHRA: Will the Minister of
FOREIGN TRADE be pleased to state
the volume of import of liquor, year—
wise, since 19697

THE DEPUTY MINISTER 1IN THE.
MINISTRY OF FOREIGN TRADE
(SHRI A. C GEORGE): Calendar
yvear-wise import figures are not gvaii~
able.as import trade statistics are
compiled by the Director General of"
Commercial Intelligence and Statis-
tics, Calcutta, on financial year basis.
Imports of alcoholic beverageg during:
1968-69 to 1972-73 (upto May, 18723
are given below:—

Years Qty.in  Value
000’  inRs.
Fitres ‘000’
1968-69 - - - - - 57T 691z
1969—70 384 4910y
IG70<71 z52 20TF%:
1971-72 178 2406
1972-73 (uptoMay, 1972) 21 3E:

w
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Amount Sanctioned to West Bengal
for Flood Relief

5438. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state:

{a) the total amount granted by the
“Cenfre during the last three years as
‘flood relief to West Bengal; and

(k) the total amount demanded by
the West Bengal Government?

THE MINISTER OF STATE IN THE
"MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The
amounts demanded by the State Gov-
.ermment ang the amounts released
yearwise since 1969-70 to 1971-72 are
:ag followsi—

(Rs. in crores)

Amount Assist-

demanded ance
released
“EGE-70 . * 10-33 =75
IG70-7I * g & 66-00 18-9I
AGTI-72 7495 17°50
Total 151:28 4216

:Sale of controlled cloth in rural areas
through Co-operatives

5439. SHR1I PRABHUDAS PATEL:
SHRI V. MAYAVAN:

Will the Minister of FOREIGN
“TRADE be pleased to state whether
Government are considering a pro-
-posal to sell cloth at controlled rates
in pural areas through Co-operatives,
_if so, the gist thereof?

- THE DEPUTY MINISTER IN THE
‘MINISTRY OF FOREIGN TRADE
“¢{SHRI A. C. GEORGE): Under the
“megr scheme for distribution of control-
Ted cloth, which came into force with
-gffect from 1-11-1972, the sale of the
enfire production of controlled cloth
‘s undertaken through:

1) Mills’ own retail shops.

»
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(2) Super bazars in the co-opera-
tive sector.

(3) National Co-operative Consu-
mers’ Federation and the
chain of co-operative institu-
tions affiliated to them.

(4) Fair price shops run under
the aegis of the State Govern-
ment.

(5) Any other agency in the co-
operative sector specified by
the State Government - cop-
cerned.

It is"for the State Governments to
arrange for the sale of controlled cloth
in rural areas through co-operatives.

Import replenishment to Coca-Cola
Export Corporation, New Delhi

5440. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Coca-Colg Export Cor-
poration, New Delhi was shown a spe-
cial favour by allowing it Import re-
plenishment of 20 per cent;

(b) if so, the reasons therefor; and

(c) if not, how wag the import re-
plenishment decided at 20 per cent
when the imported ingredients used in
exports was only 4.5 per cent?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a)..to (0.
According to the Import Policy for
Registered Exporters for the year
1970-71, the rate of import replace-
ment against export of “Non-alcoho-
lic Beverage Bases” was 20 per cent.
The rate has been reduced to 4.5 per
cent with effect from 1-4-71..Therate
of import replacement for various ex-
ported products is decided from time
to time in the Import Trade Control
Policy for Registereq Exporterg.
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Setting up Industrial Project by Italy
on barter basis

5441, SHRI RAM BHAGAT PAS-
‘WAN: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Italy hag expressed her
willingness to participate 1n the indus-
trial projects on a barter basis and
hag also offered to the Indian Petro-
Chemical Corporation to set up a down-
stream umt to manufacture polythy-
lene in exchange for iron ore from
Hospect region; and

(b) if so, the decision taken on the
offers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE)' (a) The
Indian Petrochemicals Corporation
Limited, a Public Sector Undertaking.
which ig setting up a low Density
Polythylene Plant, had received offers
of collaboration, inter alia, from an
Italian firm.

(b) The various offers received
were in respect of provision of pro-
cesg know-how, basic engineering and
expatriate assistance. Foreign cola-
boration arrangements for the project
have yet to be finally approved by
the Government.

Reservation of Posts for 8. C. and 8. T.
in Indian Andit and Acounts
Department

5442 SHRI MADHUKAR: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have
jssued any orders regarding the re-
servation of posts for the Hcheduled
Castes
rées iff the cadre of Accounts Officers
(Clatg JT) to be promdted from the
cadra ot 'S, A, 8. Accountant (Class
III) in the Indian Audit and Accounts
Depariment;
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(b) 1f ¢o, whether a copy of the
order will he placed on the Table of
the House;

(c) whether these orders are being
implemented by the Indian Audit and
Accounts Department; and

(d) the pumber of persons promoted
as Accountg Officer after the issue of
such orders in respect of each Audit
and Accounts Office?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (d). The Comp-
troiler and Auditor General of India
has decided to extend to the Indian
Audit and Acounts Department the
orders issued recently, on 27th Nov-
ember, 1972, by the Department of
Personnel regarding reservation of
posts for Scheduled Castes and Sche-
duled Tribes while making promotions
on the basis of seniority subject to
fitness. The orders are under issue.
When issued, they will cover appoint-
ments to the catdre of Accounts Officers
by promotion from the Cadre of
S. A, S Accountants.

Offer of Industrial Recosstruction
Corporation to help Sick Units in
Public Sector

5443. SHRI JYOTIRMOY BOSU:
‘Will the Mimister of FINANCE be
pleased to state:

(a) whether the Industrial Recons-
truction Corporation has offered to
help sick units in the public sector;
and

(b) if 8o, (i) a list of gick units in
the public sector; (ii) nature of ‘sick-
ness’ in each case, and (ili) what type
of help,is expected to be given to
thess sick units by the Industrial Re-
constryction Corporation of India?

THE MINISTER  OF ¥RANCE
(SHRI YASHWANTRAO CHAVAN):

(a) No, Sir.
(b) Does not arise,

7Z

4
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Grant of ¥mport Licence for Wool to
FPelt Manufacturing Industry

8444 SHRI BHARAT SINGH
CHOWHAN

DR LAXMINARAIN
PANDEYA

Will the Minister of FOREIGN
TRADE be pleased to state

{a) whether import licences are
granted for import of wool to the
Woollen Felt Manufacturing Industry,
even though manufacture of felts 1s
being done successfully with indigen-
ous wool and wastes of woollen indus-
try (combing wastes),

(b) 1f so, the reasons for allowing
imports of carbonised wool for felt
industry, and

(c) whether basic data have been
collected about the production of felts
by various existing units mn the coun-
try?

THE DEPUTY MINISTER IN THE
MINISTRY Opr FOREIGN TRADE
(8HRI A C GEORGE) (a) and
(b) Import of carbonised wool for
the woollen felt indust:y 1s being al-
lowed on a restricted basis as felts
made out of 1indigenous wool and
combing waste have not been found
satisfactory in quahty

(c) Basic data regarding production
is available 1n regard to the four units
to which raw material 1s allocated by
the Textile Commissioner

Pablic Hearingg by Monopolies Com-
missiop

5445 SHRI SHRIKISHAN MODI
SHRI P M MEHTA

Will the Minster of COMPANY
AFFAIRS be pleased to state

(a) whether Government have ¢lar-
fied that the Monopolies Commssion

PAUSA 1, 1894 (54K4)
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can hold public hearings whenever

they are found necessary without the
chairman

(b) it so whether clarification was
sought from Government by the Coms
mission ang

(e) if 55 what are the other clari-
fications sought by the Commssion?

THE MINISTER OF COMPANY
AFFAIRS (SHRI] RAGHUNATHA
REDDY) (a) and (b) Yes, Sir

(¢) No other clarification has been

sought by the Commission in this
context

qrfe. At fewh &t s

5446 st g@ g7 an faaw
|MT /A 7 AN A T F f5
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F waviq &7 71 ey A & fan -
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w9 a% fawg & faar sl ?
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Annual Requirement of Small Coins

5447 SHRI DALIP SINGH Wil
the Minister of FINANCE be pleased
to state the annual requirement of
small comns 1n the country and the
annual output of our mints?

THE MINISTBR OF STATE IN
THE MINISTRY OF FINANCE (SHR!
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X. R, GANESH); The annual require-
ment of small coms for the current
financial year is 2230 milllon pleces
valued at Rs 2865 crores The cur-
zent year’s output of the Mintg is
estimated to be 2170 million peces
valued at about Rs, 2510 crores.

Joint ventures set up abroad by
Indian Engineering Industries

5448 DR RANEN SEN Will the
Minster of FOREIGN TRADE be
pleased to state;

(a) whether some Indian Engineer-
ing Industries have set up over 50
joint-ventures in several Asian, Afrn-
can and Latin American countries
anj Canada ang West Germany,
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(b) it , of,
e o the names of thy Ipdian

(@) low muoh amount these - firms
have invested {miividually in these
projects pbrosd?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE): (a) The
Government have so far approved 145
proposals for sething wp industirial
Jomnt ventures abroad, out of whicli 67
are 1n the field of engineering indus-
tries, Out of 67 proposals approved
for setting up engineering industries
abroad, 16 are in produetion.

(b) and (c) A statement ig laid on
the Table of the House

STATEMENT
S. No Countryofjoint  Indian Collaborator Fald of collaboration  Indian
Venture equlity
Invest-
ment
(i _lakhs
Rs.)
1 2 3 4 s
1. Kenya | . H L. Malho'ra & Sons Razor Blade Factory 21 00
(P) L+d., Calcutta
2  Mauntius Sidharth Jasubha:, Ahmedabad Mosarc Tiles & Rollirg 0 60
Shutters Mfg. Unit
3. Nigena | Birla Bros, (P) Ltd,, Calcutta  E: gg. Goods 21 00
4 Niigena | H L. Malhotra& Sons (P)  Razor Blade Factory 25 20
Ltd., Calcutta
5 Cszylon . . Jay Engg Works Calcutta Sewing Machines& Blee. 0 40
ans
6. Iran . . Mahindra & Mahindra, Bombay Spare parts, Automo‘ive 4 90
. ‘ , Somponer ts, ey
7. Malaysia] . G%drej Boyce Mfg. Co., Bom-~ Stee] furditure 3129
ay
8. Maul . & Machine Teols, Bombay Steel Precisin t & +00
i Grapt e 5
. ia Ajit Industiies, Bormbay Enemelied odpper wires, 240
9. Malays j p d ]
0. Malayia + 1.G. Balkushnan &  Bros. Time&Axtomahile chaing , 4-40

®) Lﬁi-{. Coimblio\:‘f )

£
L) 1 R

4 Raadnth

it oL i s
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I 2 3 4 5
1z Malaysia . Murugappa& Sons Ltd
pruger) ' Cycle& Industnad chains 10 00
12 Singapore o+ Teksons (P) Ltd , Bombay ; Automobile accessories 12 80
13 Thaiend Sacha Exporters & Investors  Stee] Mill
(P) Ltd , Bombay ' 32 80
14 Saudi Arabia |, Hmdu;tan Tools Industries , Builcers’ Herd waies o 28

Bombay

15 W. Germany

16 W. G:rmany ,

Shri N Krishnan, Bangalo re

Kirloskar O1l Engines (P) Ltd, O1lEngines, RiceMillirg 125 30
Poona M

achines etc

Hose-clips 712
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Memorandum for Amendment of

Income-tax Act, 1961

5450 SHRI DASARATHA DEB:
Wil the Minister of FINANCE be
pleased to state

(a) whether the Prime Minister has
received any memorandum from the
representatives of various Scheduled
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Tribes Organisations of Darjeeling Dis-
trict regarding their demand for
wmending S, 16(208) of the Income-tax
Act, 1961 to remove the discrimina-
tion betweepn members of the Sche-
duled Tribes wnter-se; and

(b) it so, the reaction of Govern-~
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir

(b) The Government does not consi-
der 1t necessary to amepd the income-
tax Act on the lines suggested m the
memorandum,

pf wiz wy & o ¥ wowr whcha ot
fawfon

5451, st wgdtew faz wnz
w1 fadw wnme At a7 T@OX N Fo
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(%) war wanr afafy ¥ T &
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& ag¥ O 9T FT ¥ I IqF -
wfy wra o Wy 9T w8 @ ¥ wfaw
afr g wfgd |, wix

* (=) afe g, & g & fawrfon
T w41 wrA w1 g ?

fadw s wwww ¥ aowe
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Complaints against MMT.C. for
charging exorbitant commission

on Non-Ferrous Metals

5453. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether there are complaints
against M.M.T.C, for charging exor-
bitant commission on non-ferrous
metals; and

(b) if so, the reasons for charging
high rate of commission and action
taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Complaints are made now and then
against alleged high margin of the
M.M.T.C. on non-ferrous’ metals.
These coinplaints are not correct as
margins are fixed on the basis of
guidelines laid down by Government
in this behalf.

Seizure of Opium from Indian
Freighter in Yokchama
(Japan)

5454, SHRI MUHAMMED SHE-
RIFF: Will the Minister of FINANCE
be pleased to state:

(a) whether the Japanese Customs
and Narcotic Control officials raided
an Indian freighter on 21st Novem-
ber, 1972 and confiscated 5.6 kg. of
crude opium in Yokohama;

(b) if so, a brief account of the

incident; and

(¢) whether any enquiry was held
in the matter and if so, the action
taken by Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The

Custom officials of the Government of -
. Japan recently rummaged an Indian

freighter berthed at Yokohama and
seized 5.6 kg of crude opium.

L.}
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(b) and (c). Further details are
being collected and' will be laid on
the Table of the Sabha. ‘

Place of Hotel Industry for future
Development under the Industrial
Policy Resolution

5455. SHRI R. S. PANDEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether his attention has been
drawn to the statement '‘made by d4he
Minister of Industrial Development .
on the 23rd August, 1972 regarding"
the areas demarcated for the public
and private sectors under the indus-
tria] Policy Resolution wherein hotel
industry does not figure in the list cof
industries reserved for public sector;.

(b) if so, in view of the above,
whether the hotel industry will re-
main in private sector and whether
Government are considering transfer-
ring hotels constructed in the public
sector by Government agencies, to
the private hotel entrepreneurs; and

(c) if not, the place of hotel indus-
try for its future development under
the Industrial Policy Resolution?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR..
KARAN SINGH): (a) to (c). Accord-
ing to the Industrial Policy Resclu--
tion, 1956, the future development of
industries mentioned in Schedule A.
thereto is the exclusive responsibility
of the State. The hotel industry is-
not included in Schedule A. This does
not mean that the State cannot take
up any other industry not mentioned’
in that Schedule. In faet, it is open:
to the State to start any industry
when the needs of planning so re-
quire or there are other important
reasons for it. A major part of the
investment in hotels is by the private
sector and incentives such as tax and
fiscal reliefs have been given by the
Government to encourage such invest-
ment. The public sector Corporations
of the Government have also made
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and propose to make substantial
invegiment in the industry, and both
sectors therefore contribute to
concerted effort to build up the tour-*'
ist infrastructure. There is no propo-
sal to transfer the public sector
hotels now funétionirg in the country
to the private gector. On the con-
trary, the public séctor chein wil} be
substantially expanded in the years
1o come,

Arvest of Foreigners involved in
smuggling activities

5456. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the total number of foreigners
arrested from January, 1972 to Octo-

ber, 1872 for the alleged smuggling
of articles out of the country; and

(b) the names of the countries to
which they belong and the action
taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH); (a)2l
foreingners were arrested from Janu-
ary, 1972 to October, 1972 for the al-
leged smuggling of articles out ot
country,

(b) The countries to which they be-

longed are:—
Canadg
Austria
USA.
Indonesia
Malaysia
Ceylon
Brilain
West Germany
Switzerland

¢

Apart from the adjudicstion proceed-
ings under the Customs Act for con-
8scatibn of goods tttempted to he
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smuggled out of the country m& m-
positign of pensities on tlga,

eonwm 5 0of "the arrestéit

on prosecution under the Customs
Act were convicted. * Thé progecution
proteedings against gne pacson are
pending. 13 persons Wwere -
over to the police authorities for ac-
tion under the Passport and/dr the
Excise Act. Enquiries against rest of
the persong are in progress.

.

Trade Agreement with Algeria

5457. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FORE-
IGN TRADE be pleased to state:

(a) whether a trade agreement has
been signed recently between Algeria
and India; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE): (a) No, Sir,

{b) Does not arise,

Seizure of smuggled articles on air.
ports in the couniry

5458, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the articles geized by the Cus-
toms authorities at the various air-
ports of the country during the period
January to Oetober, 1972;

(b) the total value of the articles
in Rupees; and

(c) the number of smugglers arres-
ted during the period?

! o
THE MINISTER OF SYATE IN
THE MINISTRY OF ‘FINANCE

{SHAI K. R. GANESH): (s} and (b).
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8s

Gold, ' precious stones, silver, wrist
watches, synthetic fabrics and yarn,
hashish and other goods totally valu-
ed at Bs. 218 lakhs (approximately)
were peized by the Customs authori-
ties al various airports during the
period January to October, 1972.

(¢) 89 persons were arrested in this
regard.

Implementation of Service Rules
DPrafted by Shri Ram Centre for
Industrial Relations for 1.T.D.C,

5459. SHRI D. K. PANDA: Will the
Ministes of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarred Question
No. 5872 on the 12th May, 1972 and
state:

(a) whether India Tourism Deve-
lopment Corporation has implement-
ed the Service Rules drafted by the
Shri Ram Centre for Industrial Rela-
tions for Corporation’s Employees;

(b) if so, whether the Corporation
has taken the Union of concerned
employees into confidence before their
implementation; and

(c) if not, the reasong therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The service rules draft-
ed by the Shri Ram Centre for Indus-
trial Relationg have not been found
wholly adequate to meet the needs nf
the Corporation. Accordingly after
taking into consideration the draft
submitted by the Centre and the
rules and regulations of other Public
Sector Corporations, a fresh set rf
service rules have been drafted and
finaliseg for implementation in the
Corporation,

(b) and (c). It is necessary to con-
sult the uniong in respect of matters
specified in the Industria] Emplov.
ment (Standing Orders) Act, 1948.
YPor this purpose separate Standing
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Orders have been framed and are
being forwarded to the Certifying
Officer as stipulated in the Act, who
will take necessary action to consult
the Unions.

Purchase of Wholesale Tea from
Market by USSR,

5460. SHRI D K. PANDA: Will the-
Minister of FOREIGN TRADE be
pleased to state;

(a) whether the Soviet Union has
offered to purchase the entire stock of
tea from the market; and

(b) if so, the salient features of
the offer?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise

Problem to West Bengal Tea
Industries

5461 SHRI D, K. PANDA: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether West Bengal tea indus-
try 1s facing a host of problems es
referred to m the news report pub-
lished in the Hindustan Standard
(Calcutta) dated the 9th November,
1972; and

(b) if so, what concrete steps Gov-
ernment intend to take to put an end
to these problems?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The news
report published in Hindustan Stan-
ard does sum up more or less cor-
rectly problems from which tea in~
dustry in West Bengal more parti-
cularly in, Darjeeling is reported tc
be suffering.

(b) The problems of the tea indus-
try are constantly under review of the
Government.
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Shifting of Plants from Rurope

5462. SHRI C. K. CHANDRAPPAN;
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the scheme to shift four
entirely export oriented plants from
Europe t¢ India is in jeopardy as
referred to in the Times of India
dated the 27th November, 1972;
and

(b) if so, the reasons therefor and
Government'’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Alleged irregularities in Temporary
recruitment made in State Bank of
Bikaner gnd Jaipur

5463. SHRI MADHUKAR: Will the

:nister of FINANCE be pleased to
refer to the reply given to Starred
Question No. 166 on the 24th Novem.
ber, 1972 and statz whether the Re-
serve Bank of India found serious
irregular’ties in the temporary recruit-
ment made in New Delh Branch of
the State Bank of Bikaner and Jaipur?

THE MINISTFR OF FIVANCE
(SHR! YESHWANTRAO CHAVAN):
The Reserve Bank of India has
rzpcrted that its scrutiny was confined
to allegations of fraud etc. snd d 4 not
cover matters relating to recruitment.

Foreign Exchange earned from
Yourism during the First
three yeary of Fourth
Plan

5464. SHRI RAJDEQ SINGH: Will
the Minister of TOURISM AND CIVIL
AVIAT:ON be pleased to state:

(a) whether the country has earned
Rs. 110 crore worth of foreign ex-
change from tourism during the first
‘three yeurs of Fourth Plan; and
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(b) whether the largest number of
tourists were from America or Eurow
pean countries?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA~
RAN SINGHj: (a) Yes, Sir, '

(b) European countries.

Response to setting up Indusiries In
backward areas after gnnouncement
of conoession

5465. SHRI RAJDEO SINGH: Wilt
the Minister of FINANCE be pleased
to state:

(a) whether financial Institutions in
the country viz, the Industrial Fin-
ance Corporation of India, Industrial
Development Bank of India and the
Industrial Credit and Investment
Corporation of India have announced
at the initiative of the Central Gov-
ernment schemes for extending mone-
tary assistance on concessional terms
to small and medium scale industries
in backward districts and regions of
the country;

(b) if so, whether the concessions
offerrd have attracted entrepreneurs
to come forward and set up industries
in backward districts and areas;

(c) if so, their number, Statewise;
and

(d) whether the State Governments
have been instructed or asked 10
complete the other formalities acquir-
ing of land on a priority basis?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. The Industrial Finance
Corporation of India, the Industrial
Development Bank of India and the
Industrial Credit and Investment Cor~
poration of India decided in 1970 to
extend direct financial assistance om
concessional terms for industris]l cone
cerns in industrially less developed
districts/areas in various States/Usiion
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Territories specified by the Planning
‘Commission for this purpose. In the
sphere of refinance also, the Industrial
Development Bank of India has offered
concessions and incentives to State
Financial Corporations and banks {o
-enable them to provide assistance to
entrepreneurs in such districts/areas
on softer terms.

(b) Yes, Sir.

(c) State-wise distribution of the
number of industrial concerns in
respect of whom the direct and refin-
ance assistance has been sanctioned
by the above institutions is given in
the Statement laid on the Tablé cf
the House.
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ments the need for more conserted
and organised action for promation of
small and medium scale industries in
the specified less industrially developed
districts/areas to qualify for conces.
sional finance from the above institu-
tions. The State Governments have
also been requested to give wide
publicity to the concessions and to
concentrate their efforts on develop-
ing fully not only basic infra-structure
facilities but also other facilities like
railway siding, housing colonieg for
industrial labour etc. As the State
financial and developmenta] institu-
tions have also to play a dynamic role
in identification of suitable entrepre-
neurs, preparation of technically and
economically viable schemes and suit-
able organisational arrangements for
promotion of industries, the State
Governments have been requested to

Written Answers

(d) The Centra]l Government has organise special machinery for this
impressed upon the State Govern- purpose. LIt
STATEMENT

Statewise Distridution of Direct Financial Asaistance Sanctioned bv the Industrial Dsvelop-
ment Bavk of India, Industrial Finance Corporation of India and Iniustrial Credit & Invesrment
(J?o?oramm of India and refinance assistance sanctioned by the Industrial Development Bank of

naia

State Diract financial assis- Refinance assigrance
tat ¢* by all n- by the IDBI
s ITuriors
Neo. of  Amount No. of Amount
corncerrs ots'sis- corcerrs  of assis-
rance tance
sanc ioned sarcTiored
(Re.m (Rs.im
_ __Lakh9) Lakhs)

1 2 3 4 5
Andhra Pradesh | - — 35 47'%
Assam I 1550°00 1 0-70
Bihar 1 50-02 14 40-07
Gujarat 1 90-00 68 55-96
Haryana — -— 20 477
Himachal Pradesh - — 2 660
Jammu & Keshmir — - 10 544
Kerala . . . . . — — 73 59°47




DECEMBER 22, 1972

o Wriiten Answery Wrinen Answers o
] 2 3 4 s’
Madhya Pradesh . . . . ' -— — 25 1748
Maipwr . ., . . . — - 3 2.8t
Maharash'ra . . . . 6  800-00 44 93'38%
Mysore . . ., . . . . 1 50°00 43 6862
Negaland . . . ., . . . 1 100'00 — —
Orissa . . . . . — — 8 20°97
Punjab . . . N . - - 10 15°93
Rejasthen ., . , . . . . 1 45'50 23 2215
Tami] Nadu . . . . 2 90+00 13 26 95
U tar Pradesh | , . . . . 2 102 43 31 47 34
Umion Terrtornies . . . . . b¢ 150 00 25 16 30
ToraL 17 3027 93 455  595°53

Creation of Export Bank

5466. SHRI RAJDEO SINGH:
SHRI B. K. DASCHOW.
DHURY:

Will the Minister of FINANCE be
pleased to state:

(8) whether there is any proposal
before Government for the creation
of an Export Bank to improve our
exports; and

(b) if 80, the purpose, function and
jurisdiction of the said Banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Banking Commis-
sion examined the need for a separ-
ate export-import bank for the coun-
try and has come to the finding that
there is no justification for the crea-
tion of a separate banking institution

for this purpose, The Commission
has, however, recommended certain
improvements in the export credit
arrangements, These recommenda-~
tions are under the consideration of

the Government,

Experienced Personnel in Resefve
Bank of India

5467. SHRI RAJDEO SINGH:
SHRI VEKARIA:

Will the Minmster of FINANCE be
pleased to state:

(8) whether Goyerrtment now hold
the view that the Reserve Bank of
India should be mannad upto the
highest level by persons possessing
x necessiry experience and exper+

£
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(b) whetber the Fourth all India
Confersiice of the Reserve Bank of
India Officers sassociation recently
held in Delhi also expressed similar
views; and

(c) if s0, what Government propose
to do in the matter?

THY MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) to (c). The Fourth All-India Con-
fetence of Reserve Bank of India
Officers Association have, in their
coniference held at Delhi from 26th
to 20th November. 1372, resolved,
inter alia, that “it is necessary thai
the Bank is manned upto the highest
leveli.e. upto the level of the Govern-
nor by persons possessing professional
competence and necessaiy expertise
in central banking diawn from the
Bank itself in order that the Bank
may be able to fulfil the responsibi-
lities and obligations cast on it parti-
cularly in view of the strategic role
the Bank has to play in shaping the
monetary pelicy of the country in the
context of the national commitment
to achieving the larger social and
economic objectives”.

Gdvorr'ment have been and are uf
the vrew that the top posts in the
Reserve Bank should be manned by
persons having wide knowledge and
experience in financial and economic
matiers and that the field of choice
should not be restricted in any way.

Setting up of State Textile Corpora-
tion in West Bengal

5468. SHRI JAGANNATH MISHRA:
Wil the Minister of FOREIGN TRADE
be pleased to state:

{a) whether West Bengal Govern-
ment propose to set up a State Textile
Corporation; and

~{i¥ if so, the fumctions of the pro-
posed Corporstion.sisd it need whii
2085 LS4,
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Cotton Textile Corporation is alreafly
in existence?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Presumably, by Cotton Textile Cor-
poration the Hon'ble Member mesns
the National Textile Corporation
Limited. In the year 1968, when the
National Textile Corporation was set
up, it was felt that the State Govern-
ments should alsp set State Textile
Corporations of their own with a view
to tackie the problems of sick textile
mills in their States. S;x States have
already set up such Corporations. We
have no specific information if the
Government of West Bengal propose
setting up a State Textile Corporation
of their own.

Increase in lending by Publie Sector
Banks to Weaker Sections

5469. SHRI1 JAGANNATH MISHRA:
Will the Minister of FINANCE be
pleased to state;

(a) whether there hag been consi-
derable increase in lending by public
sector banks to the weaker sections
in recent times; and

(b) if so,

the total loans during
1971-72¢

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.

(b) The Outstanding advances by
public sector banks to hitherto neg-
lected sectors like agriculture, small
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Withdrawal of Excise Duty on Fuel
Oi) used for Fertlliser Production

$470. SHRI JAGANNATH MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether QGovernment  have
decided to withdraw Excise Duty on
fuel oil when wused for fertiliser

production; and
(b) i# so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) In the context of the need to
increase fertiliser production the
feed stock for indigenous fertiliser
industry has to be diversified. Present-
)y, Naphtha is the most preferred
feed-stock. There is, however, not
enough naphtha to meet the require-
ments. Fuel oil has to be encouraged
as an alternative feed-stock. The
capital outlay and operating costs
of fuel oil based plants are higher.
Excise duty on fuel oil being the
‘greatest single disincentive’ for such
use, it has been decided to exempt
it from excise duty when used as
feed-stock for fertiliser production.

Decling in Jute Exports due to
Competition from Bangladesh

5471. SHRI JAGANNATH MISHRA:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether our jute'exports have
considerably fallen due to the impact
of Bangladesh competition; and

{b) 1if so, the remedies proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (») There has
been a decling in exports of jute goods
in the first 8 months of the current
financial year, and this is -attributed
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to competit , and
from mmﬁﬁf f mﬂc"

(b) A statement iz laid on the
of the House. o

STATEMENT

The following measures have bean
considered necessary to improve our
jute goods exports:

()1t is essential to reduce price of
both carpet backing and hessian as
early as possible to levels which would
make them competitive with synthe-
ties.

(b) It is necessary to ensure reasom-
able stability m price and regular ua-
interrupted supplies

(¢) The pre-requisite for this would
be adequate and timely supply of raw
jute at reasonable prices

(d) Vigorous steps will have to be
taken o research and product develop-
ment wherever necessary and in pre~
motion and publicity 1n areas where
this will have the necessary effect.

)

(e) Swtable measures should be

taken io generate the funds needed for

export promotion, researc and de-
velopment

(1) 1t is desirable that discussions
are held between the two major pro-
ducers of jute goods at a very early
date so that international markets cam
be availed of by both in a spirit of
mutual co-operation.

2. As far ps item (a) is concerned,
the export duty on juie primery carpet
backing cloth weighing 9 oz and abowe
ver 5q. yd. has been reduced by Rs, 408
per tonue\ttt)m 1-13-1872. ’

3, The other points are in diferent
stages of consideration, -
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- §4%2. SHRI. INDRAJIT GUP;!‘A wm
the Minister of FOREIGN TRADE ke
-pleased to- vefer to the Teply given to
) Hndaxmd ‘Question No.. 1785 _on the
24ih, November,. 1972 regarding the
. sale .of ‘Metro Cinema Houses in
cﬂcutt@ .and. Bombay and state:

(&) ‘Whether Metro Goldwyn Mayer
have sod their film distribution rights
in Ind'a to ‘Golden Film and Finance
Private Limited;

“(b) whether all the MGM.
emplayees -working on the distri-
‘bution sile have been retrenched?

(c) whether similar fate is awaiting
employees of 20th Century Fox Cor-
poration (India) Private Limited,
‘Warner ‘Bros, Tnc., and Columbia
Films of India Limited, as a conse-
quence of Government’s decision 1o
canalise distribution of U.S. films
through the State Trading Corpora-
tion; and

(d) if so, whether there is' any
provision for saving the affected
employees from unemployment?

THE DEPUTY MINISTER IN THE
MINISTRY OF TYOREIGN TRADE
(SHRI A, C. GEORGE): (a) Govern-
‘ment is not aware of the sale of films
distribution rights by M/s. Metro
Goldwyn Mayer to M/s. Golden Film
and Finance Private Limited. How-
ever, the matter being looked into.

" (b) It has been w~eported by the
‘Motion Pictures Expoit Association of
Agpiticy. Inc., that the services of the

ees. .of .M/s, Metro . Goldwyn
mye; \ave heen terminated from' lst.
November, 1972 affer
eumpenuﬁnn urider Section 28 F of
:Wl msputa Act mv (Xtv ot

PAUSA 1@'.!;%?% (s4x4)

payment .of -
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(e Govm:ment hwemmuim : :
tiOn ' g ’ Cfaan

- (d):No; Sir, !

Action taken against Firms misasing
* their Export incentive licences .

5473. SHRI BIRENDER SINGHK
RAO: Wil} the Minister of FOREIGN
TRADE be pleased to state: -

(a) whether Government are aware
that a number of firms have been
rmsusmg their export incentive. m:cn—
ces in the country; .

(b) if so, the total number of cwl
involving misuse of export incentive
licences detected during the last one
year; and

(c) whethey any action has since
been taken against them and if so,
what? .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) In some
cases complaints of alleged misuse of
Import Licences issued against Ex-
ports have been received.

(b) and (c). The information is
being collected and will be laid on
the Table of the House.

Persons working on Daily Wages im
HHEC. .

5474. SHRI BIRENDER SINGH
: RAQ:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of FORHGR
mnmbepteasedtostm-- ‘ ,

‘(a) how many persons gre mm' :
on dajly wages in the Handicrafts and

“Handlooms Expart Corporation, New

mm;ndhwm.nyormw
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(b) whether they fulfll the educa-
tional qualifications prescribed for the
posts against which they are working;

(c) whethe apy such persons have
beer regulirised and if 80, how many
and after how long; and

Written Answers

({d) whether any action is bdeing
taken to regularise other persons, if
not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Twenty-
nite. None of them has been in
continuous service for more than three
years,

(b) Yes, Sir.
(¢) No, Sir.

. (@) No action 1s being taken to
regularise any of them as none of them
is eligible for regular appointment.

V.AR. Government's offer to tranship
Indian Goods through Land Bridges
between Suez ang Alexandria

5475. SHRI BHOGENDRA JHA:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the United Arab Re-
public Government have offered to
franship Indian goods through a land
br.dge between Suez and Alexandria;

(b) if so, the sahient features of the
offer; and

(¢) the decision taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FPOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) The land-bridge is to connect
the Port of Suez on the Red Sea with

DECEMBER 23, 1972
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the Port of Aldkuridria on the Medi-
tetrunehn, The cargo to bé dimharped
at the Port of Suez will be trathporied
by lorries to Alexandria whehe #t wiil
be reloaded into ships for on carriage.
The Canal Shipping Agencies vﬁmp‘n
have fixed a flat rateof§ 12 pér Bift of
Lading ton on al] cargoes transported”
through the land-bridge. This charge
is stated to include charges like
receiving cargoes ships,
light-range, handling, storage, trams-
portation, overland between Suez snd’
Alexandria, Customs Dues, clearance-
etc. It would also cover war-risk
insurance and overland transporta-
tion risks. The charges would not
include guarantine charges, inspection
fees on animal products, agricultural’
products and cranage ashore in respect
of packages exceeding 200 Kgs. The
duration of transit by the land-bridge-
is about 3 days.

(¢) The details of the Scheme are-
under act:ve cons deration.

Proposal for a daily or Bi-weekly
service of Indian Airlines cover-
ing Delhi-Gorakhpur-Darbhanga

Stliguri-Gauhati

5476 SHRI BHOGENDRA JHA:-
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is a proposal to
run a daily or pbi-weekly service of
Indian Airlines covering Dethi-Go-
rakhpur-Darbhanga-Siliguri-Gauhati;
and

(b) it so, the broad outlines there~
of?

THE MINISTER OF TOURISM
AND CIVIL AV?TIO‘N (DR.KARAJ;
SINGH): (a) No such propossl
under enmweuﬂhw

(b) Does not arise.
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Shortfall in advancing. crodits as
compared to Deposits

§477. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

{a) the latest position with regard
to the total deposits advancing of
credits and their growth during the
last three years in the fourteen
nationalised banks and the steps being
taken o develop the same;

(b) whether there has been propor-
tionate shortfall ;n advancing credits
as compated to deposits; and

(c) if so, the reaction of Govern-
ment, thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)-
‘{a) and (b). As on 24th November,
1972, the latest date for which data
are avalable total] deposits and
advances of the fourtieen nationalised
banks were RS. 4465 crores and
Rs 2913 crores respectively. Over
the three-year per~d ending Novem-
ber 24. 1972, deposiis of these banks
increased by 648 per cent and credit
by 570 per cent.

{¢) Government are keeping
constant watch on the growth of
deposits as well ag advances (o
ensure that credit is made available
for al] genuine productive endeavours
Suitable steps wherever called for,
are being taken to step up the tempo
of deposit mobilisation and credit
disbursal.

‘Establishment of 2 New Wing in S.T.C.
to Handle Dry Fruits

5478, SHRI MUHAMMED SHERIEF":
‘Will the Minister of FOREIGN TRADE
be pleased to atate;

(a) whether State Trading Corpora-
tioh has e¢stablished & new wing to
handle dry fruits: and
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(b) if so, the composition theresf
and the reasong thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE)" (a) No, Sr.

(b) Does not arise

Instructions ty State Governments for
"‘akgover of Tea Gardens

5479. SHRI MUHAMMED SHFRIFF:
Will the Minister of FULEIGN
TRADE be pleased to sta o,

(a) whether the Centre hag issued
any instructions to some of the State
Governments for taking over tea gar-
dens; and

(b) if so, the tea garden taken over
till now?

THE DEPUTY MINISTER IN THE
i visTRY OF FOREIGN TRADE
(SHRI A C GEORGE): (a) No, Sir.

(b) Does not arise,

Delegation sent by Leather Export
Promotion Council to U. K. and
Western European Countries

5480. SHR] RANABAHADUR
SINGH. Will the Miruster of FOREIGN
TRADE be pleased to state:

(a) whether Leather Export Promo-
tion Council has sent any delegation
to Britain and Western European
Countries to explore markets for lea-
ther and leather goods;

(b) whether any representative has
also participated in Paris International
Leather Fair which was held in Sep~
tember, 1972; and i

(c) if so, what hag been India's per-
formance there?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) A dele-
gation of Leather Export Promotion
Council, Madres visited Britain and
Western European countries this year.
Another delegation of the Export Pro-
motion Council for Finished Leather
and Leather Manufactures, Kanpur,
also visited Western European coun-
tries excluding Britain,

(b) Both of these Councilg partici-
pated in thig Fair.

(¢) These visits and participation in
the Fair were successful. Export per-
formance of Indian leather industry
has been very impressive.

Separate Laws for Public Under-
takings

5481, SHRI1 RANABAHADUR
SINGH: Will the Minister of COM-
PANY AFFAIRS be pleased to state

(a) whether Government have de-
cided to frame separate Laws for pub-
lic Sector; and

(b) if so, the main features thereof?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) No, Sir,

(b) Does not arise.

Names of Countries which have shown
interest in Indian Dollg in Asia 72

5482. SHR]I PAMPAN GOWDA: Wil
the Minister of FOREIGN TRADE be
pleased to state:

(a) the names of countries which
have shown interest in Indian doll, in
Asia '72 Fair; and

(b) the quantity and value of dolls
for which orders have been received?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
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(SHRI A, C. GEORGE): , () Many
West Europekn countries have showmn
interest in Indian Dolls.

(b) We do not have definite infoma~
tion,

Allocation of Imported Cashewnuts

5483. SHRI. PAMPAN GOWDA:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether there Yis any proposal
under the consideration of Govern-
ment to allocate the imported cashew-
nutg to different States according to
the number of workers engaged in “he-
cashew nut industry m those States;
and

(b) 1if so, the salient features there-~
of?

THE DEPUTY MINISTER IN THE:
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

{b) Does not arise,

Reporis made by Monopolies and Res-
trictive Trade Practices Commission

5484, SHR] E. V. VIKHE PATIL:
Will the Minister of COMPANY AF-
FAIRS be pleused to state:

(a) the total number of reports, spe-
cial, ad hoc and annual, so far made
by the Monopolies and Restrictive
Trade Practices Commission during.
the last three years and the subject
matter of each report;

(b) whether ell the reports have-
been laid before the Houses of Parlia-
ment as required under the Monopo~
lies & Restrictive Trade Prictices Act;
and

(¢) if not, which of them have not.
so far been laid end the ressons there-
for?
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THE MINIBTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA

REDDY) (a) The M R T, P, Com-
mission has so far submitted 20 re-
ports to the Government These in-
clude any Annual Administrative Re-
port on the workmg of M R T P
Commyission for the period from 6th
August, 1970 to 3lst December,
1871 and 19 reports expressing the
Commission’s opinion in ndividual
cases referred to it for enquiry under
Chapter Il of the M R T P Act A
statement showing the detmis of the
cases in which the Commssion has
expressed 18 opinion 1s lad on the
Table of the House [Placed in Lab-
rery See No LT-4146/72]

(b) The first admimstrative report
of the Commission has been laid be-
fore the Houses of Parliament

{¢) Under Section 62 of the M R
T P Act only general reports per-
tamng to the execution of the pro-
visiong of the Act are required to be
laig before the Houses of Parhament
and not the reportg in individual cases
referred to it for enquiry

Stepg taken by L I C to invest more
Caprtal in Kerala

5485 SHRIMAT]I BHARGAVI
THANKAPPAN Will the Mimister of
FINANCE be pleased to state

{a) whether the Life Insurance Cor-
poration 18 taking steps to invest more
capital in the State of Xerala to
remove disparity in development,

{b) if so, the main featureg of in-
vestment and the criteria to be adopt-
ed by the Life Insurance Corporation
st the time of investing capital 1n
Kerala; and

(¢) whether there 13 any proposal
goncerning mnvesiment in Quilon Dis-
:ticnndu 80, the broad outhine thers.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT! SUSHILA ROHATGI) (a) and
(b) Keepingiin view the interests of
the community as a whole the LIC
spreads its investments throughout the
couniry In making mvestments in a
State 1t takes mnto account the invest-
ment opportumities available in the
State as well as the bus n~ss under-
written and premium incom- collected
m that State The LIC has made sub-
stantial investments m Kerala State
and on 31-3-72 its investments m the
State amounted to Rs 5370 crores,
representing 427 per cent of the to-
tal investments 1n all the States

(c) During 1971-72 loans amounting
to Rs 322 lakhs were disbursed to 13
Panchayats in Quilon District for rural
Piped Water Supply Schemes No
such proposals have been received
during the current financial year

Opening of Branches of Nationalised

Banks for Agricultural purposes ia

Banks for Agricultural Purposes in
Kerala

5486 SHRIMATI BHARGAVI
THANKAPPAN Will the Minister of
FINANCE be pleased to state

(a) the number of Branches of na-
tionalised banks opened in the rural
areas of Kerala State so far, District-
wise,

(b) the amount of loans advanced
by the nationalised banks in Kerala
for agricultural purposes during the
current year,

(c) whether the Loan facilities pro-
vided by the banks to farmers in
Kerala State are much less ag com-
pared to other States, and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) The ve-
quired information 18 given in the
;ltlhmemlaldonthe‘rnbleo!the

ouse
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(b) The balance outstanding ay on
30-6-72 in respect of advantes Jfor
agricultural  purposes {excluding
plantations) by public sector banks
in Kerala is Rs, 11.51 crores.

(¢) No, Sir, The per-hectare invest-
ment made by banks in agriculture in
Kerala are far above the . national
averages and compare favourably with
the developed Statea.

(d) The guestion doeg not arise.

STATEMENT

D siv-whe ddls regarding “number
of Srxshzs of naionzlised bater

N umber

51 N, Nin* o Duric
of rural
branches
as on
30-9-72
I. Alleppey . . . 8
2. Gannanore) 29
3. Ernakalam - . . . 16
4. Idkke 2
s. Kozh kode - . . 12
6. Kottayam . . . . 6
7. Malappuram 3
8. Palghat 14
9. Quiilon 11
10. Trichur 10
11, Trivandrum - . . 9
Torar 120

Opening of Branches of Nationalised
Banks in Kerala

5487. SHRIMATI BHARGAV]
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) the number of branches of na-
tionalised banks opened in the State
of Kerala during the last three years,
Distritt-wise gnd the number of bran-
ches likely to be opened by the end

DECEMBER 22, 1972
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of the Fourth Five Year Plan ineath
District; and ' o

(b) the per capita bank credit ad-
vance and deposit secured from yes-
pective Dis.ricts of Trivandrum,
Quilon, Alleppy, rest of Kerala and
the steps being taken to bring the
backward Districts of Kerala on the
level of the rest of the country?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) Available information iy furnished
in statement I laid on the Table of the
House. [Pleced in Library. See No.
LT-4147/72]. It may be mentioned
that the branch expansion programme
does not run concurrently with the
Five Year Plans,

(b) The available information 1
given in statement II laid on the Table
of the House. [Placed in Library.
See No. LT-4147$72]. Branch expan-
sion programmes of the scheduled
commercial banks are being drawn
up with special emphasis on back-
ward distmcts. With the expansion
of commercial banks’ branches, bank-
ing facilities in the backward dis-
tricts of Kerala are also expected %o
increase gradually.

Loan Applications received by
Nationalived Banks from Agri-
culturists in Kerals State

5488. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state the
number of applicationg recelved by
nationalised Banks from agriculturists
in the State of Kerala in 1870-71 and
1971-72 and the number out of them
still pending and the reasons for delay
in their disposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRIMATI
SUSHILA ROHATGI): The informs-
tion, to the extent possible, is being.
collected and would be laig on the
Table of the House.
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desh) for attracting Tomrists

3480. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

{ay whether there are proper accom-
mpdation arrangements in Ravalsar,
District Mandi, the famous place of
Buddhist pilgrimage in Himachal Pra-
desh;

(b) whether there is any plan under
the consideration of Government of
India for preserving the sanctity of
lake and for beautifying the place for
aftraction of tourists; and

(c) if so, the broad outlines of the
plan?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SNGH): (a) A Forest Rest House, a
Dharamsala and a Panchayat Ghar
are available for pilgrims at Ravalsar,

(b) and (c¢).The State Government
has constructed bathing ghats, a cir-
cular road and the dredging of the
lake i8 being taken up.

Investment of Capital by Life Insu-
rance Corporstion in Himachal
Pradesh

5480. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Life Insurance Cor-
poration of India is investing some
capital in Himachal Pradesh to remove
disparity in development; and

(b) if so, the main features of the
fnvestment and the criteria adpoted
by the Life Insurance Corporation at
the time of investing capital in Hima-
chal Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
*SUSHILA ROHATGI): (a) and (W),
‘Keeping in view the interests of the
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community as 8 whole the LIC spreads
its investments throughout the coun-
try. In making investments in a State
it takes into account the investment
opportumties available in the State as
well as the business underwritten and
premium 1income collected in that
State The limted investment oppor~
tunities available in Himachal Pradesh
so far account for the relatively small
investment of Rs 44 lakhs in that
State as on 31.3.1872. During the cur-
rent financial year the LIC has subs-
cribed Rs 34 lakhs to the Himachal
Pradesh State Government Loan. The
LIC has also informed the State Gov-
ernment about the varioug other ave-
nues of invesiment for which funds
could be provided by it,

Loans Sanefioned by Nationalised
Banks to Agriculiurisis and Small
Scale Industries in Himachaj
Pradesh

5491, PROF. NARAIN CHAND
PARASHAR: Wil the Minister of
FINANCE be pleased to state:

(a) the total number of loans ganc-
tioned by the Nationalised Banks to
the agriculturists and small scale in-
dustrialists in the State of Himachal
Pradesh during the year 1970-71 and
1971-72, District-wise; and

(b) the number of applicants from
such categories whose applications are
pending at present and the reasons for
delay in their disposal?

THE DEPULY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The information to the extent pos-
sible, i« being collected and will be
laid on the Table of the House.

Proposal to connect Rajgir in Bihar
by Alr

5492. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether 1t iz proposed to con-
nect Rajgir in Bihar by air in view &f
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the fast increasing importance of the
city; and

(b) if so, whether any plan. has
been drawn up for this purpose?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No such proposal is
under consideration.

tb) Does'not arise,
.
Publicity Material to- Highlight the
Scenic Beauty of Himachal Pradesh

5493, PROF,
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION

be pleased to state:

(a) whether any publicity material
has been brought out to highlight the
scenic beauty of Himachal Pradesh;

and

(b) if so, the names of the publica-
tiong brought out in this regard and
the languages in which they have been
brought .out? '

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. The
Department of Tourism has brought

out the following publicity material on

Himachal Pradesh:

Holiday Insert
This covers im-
in Himachal
Manali,

(i) Himalayan
(English).
portant places
Pradesh like Kulu,

Dharamshala, Kasauli, Simla
and Dalhousie.

(ii) Simla, Kulu, Manali Folder
(English).

(iii) Kulu Belle (Poster).

(iv) Film (English)  Holiday in

the Himalayas.
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Agreements signed during curreng
year

5494, SHRI M. M. JOSEPH: Will the-
Minister of FOREIGN TRADE be
pleased to state the salient features of
trade agreements signeq during the.
current year with foreign countries?

THE DEPUTY MINISTER IN THE.
MINISTRY OF FOREIGN TRADE!.
(SHRI A. C. GEORGE): A statement:
showing the salient features of Trade
Agreements/Arrangements signed=
during 1972 with foreign countries, is
laid on the Table of the House.
[Placed in Library.See No.LT-4148/"
721:

Raid Conducted in Delki on Centres of
Forward Trading

SHASHI BHUSHAN:
FINANCE be

5495. SHR]I
Will the Minister of
pleased to state:

(a) whether g raid was conducted i
Delhji in the last week of November,.
1972 on the Centres of forward trad——

lng)
(b) if so, the documents seizéd;

(c) whether Government have takeiz:
note of the statement of the Police
Superintendent who was incharge of’
the raid that the persons engaged im
illegal forward trading function i@
collusion with the local Police and the
P, & T. officials and that about a stz
cf Rs. 25,000 is distributed among.
these people every month; and

(d) if so, the reaction of Govern-
ment thereto and particular steps pro—-

posed to be taken in this regard?

THE MINISTER OF STATE IN THE:
MINISTRY OF FINANCE. (SHRI K..
R. GANESH): (a) No raid was com-
ducted in Delhi in the last week of
November on the Centres -of forward
trading by the InCOme Tax .Deparis-
ment. .

(b) to (d). Do not arise. .

.
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Diplimatic imivunities to the officials
of Fargq Voundation

5408. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleazed to state:

(a) whether diplomatic immunities
have been allowed to the officials of
the Ford Foundation and if so, the
number of such officialg and the nature
of facilities provided to each of them;

(b) whether it has been ensured
that thess facilities have not been
misused by these officials and in case
the instanceg of same misuse has been
found out, the action taken by Gov-
ernment;

{¢) whather facilities were alsp pro-
wvided to the Asia Foundation officials
but later withdrawn and if so, the
reagsons for withdrawing these facili-
ties; and

(d) whether such reasons do not
apply to the Ford Foundation and 1if
so, whethcr it is proposed to withdraw
these facilities?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN)-
(a) The term “diplomatic immum-
ties” implies things like involability
of the premises of the Mission and .f
the private residence of a diplomatic
agent; immunity from criminal juris-
diction: immunity from civil and ad-
ministrative jurisdiction except in
certain cases; exemption from police
jurisdiction and from sub-poena etc.,
whch are accorded under the Vienna
Convention. No “diplomatic immuni-
ties” as such have been allowed to the
officials of the Ford Foundation.

(b) Does not arise,

(¢} Inform-tion in this regarq is
being collected.

(8) Does not arise, in view of the
reply to part (a).

PAUSA 1, 1894 (SAKA)
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Refund of Income Tax Recovered in
Exvens

5497. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government employees,
in whose cases the amount of Income-
tax hag been deducted in excess at
source and deposited with Government
by the employers, are asked to apply
for the refund of the excess amount so
deducted and the excess amount is not
adjusted towards the Income-tax for
the following year;

(b) whethar Government are aware
cf the difficulties being faced by the
employeesg in taking refund trom Gov-
ernment of the excess smount of
Income-tax deducted; and

(c) whether Government propos:z to
consider the pnscibilities of adjusting
the excess amount s; deducted in the
following vesr and save the affected
employees from facing unnecessary
botheration”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Income-tax pay-
able on the salaries of Government,
as also of non-Government employees,
15 deducted at source. Normally, there
should not be cases of excess deduc-
tion of tax. But wherever excess de-
duction is made due to incorrect cal-
culation or otherwise, the excess
amount is not adjusted towards the
income-tax for the following year and
the person concerned has to file a re-
turn of income to claim the refund,.

(b) The refund claims arising on
filing of such returns are generally
attended to by the Depariment ex-
peditiously. Stray cases, however, do
occur where the disposal of refund
claims get delayed. 'The neeg for
claiming refund in the following year-
can be aveided by the Government
servant himself bv ensuring that cor-
rect and proper deduction of tax iz’
made from the salary paid to him
during the year.

(¢) No, Sir.
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‘Sancfion of advanse jo agenta of 1IC
for purchasing Motor velhicles

5498,

SHRI SHASHI BHUSHAN:

Will the Minister of FINANCE be
pleased fo state:

(a) whether the I.:ife

Insurance

+Corporation of India gives advance to
its agents for purchasing motor ve-

hicles;

(b) if so, the amount which is ad-
vanced and the rate of interest charg-
ed thereon; and

(c) the terms and conditions of
the motor vehicle advanced so sanc-

tioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-

MATI

SUSHILA ROHATGI): (a)

Yes, Sir.

(b) Motor cars The lowest ofthe
following amounts is advanced:

(i) the amount of renewal com-

(ii)

mission of the agent in the
last year;

Rs. 10,000 if the agent has
worked for less than 5 years
or Rs 15,000 if the agent has
worked for 5 years or more.

(iii) 3/4th of the purchase price

However, in the

of new car; or 2/3rd of the
purchase price of the second-
hand car (not more than
six years old).

case of* agents

who are members of the Chairman's

Club the lower

of the following

amounts is advanced:

(i) Last 2 years'

renewal com-
mission;

(iiy ¥ull purchase price of a new

car.
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Motor cuemxsmm,.” YO
of the following amount The.

16))

last year's venmewal com-
mission;

(1i) Rs. 3000 for motor cycles/

Rs. 2000 for sconters;

(ili) 3/4th of the purchase price

for new vehicle or 2/9rd of
the price for second-hand ve-
hicle (not more than 3 years
old).

These advances are interest free,

{(c) Terms and conditions of ad-
vances are given below:

Motor Car:

(6]

(ii)

(iii)

If the agent completed a
business of Rs. 4 lakhsg in the
immediately preceding year,
the advance 1s repayable
over 5 years under a hire
purchase agreement,

In other cases if the agent
has worked for at least 3
years and 1f he gives an
undertaking on stamp paper
along with a bond of guar-
antee, the advance is repay-
able in 18 monthly instul-
ments.

The agent is required to give
an authority for recovery of
advance from the commission
earnings.

(iv) The agent has to bear the

(v)

jnsurance premium and the
road taxes,

In the case of second-hand
cars certificates from two ve-
puted garages are necessary
for determining the condition
and the market value of the
vehicle, An Indemnity bond
is also required from the
agent,
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(vi) The agent bears the stamp
fees of the hire purchase
agreement/undertaking.

(vii) No second advance is normally
granted unless the existing
motor car is used for 8 years
or the vehicle becomes un-
serviceable.

Motor Cycles/Scooters:

(i) The agent should have com-
pleted a Dbusiness of Rs. 2
lakhs in the
preceding year,

(ii) The advance is repayable in
three years.

(iii) The agent has to bear the
insunance premium and the
road taxes.

(iv) The agent has to execuie a
hire purchase agreement/

undertaking.

(v) No second advance is nor-
mally granted  within a
period of five years unless the
vehicle is unserviceable or
the agent goes in for a motor
car,

*An agent who has procured husi-
ness of Rs. 20 lakhs sum assured (net)
on 150 lives in at least 4 out of 5
years preceding the membership year
or who has earned renewal commis-

_sion of Rs. 20,000 and First Year’s

Commission of Rs. 15,000 and who has
policies inforce insuring at least 450

.lives at the end of each of the 3 years
- preceding the membership year, can

become Member of the

! Chairman’s
_Club.

L)
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Remittance ahroad of Head Office:
Expenses by Coca-Cola
Export Corporation, New Delhi

5499. SHRI S. A. MURUGAN--
ANTHAM:  Will the Minister of’
FINANCE be pleased to state:

(a) the formula according to which:
Coca-Cola Export Corporation, New"
Delhi makes remittances to the Coca--
Cola Company, New York as the
latter’s share of Head Office expenses;-

-

(b) what are the expenses of Head
Office;, New York, which are shared.
by the Coca-Cola Export Corporation,.
New Delhi and how Government check
that these expenses are to be shared.
and what India gains out of it;

(c) whether the. Head Office ex:
penses shared include no tax deduct--
able items like donations to political:
parties, religious charity, entertain--
ment expense and what Government:
intend to do about this; and

- (d) what' is percentage of Fead’
Office. expenses already provided in-
the Balance Sheets from 1969 to 1971
as compared to original capital invest-
ment made in India by this Company? -

THE MINISTER OF FINANCE"
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). No remittance are made-
to Coca-Cola, London by Coca-Cola
Export Corporation, New Delhi. All
remittances by Coca-Cola Export Cor-
poration, New Delhi are made to-
Coca Cola Export Corporation, USA.
The position is that Coca-Cola Ex-
port Corporation, USA, has set up a
number of area Offices in different
parts of the world including London,
which function as subordinate offices:
to the Head Office and exercise, such
of the functions as are assigned to-
them by their Head Office. The prin—
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oipsl fonetions of the Head Ofos are
inter alia (8) management of foreign
business, (b) formation of opérbting
policies, (c) development of export
markets, (d) rendering of export and
technical advice and guidance and
(e) rendering of, assistance in regard
to purchase pnd shipment of machi-
nery to the overseag branches and
the customers thereof.

The Branch officé of the Coca-Cola
“Export Corporation in New Delhi is
the recipient of such advice from both
the Head Office/Area Office as out-
lined above.

The Head Office/Area Office expen-
ses are shared pro rata amongst its
branches all over the world on the
‘baesis of product sales effected by the
respective branch. This method of
-allocation, according to the Coca
Cola Export Corporation, has been
accepted by the U.S. Tnternal Revenue
Department. In India, these expenses
are allowed to be remitted by the
Reserve Bank of India on the pro-
duction of either a certificate or an
assessment order from the Income
Tax authorities regarding the admis-
sibiity of the amount as chargeable
to the revenue account.

(¢) No, Sir, The Coca-Cola Export
Corporation, New Delhi, has given a
categorical statement that donations
to political parties, religious chariti~s
incurred in Indiaarenot included 1n
Head OfficeSArea Office exmnences
They had further stated that thev had
not given any donation to political
parties in India,

(d) Details of capital initially con-
tributed by the Head Office at the
opening of the braneh offieé in India
in 1858, capital employed, head office/
-area office experises payable: by the

DECEMBER 22, 1972
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Indizn braneh dupitg the last three
years are given bélow:—"

(Rs. in lakhs)

1969 W W

Origi i cap'tal. 661 661 661

Capitalemployed *144-14 17055 272°13
Head Office

expsnses - 18-42 232-65 26-17
Areca Office

Bxoanis - 15 32 14 42 1899

*Capital employed includes original
capital contributed, amounts dug to
head office, earned surplus and the
development rebate reserve.

Issue of Shares by Foreign Companies

5500. SHRI S. A. MURUGAN-
ANTHAM: Will the Minister of
FINANCE be pleased to state:

(a) whether the Companies with
foreign holding viz,, Indian Tobacco
Company, Glaxo Laboratories (India)
Limited, Bombay, Rackitt and Colman
of India Limited, Calcutta, Hindustan
Lever Limited, Bombay and Britannia
Biscuits Company Limited, Calcutta
have been permitted by Government
to issue shares to their foreign coun-
terparts for the use of foreign trade
names;

(b) if so, the amount of remittances
made by way of dividends on the
shares thus issued in the last three
years;

(c) whether Government permit
paying royalties for use of trade
names for consumer produtts; ard

(d) if not, what doss the Govern~
ment intend to 4o in the matter?

THE MINISTER OF ' FINANCE
(BHRI YESHWANTRAO CHAVAN):
(2) end b). The requisile Inforsb-
tion is being collected and will ‘be
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the Lok Sabha

'ﬁd the avmum

(c) and (d). It is not the current
welicy of Government to allow pay-
ment of royalty ‘for use of trade
natites for manufacture of vonsumer
products on jinternal seles; commis-
sion/royalty, however, is allowed

-an exports of such products to pro-
note foreign exchange earnings.

Remittances abroad of Area Office
(Bervice Charges) Expenses by Coca-
Cola Export Corporation, New Delhi

5501. SHRI S. A. MURUGANAN-
‘THAM: Will the Minister of
FTINANCE be pleased to state:

(a) the formula according to which
the Coca-Cola Export Corporation,
New Delhi makes remittances to the
Coca-Cola, London as the latter's
share of Area Office (Service Charges)

« expenses;

(b) what are the expenses of Area
* Office, London which are shared by
Coca-Cola Export Corporation, New
Delhi and how Government check
that these expenses are to be shared
and what India gain out of it;

(c) whether Area Office Expenses
shared include no tax deductable
items like donation to political parties,
religious charity, entertainment ex-
penses and what Government of India
intend to do about this; and

{(d) what is the percentage uf \rea
Office already provided in the
Belance Sheets from 1868 to 1971 as
compared to original capital invest-
ment, made in India by this Company?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN):
(a) and (b). No remitiances are
made to Coca~Cola, Landon, by Coca-
Cola Export Corporation, New Delhi.
Al reniittances by Coca-Cols Ewport
Corporation, New Delhi, are meade to
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Coca-Cola Export Corporation, USA.
The position is that Coca-Cola  Ex-
port Corpordtion, USA, has set up a
numbet of Area Offices in different
parts of the world including London,
which function as subordinate offices
to the Head Office and exercise such
of the functions as are assigned to
them by their Head Office. The prin-
cipal functions of the Head officeare
inter alic (a) management of foreign
business, (b) formationof operating
policies, (¢) development of export
markets, (d) rendering of expurt and
technical advice and guidance and
(e) rendering of assistance in regard
to purchase and shipment of machi-
nery to the overseas bhranches and the
customers thereof.

The Branch office of the Coca-Cala
Export Corporation in New Dellu is
the recipient of such advice from both
the Head Office/Area Office as out-
lined above,

The Head Office/Area Office expen-
ses are shared pro rata amongst its
branches all over the world on the
basis of product sales effected by the
respective branch. This method of
allocation, according to the Coca-
Cola Export Corporation, has been
accepted by the U.S Internal Re-
venue Department In India, these
expenses are allowed to be remitted
by the Reserve Bank of India on the
production of either a certificate or
an assessment order from the Income
Tax authorities regarding the admis-
sibility of the amount as chargeahle
to the revenue account

(¢) No, sir The Coca-Cola Export
Corporation, New Delhi, has given a
categorical statement that donations
to pohtical parties, rehgious charities
incurred in India are not included in
Head Office{Area Office expenses. They
had further stated that they had not
given any donation to political parties
in India.

(d} Details of capital initially cume
tributed by the Head Office at the
opening of the branch office in India
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™in 1058, capithl employed, head office]

area office expenses payable by the
Indian branch during the last three
years are given below;—

{Rs. in lakhy)

1969 1970 1971

Qriginal capital 661 66X 661

Capital employed *144'14 717055 272°13
Head Office

expenses 18-43 22:68 26'17
Arz10Ofice

expenses 1§5°32 1542 15°99

*Capital employed includes original
capital contributed, amounts due to
head office, earned surplus and the
development rebate reserve.

Decling in export of Coir amd Coir
Producty

5502. SHRI C. K. JAFFER
SHARIEF: Will the Minister of
FOREIGN TRADE be pleased to
state:

(a) the total export of
coir products during the
years; and

coir and
last two

(b) whether there hag been any
decline in their export and if so, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) (a) The total
exports of coir and coir products
during the last two years are:

Quantity Value

(tonnes) R¢.|lakhs
1870-71 52218 13.87
1971-72 52812 1488

(b) Ne, Sir,
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Publicity Contract for Asia ‘72 given
to Private Firm
5505. DR. LAXMINARAIN
PANDEYA:
SHRI PRABODH CHANDRA:
. 'Will the Minister of FOREIGN
TRADE be pleased to state:

‘{a) whether publicity contract for
Am’uhubeangivnntcapr&m
firm;

3035 LS—S.
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{b3 if ‘s0, the ressins for mmz
contract to a private firm when Gov-
erntent also have their own publi-
city set-up and how much money is
involvedlnit and

(¢) whether the Ministry .
Finance has objected to the sald pub-

Hdity contract?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE) (a) A con-
tract for public relations including
non-paid publicity and publication: of
Daily Asia "2 News has been given
to Mis. Consilium Private 1td., New
Delhi.

(b) Government set up through
the Director of Advertising & Visusl
Publicity, Press Information Bureau
and Photo Division have all been
used for various jobs in connection
with the organisation and conduct of
Asia 72, The contract with Mis.
Consilium Private Ltd,, New Delhi
with a fee of Rs. 40,000)- supplements
these arrangements.

(¢) No, Sir.
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Appointiwent of Hindi Transiaters in
Oenira} Exolse andi Cusioms
Oollectorate

5809. SHRI RAMAVATAR
SHASTRI:

SHRI BHOLA MANJHI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Hindi Translators
are working in every Central Excise
and Customs Collectorate, Headquar-
ters Office;

(b) if not, whether Government
propose to appoint two Hindi Trans-
lators in Central Excise and Customs
Collectorate, Headquarters Office and
one in each Divisional Office, as de-
mended by All India Central Excise

(Non-Gazetted) Ministerial Officers’
Federation; and
(c) if so, when; and if not, the

reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House.

Complaints regarding working of
Nationalised Banks

5510. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of FINANCE be
pleased to state:

(a) whether any complaints have
been received from Business Associa-
tions and Chambers of Commerce re-
garding the slow working of the na-
tionalived banks; and

(b) it so, the action taken by Gov-
eroment thereon?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, Sir. Complaints
received relate to different aspects of
the working of nationalised banks.
Such complaints are referred to the
banks concerned for varification and
remedial action, particularly in res-
pect of complrints where specifc
instances are cited.

Memorandum from West Bengal
Government for Cenfral Assistance

5511. SHRI B, K. DASCHOW-
DHURY: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government of
West Bengal have submitted a memo-
randum to the Central Government,
through the visiting Central team in
West Bengal to assess damages caused
by flood and drought, requesting them
for grant of financial aid to the State
to the extent of Rs. 45.30 crores; and

(b) if so, the action taken by Cen-
tral Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a). Yes,
Sir,

(b) On the basis of the Central
team’s recommendations, a revised
ceiling of expenditure of Rs. 10.08
crores has been adopted for various
relief and rehabilitation measures dur.
ing the current financial year for pur-
poses of Central assistance. An amount
of Rs. 8 crores has been released s0
far to the State Government by way
of Central asgistance during the
current financial year. Further relea-
ses will be made, subject to the ceil-
ings, on the basis of the progress of
expenditure to be reported by the
State Government,

Silk Production in Andhra FPradesh
8512. SHRI K. KODANDA RAMI

REDDY: Will the Minister of
YOREIGN be pleased to
state:



131 Written Answ:s,

(a) the total production of silk in
Andhry Pradesh during the last three
Yyears; and

(b) whether Government have
taken any steps to promote silk pro-
duction in the backward District of
Chittor in Rayalaseema region?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE):

(#) Year raw silk production
1969-70 609
1970-71 498
1971-32 409

(b) Yes, Sir. Out of six mulberry
schemes approved for implementation
in Andhra Pradesh during 1872-73,
four schemes at a total cost of Rs.
255 lakh are being operated in
Chittor Dastrict.

Finan-ial Assistasce from World
Bank for Projects in Andhra Pradesh

5513. SHRI K. KODANDA RAMI
REDDY: Will the Minister of
FINANCE be pleased to state:

(a) the number and names of pro-
jects in Andhra Pradesh for which
the World Bank had given financial
asgistance in the past;

(b) the amount given project-wise;

(¢) the number and names of pro-
jects for which the assistance of
World Bank has been sought by the
Andhra Pradesh Government for 1972-
738 and after; and

(d) whether Srisailam Hydro-elec-
tric Project is one among them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The World Bank and its
soft-loan affiiate the International
Development Association have s fer
given asristance for the following pro-
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jects in Andhra Pradesh:

mg;m?oml’mk&'“

A, P. Agricultusal Gredit Project
—$24.40 miltion.

Pochampad Irrigation Project
—$80.00 million.

In addition, the requirements pof
transmission equipment of the Andhra
Pradesh Electricity Board to ths ex-
tent of $12.75 million have been
covered as part of the 1st and Ind
Power Transmission Projects.

(c) and (d). We have not received
any further proposals from Andhra
Pradesh Government for seeking as-
sistance from the World Bank.

5514. SHRI K. KODANDA RAMI
REDDY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Techno-econonut
survey of Andhra Pradesh by a study
team, sponsored by the Indusirial
Development Bank of India, has since
been completed; and

(b)if so, their assessment and re-
commendations, District-wise?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). A joint institutional
study team comprising officers of the
Industrizl Development Bank of
India, the Industrial Finance Corpo-
ration of India, Agricultural Refinance
Corporstion, Andhra Predesh State
F.nancial Corporat.on, Syndicate Bank
and Andhrs Bank Limited has com-
pleted the techno-economic survey of
Andhra Pradesh in September, 1872,
The study team js now engaged in
analysing the deta collected and has
yet to finalise it report and submit
it to the Industrial Development
Bank of India.
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Different kinfis of Fresh Frults
exported by 8.T1.C. guring the
feet Threa Nears

§515. BHRI G Y. KRISHNAN: will
the Minister of FOREIGN TRADE be
pleased 1o state:

(a) the different Iunds of fresh
fruits exported by Bsste Tragding Cox-
poration during the last three years;
and

(b) the names of the countnies to
which exports thereof were made and
the amount of foreign exchange earn-
et ag a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A €. GEORGE): (a) Mangoex
Iitchies, apples and oranges.

(b) Mangoes were exparted to UK.
France, West Germany, Switzerland,
Sweden, Singapore, Xuala-Lumpur,
Hongkong, Kuwait and Beirut; Litch-
1es were exported to UK, Frante,
West QGermanv and Switzerland;
Apples to UK and Oranges to Singa-
pore. A staiement showing amount
of foreign exchange earned from thelr
exports is laid on the Table of the
‘House,

STATEMENT

The foreign exthange earned from
exptrt of mangoes, litchies, apples
and oranges in the years 1969-70 to
1972-73 wag ag follows:—

aoo” Rs.

Nitmgons Litchies Apples Oranges™

>

1969-70 o e a3 .
I9k0TIT 159 318 R
w7712~y G .- 20
1973473 A 2y

{Upho daté
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(w) whw & wwmaz, 1972 ®
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Explesation of Now Murkeis far New
Traditional Geods

5520. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Wikl the Minister of of FORBIGN
TRADE be pleased to state:

(a) whether India propose to search
for new markets for its nen-tradition-
al goods in countries other than
developed countries of the West and
it s0, the broad outlines of the pro-
posal; and

(b) whether this will
stepping up of trade with smaller
but richer countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FNOREIGN TRADE
(SHRI A. C. GRORGE): (n)lnd(b)
Exploration of new markety

sponsoring of sales-crem-studly tesos
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establishing of joint collaborations in
industrial field, conducting of commo-
dity surv‘ey’ etc.” It is expected that
these efforts would help increase our
trade
non-traditional sector.

with developing countries in

Seizure of Opium and Hashish from
Foreigners at Palam Airport, Delhi

5521. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Customg Authori-
ties seized at Palam Airport, Delhi
five kilograms of opium and eight
kg. of hashish from foreigners on the
20th Novgmber, 1972;

() if so, what action has been
-taken. agamst them; and

(e). whether these ‘persong are con-
nected with any mter_natlonal gang?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) (a) Yes, Sir.
The De1h1 Customs seized 5.750 kgs.
of opiwm and 8.575 kgs. of hashish
at Palam Airport, . Delhi on 20th
November, 1972 from two British na-
tionals.

(b) both the persons were arrested
and cases against them registered
under the Dangerous Drugs Act,
1930. They were
by the Magistrate.

(¢) Investigations are in progress.

PAUSA 1, 1894 (SAKA)
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Cancellition of Indian Airlines Avro
Flights from Hyderabag to Caleutta
at Bhubaneshwar Aerodrome on
24-11-1972

5522. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will ‘d;e Ministér of TOURISM
AND CIVIL AVIATION be pleased
to sfate:

~N

(a) whether the Indian Airlines 261
Avro flight from Hyderabad to”Cal-
‘cutta was cancelleg on the 24th Nov-
ember, 1972 at Bhubanéshwar Aero-
drome and a bomb was found in the
plane;

(b) whether any mvestigatwns held
1n this regard and ek Banl il

(c) if so, the outcome thereof‘*

THE MINISTER OF TOURISM

(DR.
KARAN SINGH): (a) to ,(c). Indian
Airlines Avro aircraft, operating flight

“IC-262 oni 25th November, 1972 on the

rotite  Hyderabad-Vijayawada-Visa-
khapatnam - Bhubaneshwar-Calcutta,
was detained at Bhubaheshwar as a
telephonic message was received that
a time bomb had been planted in it.

Indian Airlines engineers and per-
sonnel of the State Police checked
the passengers baggage including
hand-baggage but found nothing un-
usual. The freight carried by the
aircraft was detained to be sent a
day later.

. The passengers stranded ai Bhu-
baneshway were brought to Caleutta

\by a relief aircraft.
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Parachute landing of Indian Airlines
Caravelle flights from Calcutta at
Madras on 27th November, 1972

'5523. SHRI P.. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the Indian Airlines
Caravelle flight from Calcutta made
& parachute landing at Madras on the
27th November, 1972 after circling
the airport for about thirty" fninutes;
and

(b) if so, whether _ this is a new
method of saving a plane from the
trouble due to bad climate?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir. Indian
Airlines Caravelle aircraft, operating
flight 1C-265 Calcutta-Madras on 27th
November 1972, had to use a drag-
chute to arrest the landing run.

(b) Arresting the landing run with
a drag-chute is a common practice
with aircraft so equipped.

Czechoslovakia’s order for Indian
Hand Tools, Alarm Clocks and
Wagons

5524. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Czechoslovakia has
placed orders for Indian hand tools,
alarm clocks and wagons; and

(b) if so, the value of the order
placed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (Db).
It is understood that orders: for the

e
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export of hand tools worth Rs. 65
lakhs and - for alarm clocks worth
Rs. 25 lakhs to Czechoslovakia were
booked by the Indian parties during
the currency of the Third Asian
International Trade Fair held in New
Delhi  from 3rd November to 17th
December, 1972. No order for the ex-
port of wagons from India to Czecho-
slovakia has been placed by Czecha-
slovakia.

Purpose of Setting up Export Proces-
sing Zone near Santa Cruz Airport

5525. SHRI GIRIDHAR GOMANGO:
SHRI PRABHUDAS PATEL:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the proposed export
processing zone for electronics near
Santa Cruz Airport in Bombay will
be devoted exclusively to export pro-
duction; and

(b) what wuseful purpose will be
served by setting wup this A1rport
electronics project?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) it is expected substantially to
increase export of electronic equip-
ments and components.

Trade Protoco] with U.S.S.R.

5526. SHRI GIRIDHAR GOMANGO:

SHRI RAMSHEKHAR PRA-
SAD SINGH:

Will the Minister of FOREIGN
TRADE be pleased to state the main
features of Trade Protocol for 1973
recently signed between India and
US.S.R.?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): The total

- '
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turnover of trade during 1973 between
India ang USSR is expected to be of
the order of over Rs, 411 crores.

Indian exports to USSR during
1973 will comprise of engineering
goods, consumer goods and other non-
traditional items like ready-made
garments, linoleum garage equipment,
electric motors, storage batteries,
power cables, wire-ropes, detergent,
cosmetics, dye-stuffs, hand tools, sur-
gical instruments, vacuum flasks, ciga-
rettes, etc., besides traditional com'no-
dities hke deoiled cakes, cashew ker-
nels, tea, coffee, spices, tobacco, cotton
textiles, jute manufactures, handi-
crafts etc. Principal itemg of import
into India from the USSR during 1973
will be plant and machinery, petro-
leum products, industrial raw mate-
rials such as asbestos, zinc, nickel,
copper, palladium, fertilizers, news-
print, refractories etc., besides compo-
nents, spares and raw materials for
Soviet-assisted projects.

Failure of UNCTAD-II to Evolve
New Trade and Aig Measures for

Developing Countries

5527. SHRI K. BALADHANDAYU-
THAM: Will the Minister of FORE-
IGN ‘TRADE be pleased to state:

(a) whether the Third United Na-
tions Conference on Trade and Deve-
lopment failed in.evolving new trade
aig measures for developing nations;

(b) whether no agreement was
reached on access to markets and
pricing policy;

(c) whether no substantia]l progress

was made in regard to dismantling
of tariff barriers; and

(d) if so, Government’s reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) tq (d).

PAUSA 1, 1894 (SAKA)
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No Sir,. The ‘Third TUnited Nations
Conference on Trade and Develop-

ment did take g number of helpful
decisions in the fields of trade, mone-
tary issues and shipping which seek
to promote trade and economic deve-
lopment of the developing countries.
On access to market and pricing
policy of the Conference, having consi-
dered the Resolutions submitted by
the developed and the developing
countries decided to convene a spe-e
cial session of the Committee on
Commodities in 1973 for the purpose
of organising intensive inter-govern-
mental consultatiéfis on selected com-
modities of interest to the developing
countries with the aim of reaching
concrete and significant results on
trade liberalisation angd pricing policy
in 1970’s. i,

In so far as dismantling of tariff
barriers is concerned, the developing
countries - had ' desired further im-
provements in the concessions already
given by the developed countries
under the Generalised Scheme of
Preferences. The Conference agreed
to establish the Special Committee on
Preferenceg as part of the Permanent
Machinery of  UNCTAD to consider
consultations which might lead to
further improvement in the Genera-
lised Scheme of Preferences.

Demand of Indian Engineering Pro-
ducts from Canada -

5528. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of
FOREIGN TADE be pleased to state:

(a) whether the Indian engineering

products are in great demand in
Canada; and

(b) if so, the capacity of Indian
manufacturmg know-how to" produce
the 'goods to 'meet the requirements
of Canada?

N
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GHORGE): (a) Yes, Sir.
According to a survey made by the
Engineering Export Pfomotion Coun-
cil, there iy a good demand for
Inidan engineering goods.

{b) Yes, Sir. Indian manufacturing
know-how is capable of meeting the
requirements of the Canadian mar-
ket.

Air India’s Agreement with BOAC
for using IRM 368 Computers
Instaljed in Lendon

5529. SHRI DHARAMRAO AFZAL.
PURKAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state;

(a) whether Air India hag signed
an agreement with BOAC to use the
powerful IEM 360 computers instal-
led in London; and

(b) if so0, the broad outlines of the
agreement dnd when these facilities
are expected to bhecome nvailable on
operational level?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (DR.
KARAN SINGH): (a) and (b). Yes,
Sir. Under the arrangement which
is valid for a period of two years,
Air.India will connect six of its sta-
tions in Europe and USA, namely,
London, New York, Paris, Frankfurt,
Geneva and Rome %o the BOAC
computers in London. This will ena-
ble these stations to previde instan-
taneous reservation facilities. The
computers will also aid@ in passenger
check-ins and the preparation of load

nications network and maintenance
will be approximately Hs. 48 lakhs
per annum. These facilities are ex-
pected to beetme operational in the
first quarter of 1074
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DC-10 piane mausfyctured by Douglas
Company being evaluated for purchase
by Indian Afrlines

5533. SHRI JfYOTIRMOY BOSU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether some monthg ago he
assured House that Douglas Company
aircraft will not be considered for
purchase by Government because of
the criminal preceedings under way
against thy Company representative
in India;

(b) whether the case against the
said representative, Mr. Kozarek is
still proceeding;

(o) it e0, whether among the planes
being evaluated for purchase in the
forthcoming expansion plan of the
Indian Airlines is the DC-10 airlines,
manufactured by the Douglas Com-~
pany (which is also known as the
Donnei-Douglas Company), whose
personnel is curremtly in Delhi o
dh:uahmwﬂhmrndhnmmnu;
an
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(@) if so, the reasons for going back
upon the assurance given on the floor
of the House?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir,

(b) The case against Shri Kozarek
is still proceeding mn court.

(c) and (d). As stated in reply to
Unstarred Question Nos. 896 and 1822
answered in the Lok S#ébha on 4th
August, 1972 and 11th August, 1672
respectively, there is no proposal
under conmderation for the purchase
of DC-10 awcraft. Indian Airlines
are examining their future fleet re-
quirements. No decision has yet been
taken on the number of type of air-
craft to be acquired.

Nolar Gioid Mines

5534 SHRY JYOTIRMOY BOSU:

Wil the Minister of FINANCE be
pleased to state:

(a) whether the Kolar Qold Mines,
the premier gold mining Centre in
India, are facing the prospect of a
slow death owing to fast depletion of
their deposits and consequent high
cost of working; and

(b) it so, the steps taken in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY _ OF FINANCE
(SHRI K. R. GANESH): (a) The
Kolar Gold Mines having been work-
ed for many decades are faced with
the problem of depletion of the re-
serves and resultant high cost eof
working. There is, however, no pro-
posal to close the mines as such.
However, as and when working in
any section becomes prohibitively un-
economic or unfit for operation due
to mining conditions on grounds of
safety, the closure of such section
alone might become inevitable,
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(b) Various schemes have been
taten up by the Bharat Gold Mines

Private Ltd., for further exploration
and development of the mines with a
view to finding new ore bodies and
to improve the productivity ahd efi.
ciency in operation in the existing
workings.

Proposal ot LI.C, w buy Shareg of
Birla Jute Manufacturing Ooe,

5535, SHRI M RAM GOPAL
REDDY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether LIC prgpose to buy
majority shares of one of the Birla
Companies viz., Birla Jute Manufac-
turing Co.; and-

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
There is no such proposal under con-
sideration of LIC.

(b) Does not arise.
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Finance to Small Scale Industries by
State Bank of Patiala under qualified
Entrepreneurs Scheme

5538. PROF. MADHU DANDA-
VATE: wWill the Minister of FIN-
NANCE be pleased to state:

(a) the progress made by the na-
tionahsed banks, particularly by the
State Bank of Patiala, a subsidiary
of State Bank of India in financing
the small scale industries under
Qualified Entrepreneur Scheme dur-
ing 1971 and the past six months;
and

(b) the number of applications
pending under this scheme with the
Statg Bank of Patiala and the action
proposed to be taken in the matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) and (b). Data regarding loans
and advances extended by public
sector banks is available for the
composite category ‘craftsmen and
qualified entrepreneurs’. Information
for this category as at the end of
December 1971 and March 1972 is
furnished below:

Asatthe No. of Limts Balance
end of Units sanction- out-
ed (Rs./ standing
lakhs) (Rs./
lakhs
Dec., 71 6562 1684°61 983:52
Mar., 72¢ 7881 231294 1446'72
Information in respect of State

Bank of Patila is not readily avail-
able. The same will be collected,
to the extent feasible, and laid on the
table of the House.

— e i, a

*This is the_;;es{ date for which date are currently available,
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Loans advanced to Goldsmiths

5639. PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the loans advanced to
goldsmith to rehabilitate themselves
have been recovered with interests;

(b) whether in the recovery pro-
cess the assets of any debtor gold-
smiths have been seized; and

(c) if so, their number, State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c).
The information is being collected
and will be laid on the Table of the
Lok Sabha.

Security Deposit by Petition Writers
working in Customs Offices in
Ratnagiri District

5540. PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have
been demanding security deposits
from the Petition Writers working at
various Customs Offices in Ratnagiri
District;

(b) whether any licences have
been cancelled/withdrawn of the
Petition writers working at Custom
Offices for non.payment of these
security deposits; and

(c) if so, the names of such writers?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Out of
24 Pass note writers working at the
Custom Houses in Ratnagiri District
from whom security deposit of Ras.
200 was demanded, only 4 Pass note
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writers have deposited the security,
which also is being refunded to
them as the earlier order has been
revised by the Collector.

Written Answers

(b) No licence has been cancelled
or withdrawn for non-payment of the
security deposits by Pass note writ-
ers.

(¢) Does not arise.

Complaints from Fareign counirles
regarding Goods exporteg

§541. SHRI D B. CHANDRA
GOWDA: Will the Mmister of FORE-
IGN TRADE be pleased to state:

(a) whether Government have re-
cently received complaints irom fore-
1gn countries in respect of goods ex-
ported to them; and

(b) 1f so, the nature of complaints
and the action taken against the firms
who were found rcsponsible for ex-
portmg goods which did not conform
to the samples?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE); (a) Yes, Sir.

(b) Nature of complaints relates to
inferior quality of goods, goods not
according to samples, received in
demaged condition, inconsistent qua-
lity ete. Of the 45 complaints re-
ceived during the last 7 months, 14
have been settled amicably and for
the balance 31, correspondence is
going on between exporters, Export
Promotion Councils and the Director
Genera)l, Commercial Intelligence and
Statistics for amicable settlement.
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Agreement for Development Loan
from Canada

5542. SHRI RAMSHEKHAR PRA-
SAD SINGH:

SHRI FRABHUDAS PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether an agreement for &
Development Loan of $1.9 million was
signed with Canada on the 23rd
November, 1972;

(b) if so, what are the main fea-
tures of the agreement;

(c¢) whether in addition to this loan
and the earlier loan committed in
August, 1872 Canada has expressed
its willingness to consider simflar
assistance for Bombay, Madras and
other Indian ports; and

(d) if so, the reaction of (Jovern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (h) Yes, Sir. The loun pro-
vides for the purchase in Canada of
fertilizer bulk handling equipment
for the Haldia Docks of Calcutta
Port. The loan is on the usual soft
terms and is repayable in 50 years,
including a ten year grace period,
There are no interest, service or com-
mitment charges.

(c) Yes, Sir.

(d) Government welcomes the wil-
lingness expressed by Canada to
consider similar assistance for other
ports, Government are examining
the feasibility of installing similar
facilities at other ports.

LLF.T, Scheme for revitalising Deve-
lopment of Coir Industry

5543. SHRI VAYALAR RAVI: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Indian Institute of
Foreign Trade has prepared a Scheme

PAUSA 1, 1894 (SAKA)

Written Answers 154

to revitalise and develop the Coir
Industry in Kerala; and

(b) if so, the salient feature there-
of and the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) and (b).
The Indian Institute of Foreign Trade
conducted a survey of India’s export
potential of coir and coir-based pro-
ducts. They made some recommen-
dations with regard to the develop-
ment, streamlining the production
pertained to Research and Develop-
ment. streamlining the production
base in co-operative sector, sale pro-
motion and publicity, product deve-
lopment cte. The Coir Board has al-
ready prepared a scheme for Research
and Development. The State Gov-
ernment of Kerala is taking mea-
sures {0 revitalise the cooperative
sector New Show Rooms are being
opencd to promote sales States are
also being taken to effect product
development and carrying out more
publicity,

1LF.T. Scheme for Fish Production
and Export

5544. SHRI VAYALAR RAVI: will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether the Indian Institute of
Foreign Trade has prepared a scheme
to increase the production and export
of fish; and

(b) if so, the salient features of the
scheme and action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Indian
Institute of Foreign Trade has not
prepared any scheme to increase the
production and export of fish. How-
ever the Institute had completed a
Survey of India’s Export Potential of
Marine Products during 1969 under
the assignment from the USAID and
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submitted its report in March, 1870.
It embodies suggestions for evolving
a strategy including investment pat-
tern for the development of the
marine products industry to achieve
a certain level of export performance.

(b) The Survey Report submitted
by the Institute inter alia recommend-
ed the formation of the Marine Pro-
ducts Export Development Authority.
Introduction of large deep sea fishing
vessels, subgidiging the larger fishing
vessels built in the country, supply
of djesel oil at bonded rates to fish-
ing vessels, etc. The Marine Products
Export Development Authority has
already been established by the Gov-
ernment. The Ministry of Agriculture
has already notified providing subsidy
to deep sea fishing vessels upto the
extent of 27.5 per cent of the cost of
the vessels built in the country, A
scheme for meeling the trawler
reguirements is being examjned by
the Government. It has been accept-
ed in principle to provide duty-free
diesel oil for mechanised fishing hoats
and large fishing vessels linked with
exports,

Measures to Unearth Black Money

5545. SHRI R. S, PANDEY: Will
the Minister of FINANCE be pleased
to state:

(a) whether measures so far adopt-
ed to unearth the black mgoney and
check its circulation have not proved
successful and there has been steady
increase in its circulation; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (). The
question whether measures so far
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adopted to unearth black money and
check its circulation have proved suc-
cessful or not has been eamined in
detail by the Wanchoo Committee in
its report. This report was also
placed before Parlisment, A few of
the recommendations of this Com-
mittee have been implemented, The
rest are under examination.

Nationalisation of Hoteh Industry

5548. SHRI R, S. PANDEY; Wwill
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether private hotels in the
country arc fetching more business
than the hotels in the public sector;

(b) if so, the reasons therefor; and

(¢) whether Government propose
to nationalise the entire hotel indus-
try in the country and if so, when
a decision is likely to be taken in
this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Since hotel
establishments whetber in the pri-
vate sector or in the public sector,
vary a great deal from each other in
terms of the facilities offered, tariff
charged etc., a general comparison
of the quantum of business attracted
by hotels sector-wise, is not feasible.
Public sector hotels are generally do-
ing very well, and are covering
steadily increasing quantum of ac-

commodation.

(¢) No, Sjr. .
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Special Commiitee to Examine
Import of Raw Maiterial for

Small Industries
5547. SHRI RAJA KULKARNI:
Will the Minister of FOREIGN

TRADE be pleased to state:

(a) whether there is a Special
Committee to examine and process the
cases of small industries for import
of raw materials;

(b) the industries that this Com-
mittee has helped and the extent of
benefit in terms of foreign exchange,
industry-wise, during the last three
Yyears;

(¢) the industries for which the
Committee has rejected import of
raw materials and on what grounds;
and T )

(d) the procedure the Committee
has laid down for the small industries
to follow in order to secure benefits
from the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The Special Committee reviews cases
of actual users in which it is consi-
dered that the operation of the exist-
ing policy creates hardship and is
likely to affect industrial production,
The procedure for submission of
requests for consideration by the
Special Committee has been indicated
in paragraph 116 of Section I of the
Import Trade Control Policy (Red
Book-Vol, I) for 1972-78, copies of
which have been supplied to the
Parliamentary Library.

(b) and (c). The Committee
has recommended 441 cases for the
grant of additional] licences or for
conversion of licences from one mode
of financing to another, No industry-
wise account is being maintained of
the foreign exchange released as a
result of the Committee’s recommen-
dations. The Committee rejected 264
cases which did not merit any special
consideration for the grant of addi-
tional lcences.

3035 LS—-6.
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Action Taken against Travel Agencies
Induiging in Forelgn Exchange
Rackots

5552, SHRI DALIP SINGH: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) how many travel agencies have
been registered during the last three
years, year-wise;

(b) whether some
indulging in
rackets;

agencies are
foreign exchange

(c) if so, the names, of agencies
which have been challaned for the
violation of foreign exchange regu-
lations; and

(d) the action taken against each
of them?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) The number of travel
agencies recognised by the Depart-
ment during the last three years is
ag follows: —

Year Head Offices Branch Offices
1970 7 5
1971 4 1
1972 2 4

(b) to (d). Mjs, Mercury Travels
(1) Ltd., Calcutta and A, S. Chugh &
Co. Pvt. Ltd., Dehradun, approved
travel agencies were proceeded against
for alleged violations of the Foreign
Exchange Regulations. Thé case
against Mercury Travels has been
adjudicated upon and a penalty of
Rs. 5 lakhs was imposed on them by
the Enforcement Directorate. The
agency has appealed against the deci-
sion,

As regards Mjs. A, S. Chugh & Co.
Pvt, Ltd, the adjudication proceed-
ings are in progress.
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Re-Employment of Members of
Central Board of Excise and
Customs

5553. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 1670 on the
24th NovemBér, 1972 and state:

(a) whether the Officer referred to
in the reply to part (a) of the ques-
tion was appointed as the Depart-
ment’s representative on the Central
Excise Self Removal Procedure (Re-
view Committee) in addition to his
normal duties;

(b) if s0, for hew long he perform-
ed such functjons, while working as
Member of the Board of Central
Excise and Customs;

(c¢) the reasons for creating a
whole-time post of Officer on Special
Duty for looking after this work in
the context of the present need for
economy in administrative expendi-
ture; and

(d) the comgiderations which have
weighed with Government in not
entrusting these functions to the
successor to this Officer as Member
of the Board?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir.

(b) Since the constitution of the
Central Excise Self Removal Proce-
dure (Review) Committee on
11-10-1971 till the date of his
retirement viz. 16-11-72 (AN).

(c) and (d). No wholetime post of
an Officer on Special Duty has so far
been created. It was felt that there
would be a distinct advantage in the
continueg representation on the Com-
mittee of the same senior officer,
particularly when the Committee's
work had now gathered momentum
and the Department’s nominee was
required to devote a substantial part
of the day to this work. The Govern-
ment was also proposing to set up a
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Committee for Tobacco Excise and it
did not appear that a Member of the
Board would be able to do justice to
the work of these Committees in
addition to discharging his normal
duties as a Member of the Board,

Survey of Urban Property

5554. SHRI K, SURYANARAYANA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Board of
Direct Taxes has recently asked for
a survey of urba¥ property to be
conducted by the Income-tax Depart-

ment and if so, the purpose of fhe
survey;

(b) if so, the manner in which the
properties are being selected and the
areas covered by this survey;

(¢) the guidelines laid down for
the conduct of the survey and how

old properties are being selected;
and

(d) whether any instructions have
been issued to the Income-tax Depart-
ment not {o harass the bona fide pro-
perty owners?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R, GANESH): (a) Though survey
has been part of the work of the In~
come-tax Department all along, re-
cently, instructions have been issued
to intensify the survey of selected
persons including owners of newly
constructed or newly acquired immo-
vable properties and ownership fiats.
The purpose of the survey is not only
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to discover new Income-tax/Wealth-
tax assessees but also to find out
unaccounted investment in such pro-
perties.

(b) and (c) This survey is at pre~
sent selective. No guidelines have
been issued to the Commissioner of
Income-tax who have full discretion
in the matter of selection.

(d) Since the survey is intended to
gether information only, the question
of harassment of bona fide property
owners does not arise.
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Fulfilment of Provision of Indo-
Bangiadesh Pact

5856, SHRI SAMAR GUHA: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) the quantity and value of the
commodities exported and imported by
India and Bangladesh in accordance
with the provisions of the Indo-Ban-
gladesh Pact upto October, 1972;

(b) whether the provisiong of the
one year pact will be fulfilled by
March, 1973;

(c) if not, the commodities in which
the provision of the pacts are likely
to remain unfulfilled; and

(d) the reasons for failure to make
necessary progresg in fulfllling the
objectives of the pact and the steps
undertaken to see that neither country
suffers from adverse trade balance
after the end of one-year Indo-
Bangladesh Trade Pact?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (d).
Statistics of exports are available only
for the months of April to June 1972
according to which the following com-
modities were exported to Bangla-
desh: ,

(Valuein Rs.
1akhs)

Commodi- Unit April-June 1972

ties
Qty. Value
Wheat o000 T 229 19,66
Castor Qil o000 kg. 370 I
Pulses Tonne 264 4
Cement  000T 38 75
Raw cotton Tonne $90 52
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(Value in Rs. lakhs)

C‘:I::nedx- Unit Apnil-June 1972
Qty. Valye

Tobacco- o000 Kg.
Unmannu- Ke 16,79 70
factured

Grand

Total

(including

others) 23,17

Statistics beyond June 1972 are not
avm’{lble.

2. Imports from Bangladesh during
.‘.lpﬂl-May 1872 were negligible. Sta-
tistics of imports beyond May 1972 not
yet available,

3. However, with regard to the com-
modities exported or imported under
the Limited Payments Arrangement,
the value of contracts registered upto
31st October, 1972 with the State Bank
of India amounts to Rs. 12.55 crores
for exports to Bangladesh and Rs. 555
crores for imports from Bangladesh,
Since then, a contract for raw jute has
been concluded bringing the value of
contracts for imports from Bangladesh
to Rs. 12.70 crores,

4, Inadequate transport facilities
and other institutional dificulties have

inhibited the flow of trade, With the
growth of intra-regional trade bet-
ween Bast Bengal (Bangladesh) and
Pakistan, the traditional means of
transport of goods between India and
Bangladesh declined progressively,
and were totally disrupted in 1966.
Restoration of these transport arrange-
ments is in itself a stupendous task.
It has been rendered all the more diffi-
cult by the damage caused during the
struggle for liberation.

5. It is dificult to forecast at this
stage what might be the actual im-
ports and exports under the Limited
Payments Arrangements by the end of
the current trage yeur March, 1978,
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8. The reopening of the Hardinge
Bridge, the resumption of inland water
services and growing familarity with
trading conditlong in the two coun-
tries encourage the hope that actual
imports and exports during the re-
maining four months would be well
above those in the previous eight
months.

Outstanding Amounts of Central Loans
Glven to States

5557. SHRI SAMAR GUHA: will
the Minister of FINANCE be pleased
to state:

(a) the latest position regarding
the total amount of debts which differ-
ent States and Union Territories owe
to the Central Government;

(b) the State and Union Territory-
wise break-up of the amount;

(c) the names of the States which
appealed to the Centre either for re-
mission or moratorium on the Central
debts; and

(d) the guidelines followed by the
Central Government in regard to
sanctioning of loans to the States and
Union Territories and repayment of
outstanding debts to the Centre?

THE MINISTER OF FINANCE
¢(SHRI YESHWANTRAO CHAVAN):
(a) and (b). According to the Fin.
ance Accounts, the amount of Central
loang outstanding from each of the
State and Union Territory Govern-
ments is indicated below:—

(Rupees in crores)

State/Union Territory Amount of Central
lo#ns outstanding™

on 31-3-1971

1. Andhra Pradesh 546
2. Assam 284
3. Rihar s87
4. Gujarat 259
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(Rupees in crores)

Amount of
Ccentral loans oute
standing on 31-3~1971.

State/Union Terrtory

5. Jammu & Kashmur 215

6. Kerala 251

7. Madhya Pradesh 398

8. Tamil Nadu 351
9. Maharashtra 448
10. Mysore 320
11. Orissa 383
12. Punjab 213
13. Rajasthan . * 532
14. Harysna 155
15. Uttar Pradesh 675
16. West Bengal 595
17. Nagalend . + 18
18. Himachal Pradesh - + 81
19. Meghalaya . . T
20. Pondicherry . . 9
22. Goa, Daman and Den 33
22. Manipur . ¢ 21
23. Tripura . 25

3

(¢) A number ¢f ‘States have been
requesting from tme to time for

writing off rescheduling of Jloans
granted to them by the Centre. More
recently such requests have been rer
ceived from Bihar, Jammu andé
Kashmir, Kerala, Rajasthan, Tamil
Nadu and West Bengal,

(d) Loans for States Plan Schemes
are given in accordance with the cri-
teria laid down by the National Deve-
lopment Council. Loans for Central-
ly sponsored Schemes, natural cala-
mities and those relating to small sav-
ings collections and special accommo-
dation are given in accordance with
agreed formulae and principles de~
pending upon the nature of the Scheme
etc.



171 Written Answsrg

The present guidelines for repay-
ment of various loans granted to State
and Union Territory Governments are
indicated below:.—

Pzariol of redayment

15) years) Repayable in
15*annual equal
instalments,

vz vorfbhan
1. Lmasfor Plen
Schiimss

(23 years) Repayable

2. L»a1s relating to
in 20 annual enkul
er

Snall Saving Col-

1=ctioas instalments g
moratorium for a
period of § years,

3, Loans for natural (10 years) Repayable
Calamities, in 10 &nnusl

equal instalments.

4. Loans for purchase 6 months.
of fertilizers.

5. Specalloans assis- Recoverable in 10
téncz 10 cover annual instalments
g2p in resources. from 1974-75.

6. Loans for re-land- Upto 25 years.

ing..
(Rehabilitation
loans etc.)
7. Other non-plian Terms and condi-
loans tions vary with
reference to the
purpose.

*In the case of Union Territories,,
repayable in 10 instalments after
moratorium for a period of 5 years.

Seizure of Traasmitter from a Forelgn
Missionary ou Indo-Bhutan Border by
Customs

5558. SHRI PRABODH CHANDRA:
‘Will the Minister of FINANCE be
nleased to state:

(a) whether g high-powered #rans-
mitter and other items have been re-
cently recovered by the Customs
Authorities from a foreign missionary
on the Indo-Bhutan border;

{b) if so, what action is being taken
against the persons concerned;

(¢) the reasons why the follow-up
action has been very little; and

(d) the findings of the enquiry held
in his regard?

DECEMBER 22, 1972
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K |R.
GANESH): (a) to (d). Goods speci-
fied in the statement have been seized
from one Father M. Palatty of Udal-
guri Catholic Mission, Udalguri Dis-
trict Darrang, Assam by the Customs
Officers of Tezpur, Assam on 6th
September 1972. Further information
is being collected and will be placed
on the table of the House,

STATEMENT
List of Arvticles Seized

1. Movies Talkie~eOne (in_two
parts) (TRANSMITTER)
Make-Realistic (Movie Talkie )

Model No. 6.A.0. (Made
in Japan) and 0485 ( Made n

.A.OF

b1
Jupan) Chasis No. E 0490/Vaue-Pem
Rs.1100.00

2. Sanyo Tape Recorder ( used )
Solid Stare/A.C. Battery cperc-
ted Portable mus'c system J4pan
704 (used)-One piece=—VaJue R8s (CC.CO

3. Solid Stare Crowncorder. C1R-
§050 Auto level (Tape recorder
Made in Japan—one piece Wit
Dynamic microphone ( crown )
Made in Japan one piece (vsed)

. . Value Rs, f800-00
Maxel]l magnatic sound recorg -
ing Tape. Model A. 50-5 Two
pieces, Madc in Japan (new)

+Value Rs. 70°00

s. Homer Transister invercome
Master-=Two pieces—Mbde in
Japen (used) Value Rs. 220°00

6. Koseisha { current operated
time piece) D.S§. 102 (used)

Koseisha Co, Ltd. one picce.
Value Rs. 20000

7. Affa Supper Pan (120films ( 24

pieces Maden Germény. :
Value Rs. 120:00

8. "OR Colour--NC. 16

WO

Negative film, Madein Germany

one piece. Value Rs. 16-00

. Valuesi g v.n aspar declaration of the owner,
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Loans Qutstanding in the S.B.I Bhad-
rak Branch District Balasore (Orissa)

5550, SHRI ARJUN SETHI, Wil
the Minister of FINANCE be pleased
to state;

(a) the amount of loan (small
busmess and agricultural) outstand-
ing at present in the State Bank of
India, Bhadrak Branch in the District
of Balasore (Orissa);

(b) how many registereq notices to
the defaulters as also the guarantors
have been served by the Bank;

(c) whether persistent default has
been experienced by the Bank in this
regard; and

(d) it so, in how many cases of
persistent default the legal action has
been taken and if no action has been
taken, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The figures relating to outstand-
ing advances extended by State Bank
-of India, Bhadrak Branch, Distt. Bala-
sore (Orissa) to agriculture and
small-scale industries are set out be-
low:

.

*Outstandmg &dvances as
at

End- End- End-
Dec. Dec. Oct,
1970 1971 1972
(Amount 1n
lakhs Rs.)
Agricilrure 5 00 3-14 348
Smallbasiness.  35:89 22:42 20°61

(b) to (d). State Bank of India,
Bhadrak Branch is experiencing some
+difficultics in realising the outstand-
ing amount of loans. from borrowers.

PAUSA 1, 1894 (S4K4)
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Efforts are being made to recover ihe
dues from the borrowers, Where
necessary, legal suits have been filed
to recover the dues

Direct Air Service between State
Capitals and Delhi

5560. SHRI ARJUN SETHI, Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to

state:

(a} how many State éapitals of
India are not having direct air con-
nection with Delhi at present; and

(b) whether Government have any
proposal to connect every State capi-
tals with Delhi by direct air service?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b): The capitals
of the following four States are not

connetted by air with Delhi:— i
Assam (Shitlong)
Himacha! Pradesh  (Simla)
Meghalaya (Shilleng)
Nagaland (Kohima)

The Capitalsof the following five States
areindirectly connected to Delhi by air e

Orssa

Bhubaneshwer
Kerala Trivandrum
Msmpur Imphal
Tripura Agartala
Jammu (J&K winter
capital

— e S c—

Air services to Shillong will be
started when the aerodrome under
construction at Barapani is ready,
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mGrmevmosum
Branch in Balasore Distriet,

5561, SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased

to state:

(a) the amount of loan granted by
the State Bank of India, Bhadrak
Branch in the Balasore District
(Orissa) during the last three years;

(b) the reasons for decling in the
advancement of loans in the recent
past; and

(¢) the reaction of Government

thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
¢a) to (¢). The information is not
readily available and the same will
‘be collected to the extent feasible and
leid on the Table of the House.

Shipment of Mulberry Spun Silk .0
Japan
5562, DR. RANEN SEN: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether India propose to ship
its Mulberry Spun Silk to Japan
s00n;

(b) whether for the first time India
would enter the world silk market;

(e) which are the countries that
have asked for Indian silk so far; and

(d) what are our prospects in this
field?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b):
Yes, Sir.

(c) Japan and Thailand.

(d) India is introducing spun silk
yarn in the world market for the first
time, It ig therefore too eszrly to
asmsess the prospects at this stage.

DECEMBER 22, 1972
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INY.U.C. Leaders demand for fake:
over of Jute Hidustry

5563. DR, RANEN SEN: Wil the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether the Indian National
Trade Union Congress leaders of
West Bengal have urged upon Gov-
ernment to take over Jute Industry;

Written Answers

(b) if so, whether Indian National
Trade Union Congress has made any
representation to this effect;

(c) Government's decision thereon;
and

(d) whether any other Central
Trade Union hag also made represen-
tation to Government to thig effect?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and
(b). No, Sir,

(c) Does not arise,

(d) One of the demands made in
April, 1972 by the Bengal Chatkal
Mazdoor Union and Bengal Jute Mills
Workers Union related to the natio-
nalisation of jute industry.

Expert of Bi:ycles during 1970-71 and
1971-72

5364. SHR1 RAM PRAKASH:. will
the Minister of FOREIGN TRADE
be pleased to state the foreign ex-
change earmed from bicycle exports
during 1970-71 and 1971-72?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE);: Exports of
bicycles and Dbicycle components
during 1970-71 and 1971-72 have been
of the order of Re. 691 crores and
Rs, 8'4 crores respectively.
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Sawai Madhopur Cement Mry

3585. SHRI HAMENDRA SINGH
BANERA: Wil] the Minister of COM-
PANY AFFAIRS be pleased to state:

(a) whether Government of Rajas-
than are the share holders in Sawai
Madhopur Cement Factory; and

(b) if so, the percentage of shares
held by the Rajasthan Government?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) and (b). According to
the latest information, the entire pre-
ferenceg paid-up capital of Mjs Jaipur
Udyog Litd. which owns Sawai
Madhopur Cement Factory, is held by
the Government of Rajasthan. The
Rajasthan Government does not hold
any equity share in the company.
The percentage share of the Rajas-
than ‘Government in the total paid-up
capitnl of the company thus comes.to
20.

QU WY AT WT-1 W
Tt TR ¥ W ¥ forend

5566. Y wgrfiqw feg wmew
w q@ew v wnre fewer Wt ag
*aTT A T4 w6 5

(%) = g saex fedrm
#T-1 A T W ¥ qol
€ 59 uftafaai & ax § N
frd Gt §; o

(w) afz gf, & o WAy F @
srig o T ¥ 7

qfzR we Arme fekoer @ (3ro
ww fog) : (¥) o Eh '
(w) S & wiw Ao o
b .
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1968 WY witfw gewTe & Toveme"
e Wi ae ey ey
P & dfaer wdurt

5567. sft wygriaw oy e :
a7 qdaw gte anre fawnm WY ag

TR s s %

(¥) ®=v faere, 1968 ¥ gf
TiHfaT gEarer & FoRTET IAF HaAl-
wr & Wi v @ dafia winfo
w T firg ST @ ea Tt e o
¥ dfae o< four war &

(@) #r g wavw & foniw
13 faamre, 1968 & wr ¥ Ird
art o1 gvew foay T O ; W

(w) afe @, @t @ wIW W
I w gu feed wAwrfe A
oSVt Tt o T Tow W HTOT
g

wdew sty were fuwrer Wt (310
wg fag) (%) ¥ (). ot aw He--
wr (qer), wrer sy fsrrer, o
forrar qar T g s o &y
g fet o wierd wr e
qRve ar gfee ¥ ¥fae wofi < wT
rre fyorm Fawrr & at & wfe

g oot o @

Turn Key Assistance from Foreign

comtrluh 1913-74 to ‘Boost Fro-

duction of Steel, Coment, Petro-
leum, Power and Fertilizers

5568. SHRT K. MALLANNA: Wil
the Minister of FINANCE be’ pleaaad
to state:

(a) whether there is any proponl
under ‘the consideration of Govern~ -
ment to have large scale turn-key
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assistance from friendly countries to
boost production of Steel, Tement,
Petroleum Power and Fertilizers in
the country;

(b) if so, the names of such coun-
tries who are likely to give assistance
for these projects; and

(c) the amount of assistance likely
10 be received during the year 1973-
742

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to {c). There is no proposal to
have large-scale turn-key assistance
from friendly countries for Steel,
Gement, Petroleum, Power and Ferti-
lizer Projects in the country, How-
,ever, the Government have been
having discussions with friendly
,countries to tie up the foreign ex-
.change needs for augmentation of
capacity in these sectors to meet the
requirements of the Fifth Five Year
Plan. The discussions have not
reached a final stage and therefore it
is not possible to indicate the names
,of the countries likely to give assist~
ance and the quantum of assistance
_ﬁkely to be received.

.anrwarly | & ww T

5560, swqw : wT fede syrer
et ag a@R W wr vt fr

(%) = ot Y ¥ g
|INT FX ¥Y FEATEATHT $1 Wl &
Fqr A avmr T @ ¥ ; W

(=) =fx g, @ =F w7 PO
&
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fadm o wavew ¥ g0
(g ovtowm’) : (%) ¥ (w).
FAR T W & ww e
g #w fafqw  dwremardt #1 goa
Wi st R i mETa A
firg g SerdY § wrew & fadw s
wr o & fareqre w3 a4y 9% Sa-
we fafaftacn & foe 9% arg aifies
faraefta s gty s mfwe &
™ At ¥ awa-awg X R any e/
sifa & virr &7 & forg sredfra o,
T 7 & wnsdt wife w Dl
fimqr s &1 o 2 ¥ P -
=Tl w1 serad w1 ¥ fag -
|-G T AqT ATHT A AT
sraeqr A wE § 1 T oY & oy sefer-
ffirrestt #Y, gart o & o= fafaato
¥ wr A W W g v A
et &, o ga e #) faafe w7 ¥
gafax &

AT F HG W

5570. AR LHT: war Fegw samre
woft g WA o g w % e

(%) wre gror wEr & €
qreeafes wrw & fag s wTeey
A FE & W7 ERT

(@) = *gar ATHR § 9T
FEET ¥ 9T 59 q4q ¥ T R WX
& aar wrea A 3 weftre w Rear g
15

(7) argn, I HErcwaAE?
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fadsr @ dnea ¥ gedA
(s qo wto wref) : (%) wWea @
®[ET T FH v ¥ faefer @
w® Y AR DT o ¥ A mER F
fom s A RAE S a9
¥aa www o sgehr glaet ¥
i FY wlowrgar amw @

(@) &= @aw & *gar Y @R
& w1 fafirz ey sy 7 g
& 1 Forfy, wrwagEr @R & faww
& o o € are faae fpar v
9T T ST IATET T TAT A AT AH
2 ot AT 3w ¥ g e fafeme
FT ORI a7 &5 |

() svw T AT

Yo ko To & AN ¥ WAt € LT
o wET w1 @ fiear s

5571. =AW : 7T faXn @
ot a7 TR Y P w4 oo

(%) w7 Wro Ao To F AWTE
§ ATHC ®W G 10 FOE T & 7
1 OTE ¥ IO & W & wee
moa @ R farmr g

(@) ®=r wwr ¥ W A #
¢ fro foar § 5 WR

(w) aft afy, & @& T W
g7
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fn mwr dwan § guA
(A go Yo wrd) : (F)dft srEomo
&I ¥ s s A gTer 3A
foredfe & fovr e s % < g
WA AT N AT T A AT
e

(/) & (7) swr A w5
Dry Port at Delhi

5572, SHRI N, K. P. SALVE: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether Government have taken
a decision to set up a dry port at
Delhi;

(b) if so, the gist of the decision;
and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c).
The whole proposal is under active
consideration of the Government,

Merger of Small Banks

5573. SHRI N. K. P. SALVE: Will
the Minister of FINANCE be pleased
to state:

(a) whether attention of Govern-
ment has been drawn to a report in
“Financial Expreess” dated the Tth
August 1972, regarding merging of
small Banks and a suggestion by
Banking Commission that they should
work as subsidiaries; and

(b) if so, the reaction of Govern-
ment thereto?

THEE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Government have seen the Press
Report which refers to a Study pre-
pared for the use of the Banking Com-
mission,
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(b) The recommendations of the
Commission on the restructuring of the
banking system are under considera-
tion,

Functioning of Non-Banking Financial
Institutions, Corporations and Chit
Funds

5574. SHRI N. K. P, SALVE:

SHRI R. S, PANDEY:

Will the Minister of FINANCE be
pleased to state:

(a) whethey his Ministry has any
compilation of the number of non-
banking financial instiutions, corpora-
tiong and chit funds operating in the
country as in January, 1972;

(b) whether Government are aware
of the fact that a large number of
these bodies are indulging in grave
mal-practices and adopting usurious

methods; and

(c) whether Government have any
proposal either to take stringent action
against such bodies or to prohibjt the
functioning of such bodies in the
country?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Based on the prescribed turns sub-
mitted to the Reserve Bank of India,
there were 1,040 non-banking financial
companies operating in the country as
on the 81st January, 1972

(b) and (c). Complaints received
generally relate to non-payment of
deposits and or interest thereon and
non-payment of chit dues. Some ir-
regularities have also been noticed by
the Rey.rve Bank in the course of
the inspection of some of the com-
panies, The Banking Commission has
made extensive enquiries into the
structure and method of operation of
non-banking financial institutions and
has recommended measures for their
orderly growth. These recommenda-
tions are under consideration of the
(Government,
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Replantation of tea gardens

5575. SHRI N. K, P. SALVE: Wil
the Minister of FOREIGN TRADE be
pleased to state:

184

(a) whether Government had a plan
to replant 7000 hectares of tea gar-
dens per year, whereas in 1969-70

only 987 hectares were replanted;
and

(b) if so, the reasons for the slow
progress?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir,

(b) The main reason is financial
stringency Due to declining profit~
ability of tea estates, planters are
hesitant to incur fresh developmental
expenditure. The incentive provided
by the Tea Board’s Replantation sub-
sidy scheme is still considered inade-
quate by the industry,

Export of Films by IM.PE.C.

5576. SHRI N. K. P. SALVE:
SHRI RANABHADUR SINGH:

Wil] the Minister of FOREIGN
TRADE be pleased to state:

(a) whether any export of Cinema
films has been made by the Indian
Motion Pictures Export Corporation in
1970-71 and 1971-72 and if so, the
names of the films exported and the
foreign exchange earned; and

(b) how much loan was granted to
produce films by the Indian Motion
Pictures Export Corporation during
1970-71 and 1971-72 and the names of
recipients and how much was realised
and what are the total outstandings
as on 30th June, 1872.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRAD!
(SHRI A. C. Gnongmi:!(a) agg.n (b).
Statements giving the informa are
laid on the Table of the Houee
[Placed in Library.See No, LT-4151/
72.]
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. State’s Share in Collections from Small
Saviogs

5577. SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived any suggestion from the State
Governments to the effect that the
share of the small savings collections
given to the respective State Govern-
ments should not be treated as a loan
or at the most be treated as a loan
in perpetuity;

(b) if so, the decision tilzen thereon;
and

(c) if no decision has so far been
taken, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) During
the year 1972, g suggestion was receiv-
ed from the Government of Maharash-
tra to the effect that the loans against
small savings collections should be
treated as loans in perpetuity.

(b) and (c) While this could not
be accepted, the entire question of
States’ debt position and the changes
to be made in the existing terms of
repayment of Central loans granted to
the States has since been referred to
the Six*h Finance Commission.

Suggestion to Permit Provident Funds
of Municipal Corporations, Muniel-
palities and zila Parishads Etc., in
time Deposit Scheme

5578, SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived suggestions for permitting Pro-
vident Funds of the Municipal Corpo-
rations, Municipalities, Zila Parishads
and Banks to be invested in the Time
Deposit Scheme as is being done in the
cage of Provident Funds of Industrial
warkers:

PAUSA 1, 1894 (S4K4)
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{b) it so, whether any decision haa
been taken thereon; and

(¢) if not, the reasons for delay?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). Requests have been re-
ceived from some recognised provident
funds, including those of Municipal
Corporations, Municipalities, Zila
Parishads, for permission to invest
their funds in Post Office Time De-
posits. These requests have been
examined in consultation with the
Reserve Bank of India and a decision
thereon will be taken shortly.

Grants of Exemption from Income-fax
to Institutions for Investment in Small
Savings

5579. SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have con-
sidered certain suggestions given by

certain State Governments for in-
creasing the existing limits for in-
vestment by Institutions in Small

Savings for being exempted from
payment of Income-tax; and

(b) if so, whether any decision has
been taken thereon and if not, the
reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH): (a) and (b). institutional
investments are permitted in 7-Year
National Savings Certificates IT and III
Issue and in Public Accounts in Post
Office Savings DBanks. Provident
Funds, whose pattern of investment is
prescribed by the Central Government
can also invest in Post Office Time
Deposits,

The limits of investment by Institu-
tions in National Savings Certificates
II Issue and III Issue, taken together,
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is Rs. 1,00,000 and Rs. 50,000 depend-
ing upon whether the institution is of
acharitable character donation to
which are exempt from Income-tax
or other than a charitable Institu-
tion. Provident Funds may invest
in National Savings Certificates 1II
and III Issue without any limit.
There is also no limit for in-
vestment in Public Accounts in Post
Office Savings Bank and in Post Office
Time Deposits in respect of Provident
Funds.

Suggestions have been made by cer-
tain State Governments for increasing
the limits for investment by Institu-
tions in National Savings Certificates
II Issue and III Issue. It has, how-
ever, not been possible to increase the
prescribed limits since the interest on
these Savings Certificates is entirely
exempt from Income-tax.

Supply position of Raw Jute

5580. SHRI INDRAJIT GUPTA-
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the plea of the Indian
Jute Mills Association that the work-
ing time of the jute mills will have to
be cut down is justified by the actual
supply position of raw jute; ¢

(b) if so, the extent of the estimated
shortfall of fibre supplies;

(c) whether the Jute Corporation
of India’s procurement has been &
failure; and

(d) if so, the steps taken to remedy
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGE): (a) No, Sir,

(b) Does not arise.
(¢) No, Sir.
(d) Doeg not arige.

DECEMBER 22, 1972
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Directions issued to Authorifies of
State Bank of India ln regard to
Recruitment of S.C. and S.T.

5581. SHRI D. K. PANDA: Will the-
Minister of FINANCE be pleased 10
state:
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(a) whether the authorities of the
State Bank of India hag issued direc-
tionsto all of its Offices/Branchesin
the month of March, 1872 to recruit
only Scheduled Castes/Tribes candi-
dates for its subordinate staff posts;

(b) if so, whether these directives
were issued on the instructions of the
«overnment ot India;

(c) whether inspite of the above
directions non-Scheduleq Castes/
Tribes candidates have been recruited
in subordinate staff posts since March,
1972 in the branches/offices of the
said Bank; and

(@) if so, the attion Government
have xaken and proposed to take in
the matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (d). With a view to improving
the representation of Scheduled
Castes/Tribes in its services, State
Bank of India, on its own, issued
instructions in March 1972, that all
fresh appointments to the subordinate
staff should be made preferably from
Scheduled Caste/Scheduled  Tribe
candidates, till such time as the back-
ing in their recruitment to reserved
vacancies is cleared. This is, how-
ever, without prejudice to the prefer-
ence being given to existing tempor-
ary employees and the reservation of
20 per cent of vacancies for ex.service-
men. Ag there is no blanket ban on
recruitment of non-Scheduled Castes/
Tribes candidates, the Bank has
reported that it is posaible that a few
non-Scheduled Castes/Tribes candi-
dates might have been recruited in
the subordinate staff cadre,



189 Written Answers

The State Bank of India has also
reported that as there were a large
number of temporary subordinate
staff on the rolls of the bank, the
objective of these instructions wviz,
improving the representation of the
Scheduled Castes/Tribes, would be
achieved in due course. In order to
get larger number of Scheduled
Casteg/Scheduled Tribes candidates,
the State Bark of India has issued
instructions that besides notifying
Employment Exchanges, the local
Scheduled Caste/Tribe bodies should
be approached for sponsoring candi-
<ates.
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(@) afeg, A @R T
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fax sgrwg § 37 Wt (fal?)
aftr  anl) (%) W (@).
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W@ oawadsi alga afefas
6T ¥ w7 w0y ey AT A X AWE-
Fr g7 & Frarpar & faoom, aq-
ye, IO FY TB dat § W wwr
weedl wravEsa @ wgfa FA
qdiaw & fw = affas, §5, 9 :
R ¥ GF ) ¥ agi e WAm
TEHTA AF AT A FAAT § q7 A
DA% &, 14 gf wrafes vlos  wanrd
®U qeyaY w1 faggw @ w7 @
1 omgrrd fr My A R
wda Ac anadl sl & WX gg
wefiawy &51 wfga arfufers d6r wr
s e Wi fadlt aE €y
T faorqieer o goar ¥ erwre -

wa w0
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Payment of Compensation to Share-
holders of Companies

§584. SHRI SARJOO PANDEY: Will
the Minister of COMPANY AFFAIRS
be pleased to state:

(a) whether the National forum of
shareholders hag urged Government
to amend the Companies Act to ensure
payment of compensation to individual
shareholders 1mmediately after Com-
panies are taken over by Government;
and

(b) it so, what decision has been
taken thereon?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) The forum has recently
suggested that it must be provided in
the Companies Act that in case where
a company has been nationalised, the
compensation recetved by the company
in consideration, should be refunded
proportionatelvy to those sharehcrlders
who would like to have the samc
refunded

(b) No decision has yet been taken
on 1t

Advance to Central Government
Employees for purchase of
Scooter

5585 SHRI R P ULAGANAMBI-
‘Will the Mmster of FINANCE be
pleased to state:

(a) whether a Central Government
employee who had purchased a scooter
out of Government quota with loan
advanced by Government and had
disposed of the scooter long before
the restrictions’ were imposed in Oct~
ber, 1971 for the second loan, is
entitled to another full loan for the
purchase of scooter;

(b) if not, whether Government are
aware that in such cases the Central
Government employeeg are facing
difficulty in arranging payment for the
new seor ter; and

DECEMBER 22, 1972
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(c) if so, the action Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). Under
the current orders; a second or subse-
quent advance for purchase of a con-
veyance 1s admissible to a Central
Government employee if a minimum
period of 4 years has elapsed after
the drawal of the earher advance:
The amount of the advance will be
equal to the difference between the
price cf the convevance to be pur-
chasedq and the sale proceeds of the
old conveyance left over with the Gov-
ernment servant after the repayment
of the earher outstanding advance
(principal as well as interest) subject
however to certain ceilings prescribed
in the General Financial Rules The
quantum of the second or suhsequent
advance thus depends on several
factors

Advance of lomn to Government
Employees for purchase of
Seooter under modified
restrictions

5386 SHR1 R P ULAGANAMBI:
Wili the Minister of FINANCE be
pleased to state:

(1) whether a Centia}] Government
employee who had already got scooter
purchased with or without Govern-
ment loan and who has not seld it or
who otherwise ntends to retain it for
the use of his family 15 entitled to 2
loan for the purchase of scooter under
the modified restrictions; and

(b} 1if so, to what extent and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TFINANCE (SHRI
K. R GANESH)- (a) and (b) One of
the basic conditiong for the grant of
an advance to a Government servant
for the purchase of a conveyance is
that the authoefty eompetent to sanc-
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tion the advance should be satisfied
that it would be useful to the public
service if the Government servant
possesses the conveyance for the per-
formance of official duties, Where a
Government servant has already got a
scooter, that fact will obviously have
to be taken into account while exami-
ing his request for the grant of an
advance for the purchase of another
scooter. If the previous scooter has
been purchased bv him without taking
a Joan from Government and he
intends keeping it for the use of his
family, there is no bar under the
Rules to his availing of a loan from
the Government of purchasing a
scooter for his own use subject to the
satisfaction of the prescrihed condi-
tions. If however, he had taken a
lJoan earlier from Government and
continues to be 1n pnssession of the
scooter purchased with that loan, he
will ordinarily not be eligible for a
serviceable conveyance which has
been purchased with the assistance cf
a Government loan.

Appointment of Hirdi Officers in
Central Excise and Customs
Collectorates

3587. SHRT RAMAVATAR
SHASTRI:

. SHRI BHOLA MANJHI:

Will the M'nister of FINANCE be
pleased to state the number of Hind
Officers appointed in Central Excise
and Customs Collectorates?

THE MINISTER OF STATE IN THE
WMINISTRY OF FINANCE (SHRI
K. R. GANESH): Nine Hindi Officers
have been appointed in the Central
Exeise and Customs Collectorates,
including the Directorate of Inspec-
tion, Customs and Central Excise and
the Narcotics Commissioner, Two
more officers to whom also offers of
appointments had*been made are yet
40 take up their appointments.
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Export of Molasses and Alcohol

5588, SHRI M. RAM GOPAL
REDDY: Will the Minst~r « f FOREIGN
TRADE be pleased to state:

(a) the quantities of molasses ex-
ported from India during the last three
years, and year-wise f.0.b. realisations;

(b) the States from which molasses
has been exported with quantities and
port of shipment;

(¢) quantities of alcohol exported
from and imported by India, separa-
tely during last three years and the
f.0.b. price realised; and

(d) when ex-factory price was paid
to sugar factories for the molasses
procured for export?

THE DEPUTY MINISTERIN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Exports
of 'molasses during the last three years
were as follows:—

—— e - —_— — - e ——

FOBR regl sat ons,

Quantity Value
{ron (Re,

to° nes) Inkhe)
1969-70 . 21 12-45
1970-71" 123:9  162-20
1071-72 45°4 68-66

(b) Export Statist'cs are not main-
tained statewise. However States
which were surplus in molasses are
Andhra Pradesh, Gujarat, Maharash-
t1a, Mysore, Tamil Nadu and U.P. The
rosition has now changed and these
States are not Surplus in the avail-
ability of molasses, The export of
molasses is banned, since Nov., 1971.
The ports shipment are Madras and
Visakhapatnam,

(c) Exports and imports jnto India
of alcohol (all types-Trade code Nos.
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5122100 to 5122509) during the last
three years have been as follews —

—

FOB
realisation,
Quantity value

(ono Kgs.) (Rs. lakhs)

Exports

196070 * . . 1499 1529
I970-71 . * 7618-3 8- 10
1971-72 127076 8228
Imports

1963-70 - . 9095 27943
1970-71 . 185358 36527
1971-72 9510 224 14

(d) Prices paid to sugar factories
varied depending upon the quality of
molasses. The minimum and maximum
pr.ces paid during the last three years
were:—

Min‘mum Max'mum

1569-70 R«. 10 R'. 40 Ber Torre.

1970-71 Rs. 8 Rs. 40 Fer Tonre,

1971-72 Rs. 8 Rs, 22 Per Tonne,

Wrong Statistics Foreign Trade

55890 SHRI JYOTIRMOY BOSU-
‘Wil the Minister of FOREIGN TRADE
be pleased to state:

on

(a) whether his attention has been
drawn to a report published in the
“Times of India” dated the 4th Aug-
ust, 1972 under the caption “Wrong
Statistics again on foreign trade”; and

(b) it so, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) A committee is looking into it.
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Malpractices by exporting firmg for
commissions received in Yordigm

Currencies

5500. SHRI JYOTIRMOY BOSBU:
Will the Minister of FINANCE be
pleased to state:

(a) whether Commilsions paysble
in foreign currencies {0 exporting
firms are not disclosed to the Reserve
Bank of India and are kept in secret
balances abroad;

(b) whether mushroom export firms
are set up and they disappear after
making a number of exports with-
out repatristing the export proceeds;

(¢) whether secret clauses in foreign
collaboration agreements provide for
over-inveicing of imports and build-
ing up of foreign exchange reserves
abroad; ang 4

(d) if so, what steps, if any, have
been or are being taken in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Under regulations all foreign ex-
change recceipts such as commission,
etc have to be surrendered to the
Control and kept in rupees. Those
who do not comply with this require-
ment arc liable for action by Enforce-
ment authorities

(b) Some cases of such export firms
have coune to the not'ce of the Reserve
Bank of India and these have been
reported to the Enforcement authori-
ties for taking appropriate action
under the Foreign Exchange Regula.
tion Act and the Enforcement authoei-
ties will take action to the extent they
are able to trace the parties concerned.

{c) and (d). All collaboration
arrangements providing for exports or
imports require the prior approval of
the Government of India or the Re-
serve Bank of India. Where the pro-
visions of any particular agreement
have not been fully disclosed to the
authorities, parties entaring into such
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arrangements would be violating ex-
change regulations and are liable for
action under law. By the very nature
of the problem, the effectiveness of
action would be a measure of the
vigilance of the enforcement authori-
ties. The Foreign Exchange Regula-
tion Act is beng consohdated and
amended to give greater powers to
the Enforcemeent authorities. It also
provides for more stringent penalti-
es.

Propnsal to allow stop-overs on
Bombay-New Yeork-Bombay and
Dethi-New York-Bombay
Flights

5591. SHRI P. GANGA REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
whether Government are cons dering
any proposal to allow any stop-overs
on the Bombay-New Delhi-Bombay
and Delhi-New York-Bombay flights
which are alowed on excurawon fare
of about Rs. 4,000?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (DR KARAN
SINGH) No, Si.

Amount paid for breakfast, lunch and
dinner served to passengers on Indian
Airlines Flights

5582. SHRI P. GANGA REDDY:
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the amount paid by the Indian
Airl'nes to the suppliers for each
breakfast, lunch and dmner served to
passengers on its flights; and

(b) the names of suppliers m Delhi,
Bombay, Caleutta, Madras and
Hyderabad?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The rates for breakfast
wary between .Rs. 2.00 to Rs. 5.75,
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lunth Rs. 5.00 to Rs. 7.00 and dinner
Rs. 5.00 to Rs, 7.00.

Nam: of Plac: Name of Supplier
1, Dellt and Bombay M C‘hefair-a Sub-

Swiay of  Aire
Inc: .

2. Calcutta D.m Dum Airr6y
Restaurant,

3. Madras Indian Airlines Fl-
igat Kitchen,

4. Hyderabad M's, Kwality Res-

taurant,

Rules regarding fixation of seniority
of Inecome-tax Officers, Class Iy

5593. SHRI G. VISHWANATHAN:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 5466 on the
7th April, 1969 and state:

.

(a) whether the Rules for deter-
mining the seniority of directly
recruited Income-Tax Officers Class 11
have since been finalised;

(b) if so, whether the fact that
their recruitment was delayed for
over three years during which a large
number of promotions were made
has been kept in view while framing
these rules;

(¢) whether these rules have been
framed in consultation with the Union
Public Sérvice Commission and the
Department of Personnel; and

(d) whether these rules have since
been published in the Gazetie of
India and if not, whether a copy of
the same will be placed on the Table
of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (d). The
principles for determining seniority
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of Income-tax Officers, Clul. I,
appointed from variowus sources, had
already been laid down in Ochet,
1855 in consultation with the Minis-
try of Home Affairs only, Instructions
regulating, in  accordance with
those principles, the seniority of
the Income-tax Officers, Class II,
appointed in 1969 and thereafter
by ad-hoc recruitment through
the Union Public Service Com-
mission, were issued in March
1970. The progress of the various
steps involved in the process of
recruitment was kept in view before
these instructions were formulated

It is not the practice to publish
executive instructions regulating
seniority in the Garette of India.

A copy each of the letters containing
the principles and the instructions
mentioned above 15 laid on the Table
of the House. {[Placed i Library.
See No. LT-4152/72].

.

Arrears of Incoma-Tax against M/s.
Cachar Plywood Limited, Karimganj,
Assam

5594. SHRI S N. MISRA: Will the
Miunister of FINANCE be pleased to
slate;

(a) whether there are Income-Tax
arrears against Cachar Plywood Limi-
ted, Karimganj (Assam) according to
the assessment of Income-tax Officer,
Karimganj, Assam; and

(b) if so, what steps have been
taken to realise the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH): (a) and (b). There-
qusite irformation 18 being collected
and will' be laid on the Table of the
House av early as possible.
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Arrurs of InecrmeAax agpinst B~
bourne Ploperfles Private Liniited,

Calcutts °

5595. SHRI 8. N. MISRA: Will the
Minister of FINANCE be pledsed tg
state:

(a) whether there are Income-Tax
arrears against the Brabourne Propey-
ties Private Limited, Calcutta;

(b) If so, the reasons for delay in
realising the arrears; and

(¢) whether its Shareholders/Diree-
tors are the real owner, if pot, who
is the real owner?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (S8HRI K.
R. GANESH): (a) No, Sir,

{b) Does not anise.

(e) The requsite information is
being collected and will be la:d on the
Table of the House as early as pos-
sible.

M 5. James Finlay and Cempany
Limited, Calcutta

5596. SHRI S N MISRA: Will the
Minisier of FINANCE be pleased to
state:

(a) whether M/s James Finlay and
Company Limited, Calcutta, has sold
away its premuseg No. 4, Ashoks Road,
Calcutta-27;

(b) if so, the name of its pur-
chaser;

(¢) whether Government are gware
that part payment has been made in
foreign exchange; and

(d) if so, what steps are heing con~
templated by GCoverntvent in aswysh |,
cases? 3
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{(a) to (d). Government has not so far
received any request for approval for
sale of the. said premises by James
Finlay & Company Ltd., Calcutta.
However, Government has informa-
tion anonymously regarding the sale
of the property in question and» en-
quiries are being made into the
matter.

‘Benefit of F.R.-22-C to Assistant and

Stenographers
5597. SHRI NAWAL  KISHORE
'SHARMA: Will the Minister of

"FINANCE be pleased to state:

(a) whether Stenographers (Class
TII) in the scale of Rs. 210—425 get
‘the benefit of FR-22-C after their
‘promotion ag Assistant Class II (Non-
‘gazetted) in the grade of Rs. 210—530
for fixation of pay;

(b) whether other categories of
posts carrying the same scale of
‘Rs. 210—425 are not being considered
under FR-22-C for fixation of pay
after their promotion as Assistant
Class II (Non-gazetted) when the
duties and responsibilities in all such
cases involve higher responsibilities;
and

(c) if so, the reasong for this dis-
crimination?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) and (c@). The benefit of FR-22C
is admissible only in cases of appo-
intments involving - assumption of
higher duties and responsibilities.
Having regard to the job reuirements,
qualifications and the relative degree
of responsibility to be shouldered, ap-
pointments of persons in the Central
Government pay scale of Rs. 210—423
to posts of Assistants in the pay scale
of Rs, 210—530 have been held» as not
involving assumpftion of higher res-
ponsibility. An exception has abeen

-
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made only in the case of Class TIT
stenographers in the scale of Rs. 210—
425 on appointment to Class II posts
of Assistants in the pay scale of
Rs. 210—530 on a broad assessment of
their relative nature of duties and
responsibilities,

Textile Mills reported to dispose of
- assets

5598. SHRI RAM BHACAT PAS-
WAN: Will the Minister of FOREIGN
’I‘RADE be pleased to state:

(a) whether sick textile mills are
reported to have disposed of stheir
assets to ward off nationalisation;
and

(b) if so, the steps taken or pro-
posed to be taken to prevent such
underhand deals?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
tSHRI A. C. GEORGE): (a) There are
no such reports,

(b) Doeg not arise,

Increase in bank loans

5599. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FINANCE
be pleased to state:

(a) whether big increase has been
registered in bank loans to various
sections and sectors of economy; and

(b) if so, the name of the sector ;)r
the trade to which maximum loan
has been extended?

THE MJINISTFR OF FINANCE
(SHRI YABSAWANTRAO CHAVAN):
(a) Yes, Sir. The aggregate credit
extended by the scheduled commer-
cial banks increased from Rs. 3399
crores as at the end of June, 1969 to
Rs. 5283 crores as on the last Friday
of November, 1972.

(b) Industry, including small scale
industry, accounts for a major portion
of aggregate credit extended by the
scheduled commercial banks.
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Pisn s make the renway of Khowsl
Airpint (Tripura) pucea built

5600. SHRI DABARATHA DEB:
Will the Minister of TOURISM AND
CIVIL AVIATION be plessed to state:

(a) whether there is any plan for
making the runway of Khowai Air-
port (Tripura) pucca built during the
current Five Year Plan; and

(b) if so, when the work is likely
t0 be taken up?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). A scheme for
the development of the runway at
Khowai serodrome for HS-748 opera-
tions is being considered for inclusion
in next Five Year Plan,

Alleged corruption I appointment of
legal counsel in L.1.C.

5601. SHRI DASARATHA DEB
Will the Minister of FINANCE be
pleagsed to state:

(a) whether attention of Govern-
ment has been drawn to report ap-
pearing in March of the Nation's
dated 12th August, 1972 under the
caption “LIC-Lousy Insurance Che-
que” regarding the corrupt practices
practised by officers in appointing
legal counsel; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-

MAT] SUSHILA ROHATGI): (a) Yes,
Sir,

(b) A report has been called for
from the Life Insurance Corporation
of Indis,

Writsen Atawers zi;;_

Proposil to constrist o mew tevudinal
buitding of Kiewal Alrpoit (Trigith)

5602, SHRI DASARATHA DEB:
Will the Mihister o TOURISM AND
CIVIL AVIATION bz pleased to state:

(a) whether any concrete propossl
hag beert drawn up 1o construst =
new terminal building with suitable
facilities at Khowai Alrport (Tripura);
and

(b) it s0, the progress made in the
matter?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) and (b). An estimate for
a small terminal building costing
Rs. 68,100 has been sanctioned. Ten-
ders for awarding the work will be
called shortly.

12,02 hrs,
MR. SPEAKER: shri Bhogendrs
Jha.
sitgew wR woww :  (FA0):

mAW  GEEd, | wewd &
Ty ¥ wOd &g 4t fE
oF v% sfe ® Afrw garr qmr
wer § ey gk whoaf aeh &
IEHT AT wE OH )
(mamar) ..

......

ot g wR wRf (IvA) @
ST =y wyed) ¥ faawe A fmr ar
(smam) ...

weaw g ;R v e X
wnamar g fraffend ng
oy firgds vt ag st af e
qy I KT WL ¥ |

+« (Interruptions)
SOME HON., MEMBERS rose—



o5 Deluy tn:
: SHRP JYOTIRMOY BOSU (Dis-
mefit Harboaur): « ¢

MR, SPEAKER: Nothing will go
en record. So msny people getting
up. Plenge do not speak when you
arée not called, ... (Interruptronz), I
#m not here to give my explanations.
1 am calling Mr. Bhogendra Jha, It
it my discretion to admit or not—
whether it is one member or five
members, It is my discretion, Please
st down, (Interruptions).

# wod wf f wrT qdRE A
qriE gNR | @R waay ¥ e
W W T8 99T s Wi § € W
e ¢ 1 W WT 9g wAR f dw e
g gw W v § A w3 A
¥ AR AT TR, TS 7§ A
FATTET | RE®) (EHT  FAT Y
o st ot qar g wifgn B ag
aERE L. ... (@Ee@) L
ag wifaQ fewr § wfal ¥ 5o 2 v

SHR1 HUKAM CHAND KACHWAIL
L3

SHRI JYOTIRMOY BOSU. To-day

18 the last day... (Interruptions) It is
done 1n every session ..**

MR. SPEAKER: It will not go on
record, ...(Iaterruptions) Order,
please, When they asked, [ said there
were g few members’ motions, They
said that they alzo should be admitted
in one Member's name. If I sccept
them, I do not use my discretion.

BHRI 8, A. SHAMIM (Srinager):
For once we are in agreement with
you. .

¢
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SHRI BHOGENDRA JHA (Jaina-
gar): You are admitting a subject, not
on the basis of individualis. There are.
a few Memberg in this House who
simply with an eye on the newspapers
want to blackmail ,(Interruptions)

——

12.64 ks

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DELAY IN  APPROVING LAND CEILING
LEGISLATIONS OF BIHAR, ANDHRA PRa~
DESH, MAHARASHTREA AND OTHER
STATES

=it N X Ay (T L
wEw, ¥ wfamada @ g ¥
frfafen fawg #r " gy wely wr
s fearn g o wigmm T g R
A AT T OF AT :

wa TS % 4fq FT mivwew
@i Pratfrascr meaedt wTgT &v
wWfa s v & faeem "

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): The
Chief Minister’s Conference held on
July 23, 1972 made certain recommen-
dations on the ceiling on agricultural
holdings and the Government of India
formulateq a set of guidelines in the
hght of these recommendations.
These were cog¥municated to the
State Governinen’s who were re-
yuested to amend their existing ceil-
ing laws or introduce fresh
legislation, as the case may be
in conformity with the wnational
guidelines. Revised ceiling laws
passed by the State Legisiatures of
Andhra Pradesh Bthar, Haryana and
Maharashtra were referred ¥y the
Government of India for the mécord-
amce of President’s smerit to them.

**Not recorded.
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[Shri F. A. Ahmed]

" These legislations have been examined
. by the concerned Ministries of the
Govt. of Indig in consultation with the
officials of these State Governments.
As the laws referred to above did
not strictly conform to the mnorms
given in the national guidelines, dis-
cussions were held and assurances
have been solicited from the State
Governments for incorpogaiion of tuae
revisions necessary to bring their le-
gislation in conformity with the na-
tional guidelines.

The Bihar Bill has bEEI: Udiscussed
with the State Government and all
points have been resolved and it is
. expected that the Government of India
would be in a position to communicate
the accordance of President’s assent fo
the Bihar Bill shortly.

All the required formalities for ac-
..cording President’s assent to the Har-
yana Bill have been completed and
President’s assent jg expected to be
accorded to the Bil] in a day or two.

The Maharashtra Bill which had
“been passed by the Legislature be-
- fore the issue of the national guide-
‘lines, was discussed with the repre-
~sentatives of the Maharashtra Govern-
~ment from whom further communi-
~cation is awaited.

The Andhry Pradesh Bill is in ad-
- vanced stage of examination and it is
expected that President’s assent W111
be accorded soon. 55 !

The Government of India a5 well
-as the concerned State Governments
“have been fully alert to the need for
enacting ceiling legislations at the
earliest possible opportunity. Land
Reforms, and specifically land ceiling,
are highly comvlex issues. Apart from
the State Governments which have
been directly responsible for the en-
actment of legislation consonant with
the national guidelines, the Govern-
‘mentsof India in its various Ministries
ang Dapartments have to examine the
-various implications of the provisions

 — .
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of land ceiling so that the law that
emerges is consistent with the national
policy on land reformg and fits in
within the overall framework of our

development strategy. I would also
take this opportunity to cal] upon
those State Governments who have

not yet been able to make legislation
ot ceiling to take all possible mea~-
sures for early completion of the task.
I have also every hope that energetic
and meaningful steps will be taken by
all the State Govenments for the most
expeditious and effective implemen-
tation of the laws that are being en-
acteg now. : ‘7

st Wi AT e WRved, 9
Wfer FY et s T8 AR (AR
g TEFHT TIF FIA AT FEET AgA
& 3| TR § | UF aE @l g
fratfa 7 & =i axae = afafy
wfaw wTedm woE FAE [FT G,
¥ @iz fEx 2 wfmal @ e
o 4 Ffame fufaees, @7 qer w& 7k
&Y T HTE T AT A ST G g5
I 89 & T1 faavg s Q@ TR
F, 93 a3 yEAal & fgg & owfex
¥ 3w T dure Ry o faew ufv e
IR FT 9g &2 a% WAL 9T & S
I MT I AT F I FT [y
HarerT #1 wgEr g F e faduw
TH Tl ATATHT AT X FE dew
Tar W & A AT GIHRX TZ HY
fr 6, 8 WEI4, @ra, 3¢ A MT A, ar
qrer a% faarr @ 37 § 1 fage ¥
ZTET SRIERT & IHAT ¥ qATH 9T TG
gagaTar | aram & famwe ¥ aw
g9 IaAY efEfr & 7 | Wl o W«
fagw 1 gaaEr F7T FAT &, AT W

-
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BIFET FT FAT § IAA TF 1A 21

ST TFTE 1 ITT qIE H IR faded

fFar STar ¥ 1 @ oWT O OF &
"SR gar g fF AN ;ﬁt% S 93 9%
CEAT & a8 mIAr Sl w7 AEST
CHTF | IAF T w1 wigd qAT &7

T S fFoaE § aqe s TAT

A F ITAAATHTF a7 ITH( FZAY
“fEar ST oEF

Tene] AElad, § ARarg 5w
CHTRIT FAHT ML T AT AR qAT §
GG I RE L S L I B
gt wdY St A7 gEAE FEA 9F 20 &
g B T AWM wAgA F AR @
gEFE) HAT F IR H @Y WAad
D% ArY ¥ A7 T AT I E AL A AT
‘e frarsrgr g fasm F A H
TgE GET "rgEr arq ax faaes fEar

ST W@ g fay gl aF At am #
-3y genfug BRaT S @war @ 1w
FF1T G IqF A 3 ar faaew
HTH ¥ Ag A & e & faad fr
qff gaar w7 wfedat & fag
s arfad gar w0 S W@ g
“gw adt a8 Ayl s
‘de fewred FAS fAgaa v wg o
g Al gges & fram w& 9
:gga:ﬁ o gaArE fan &1 # 97 Y
‘gaATat § FgAa Td § R (M e
‘g I GATAL F1 AN FW T al IO
“gT IF IZ9 W 0T g ARAT A AL
‘qg AE¢ PRaT AT SEF AR fee o

>
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At safFaal #7 FAS T S F FER
Flo wdT wEEfM wAT  mImE 3,
oAl gAgEHA A, AT WIZTEAER-
W, Al o WRo T ¥ | jrAw
AT qeT WAl 21 TXEFAIeAT, TS
SE Y | IqH HATAT N FOT HeAT T |
TSAFFATL FITAT AT 57 Fo  Fao-
FO), T WA A A gfadET § o
Jra R AR famr g :

N

“We are of the view that ceiling
is best applied to the family of five
as g unit, consisting of the husband,

wife and three children, whether
minor or major. In making this sug-
gestion, we already agree with the
suggestion of the working group of
the National Commission of Agri-
culture that to the extent that the
actual number of members in a fa-
mily is less than five, the ceiling
should be reduced by fifth per-
son.”.

7 At safxaat v afafs F arfear
o g faw &1 wF 7 fFar w@x
I H g as faar & fF 6 vl & are
F1E arfemr g1 ST 7 6 agT F are
a1 uF @ F o"AT 55 FrEfer §oay
for aifer & maifas & ofada
FIA W w1 wfgw fadqea 95 awar
gt ofiegfs & ST w1 oW FeAAT
fopaT ST @ @ AT TAT ST LT
T 7z wIAT AT § F FT G
ANz & T9T T AT GFATHT T e
IqF A, e a4 F faw Fo oaw T
adfr & wfeT ag waar § qEAviAAr #7v
qAIT FIAT ARAT Z | FEHHAT ;T
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[sit wrax W)
zw ¥ @ § fie woawdw O g ¥
N gft grer wp7 arfee fear ar
T g & w9 oy ¥ fay
¥ et foe wo ey 9y wfy, wedr
R surer weY E o W § A wq)
aeraw ¥ N qfn greehy g ofen
frar & a8 Q¥ ad% § Wl & T
& ¥ forgwr {5 grfen grar = g1ar avmaw
A oA g | IAT NI F N FAF w0
wfr fer @ g ¥ werez € oy
% g w1 & | wouw wgrew & oy T
w7 g fr #m oy faerey o 2
Afs wqAr &7 ¥=AT qTEE €7 AR
¥ wiroger w¥ W & I @ A
fra qv gy =er w0 fxa qaiA &
FTe AT W ¥ AT X PYX A¥ g
gt sgar vEsH fEar fr A K fer &
afs N graedt g1 wfafay g 7
¥zATeT Et Wy Ag Haq g1z zifae
* & foo g @7

drarg, & ww &  wnaw
¥ T3 T A GIT N CAA AE VAT
g f faey wov & s fealy 1Y 814
©F WTHAT WA ¥, T% higvz fafyezg
e gt weEdr oA wgaz amew
T A XA, 3TN AT i owr
qure @Y7 J@ WA 9T A T
frzdt & fakr, 9o & W7 o & Wz g
vy fisar A g & i # & s
T 39 W qTa & e 556 AWy
wifr Prade ¥ fag afer o
v waew, § S oY it vy wea
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Wz W WA ¥ Wy W e

T X Ay Are g3 W
Pan S ¥ g5 Af widr § -

st W - fawer & v peerr
gar ¥ ag & waar wig vgr wvs &
IR YT Al WwFA

WA WERY ag A ww A fear
g & waJwdr aw e o A
AT ATET WTIT WTH § T AW

W AR o & e & o F
T OVET R4

W au wivg o1 W & frar gw
? ¥z v wAgw A 4

Wt WA W g weRreg &
EAUEEER LR E SR CE o
F f71 %A 34-3s A rEmT AAT &4
wrey A feawr femrfgemr $ ag &
aft WA 3 Ay 3z faEn ¥ vy
TAT Ut war o ofge & e wmed
T AT EY At A Aef aveTe
qg  war T4 U AT 97|

qaw & W2 ¥ qF e § ol
e T A R AT R W
" awey ¥ wawmr fe & wmrd
¥ v o gy & fie sfvee ey ¥ ey
ey o off & & g ary e wig
gt g £F aoT ¥R WWIT B A W
femex we® i wowrd WY v Rw
*% w7 ¥ vy Fx ¥ frg Jeurey
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wf & ¥ 5 ag i m wh W
1 Wiy w7 1 W Iy Predeaar
T? ¥ wefar A v w faw
fodt & ar g g% T 500 T AR
w1 wif T Ay yPNT IA Faw
€ @Iy wgr e g A
Wl Wt R yE o o ¥
wit gt 30 rreweor o afiewifady
¥ NfF ux a7 & a8 wwwT AMAw
FRT ¥ o7 ¥ ¥, qr9% ©F wrg g AT
WD romF IR quwrwr #)
qfrm 7z 39 ¥ urm & fr wart
8 11T Taifxw vl 57T €7 ®7 F=7
wT Fer o 3 oI ag FA Fo v
it g B X faetr & wyed
fadr & Fain ®  Fv FF W
g Y fE 3T 47w e wv fray
qar) FFT FrEA N oz & fod)
#rEr § 06 10 7Y 737 T A157
wEI N awawar ATT A

waw wiwg: 39 a9 ¥ fy
faasr £ B9 witg & ek anar
A IF 5T ¥ wafl awr s oA
T wfEy o

oft WP WY 2 3% Brd P wr
e qoarT 71 a3

.. wuw wffer: It OF e gk

. #f}ﬂ:t for xd Ay what & A et
o 50 & T XY Al vy wfy
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oft Wit wt &g &% g
for % fear s 59 & qvart W
g

wfirs ¥ @ O g W
oA At W I W e Y
2w w1 ameveoyr waw @ & g
w1 @ & s IR g dEA &
fan fray & ot fawew @Y wr &
fisr a e & gw 7w f w@A
¥ zzh ¥ w1 @& wrw feark ok oY 9
o afag g€ oR s fen wn
Wt rafe 39 AW & g2 w1 A
Trof wgex Ay o o § 1 | A
Fr o Nt FT oA ¥ f5 M X
gy guE fF a1 IR ET
SrT wft IAE g AT AT X ;T
LES &

gy fagre  Taeg@,  ghamm,
qareTsy A1 WIW F W A A TR
A4 A oam s A W oaE
&30 fr fead far b o ag 2a 8 9w
& "R a1 fF 31 frrray & wgdr AW
TF FIIT 9TH 1 AR A AT IR 919
Y wAr wE & sar a@ I9E Paw
s gafy #a4 w17 fv fray P
Frea aut vy wifgn famk fis Whre
rfrAd 6w 1 AT FF 3W
®r 1°

ot ow sgh g W A e
vy Arfr & gt ¥ vt A% v 8
mriw wmwfol &
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[w Wit ]

3w & faoix fomr gt av 1 7w fean
wrar fe 10wl 18 vy v W
10 ¥ ¥ wwdw wWA, 18 @S
¥ o A o ¥few ww g
W e 18 & Aeltw @R, 10
oET ¥ Al 9T & WO T
& ar¥ & v figzmga o @) & e el
' wftwew dar 109 13 B A F
10F WA 18 F qra |7 v
W oy gam 37 o ¥ @9 T
wamr S vgr ¢ fx fra® awa ¥ 3z Gy
ar, fow & sa¥% afas faws & fray
rER?

# g & sf@ A @ wET
argen g o fagre & e 1 13 fewrax
a1 wa1g faer & for & gfv 9 &
Far g f¥.

“The Bihar Land Reforms (Fixa-
tion of Ceilling ‘Area and Acquisition
of Surplus Land) Amendment Bill,
1972. It 1s still under examination
m consultation with the adminis-

tratively concerned Ministry of the
State Government.”

I WY X1 VG IL 91, WG W TS 4
@ F FE fafoag o agr e R E
a8 ww @, afFx W0 ez Wt @ fe ol
gea ) 7 ) T T WX A o s
O w d ug wf meew & wfQ@ @
¥ W ot ¥ g W Wit
WETH TN WY W weaT 1 & amanr
wigar g fs vr 7 Ay ¥ WE
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&Y qarow ¥ av ¥o dor foar §?
e T T § O gl warm few
@Iy drgur § ek Awm
wt fife v agar o 47 g
wigrwrd?

SHRI F. A. AHMED: Mr. Speaker, .
Sir, I have already indicated the ac-
tion taken by the Centiral Ministries .
so far as the land ceiling laws are
concerned. I have also indicated in my
reply that after the recommendationa
made by the Chlef Ministers’ Con~
ference, certain guidelines were drawn
up and they were forwarded to the
State Governments for the implemen-
tation of those guidelines.

So far ag the question of the four
States which has been raised by the
hon. Member is concerned, I would
like to make the position very clear.
So far as Bihar is concerned, ag soon
as we receiveq it from them, we went
mto the various provisions made by
them. The matter wag also considered
by the Planning Commission and after
we found that certain laws were not
mn conformity with the guidelines
given by us, we sent for the local offi~
cers and the Ministers for a discus-
sion, ang after the discussiong were
held, we forwarded those comments of
ours in order to get the assent from.
them that they will bring the neces~
sary amendments in order to bring it
in conformity with the guidelines
given, After that, the Bil] was receiv-
ed only recently, ang as I have inform-
ed the hon. Member, within a vesy”
short time it will recelve the sssest..
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SHHI BHOGENDRA JHA; One year
may, be a shdrt time?

SHRI F. A. AHMED: This Bill has
gone from my Ministry to the Home
Ministry for the purpose of obtaining
the gusent of the President and I
think within » day or two the assent
will be received and the Bill will be
sent to Bihar,

Similarly, out of the four States
which have been mentioned by the
hon. Member, we are still awaiting
certain replies from the Maharashtra
Government. As soon s the replies
are recelveq that will also be disposed
of. It is our effort that before the yesr
is out, all legislation wilf be passed,
but I may point out in thig connection
that 90 far we have received no infor-
mation from Rajasthan and Mysore. I
understand that so far ag Rajasthan is
concerned, the Bill has heen referred
to the Select Committee and after it
has been disposed of by the Select
Committee necessary action wil} be
taken by the Rajasthan legislature in
order to pass that Bill, and whenever
it is sent to us we shall dispose of it
as soon as possible.

So far as Mysore is concerned, theie
also action ig being taken by the My-
sore Government. Now, some other
Stotes like West Bengal. Assam, et-,
have already passed 3 law, but Assam
has not <eri the Bill We have writ-
ten to all the States for the purpose of
forwarding the Bills if any assent is
necessary. We shal) also give the as-
sent as early as possible.

SHRI BHOGENDRA JHA: Whether
thé Assam Government has been
asked to clarity its position about the
quarry-owners and on that pretext.
the Land Ceiling Act ig being delayed.

-SHR! F. A AHV™N. The Assam
Government hag not come to us. We
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do not know what are the details, We -
have written to them to send the Bill
to us. As soon as it is received by
us we shall go into the question and
see that necessary action is taken ac-
cording to the guidelines decided upon
by the Central Government.

As far ag the personal reference
which has been made by the hon.
Member is concerned, I would like to
point out that whatevey was acquired
was within the ceiling according to
which our family was entitled to hold
the land.

I have made the whole posi-
tion clear to the hon. Member and
I hope he wil] be satisfieq with that.
I have given him a detailed reply
about that.

12.25 hrs,

SHRI DINEN BHATTACHARYYA
(Serampore): 1 want only one elarifi-
cation. T gave five times call attention
notices on the bombing in Viet-Nam.
Today, please excuse me for raising
s, this ic the last day. T want n-
tormation from you: what is the basis
of accepung a call attention? I call
the attention You admitted Mr. Jha's
motion; today evening we are diseus-
sy land reform Bill. But for this
hombing we gave several call atten-
tion notices It is g shame on the part
of the Government. Why have they
not come forward with condemnation
against bombing in Viet Nam? You
kindly ask the Minister to make a
statrment on the escalation of the war
in Viet-Nam and the Amecrican bomb-~
v an Viet-Nam . (Interruptions) To-
day there is adiscussion onland re-
forms. .. (Interruptions)

SOME HON. MEMBERS rose

MR. SPEAKER: I am sorry; I have:
not allowed anybody to speak now.
In this very session the question of"
Viet-Nam came either in the form of
377 or in the form of a statement.
The ruleg are....(Interruptions). I
cannot compete with yau.
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SHRI DINEN BHATTACHARYYA:
.s

MR. SPEAKER: I have not cailed
anybody. Why are you using this lan-
guage? Do yoy know you are addres-
sing the Chair? Is it the proper lan-
guage?

Will all of you please sit down?
Viet-Nam was referred to in  this
House in a number of ways. The
Minister made a statement. Then this
wasg discussed. I think Mr, Indrajit
Gupta alsp raised this question.

SHR] INDRAJIT GUPTA (Ali-
porz): You allowed me to raise it
under rule 377 and the minister made
a statement. At that very time many
members felt that we should be given
an opportunity at least through a
calling attention motion to drscuss it.
Otherwise, it was a hopeless, totally
inadequate statement.

MR. SPEAKER: The same sub,ect
cannot come up the very next day.
Two or three days back. just before
leaving, the minister made a state-
ment.

SHRI SHYAMNANDAN MISHRA
(Begusarai). In order that wc are
in a position to express concern on
t"1; and the Covernment alsg v ns 1n
our concern, Government should come
forward with a resolution condemn-
ing this barbarous bombing. We all
would cooperate in passing it unani-
mousiy Let the Government come
forwarq with a resolution at the ¢nd
of the day

MR. SPEAKER: I think the
day before leaving for Moscow,
minister made a statement

SHR! H. N MUKERJEE (Ca'cut a-
North-East): I want to make 3 sub-
mission on a point of procedure n re-
lation tp statements made by minist-
ers. On thig occasion, the min'ster
made a statement pursuant to a no-
tice given by a member on this side,

same
the
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And, according to your ruling, we
are precluded from having any fur-
ther discussion on it in the néxt few
days. But it so happens that the state-
ment relates to a question of historic
significance about which the whole
world is agitated and this country in
particular. Therefore, may I  know
whether if a minister makes a state-
ment and leaves us in a position only
of making a few impromptu interjec-
tions, we should be satisfied with that
only? We wish to have a thorough
discussion on this matter of historical
significance and we are precluded
from doing so because you say for
one thing the minister hag made =a
statement and there is an end of it, and
for another, the Prime Minister ig not
here to represent the Fareign Minister
who happens to be absent. Parliament
goes home, we are sent packing when
these events are happening, agitating
everybody in this country and outside.

MR. SPEAKER So far g5 Vietnam
is concerned I am one with you We
have been expres:iing our viewsg from
time to time on it. Last session, in the
last Lok Sabha also and in this session
also in one form or the other, we did
express our views The Minmster came
out wi h a statement only about 3
davs back. one day earlier or the
same morning before leaving for Mos-

-cow After the minister left, there
was renewed bombing and we were
not very happy with it So, I do not
mind if the minister comes with a
statement this afternoon We do not
have the minister himself here; the
Denuty Minitster is here and he can
make a statement sometime in the
evening.

SHRI SHYAMNANDAN MISHRA:
I.et there be something operative—a
resnlution condemning it, not merely 3
statement.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Are they going to bring a
resolution?

*Not recorded,

—p—— e

*Not recorded,
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MR. SPEAKER; 1 am not gpesking
on their behal; I speak as %P&ker.
Now, Papers to be laid on the Table.....
(Interruptions)

SHRI S. A. SHAMIM (Srinagar):
Today being the last day, we would
like to know what the Government
have done as a retaliatory measure
againgt the Uganda High Commiesien
here. Yesterday we were tolq that the
Government are considering the mat-
ter.

MR. SPEAKER: Yes, this being the
last day of the gession, T would lke
the Minister to say something abeut
the reference made yesterday that
they sre considering taliing some ac-
action. Secondly, afier the last state-
ment on Vietnam, there has been
renewed bombing on which also they
should make a statement.

SHRI INDRAJIT GUPTA: The
bombing is on a very heavy scale.

MR. SPEAKER: Both statements
should be made some time this after-
noon,

ot o (T ) xE Rl
¥ IUT A qWA Y, WEAW AFE, I
s & ¥ gw fad o woar wr )
% wre ¥ & Fyae gwg o win @ 41
# ook dwax ¥ wre ¥ frar o ary
arert i ot 8% ey oy dhur wed
ot or ) J& foraft ¥ S wAw &,
% T ¥ & frdar wT g §—

weirat W : Frod dwer & o
ol, 9T TR £ T Aw e gty ?
ot ow oy fredr A Wy ¥
R Fe aey R gfey § g
fgar g1 aw & gygfae wfed Wi
wrgfve wifem. o, &t 55 ifey
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B W A 9T @ 971 IW g W
& wron forg ax faar ) B ow
STATIY R qdY %1 Y fae w2 faar
a1 I 3§ @ F i A g
M ¥ & drdfaw sed aw P—

wigw wieg: TW wE W wF
R F 9T WT WA | §X AR
TATEY, WX FAATT

Y % @ gT A@ q@wE
wrgar g1 & ww & wod frww ww
a3 fiwmt qr Al 1 QA T FT wwEy
w%s;nmm%mimmv
WITY 9T $H FaH W F frarw ww
9% 97 F IqF A § g e fay
a1 g fag & sowr s
oW F ¥ A @ & e gfew
sfuwfat &1 oqrataor s & o
a3 *t % fag gaer wpEe )
afr & wrr ¥ e wom wgn §
f& vax W2w g X A9 /N &
geaety & arx fowr qfgw wfemial wr
TqrATAo fFAT 9r I AGT ¥ =T
FTITHr goAT # wd 1 Y g aw qre
o7 AP A OHE TT W WK
g o qrr 7 ol afew S @i
ot oAl Ay oy o ¥ B
w fawz fear av f @ @t el
o} ot ok o Y st et X
&t Fiwr fomy wr fis Sulter qfear
Pt 9 ofve & ket i v wild
& o Tred 8 S R ¥ i et
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st v aa]

¥ qofet e o QT §1 qgt ¥ qY
Prwrr & Troq wal ¥ aoAl ame frer
o7 g, agt S o ¥ faw oo E,
gt ax ¥ efz fafrex ot da ¥ oft
faa qwr g1 dfsT & 7@ w1 ww
faws o, o a5 AE wrx 77 g
g g7 FIq ¥ quas a4t 5@ A §
I weqrard FY oA gheAt vy R
g & ur gfeaw aaew § ga As oy
w3 Aexm § & qawt aAET
wigaT g fv o< e § ow fauraw
< gferm a3 qF wearaTe frar )
2zt sefeaa gasad fasrd oy
e fr st AT @ §, wew @
g afer wra o A o ad g )
ag TgT & wd A 1w &1 A fEe
g e wr §0 <@ w099 XA @
W FAr AR E @ X Aw oawr F
fomis ax g Sty # @ AT Amgw
g1 o X FA A @ oA A
gawr fachqrd faa vl gz @i,
IqET Wy @ F |

SOME HON. MEMBERS rose—

SHR] SHYAMNANDAN MISHRA:

Thiz is a serious matter. Our sub-
misgion to you will be to look into the
matter further persomally, You have
already taken interest in this matter,
The Member has expressed his grate-
fulness to you for that. The House is
unanimouy that you take interest in
this matter further personally and set
the matter right (Interruptions)
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MR, SPEAKER: I am not listening
to you

Maylrequeatyou‘to kindly ait
down?

g gaeq g0 ¥ frod daa &
e falr T wed A A AN R
awr, & 3 fomr o wrew fafrere &
ot B A 9T wrfad A g ¥ aw
feear Juw & wa1 WX W 98 AT
o @ W ¥ AT wE T
IR, A T TS T A A
5% A § 1 AT qee gR fra W
TF1 (wyeam)

ot om wx : 55 fra s A frar &)
(=ywmrr)

wogR afixq: I9 a#, aa OF
qI7 T W AT IF F AT AR
g% Tgf faar) (sqgaawr)
SHRI JYOTIRMOY BOSU: What he

has said hag gone on record. You
can take action on that,

MR. SPEAKER: Exactly as to whe
are at fault, what he means exactly, I
should get that in writing. I will ask
the Home Minister to take prompt ac-
tion on it.

ot wiex fog fwer (wewar) : weawr
gy, % uw ) Frevowg & W
¥ 1 gt Frgedr Prenfirat o vivelt o€
af ) o arod W qF § i W
T ge § 1 o saear § & g
§ 5 ¥ so T wOET WY
g wRw ¥ f5 @l §esifee
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ofewrs grwrrad Y WX o aw
fr g wfewsr grwed &3, N ax &
o geEaT 9 & fag  faredare €,
TRy dwdE fEar oty agt 9T A
A & gy wearw fear) faardt
frdte &1 3 Gar B v W)
fear ar, faw & w0 37 97 WA
T MAT =org o | T Gy
FHfE 3 37 ¥ w9 QAT O AT
farar &, 37 #Y &fea foar srar sravaw
1 AT & oad fasg Y wraAr g
g oaf 21 & gwodYr WIT w1 oA
arwles FT 9EAT § WX wEE
STEAT FEAT wga g v 3 g
FIT T AHTT A qzw fegr wny
e gq ¥ Heofifeme fena e
& "1 a7 a% "9 T awad @
waae foar w1 (vaaww)

W gw ww wgwm (i)
qBqe WETRA, AT RERA F AE WIRATEA
fear a1 f& 4 witow #) fod 5@ a9
¥ W A% /I A1 | qS GAT AT @
fr ¥ soitow ot quw =gar 3 &
AT FAT qrgaT § fR oo gwlt
WET Y A WKW & v 97 aEA A
7@l f5 § »flww w7 s Fed
Wowrowr g (wrwww)

MR. SPEAKER: I am calling them
only after the formal business is over.
Now, papers to be laid on the
Table.. .

SHRI SAMAR GUHA
I have written to you...

(Contain):
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MR, SPEAKER: I have not ealled
you, -

SHRI SAMAR GUHA: I tried to
vbey you.. .

MR. SPEAKER: Order, please. You
were not called. It will not go on
record. We will just keep sitting and
watching. The other alternative is ask
you to withdraw from the House
which I am not doing becanse today
is the last day. We will listen to you.
But nothing will go on record.

SHRI SAMAR GUHA:* *

MR. SPEAKER: Papers to be laid
on the Table.

1246 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER REQUISITIONING
AND AcquisiTioN OF InmmovAsiE Pro-
PERTY AcT, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K
KISKU): On behalf of Shri Uma
Shankar Dikshit, I beg to lay on the
Table a copy of Notification No. 8.0,
3480 (Hindi and English versions)
published in Gazette of India dated
the 18th September, 1972, under sub~
section (2) of section 17 of the Re-
quisitioning and Acquisition of Im-
movable Property Act 1852, [Placed
in library. See No. LT—4114/72.]

Review & AnNvaL Reporr or LO.C

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKH-
ALE): I beg to lay on the Table
a copy each of the following
paperg (Hindi and English versions)
under sub-section (1) of section 6I9A
of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Indiap
Oil  Corporation Limited,
Bombay, for the year 1971~
72.

" *Not recorded,
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(2) Annual Repory of the Indian
Qil  Corporation  Limited,
Bombay, for the year 1871~
72 along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon. ,
[Placed in Library. See No. LT-
4115/72.]

Review & Annvar Rerorrs or LT.D.C.,
AND ANNUAL REPORTS & AcCITs. OF

AIR INDIA AND INDIAN AIRLINES

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): I beg to lay on the
Table—

(1) A copy each of the following
papers (Hindi ang English
versions) under sub-section
(1) of section 6I3A of the
Companies Act, 1956:—

(i) Review by the Government
on the working of the India
Tourism Development Cor-
poration Limited, New
Delhi for the year 1871-72.

Annual Report of the India
Tourism Development (or-
poration Limited, New
Delhi, for the year 1971-72
along with the Audited Ac-
counts and the comments
of the Comptroller and
Auditor General thereon.
[Placed in library. See No.
LT-4118/73)

(2) A copy each of the following
papers (Hindi) and English
versigns) under sub-section
(2) of section 37 of the Air
Corporation Act, 1953:—

(1) Arnual Report of the Air
India for the year 1071-72,

(ii) Annual Report of the Ine
dian Airlines for the year
1971-72,

[Placed in library See No. LT-
4117/72.)

(i)
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(8) A copy each of the following
papers (Hindl and
versions) under sub-section
(4) of section 15 of the Air
Corporation Act, 1953:—

(i) Certified Accounts of the
Air India for the year 1871~
T2 together with the Audit
Report thereon.

(1i) Certified Accounts of the
Indian Airlines for the year
1971-72 together with the
Audit Report therevn.
{Placed in library. See No.
LT-4118/72.]

Devar DEVELOPMENT AUTHORITY
(I8SUED AND MANAGEMENT OF BONUS)
RECULATIONS

SHRI A. K. KISKU: On behslf of
Prof. D. P. Chattopadhyay, I beg to
lay on the Table a copy of the Delhi
Development Authority (Issue and
Management of Bonds) Regulations,
1970 (Hindi and English versions)
published in Notification No. 8.0, 1185
in Gazette of India dated the 20th
May, 1972, under section 58 uf the
Delhi Development Act, 1857. [Placed
in library. See No. LT-4119/72.)

Rerorr OF COMPTROLLOR & AUDITOR
GENERAL, NOTIFICATIONS ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(BHRI K R. GANESH): 1 beg %0
lay on the Table—

(1) A copy of the Report of the
Comptroller and Auditor Ge-
nera] of India for the year
1969-70—Union  Cloverminent
(Commiercial) Pary XI-Indian
01il Corporation Limited
fineries Division exclul
Pipelines Section), ynder ar-
ticly 151(1) of ‘the Constitu~
tion. [Placed in lHbrary. Kee
No. LT-4120/73,)
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(2) (1) A capy each of the fol-
lowing Notifications (Hindi
and English versions) under
sub-sectson (4) of section 26
ot the Benga] Finance (Sales
Tax) Act, 1941, a8 in force 1n
the Union ‘TFermitory of
Delhi: —

(2) The Delhj Sales Tax (Fifth
Amendment) Rules, 1972,
published in Notification No.
F. 4(45)/71-Fin, (G) in Delhi
Gagette dated the 8th June,
1972,

(b) The Dethi Sales Tax (Sixth
Amendment) Rules, 1972,
publishad in Notification No.
F. 4(60)/71-Fin. (GQ) in Delhi
Gazette dated the 3rd August,
19%92.

{¢) The Delhi Salesx Tax (Seven-
th Amendment) Rules, 1972,
published in Netificagtien No.
F 4(24)/72-Fin. (G) in Delhi
Gazette dated the 6th Octo-
ber, 1872

(ii) A statement (Hindi and Bng-
lish versions) showing rea-
sons for delay in laying the
apove Notifications.

[Placed i Library. See No.
LT-4121/72.}

{8) A copy each of the following
Notifications (Hindi and Eyg-
lish versions) under section
38 of the Central Excjses and
Balt Act, 1044:—

(i) The Centre] Bxcise (Four-
teenth Amendment) Rules,
1972, published ih Notifica-
tion No. G.SR. 1484 in
Gazelte of India dated the
2nd December, 1972.

(ii) The Central Excise (Fif-
teenth Amendment) Rules,
1972, publisheg in Notifica-
tion No. GB.R, 1495 in
Gazette of India dated the
aud December, 1972,

[Placed in lbvary, See No, LT-

4122/1.)

(4) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under section
159 of the Customs Act,
1962: —

(1) G.S.R. #79(E) published 1n
Gazette of India dated the
4th December, 1972 toge-
ther with an explanatory
memorandum.

(if) G.S.R. 480(E) published in
Gazette of India dated the
4th December, 1972 together
with an explanatory me-

morandum.
[Placed in Lidbrary. See No.
LT-4123/72.]

(8) A copy each of the following
Notifications (Hindi ang Eng-
lish versions) issued under
the Centra] Excise Rules,
1944: —

(i) G.B.R 472(E) publisheq in
Gezette of India dated the
30th November, 1972 toge-
ther with an explanatory
memozandum.

(1) GS.R. 4786(E} published in
Gazrette of India dated the
1st December, 1872 together
with an explanatory memo-
randum.

[Placed in Library. See No.
LT-4128/73.] ~

Rgvizws & ANNUAL Rxpopts

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): I beg
to lay on the Table a copy each of
the following papers under sub-sec~
tion (1) of section 618A of the Com-~
panies Act, 1956;—

(1) (i) Review (Hindi and Eng-
lish versions) by the Govern-~
ment in the working of the
Triveni Structurals Limited,
for the yesr 1871-72,

(ii) Annual Report (Hindi
and English vergions) of the
Triveni Structurals Limited.
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for the year 1971-72 along

with the Audited Accounts
and the comments of the Com-

ptroller ang Auditor General

thereon.

{Placed in Library. See No.

LT-4125/72.]

(3) (i) Review (Hindi and Eng-
lish versions) by the Gqvern-
ment on the working of the
Mining and Allied Machinery
Corporation Limited, Durga-
pur, for the year 1871-72.

(ii) Annual Report of the
Mining and Allied Machinery
Corporation Limited, Durga-
pur, for the year 1871-72 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Ge-
neral thereon.
{Placed in library.
LT-4128/72.]

(8) (i) Reviewy by the Govern-
ment on the working of the
Bharat Heavy Plate and Ves-
sels Limited, Visakhapatnam,
for the year 1971-72.

(ii) Annual Report of the
Bharat Heavy Plate and Ves-
sels Limited, Visakhapatnam,
for the year 1971-72 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Ge-
neral thereon.

{Placed in Library. See No.
LT-4127/72.]

STATEMENT RE. CoTTON CORPORATION
Anp AnnNual Reeorr or LMP.EC.

THE MINISTER OF FOREIGN
TRADE (SHRI L. N MISHRA): 1
beg to lay on the Table—

(1) A statement (Hindi and Eng-
lish versions) regarding cot-
ton purchases by the Cotton
Corporation of India during
1971-72 and Cotton Price Po-
licy for 1972-73. [Placed in li-
brary. See No, LT-4128/72.]

(2) A copy of the Annual Report
(Hindi and English versions)

See No.
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of the India Motien Pictures
Export Corporation Limited,
Bombay, for the year 1970-T1
along with the Audited Ac~
counts and the comments of
the Comptroller and Auditor
General thereon, under gub-
section(1) of section 810A of
the Companies Act 1056
[Placed in library. See No,
LT-4129/72.]

ANNUAL REPORT OF WEST BENGAL AERO-
InpusTRIES CORPORATION

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHAN-
KARANAND): On behalf o Shri
Annessheb P, Shinde, I beg to lay
on the Table a copy of the Annual
Report of the West Bengal Agro-In-
dustries Corporation Limited, Calcut-
ta, for the year 1860-70 along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon, under sub-section (1)
of section 618A of the Companies Act,
1956.[Placeqd in library. See No. LT-
4130/72.}

NorxcaTioNs & ANNUAL RxPoRT OF
Corrzz BoAxD

SHRI L. N. MISHRA: On behalf of
Shri A, C. George, I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-gec-
tion (3) of section 48 of the
Coffee Act, 1042:—

(i) The Coffee (Fourth Amend-
ment) Rules, 1872, publish~
ed in Notification No. G.S.R.
929 in Gazette of India
dated the 5th August, 1972.

(i) The Coffee (Fifth Amend-
ment) Rules, 1072, publish-
ed in Notification No, G.8R.
1077 in Gazette of Indla
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dated the 2nd September,

1972,

[Pla®d in Library. See No.
No. LT-4131/72.]

(2) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Coffee Board
for the year 1971-72, [Placed
in library. Se No. LT-4182/
72.]

PAUSA 1, 1894 (SAKA4)
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STATEMENTS, ACCTTS., NOTIFI-
CATIONS

SHRI B. SHANKARANAND: 1 beg
to lay on the Table the following
statementg showing the action taken
by the Government on various assu-
rances, promiges and undertakings
given by the Ministers during the
various sessions of Lok Sabhat~—

Fourth Lok Sabha

(i) Statement No. XXVII
(i) Statement No, XXV1
(iii) Statement No. XXIV
(iv) Statement No. XXVII
(v) Statement No. XVII

Seventh Session, 1989.
Eighth Session, 1869.
Ninth Session, 19869.
Tenth Session, 1970,
Twelfth Session, 1970.

Fifth Lok Sabha

(vi) Statement No. XVIII
(vii) Statement No. X

(viii) Statement No. IX
(ix) Statement No. IlI
(x) Statement No, 1

{Placed in library.

On behalf of Shri Bal Govind Verma,
I beg to lay on the Table—

(1) A copy of the Audited Ac-
counts (Hindi and English versions)
of the Employees’ Provident Fund
Organisation for the year 1968-69.

{Placed in Library. See No.
LT-4134/72.]

(2) A copy of the Audited Ac-
counts (Hindi and English versions)
together with the Audit Report
thereon of the Employees’ State In-
surance Corporation for the year
1969-70 under section 36 of the Em-
ployees Insurance Act, 1948,
[Placed in Library. See No. LT-
4135/72.]

(®) (i) A.copy each of the follow-
ing Notifications (Hindi and English
versions) under vection 7TA of the
Coal Mineg Provisent Fund, Family

Second Session, 1971.
Third Session, 1971.
Fourth Session, 1972,
Fifth Session, 1972
Sixth Session, 1972.

See No, LT-4133/12).

Pension and Bonus Scheme Act,
1948~

(a)-The Coal Mines Provident
Fund (First Amendment) Scheme,
1972, published in Notification
No. G.S.R. 509 in Gazette of India

dated the 29th April 1972
[P;-;led in library. See No. LT.4136/

(b) The Andhra Pradesh Coal
Mines Provident Fund (First
Amendment) Scheme, 1872, pub-
lished in Notifleation No. G.S.R.
510 in Gazette of India dated the

29th April, 1972,
[Pl]aced in library. See No. LT-4137/
72.

(®) The Rajasthan Coal Mines
Provident Fund (First Amend-
ment) Scheme, 1972, published in
Notification No. G.S.R. 5611 in
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Gazette of India dated the 20th
April, 1872, [Placed in Library,
See No. LT-4138/72.]

(d) The Neyveli Coal Mines
Provident Fund (First Amend-
ment) Scheme, 1972, published in
Notification No, G.S.R. 512 in
Gazette of India dated, the 20th
April, 1872,

(ii) A statement showing reasons
for delay in laying the gbove Noti~
fications. [Placed in Library. See
No. LT-4139/1.]

emmivenppanp——

STATEMENT CORRECTING ANSWER T¥O
U.S.Q. No, 7755 DATED 20TE MAy, 1972

THE DEPUTY TER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFAR® AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table a statement (i) correcting the
answer given on the 28th May, 1872
to Unstarred Question No. 7755 by
‘Shri Remavafar Shastri regarding
financial assistance to Cultural Insti-
tutjons ang (ii) giving reasons fér the
delay in corvecting thé angwer,

Statement

In reply to part (b) of Unstarred
Question No. 7755 answered on 28th
May, 1978, a list was attached as An-
nexure II giving detaile of the cultu-
ral institutions which received assis-
tance from the Government durlng
1971-72 and the smount of amsistance
in each case. In Statement V of the
said Annexure II, the following.cor-
rections may be made:—

(1) Under the heading “State
Akademies™,- for entry at
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8. No. 2 in the list viz, Gujarat
Sangit Nritya §Natya Aka-
demi, Ahmedgbad the name
of Kerala Sangeet Natak
Akademi, Kerala may be sub-
stituted,

(2) The amount of Rs. 60,000
shown  against Bharatiya
Natya Sangh, New Delhi
(S8, No. 1 under “Cultural
Institutions”) may be amend-
ed to read as Rs. 28,000.

(3) The entries relating to Naya
Theatre, New Dethi (8. No.
58) and Little Theatre Growp
(S. Na. 80) may be substi-
tuted by the followings:—

“58 Nandikar, Caicutta 15,000
60 Andhra Pradesh

Natya Sangham,
Hyderabad. 10,000”
(4) The following may be added

at the end:—
‘66 Madras Natya

Sangh, Madras 7,000
87 Natya Sangh,

Bombay 5,000
68 Theatre Centre,

Calcutta 10,000"

2. The delxy in correctifig the stute-
ment fa dhe to the fact that the frae-
curtdciés Wérd détected by the Sangeet
Natak Akademi only at a lgter Qate,

1248 I,
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages recetved from
the Becretary of Rajya Sabha:

(i) “In accordance with the e~
visions of rule 1 of the
Rulés &f Procedure and Con-
duet of Busin in the Raiya
?:m!ﬂ, 1 am {itected to in-

rm the Lok Sabha that the
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Rajya Sabha, at its sitting
beld dn the 20th December,
1942, agreed without any am-
endment to the State Finan-
cial Corporations (Amend-
ment) Bill, 1972, which was
pasfed by the¢ Lok Sabha at
ite sitting Held on the 15th
December, 1972."

) “In ateordandé with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directéd to -
form the Lok Sé#bha that the
Rajya Sabha, at its aitting
held on the 21st December,
1972, agreed without any am-
endment {0 the Sick Textile
Undertakings (Taki Over
of Manggement) B, 1972,
which was plisied by the Lok
Sabha at its sitting held on
the 19th December, 1972.”

———

1894 (SAKA) Leave of Absence jrom 238

Suttings of the House

(ili) “In accordance with the pro-
visione o¢ sub.rule (8) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rejya Sabha, 1 am direct-
ed to return herewith the
Indian Tanff (Amendment)
Bill, 1972, which was passed
by the Lok Sabha at its sit-
ting held on the 19th Decem-
ber, 1872, and transmitted to
the Rajya Sabha for its re-
commendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Budl"”

1249 hrs.
LEAVE OF ARSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: The Committeg on
Absence of Meémbers from the Sittings
of the House in their Eighth Report
have recommended that leave of ab-
séhoe be granted to the fo
Methbers for the periodg indi
aghinst each:—

(1) Shri Martand Singh of Rews

(23 Shri Tula Ram

—12th May to 1st Jusie, 1972 (Fourth
Session) and 31st July to st Aug-
ust, 1972 (Fifth Session).

—13th November, to 12th December,
1972 (Sixth Session).

¥ take #¢ thet the Wouse sgrées with
;!’1; récommendutioris of the Com-
ttee,

BOME HON. MEMBERS: Yes.

MR, SPEAKER: The Members will
be informed accordingly.

SHRI SAMAR GUHA: (Contal):
Can I make a submission, Sir?

MR, SPEAKER: Pleaye do not get
up every time. I am not calling you.

SHRI SAMAR GUHA Gan [ make
a submission, Sir?

MR. SPRAKER: Not yet.
call you. Kmdly sit down.

Unless I

12,50 M=

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Mixures

SHRI G. G. SWELL (Autonomous
Districts): 1 beg to lay on the Table
Mputes of the Eighteenth to Twenty-
first sittings of the Committee on Pri-
vate Membess' Bills and Resglutions
held during the current session.
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COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE
Mixurs

SHRI S,'C. SAMANTA (Tamluk):
1 beg to lay on the Table Minues of
the Eighth sitting of the Committee
on Absence of Members from the
Sittings of the House held during the
current session. )

1251 hrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(AMENDMENT OF SEVENTH SCEDULE)
BY SHRI S. C. SAMANTA
OPINION ON BILL

SHRI S. C. SAMANTA (Tamluk):
1 beg to lay on the Table a paper con-
taining opinions on the Bill further
to amend the Constitution of India,
which was circulated for the purpose
of eliciting opinion thereon by the
direction of the House on the 12th
May, 1972.

12514 hre

PUBLIC ACCOUNTS COMMITTEE
SIXTIETH AND SIxTY-FIRST REPORTS

SHRI SEZHIYAN (Kumbakonam):
I beg to present the following Reports
of the Public Accounts Committee:i—

(1) Sixtieth Report regarding ac-
tion taken by Government on
the recommendations contain-
ed in their Twenty-eighth
Report relating to the Minis-
try of Foreign Trade and
Department of Agriculture.

Sixty-firet Report regarding
action taken by Government
on the recommendations con-
tained in their Second Report
on Appropriation Accounts
(P.&T.) 1968-60 and Audit
Report (P. & T.), 1970.

)
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in Wheat and Rics (Stat.)
12,52 hrs.

COMMITTEE ON PETITIONS
Eicury AND NiNTe ReroRrs

SHRI DEVENDRA SATPATHY
(Dhenkanal): I beg to present the
Eighth and Ninth Reports of the Com-
mittee on Petitions,

St

3.2} hrs.
JOINT COMMITTEE ON OFFICES
OF PROFIT
FOoURTH REPORT

SHRI D. BASUMATARI (Kokra-
jhar): I beg to present the Fourth
Report of the Joint Committee on
Offices of Profit.

12.53 hrs.

STATEMENT RE, TAKE-OVER OF
WHOLESALE TRADE IN WHEAT
AND RICE

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): Hon’
ble Members are aware that Govern-
ment had already reached the deci-
sion to take over the wholesale trade
in wheat and rice. 'This decision was
taken in consultation 'with the Chief
Ministers of the States. The essen-
tial features of the scheme are to give
the public agencies a mpre dominant
role in the procurement and distribu-
tion of whr and rice and thereby
ehiminating the role of the middle-
men. This decision hag slready been
conveyed to the Lok Sabha in res-
ponse to several gquestions answered
in the House during the current ses-
sion.

A conference of Food Ministers
of States was held on 15th and 16th
of December, 1872, to finalise the
steps necessary to implement the
decision already taken by the Gov-
ernment to take over wholesale trade
in wheat and rice. In the conference
the State overnments were agreeable
in principle to the decision taken by
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Action on

the Central Government. They how-
ever, expressed certain operational
difficulties likely to be experienced in
the taking over of the wholesale trade.
The contensus in the conference was
that a committee may be appointed
to examine the various operational
difficulties that may be faced by the
State Governments in implementing
the decision. Necessary steps are be-
ing taken to form a committee con-
sisting of representatives of surplus
and deficit States, Planming Commis-
sion and the economic Ministries of
the Central Government. The com-
mittee will be headed by the Minister
for Agriculture.

ot arqum ufgeare (fwag) ¢
weaw wgied, ¥ g@t wgew ¥ oUW
frdg weam g g 5 wer w2w W
IO TR0 T 7 v ¥y ey
e wfeaea A fran kL

weow afiRn : w@EdNe & A
u¥ QY 5% FE F A6

12.55 hrs,

STATEMENT RE, ACTION TAKEN
ON THE INSPECTION REPORT IN
THE CASE OF BELAPUR SUGAR
AND ALLIED INDUSTRIES LTD.

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): Hon'ble Memberg will re-
call that on 1lth August, 1872 during
the discussion initiated by Shri Piloo
Modi by calling the attention of the
Minister for Company Affairs to the
affairs of Belapur Suger and Alljed
Industries Limited, I had assured this
House that action taken on the report
of inspection under section 209(4) of
the Companies Act would be reported
to this House. This statement is be-
ing made in pursuance of the afore-
sald assurance,
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The inspection ot this company was
conducted during the period 26th
July 1872 to 8th August, 1972 and the
report was received by the Company
Law Board on 5th October, 1872,
After detailed examination the Com-
pany Law Board has taken action on
the following lines:

1 The Regional Director at Bom-
bay has been asked on 2nd
December, 1972 to take up
with the company the viola-
tions of Companies Act and
certgin other features re-
quiring clarification.

2. The Income Tax Department
hag been informed on 2nd
December 1872, of certain
transactions which apparent-
ly required further investiga-
tion at their end.

3, On 8th December, 1972 a com-
munication was addressed to
C.B.I for investigation into
certain transactions which
prima facie appeared to be
offences involving criminal
conspiracy, breach of trust,
fabrication of accounts ete.
by the management of the
Company.

A natice requiring the company
to show cause why 2 Govern-
ment Directors should not be
appointed u/s 408 of the
Companies Act has been issu-
ed on 12th December, 1972 as
the Company Law Board
was of the prima facie view
that company continued to be
managed in a manner preju-
dicial to the interests of the
company and of the public.

During the discussion, some Hom’ble
Memberg had referred to the role of
the Life Insurance Corporation. Ac-
cording to the Life Insurance Corpo-
ration, their representative along with
the representative of Unit Trust of
India attended the Awnual Genersl
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[Shri Raghunatha Reddy]
Meeting of the company heid on 8th
June, 1872, It is trvie that the LIC.
did not perticipate in any woting but
the circumstances in which this was
done are as follows:

The shareholding of the L.I.C. being
only 9.9 per cent they felt that no re-
sults may be achieved by opposing
the resolution for adoption of accounts
or of re-election of Directors. The
company representatives were there-
fore called to the office of the LIC.
before the Annuel General Meeting
to discuss the various fiwancial irre-
gularities disclosed by the annual re-
port for the year ended 30th Septem-
ber 1971, After comsultations with
the Reserve Bank of India it was put
to the management of the company
that they woulkd make a statement in

-the meeting in order to ensure that
the company Directors bound them-
selveg to concentrate their efforts on
the recavery of the company's funds
in consultation with their bankers and
auditors. The reguired statement was

e gt the Apaual Genersl Meeting

the representstives of LIC,
UZTY and nafionslised hanke who
attended the meeting did not partici-
pate in the voting.

1258, hes.

RE, FINAL REPORT OF THE THIRD
PAY COMMISSION

i gwn, wx wow : (s7ar)
e A0S, & Wi § F aweTT
& Yatrer favrey

SHRT PILOO MODY (Godhra): *
MR. SPEAKER: No. I am not allow-
ing you.

Mr. Banerjee, I allowed you under
Rule 277. This is about delay in the
submission of the final report of the
Pay Commigsion. I will ask the. Minis-
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ter to come up with a statement. ...

SHRI S. M. ERJEE (Kanpur):
Before that, Sir, I wish to remingd you,
in this very House, repeated, assuran-
ces were given by the Einance Minis-
ter and by the Minister of State in
the Ministry of Finance stating that
the Pay Commission will submit its
final report by the end of this month,
in other words, by the end of this
year, Every day practically I have
been mentioning this, hecayse I had
a fear in my mind that the Pay Com-
mission may ask for a further extem~
sion of time and that they would
delay the report once the Parliament
is adjourned, since Parliament is be-

ing adjoumed today.

Now, Sir, this is not merely a ques-
tion of the 28 lakhs of Central Gov-
ernment employees; there are lakhs
of the Army, the Navy and the Air
Force personmel, They are egually
agitated over this abnormal delay be-
cause many thousands of people have
retired during 1971 and 1972. Once
the Pay Commission repert is oyt and
if it is not mentioned that this will
have retrospective effect, all these
persons will not be able to get any
benefit out of this report.

13.00. hra.

i wenld, therefere, request the hon.
Minister to make a statement and
give a categorical assurance that the
Pay Commigsion will not be ailowed
to extend their time and the repornt
will be submyitied this pear and more-
over it will be jmplemented retros-
pectively after digcussions with the
employees’ representatives.

THE MINISTER OF STATE IN THE
X QF FINANCE (SHRY

K, R. GANESH): Honourable Mem-
bers will ‘recall that in response to
Questiong raised in the House it was
stated some timg bagk that aecording

*Not recorded.

T -
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to the indications then available the
final Report of the Third Pay Corh-
mission was likely to be received by
the end of the curient year. The
Commission have been making every
effort to complete their work within
this time. (Interruptions) The Com-
mission recently had occasion to re-
view the progress made in this direc-
tion with a view to assesming the fur-
ther time which may be required by
them to complete the remaining work
and they think that a little more time
would be necessary. The Govern-
ment are in touch with the Commis-
sion and hope that the Commission
would be able to submit their Final
Report soon. (Interruptions).

MR. SPEAKER: I have not called
anyone. I am not allowing anybody
to speak now. (Interruptions).

SHRI S. M. BANERJEE: At least
let the hon Minister complete the
statement. We have not been able to
hear him at all.

SHRI K. R. GANESH: I have noth-
ing to hide, I am prepared to read
out the later part of the statement
again,

The Commission recently had occa-
sion to review the progress made in
this direction with a view to assessing
the further time which may be re-
quired by them to complete the re-
maining work and they think that a
little more time would be necessary.
The Government are in touch with
the Commission and hope that the
Commission would be able to submit
their Final Report soon. (Interrup-
tions).

MR, SPEAKER: Kindly sit down—
»dll of you. (Interruptions).

T gitr 85 W | preage sit down,
Do not disturb thegkiouse.
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SHR] K. R. GANESH: We have
given a statement to the House many
times  According to justifications we
got from the Pay Commission, their
Report will be submitted by the end
of thus year. There is no doubt about
it; there is no dispute about it. Re-
cently, and also because of the illness
of the Chairman, the Pay Commission
have reviewed the work and they
think.  (Interruptions)—Please let
me complete my statement if you
want to know the government line;
but if you shout, I shall sit down—
Recently the Pay Commission had
occasion to review their work and
they have come to the conclusion that
some residual work will be left. Still,
we had given an assurance to Parlia-
ment and it was the responsibility of
Government to come and explain this
position. Govermment are in touch
with the Pay Commission. ...

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): How long?

SHRI K. R, GANBSH: It is the in-
tention of Government to see that
the Pay Commission submit their re-
port as early as it can be finalised.

SHRI ATAL BIHARI VAJPAYEE:
How long? (Interruptions).

MR. SPEAKER: The Minister may
kindly sit down. He has made his
statement.

SHRI K. R, GANESH: We are tell-
ing them. The views expressed by
hon. Members will also be conveyed
to them {(Interruption). He does not
understand anything about the Pay
Coxamission.



247 Re. Dharna by

worw wgwa : ag A e §
ATy TEr ¥ A Wl

ot Wo wWto Wirw  AE WTEH,
WAAY wrET § 1 X X 7 awr W@
Wt g7 § 5 38 X0 wrEw A TR
¥adr g

it weer fagrdt vt : Ow wAT

2 w@mr, A agEn,  wde freen
T’y IJTEgar #

SHRI K R. GANESH: The Commis-

sion want some lLittle time to do the

residual work. So the word ‘soon’
used is very appropriate,

SEVERAL HON. MEMBERS rose—~—

MR. SPEAKER: Order, order. You
have made a mockery of this House.
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MR. SPEAKER: All right, The
Minister will look into it.

13.11 hrs

SHRI' JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, in the Bus:-
ness Advisory Comnuttee

MR. SPEAKER: I will call you
leter on. Now, Shri Kalyanesunda-
ram,

5t wifrsig ¥y @§ 12 75 g
W AN & fr aw gem uar

wsue WY : T A1 S WY A
frar g

SHRI JYOTIRMOY BOSU: S8ir, it
wee glecided that the item on ear
would be taken up at 12.30. If there
i8 no time we should sit longer, be-
cauge it is a substantive motion. At
least four to five hours should be
given,

MR. SPEAKER: No, no.

SHRI JYOTIRMOY BOSU: Under
193 it is a substartive motion. There-
fore, I have the right of reply. 1 am
just bringing it to your nofice.
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13.12 hrs.

Re. Charges Against Tamfj Nadu
Chief Minister and his Cablnet
Colleagues

SHRI M KALYANASUNDARAM
(Tiruchirapalli) rose-—

MR. SPEAKER: Please sit down.
Let me tell you something. We do
not allow discussion on the corrup-
tion charges against the Chief Minis-
ter of a State.

SHRI M. KALYANASUNDARAM:
I am not...

MR SPEAKER. I bave displlowed
it.

SHRI M. KALYANASUNDARAM:
I am not rising on that. I want to
know from the Prime Minister what
action she is going to take, because
the matter is now before her. She
has sent the dharges to the Chief
Minister and called for his remarks
and the remaris have been serf here.
So, this House is entitled to know
what are the charges and what is the
reply and what is the Central Gov-
ernment going to do with that (In-

terruption).
SHRI M. KALYANASUNDARAM
It is o matter of public knowledge.

MR. SPEAKER: That is all riglit.

SHRI M. KALYANASUNDARAM:
Let the reply be placed on the Table
of the House. In'the Assembly ihare,
they have plaged it on the Table of
the House. It is public property now.

SHRI G, VISWANATHAN (Wanai~
wssh): We want an enquiry on Mr.
Kalyanasundaram.*s (Interypuption).
and is indulging in wntl-national acti-
vities. We want an enquiry. (Inter-
rujgion). His loyslty to tifis country
is questionpble.

**Expunged as eordered by ¢he Chair.

——
.
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MR. SPEAKER: Order, Order;
kindly sit down.

SHRI K. BALADHANDAYUTHAM
(Coimbatore) : On a point of order, Is
it in order for any Member to say
that a Member of this House.**

SHRI G. VISWANATHAN: If what

you are saying is in order, what L say
is in order.

SHRI INDRAJIT GUPTA (Alipore):
People who were thinking of seces-
sion from this country should talk

about the loyalty of others.... (Inter-
ruptions).

SHRI K, BALADHANDAYUTHAM:
I want a ruling on the point of order.

MR. SPEAKER: May I request you?
1hig is a very troublesome part of
the House. I must say something. I
do not allow it. Why do you get
quarrelling among yourselves? You
can quarrel with me all right, but do
not quarre] among yourselves.

Now the position is that if a Mem-
ber wants to level a charge against
an other Membaer, there is a procedure
for it. Do not do it like this.

ot g fagrdt vt : (sarfrae) -
& wrk ¢ ghefedrer o o gt ==t
A gD i & Hew gz At
qAET AGT 9., (WA

MR. SPEAKER: That was wrong.

SHRI INDRAJIT GUPTA: What
you said about the procedure has got
nothing to do with what Mr. Vajpayee
says: The question raised here is:
¢an one Member accuse another Mem-
bér in this way, suddemly® Al I
have done was to quote the UK.
High Commissjoner in this country—
and I said that it had not been con-
tredicted—that certain parties had
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Chief Minister etc.
been getting money. I never men-

tioneq any Member of this House. . .
(Interruptions). '

SHRI H. N. MUKERJEE (Calcutta—
North-East): Sir, there is a point of
order which remains unsclved. Here
has been an instance of one Member
accusing another Member in a very
dastardly way; you did not hold him
up; you have not even been pleased
to observe yourself definitely and
strongly against that practice.

MR. SPEAKER. I gave the ruling;
you did not hear.

SHRI H. N. MUKERJEE: The
whole matter has been confused by
an absolutely irrelevant comparison
between a general accusation in regard
to the politic] segments in this coun-
try and a personal accusation aganst
a Member functioning in this House
and present in this House. When t!mt
kind of dastardly accusation is being
hurled, no protection js forthcoming
from the Chair. On a point of order,
I say that it is necessary for you to
do something in regard to this matter:
either gsk the Member concerned to
apologise. . .

SHRI G. VISWANATHAN: Why
should I apologise?
SHRI H. N. MUKHERJEE:... .. or

ask him to repeat it outside the House
and let him be beaten to smithereens
....(Interruptions). With the pro-
tection of being under your umbrella,
he makes this accusation and gets
away with it. This is an irrelevant
comparison. Political aecusation has
nothing to do with the personal
honour of & member being impunged.
1 have never seen in this House the
personal honour of a member present
being impunged in this manner with-
out any protction from the Chair.
(Interruptions),

¢*Expunged as ordered by the Chair.
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SHRT K. BALADHANDAYUTHAM:
Sir, you called the name of Mr.
Kalyanasundaram and he got up to put
certain questions.**

Is it not up to you to pull him up?
(Interruptions).

MR, SPEAKER: Mr. Viswanathan,
you must know the rule. When you
leve! a charge against an hon. mem-
ber this House, the procedure is in
such cases the member give it in
writing to the Speakér that he is
going to say this. In this case it was
very unfair on your part to have said
it.

SHRI G, VISWANATHAN: If I had
anticipated it, I would have given
notice. It was unanticipated. I will
give notice now with retrospective
effect. (Interruptions).

MR, SPEAKER: Mr. Sezhiyan, will
you kindly ask your party member
to withdraw those worda?

SHRI SHYAMNANDAN MISHRA
(Begusarai)- My submission is that
in these matters you must evolve a
code of conduct for the members of
the House. Otherwise, the impression
in my mind by the observations of
the Chair is that the Chair puts up
with utterances, nasty utterances, by
some members while it does not put up
with utterances by other members. I
can quote hundreds of instances where
members like Shri Piloo Mody had
been called American agents. 1 have
never used expressions like the one
Shri Viswanathan has used against

another hon. Member. At the same
time, I seek your guidance in this
matter. Whether on certain other

occasions such words have been used
and they were not withdraw. Persons
like me have pointed out to you even
yesterday how some members use the
strongest possible terms. If on this
occasion you make a member with-
draw bis words, you would be taking
a highly discriminatory action and we
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cannot be a party to that. Unless you
evolve a code of conduct....(Intérrip-

tions).
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SHRI PILOO MODY (Godbra); I
want to know whether in the past
members have been asked to with-
draw such remarks made on similar
occasions.

SHRI S. A. SHAMIM (Srinagar):
On an earlier occasion, a ruling party
member called another Member 8
Pakistani agent. You in your wisdom
asked the member to withdraw those
words. The member did not withdraw
those words. Then, Sir, you in your
wisdom expunged those remarks. In
this case, if you feel that they are
unparliamentary, undesirable and
unwarranted, you can at best expunge
them, We want a uniform procedure.
I am saying this because I am an In-
dependent member and many mem-
bers will not stand on my behalf.
Therefore, a different norm would be
adopted. Thig is very unfortunate.

MR. SPEAKER: I think we will
expunge it. That remark is expunged.

SHRI SEZHIYAN (Kumbakonam):
Other similar expressions used by
other members should also be
expunged.

MR. SPEAKER:Certainly. Al of
them will be expunged.

SHRI M. KALYANASUNDARAM:
Sir, the students in my constituency
in a hostel were beaten.... (interrup-
tions).

SHRI G. VISWANATHAN: Sir, on
a point of order. Thig is a matter con~
cerning law and order in the State,
which is a State subject. ... (interrup-
tions). Why should they raise jt here?
There is a State Assembly whare it
can be raised...,(interruptions),

**Expunged as ordered by the Chair.
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SHRI SAMAR GUHA (Contai)
r08e—

13.30 hrs.

RE: WITHDRAWAL OF INDIAN
AND PAKISTANI TROOPS AND

RATIONALISATION OF LINE OF
CONTROL

MR. SPEAKER: Mr. Samar Guha,
what I meant at that time was to con-
vey to you to kindly mot to get up
abruptly because we were dealing
w:th the formal business and every-
thing was kept at the end of the for-
ma] business. That you did not follow.
Now, you take one or two0 minutes.

SHRT SAMAR GUHA (Contai)
It was not informed to me.

According to the official communi-
que of the Government the withdra-
wa] of both Indian Army and Pakis-
tam: Army from the ocecupied area
hos been completed At the same time,
it has been reported that it has been
done on the basis of *give and take”
and it has also been reported that
certain rationalisation of the line of
control has been done, The Govern-
ment is very brief in their communi-
que They have not categorically stated
as to what has been the area of land
given and what has been the area of
land taken. According to the consti~
tutional provisions, articles 3 and 4,
not even an inch of Pakistani territory
can be retained by India without the
formal approval of Parliamentary and
not an inch of Indian territory can be
given to Puakistan without the ap-
proval of Parliament. The Government
is completely silent on that. This is an
important matter.

This is the last day of the session.
‘This House has the sovereign right to
know even about an inch vf our ter-
ritory which bas been in occupation
of Indin before 1865 that has been
given to Pakistan or even about an
inch of Pakistan territory that has
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of Line of Control

come to India. This is a very vital
matter involving the constitutional
provisions and the govereignty of our
country, Therefore, I submit to you
that in your wisdom, you ask the
Government to make a categorical
statement to let the House know what
is the extent of termitory that was
given to Pakistan and what ig the
extent of territory that was takem
by us. This is a very vital point. I
hope, you would ask the Government
to make it quite clear,
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SHRI SAMAR GUHA: Who has

given the right to the External Affairs
Minister to accept that?
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13,34 hrs

MOTION RE. POLICY OF GOVERN-
MENT IN REGARD TO MANUFAC-
TURE OF CAR

MR SPEAKER: Now, we take up
Motion at item No, 25 Shri Jyotirmoy
Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, before I start,
1 want to make a submission. As the
zero hour started from quarter past
tweleve to thirty-five minutes past one,
1 would like to have a kind ruling in
this regard as to the time fixed for this
Motion. This is a substantive Motion
relating to a very serious matter....
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Manufacture of Car

MR, SPEAKER. It wids decided in
the Business Advisory Committee
that we will finish it before the Pri-
vate Members' business starts.

SHRI JYOTIRMOY BOSU: This is
a substantive Motion, I have a right
of reply. There wil] be other Speakers
from different parties, Before I start,
I want to know your ruling as to the
adjustment of time on the Motion.

MR. SPEAKER: If the House agrees,
we will take up the Private Members’
Business one hour later. We will try
to make up this time, Instead of at
13.00 p.m, the Private Membe:s’ Busi-
nesg will be taken up at 4.00 p.m.

SHRI JYOTIRMOY BOSU. What {s
the ruling, Sir?

MR, SPEAKER: We shali take one
hour from the Private Members' Busi-
ness and extend the Private Members’
Business in the evening In that way
we shall try to make up the lost time.

SHRI JYOTIRMOY BOSU: I beg to
move: !

“That this House notes with dis-
appointment the policy of the Gov-
ernment in regard to manufacture
of Car.”

We are Marxists. We believe in
planned economy—public sector, prio-
rity and non-priority sectors, We want
a clean administration, free from ne-
potism and corruption. About this pro-
ject, we would have opposed if Birla
was given this project, we would have
opposed if Tata was given this project,
and we are opposed to the project
having been given to the persons to
whom it has been given, becalse it is
a growth of private sector and capi-
talism, This evolution of small car,
particularly, is a reverse process of
Darwin's theory--Man has become
the monkey and monkey has not
become man. That is the position.
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Production of 50,000 cars a year,
r.ay be small in size, but the producer
is not a socialist; it is another Tata
or Birla in the making. Government
is talking about manufacture of peo-
ple’s car. We felt very strange—that
was a non-priority item. The planning
Commission also felt that we should
conserve the overall resoures for prio-
rity sector. Did late Mr, Gadgil have
1o quit because small car had to come
into existence? Public transport is a
vital thing. But itg growth is insigni-
ficant, The Ministry of Industrial De-
velopment made out a case that the
present manufactured cars were vut-
dated in quality, in price and the ma-
chinery were old, that the producers
wanteg replacement—and naturally
they would app oach the Government
for further investment. And this Gov-
ernment of course surrenders to the
monopolists. Finally, in November
1970, the Cabinet decided about the
small car in the publi; sector—not re-
aliy public sector, the sector control-
leq by the market, part of the money
will be coming from the market, a
part from the State and a part from
foreign capitalists. The basis was the
Low Cost Car Committee Report of
1961. The Minister said on the floor
of the House that this would be
export-oriented. Then, ‘market col-
lection' means resource mobilisation,
and the plans were that the cars which
would be produced in that sector
would also be exported—a good quan-
tity of them. The project report for
doing it did cost us to the tune of
Rs 15 lakhs all in foreign exchange.
We had consultationg with Renault,
Ford, Nissan and so many others.
Collaborations were invited and fina-
lised. The HMT were anxious and they
offered that they could utilise tReir
unutilised built-in capacity for pro-
ducing ancillaries But here jt comes
to the surface that to one fortunate
person with no resources—his income-
tax declaration was Rs. 748-—the letter
of intent was issued on 30th Novem-
ber, 1970, and the Licence Sub-Com-
mittee of the Cabinet was presided
over by the Prime Minigter herself
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whose son happened to be the appli-
cant. It would have poseq a serious
competition—that was the apprehen~
sion to the public sector project. But
the Government assured in parliament
that the public sector project would
not be affected. Now what do we see?
It has been dropped without any rhy-
me or reason, in order to help the
young, lucky person who hag come
out in the new project. Similar but
small scale allegations were brought
against the former Deputy Prime Mi-
nister, Shri Morarji Desai, some time
ego and the House was agitated about
it. I want to ask this question: Is it
true that Mr. Moinul Haque Chow-
dhury had to quit the Cabinet because
he opposed the private sector small
car project?
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Is it true that Mr. Subramaniam
was brought in ag Devaluation Minis-
{er within a week he dropped the pub-
hic sector project? Is it also true that
Mr, Subramaniam had to go out of
the Government because of Aminchand
Pyarelal affair and faileg to get re-
entry through the Rajya Sabha and
now has come and he has been put
in charge of this Ministry for this
purpose? Is he so indispensable? Now,
it cuts both ways. The Birlag may
demand resources for remodelling
their Ambassador car. Why was the
public sector project dropped? I want
to ask that question. Is it to kill prio-
rity to public transport contrary to
the previous announcement? We want
manufacture of public transport in the
public sector. Why has it been avoid-
ed? I want to ask Mr. Subramaniam.

Again, I ask the question: why with
the change of the Minister in the
Planning Commission, a project which
was once agreed to was disagreed to
by another. Mr. Subramaniam defer-
red the thing in May 1872, I want to
know the reason for the same ulso.
Of course, he gave an excuse in reply
to an unstarred question on 13th De-
cember 1972 This is what he said:
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“The Planning Commission are
currently examining the question
of the relative costs and benefits to
the economy of public transport
wvis-a~pis passenger cars;

A final decision on the proposed
public sector small car project will
be taken after this examination is
completed.”

Please tell us, Mr, Subramaniam,
why there was no discussion in the

Parliament. Why has it been kept
as a mystery? It has not been ex-
plained. Is it because ft is embar-

rassing to a VIP? People are no
longer fools for you to hoodwink
them. The Government has to ac-
commodate this lucky young man. So,
the low priority passenger car gets
precedence over the publie transport
And this is how the ‘Garibi Hatao’
is being implemented. What is the
outcome? The outcome will be for
a few to prosper and the rest to rot,
and the heinous private sector gets
priority over the public sector. This
is a conspiracy hatched by this Gov-
ernment over the public sector. They
will be tapping the same source for
the resources because they cannnt
mobilise any additional resources. So,
it should have gone to the public
sector or given low priority or defer-
red as far as possible because it is
a low priority item and because of
the present conditions.

In reply to a question of mine, Mr.
Subramaniam, has made a statement
in the Industrial Development
Ministry’s Consultative Committee
meeting which says:

“Shri Sanjay Gandhi was grant-
ed a letter of intent on 30-9-1970
for the establishment of a new
industrial undertaking at Gurgaon
in the Haryana State for the manu-
facture of passenger cars with an
annual capacity of 50,000 numbers
per annum. The validity of the
letter of intent granted to him has
been extended upto 31-12-1972.
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Shri Sanjay Gandhi has aslready
floated & company and according
to the information received 297
acres of land costing Rs. 86 lakhs
approximately have been procured
and the boundary walls put up.."”

We do not know the entrepreneur’s
qualifications anything por more than
an artisan’s trairning he had received.
We want to know from Mr. Subra-
maniam. Was he a Graduate Ap-
prentice in the Rolls Royce? We
want to know his experience both
academic and practical., both.
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About the extension of the letter
of intent, why and when was it
given? When there is no guarantee
for licence, not yet tested and passed,
how 1s it that a letter of intent was
given? Mr. Swaminathan Committee’s
report clearly says:

*“To enable him to proceed with
¥he negotiations with the foreign
collaborators as well as to arrange
financial assistance, until 1959 a
practice prevailed under which a
conditional letter was issued which
provided for negotigtions with the
Government for the grant of a
licence provided certain conditions
are satisfied.”

It says that the Swaminathan
Committee recommended the issue of
a letter of intent which practically
the same as the former conditional
letter the Government introduced in
1954—the letter of intent, The letter
of intent specified the time limit—
this is very important—within which
certain steps have to be taken., If
that is not done, the letter of intent
automatically lapses, unless the ap-
plicant requires an extension of the
time limit and the request s
agreed to. It also says that the leiter
of intent broadly indicates the con-
ditions subject to which the Govern-
ment would be prepared to consider
the grant of licence and also specify
a definite period varying from six to
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twelve months depending on the
nature of the industry with which
the applicant should be acquainted.

Now, today is the 22nd of Decem-
ber, 1972, According to Mr. Subra-
maniam, the letter of intent has been

. extended upto the 31st of December,
1871 only. From six months to one
year is the maximum time limit. But
why is it that you have gone out of
your way to extend it upto two
yvears and three months? Is it not
the case that the licence would get
automatically cancelled? We have
got 70,000 graduate engineers, who
have got so many national talent
scholarship-holders  running petrol
pump stations, filling petrol for cars.
Why should this be allowed? I am
unable to understand this.

Then, the worst thing is the land
scandal issue. There is the Central
Land Acquisition Act of 1894 modi-
fied by ug in March, 1970. The pro-
visions of this Act have been by-
passed by this company, actually an
individual. This matter has got no
parallel in history, Sir. This was
done only to oblige the Delhi wishes.

1 have got the letter with me writ-
ten by the Chicf Minister Mr. Bansi
Lal. It says:

“A total area of 420.54 acres was
acquired out of which 96880 acres
were allotted to Messrs. Maruthi
Limited for setting up a Car Manu-
facturing Project.”

SHRI R. S. PANDEY (Rajnand-
gaon): Sir, I rise on a point of order.
(Interruption)

.SHR] JYOTIRMOY BOSU: I am
not yielding.

SHRI R. S, PANDEY: I would be
grateful to you, Sir, if you allow me
to raise this point of order. What is
the motion before the House? (Inter
ruption).
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SHRI N. K. P. SALVE (Betul):

Point of order gets precedence al-
ways.

SHRI R. S. PANDEY: My point
of order is this. I would like to
remind the House about the exact
wording of the Motion before the
House, which we are presently dis-
cussing. It says:

“That this House notes with dis-
appointment the policy of the Gov-
ernment in regard to manufacture
of car."

It is not only for Maruthi Limited
that the letter of intent was issued.
There are eleven other parties, There
is another case where the letter of
intent was 1ssued. It is g questicn
of policy in regard to the manufac-
ture of car which alone should be
discussed. How can the question of
land come in here?

MR. SPEAKER: Please sit down.

SHRI R. S. PANDEY: Car model,
a particular director being there, etc.
are all things which do not come
within the purview of this particular
motion which we are discussing.

SHRI VIKRAM MAHAJAN
(Kangra): What my hon. friend
says is correct. The Motion before
the House is regarding the policy of
the Government. It is not a question
of particular individual. You cannot
bring in any particular issues whe-
ther a particular company has got a
land or not We should confine our-
selves to the policy of the Govern-
ment. Nothing more. We cannot
allow any aspersion on A. B. C. D atec.

MR. SPEAKER' Order please.
This is a general Motion on car
manufacture policy. If the Member
has come prepared only {for one
particular thing. I have no objection.
This is a general Motion. ' But if he
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thinks that the wthole car manufac-
turing policy is only one thing, how
can we stop here?

SHRI VIKRAM MAHAJAN: You

may kindly give guidance; you may
kindly tell the Member.

MR. SPEAKER: 1 think he: has
come with that idea....,

SHRI VIKRAM MAHAJAN: I

you give him licence, he can say
anything.
SHRI R. S. PANDEY: If he says

that letter of intent was not given
to a public sector company, it should
not be given to a private sector, etc.
we can understand that, I would
respectfully submit that what he says
about Maruthi alone is not coming
within the purview of this Motion.

SHRI VIKRAM MAHAJAN: He can
only discuss whether it can go to the
private sector or the public sector. He
cannot discusg the question of land
acquisition,

SHRI PILOO MODY (Godhra): I
suggest that Congressmen can refer to
the car policy and talk about Hindus-
tan, Fiat and whichever other make
they like,

PROF., MADHU DANDAVATE
(Rajapur): All that they can say is
that his knowledge is limited.

SHRI JYOTIRMOY BOSU: I would
hke to tell my hon. friends that my
knowledge ig limited, and, therefore,
my hon. friends may excuse me if I
speak about this only. Let them not
get identified so soon, because it is
not going to get them dividends.

I am talking of a Central piece of
legislation which has been given a
very unfair deal. The methods adopt-
ed are without any parallel, and I
have read out just now from the letter
from the Chief Minister of Haryana
about what is happening there.
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The Gazette Notification dated 24th
February, 1971 says;

“For planned development, the
land was acquired”,

1 have got here with me the Gazette
Notification, and if you like, I can lay
it on the Table of the House or hand
it over to you for reading . ..

MR, SPEAKER: That is an acces-
sible document,

SHRI JYOTIRMOY BOSU: Out of
420.54 acres, 296 acres or roughly
about 300 acres or about three-fourth
of the total land was given for this. I
think that those who know about car
projects, even they, will consider it to
be far too big an area. It is a matter
of a mere letter of intent extended,
and on the strength of this, these won-
ders have been happening.

Then, they talk about industrial
estate, Out of 420—it is a very bad
number—296 acres was given to one
party, and yet the garb of industrial
estate is being used. It was an after-
thought. Even the surplus distribu-
tion requires permission on the part
of the individual. 1 want to ask my
hon, friend Shr; Sat Pal Kapur who
is a very knowledgeable person, and
the advocate here who is also very
knowledgeable, at what price they
are being sold.

Is it not misuse of a Central Act?
Is it not for this House to sep that
the Central piece of legislation is not
misused to the advantage of a parti-
cular individual: however big or how-
ever important he may be? This is
what 1 am saying.

Then, the first acquisition order was
dated 24th February. Although three-
fourth of the land was for one indi-
vidual unit, actually for one indivi-
dual, yet they bypassed the provisions
of the Land Acquisition Act. The
Land Acquisition Act ig a Central
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piece of legislation. It is not g State
piece of legislation, and, therefore, it
is our business. I would invite your
attention to Part VII of the Act, sec-
tions 39 to 42. Section 39 says:

‘“The provisiong of sections 6
to 87 (both inclusive) shall not
be put in force in order to acquire
land for any Company, unless
with the previous consent of the
appropriate Government, nor un-
less the Company shall have exe-
cuted the agreement hereinafter
mentioned.”.

Further, section 40 says:

“(1) Such consent shall not be
given unless the appropriate Gov-
ernment be satisfied either on
the report of the Collector under
section 5A, sub-section (2) or by
an enquiry held as hereinafter
provided,—

(a) that the purpose of the
acquisition is to obtain land for
the erection of dwelling houses
for workmen employed by the
Company or for the provision of
amenities  directly connected
therewith, or

(aa) that such acquisition is
needed for the construction of
some building or work for a Com-
pany which is engaged or is tak-
ing steps for engaging itself in
any industry or wark which is for

public purpose.....”

Now comes the very important por-
tion . . .

SHRI VIKRAM MAHAJAN: Let
him read the whole of the provision,

SHRI JYOTIRMOY BOSU: I think
my hon. friend must be having a copy
of the Act: otherwise, if he wants, I
shall lend him my copy.

Then, section 41 says:

“If the appropriate GGovernment
is satisfied after considering the
report . . . it ghgll require the
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Company to enter into an agree-
ment with the appropriate Gov-
ernment, providing to the satis-
faction of the (appropriate Gov-
ernment) for the following mat-
ters, namely:—
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(1) the payment to the appropri-
ate Government of the cost of
the acquisition;

{2) the tranfer. on such pay-
ment, of the land to the
Company;

(3) the terms on which the land
shall be held by the com-
pany; ...

Then, section 42 says:

“Every such agreement shall,
as soon as may be after its exe-
cution, be published in the Offi-
cial Gazeite, and shall thersupon
so far as regards the.terms on
which the public shall be entitled
to use the work have the same
effect as if it had formed part of
this Act.”.

They bypassed these provisions,
acquired 420 acres and gave 3, 4th of
it to a particular individual unit com-
manded by a particular individual.
The modus operandi is not only a
fraud on this House; it is a fraud on
the people affected, the people who
live there. That is how this company
was given opportunity to get away
without paying the cost of the acqui-
sition,

The description of the land is very
interesting:

“By a rough calculation, it has
been found that for each 25 acres’
there was about one irrigation
tube-well (90 per cent area irri-
gated) and gufficient number of
tractors were in use for multiple
cropping. The cattle population
worked out at about 4 per acre.
A good number amongst the own-~
ers of the land are soldiers. Al-
though the land is technically
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within Gurgaon district "in Hary-
ana State , .. ete. etc”

I would not go into the details
(Interruptions).

Then there is the Defence Depart-
ment Order which imposes a prohibi-
tion in this ares, which was modified.
Shri Jagjivan Ram ijs here; he will
help us to get this clarified. The
Order No. is P.C. No. 10010)/£/D
(GS-1) and it says:

“In exercise of the powers con-
ferred by sec. 3 of the Indian
Works of Defence Act 1903 (7 of
1903), the Central Government
hereby declares that it is neces-
sary to mmpose the restrictions
specified in clause (b) of sec. 7 of
the land situated in the district of
Gurgaon in the State of Haryana
described in Schedule A and
Schedule B hereto annexed, be-
ing land in the vicinity of air
force unit at No. 54 ASP “in order
that such land may be kept free
from buildings and other con-
structions”,

The whole of this land comes within
the purview of thig order.

SHRI VIKRAM MAHAJAN: It does
not.

SHRI JYOTIRMOY BOSU: You will
be sorry to hear that 1500 small pea-
sant family members have been
thrown out of their ancestral homes.

SHRI PILOO MODY : Garibi hatao.

SHRI JYOTIRMOY BOSU: These
poor people pooled some money and
went to the court in a writ petition
on 11 March 1971, On 15 March,
the Advocate General, Haryana, with-
drew the case regarding the acquisi-
tion order. The writ hecame infruc-
tuous. The wilhdrawal was published
in the gazette on 23 March. Then the
villages went home, happily think-
ing that they had won the battle.
But the devil's design never steps.
The next day, on 24 March, a special
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acquisition order was jssued. The
dirtiest part of the whole thing is
thay its publication, its notification
was suppressad till 23 June 1871,
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Under sec, 6 of the Land Acquisition
Act, in one single working day of 8
hours, over 200 objections were in-
vited to be heard. 8 x 60=480 minutes
and 200 objections! I do not think we
have gpne to that concorde age of be-
ing able to hear so many objections
within this time. When the able-
bodied men left the village for attend-
ing the hearing at Gurgaon miles
away, the police and the administra-
tion took possession by surprise
action. They fooled these innocent,
small peasants, and the Tehsildar
said;

‘“gagr W@t I A, wwEr A&
Ay, Sy oY Sstvg vy St Sra o

This is what he said. Shyam Babu,
myself and many of usg went there.

As regards the price, it is g daylight
robbery. The land wag acquired, ac-
cording to Shri RBansi Lal's letter
written to me, at the rate of
Rs. 11,776.42 per acre. You cannot
buv any land there at this price. I
have got photostat copies aof docu-
ments to prove that the price of the
land there today at the lowest 13
Rs, 60,000 per acre. So the peasants
were made to part with the land at
a very low price. I have got a certi-
fied true copy from the Registrar's
office which shows that the price 1s
Rs, 40,000--50,000.

14 00 hrs.

Then, Sir, the terms of payment are
these After two years, 18 annual
equated instalments. How wonderful
and how nice it is? The company
made a crore of rupees even before
they started the factory on the pur-
chase of the land through the Gov-
ernment,

This price received from Bansilal i3

inclusive of tube-wells, trees, houscs
standing crops and 15 per cemt sur-
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charge. Mr. Frank Anthony knows
wbout it. (Interruption). The Chief

Minister said that the total amount
paid iz Rs, 48,52,414. But the other
figure—1 bave got a copy of it-—says
it iz Rs. 80,19,632. I want to know
why there ig thig discrepancy. Who
is correct? 1 demand here and now
that the gurplus Jand should be
returned tg the tillers at once. They
should be paid according to the mar-
ket price, and those who have been
thrown out of their farms and agricul-
ture should be employed.

About the finance, tapping of the
resources up to September, 1972

MR, SPEAKER: Your time is up.

SHRI JYOTIRMOY BOSU: How
much time, Sir?

MR. SPEAKER: You have taken al-
ready more than 25 minutes.

SHRI1 JYOTIRMOY BOSU- I want
another 10 minutes. I am the mover
of the substantive motion

MR. SPEAKER' Two or three min-
utes only you may take The mover
is given 20 minutes You have taken
about 30 minutes,

SHRI H. N. MUKERJEE (Calcutta-
North-East): Sir, he is making a very
factual statement and every opportu-
nity should be given to the House to
get the facts Let them reply at
whatever length which they may take.
As a private Member 1 am ternbly
exercised over this kind of allegation,
and that is why it must be considered
objectively and he is doing 1t. They
must wait and give the answer and
‘take adequate time.

MR. SPEAKER: Two or three
minutes. Not more than that.

SHRI JYOTIRMOY BOSU: The
total yield they have got up to Sep-
tember, 1972, is Rs. 7 crores Pro-
moters and friends will find Rs, 15
crotes. It is reported that—we want
to have a confirmation or denial of
it—the entire controlling share capital
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has been subscribed by the Haryana
Government, Is this utilisation of
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. public money for private enterprise?

Also Rs. 25 lakhs worth of equity
shares were there. THere was a con-
dition that there will be no foreign
help or collaboration at all. Is it not
a fact that National and Grindlays
Bank is the financial consultant and
is’ the handler of your issues to an
extent of about Rs. 2 crores. Is this
bank a foreign bank or not? (Inter-
ruption) What is unforeign about
that? I want to know. Of course,
as far as loans are concerned, they
have to come from a native bank,
nationalised native bank—the Indian
Bank. For that, they need nst go to
National and Grindlays. Is this the
reason why foreign banks have been
left out of nationahisation? Is that
the reason why foreign banks are
shown particular favour? I want to
know this.

Everything is ready for a deal with
IDBI, etc, etc. Sir, the NIDC—
National Industrial Development Cor-
poration—is there. Its managing
Director misled the Committece on
Public Undertakings. A privilege
motion was brought here. But I saw
some unseen hand trying to protect
him. Today I understand why this
gentleman has drawn up the project
report for this company. Therefore,
he has to be saved. The project report
says that actually in four years they
will require Rs. 17 crores. For 1972
they estimated Rs 94 crores; for 1973,
Rs. 6 crores. For the first year, for
ancillary ‘production, they will buy
from the bazaar; Dunlops and Escorts.
For these ancillaries, it comes to 57
per cent. For the balance, he says
“we will produce” We do not know
it there is a change in the eapital
structure. We want to know the
details. But two nationalised banks,
namely, Central Bank and Punjab
National Bank, have sanctioned zan
overdraft of about Rs. 80 lakhs 1
could not enter into their ledger 1
had no time. I put my finger but I
could not. I am told a good bit of it
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has already been taken. I want gome
details from him. The hon. ex-
communist friend, Shri Raghunatha
Reddy, took three or four months to
reply; a simple reply about Maruthi.
Everything is a top secret document;
you cannot get anything from that
company. On the letter of intent, no
licence, selling agents are being given
to hundreds and they have been tak-
ing Rs. 2.5 lakhs to Rs. 3 lakhs. That
is how it comes to Rs, 2.5 crores to
Rs. 3 crores. There is a comment in
the Guardian. I do not put much
weight on British paper's remarks on
that but there is a comment not very
complimentary about the technique
of this car and the utility of this car.

There is a wonderful thing here,
According to the reply given to ques-
tion No. 1812, which Mr. Raghunatha
Reddy had very kindly sent to us,
Mr. Sanjay Gandhi is the Managing
Director and the other directors are
Mr V. R. Mohan, Shri M. A. Chidam-
baram, Shri C. B. Saran, Shri Jagdish
Prasad, Shri Raunaq Singh, a great
man, Shri Jindal and Shri S. N.
Kapadia. About one of them, I know,
a great tycoon, from the South. He
has been pleading for a naphta based
fertiliser plant which was opposed by
Dr. Triguna Sen and he even threa-
tened to resign if the plant was
allowed because it would make the
country dependent on American raw
material. But after Triguna Sen was
not given a ticket, not given a berth
in the cabinet, this has been cleared
and this man has substantially invest-
ed. Mr Chidambaram is a good man
and could do well.

Another man is a great brewer and
distiller. I do not want to mention
the name. He was producing in
excess of his licensed, registered and
installed capacity. But he got a
Padmashree all right. He got more
hugs from the hear. There was no
prosecution. The original licensed
capaeity was 4091 kilo littres; it was
given an expansion to 15000 KLs
and another is coming helf way, to
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Ancther gentieman Mr, Remmaq
Singh is supplying a lot of compo-
nents and motor parts, I am told. I
am also told that his firm was black-
listed for misdeeds and serious and
heinous economic offences connected
with blackmarketing of steel. Is it a
fact—I ask Mr. Subramaniam-—that
this gentleman's house was raided in
September 1972 and they found Rs.
17 lakhs? 1Is it also a fact that this
person has been given a loan of Rs.
1.5 crores for his industry? He is une
of the directors. Kapadias have been
pressurised, their National Rayon.
Mr. Saran has a licence for tractor
plant being put in pratapgarh. A
letter of intent has been made; but
he has not bought the land for the
factory yet. You give a little and
take a little; there is nothing wrong
in that. There is also collaboration
in scooter.

We want to know the gualifications
of the managing director, theoretically
and practically; the terms of remu-
neration and other conditions of
appointment. How is it that it has
been possible? He declared that he
had no money, only Rs, 748. Is it a
fact that the licence—the letter of
intent is more than a licence—is being
really sold to these big tycoons because
how can one with Rs. 748 start a pro-
ject of Rs. 17 crores. It is magic.
We think and talk about an All India
car and no import. The components
suppliers are given the actual users’
licences to bring things and make the
components assembled here.

Among the shareholders there are
some very brilliant people. Mr. Tul-
shan, every body and Mr. Lalit Mishra
knows him, how much money he has
made. Sudarsan Chit Funds-—against
whom the CBI enquiry is going on. .
(Interruptions) He is a chit and cheat,
as he says. Imported machinery has
been brought, valued at Rs. 60 lakhs.
We want the Government to give the
report.. . (Interruptions) whether the
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Czechoslovok machinery was import-
ed. The misuse of the office of the
Prime Minister is a very serious
matter., Telephone calls went every-
where, I do not want to name Shri
Yashpal Kapur or Shri Dhavan.
Steel to the extent of 6000 tonnes was
given. A telex messages were sent to
Hindustan Steel yards: despatch all
your stocks to Gurgaon. 6,000 tonnes—
a part of that found its way into the
blackmarket. Raunaqg Singh is very
good at that. An electric sub-station
has been created there. I have got
a beautiful photostat of this Maruti
Sub-station,

It all this happened because Shri-
mati Indira Gandhi wanted it to hap-
pen, she should resign, because it is
a clear case of corruption and nepo-
tism and a shame on the whole coun-

try.
MR. SPEAKER: Motion moved:

“That this House notes with
disappointment the policy of tne
Government in regard to manu-
facture of car.”

SHRI AMRIT NAHATA (Bar-
mer): Sir, Mr. Bosu has raised cer-
tain issues relating to the car policy
of the Government of India and cer-
tain issues relating to Maruti I would
like to answer both aspects. First I
will take the car policy.

T am told no definite car policy has
yet been evolved, But from whatever
I have been able together from vari-
ous debates and discussions held in
this House, I can say that a study was
first made by a planning commission
group on machine industries to assess
the total requirements of cars in In-
dia.

14.12 hrs.
{MR. DEPUTY-SPEARER in the Chairl

This committeg¢ came to the con-
clusion that our total requirement in
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1979-80 would be 1.34 lakh numbers

of cars. As against this, the actual

production today is only 32,644. There

is a wide gap between préduction and

gzmand to the extent of I lakh num-
TS,

This estimate of one lakh addition-
al carg is based on the present preva-
lent price. If the car is made available
at a Jower price, naturally the demand
will go up. I can safely say that by
1979-80 the total demand would be
1.50 lakhs. The question is how to
bridge this gap,
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Mr. Bosu says, not in so many words
but by implication, that a low price
car should be “nanufactured in the pub-
lic sector. For years together the Plan-
ning Commission and the Government
of India went into this and at one
stage, Mr. Dinesh Singh the then
Industries Minister, told the House
that virtually a decision has been ta-
ken to start a low price car project
in the public sector. Negotiations were
held with foreign consultants for fore-
ign collaboration. The final picture
that emerged was, firstly, if the Gov-
ernment set up a public sector car
project, they will have to go in for
foreign consultancy ang foreign colla-
boration and the total investment re-
quired would be Rs. 57 crores. This
is the crux of the problem. Do we de-
velon indigenous technology in guto-
mobile industry or do we de-
pend upon foreign collaboration? Do
we invest Rs. 57 crores from the public
exchequer sacrificing other important
national priorities or do we leave this
important sector of industria] deve-
lopment to some entrepreneurs in the
private sector? A balance hag to be
struck. I am sure Mr, Bosu's intention
ir not that we do not want cars at
all. The history of economic develop~
ment of other affluent countries tells
us that development of automobile
technology is essential for the gene-
ral economic growth. Take Japanm,
Italy, England, America or France.
Automoblle technology supports many
other technolegies in various spheres.
It encourages a number of ancillary
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industries and subsidiary industries.
This is an established Act.

If indigerous automobile technology
is to be developed the question is
whether 1t should be developed in
the public sector or the private sector.
If it is to be developed in the
private sector by big monopoly
houses, no progressive demoeratic
country woulg tolerate or accept it.
At the same time, if RS, 57 crores
from the Fifth Plan were to be allo-
cated to a car project, I would be
the first to object to it. When people
a e thirsting for drops of water, when
we need pipelines tube-wells, trac-
tors and trasport buses, if the Govern.
ment or the Planning Commission
were to allocate Rs. 57 crores for a car
project in the public sector, I would
not consider it an appropriate national
priority Therefore, a balance has to
be struck. So, the government decided
that if some Indians came forward,
some ney entrepreneurs came forward
with a project for the manufacture of
low-priced car, they would be wel-
come But the conditions were that
no foreign collaboration would be al-
lowed and no foreign consultancy or
import of machinery or capital goods
or even parts would be allowed. Un-
der these conditions, if we attain self-
reliance in the very desirable sector
of automobile technology, what 1s
wrang about it? No conscientious per-
son can take objection to thig car po-
liey.

Having decided on this policy, at-
tempts were made to encourage peo-
ple in the private sector to manufac-
ture cars at a low price Eleven letters
of inten{ werp issued. I have before
me a list of those names. If these 11
parties to whom letters of intent were
issued if the proposals which they
have come up with fructify, we will
have arr installed capacity of 1.56
lakhs cars, We can safelv say that
if all these 11 part'es were to sta t
manufacturing, car, within three or
four yenrs, or by 1860 we would have
a production of sbout 1 lakh cers,
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against a demand of two lakbs cags.
We woauld still be balow the raquive-
monts of the couniry. Therefore the
intention of the (Government was to
encourage all: these 11 entrepreneurs
from different parts of the country,
not- Maruti alone, to manufacture
small cars. None of them ig a mono-
poly house or & big industrial house.
They are new entrepreneurs in the
field, spread all over the length and
breath of the country. I weould re-
quest the government to give assis-
tance to all these 11 entrepreneurs to
come forwarq and start manufacture
of cars, which would be in the nation-
al interest.
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It was said that extension of time
wag given to Messers, Maruti Limited.
Shri Jyotirmoy Bosu i8 an expert in
high-lighting one particular fact and
blacking out others Extension has
been granted not only to Maruti Li-
mited but also to Shri Madan Mohan
Rao, Shri Thacker, Messrs. Allied
Engineering Corporation and others.
Extension has been granted to all
these applicants who have been issued
letter of intent. If the Government
are convinced that the parties are
facing some difficulties, their expec-
tations have not materialised and they
want more time, Government must
give extension of time. In fact, they
must extend ajll help so that these
small entrepreneurs can come for~
ward and start manufacturing cars

Coming to the acquisition of land,
Shri Jyotirmoy Bosu paints g picture
ag if, had the project been in the
public sector, it would have been builg
in the gir. Even if the project is in
the public sector for manufacturing
cars, land will have to be acquired in
some part of the country,

Now, the question is, for this parti-
cular land that was acquired by Har-
yana Government the price that has
been paid by the Maruti 1td. is Rs.
11,77832 p. per acre. Mr Jyotirmoy
Bosy says that the price of land there
4s about Re. 80,000 per acre. Probably,
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he is thinking of the Jocality in Cal-
cutta where he himself has a huge
posh building; probably, he is think-
ing of that particular Iand. Nobody
by any stretch of imagination could
say that the price of this land is Rs.
60,000 per acre,

There are legal processes. The peo-
ple from whom lands have been ac-
quired have legal avenues open to
them. Some of thepy; have raised legal
objections, Appeals lie with Sessions’
court: appeals wil] go there. There
are further avenues of appeals. All
the lega] avenues are open to them.
If some injustice has been done, if
the price that has been paid is lower
than the actual price, these land-ow-
nerg whose lands have been acquired
have all the legal opportunities avai-
lJable to them to ventilate their grie-
vances and to seek justice.

In the agreement with the Maruti
Ltd, there is a provision that if after
appeals the prices of these lands are
raised they will have to pay addition-
al prices; if some compensations are
to be paid, they will have to pay for
compensations; if any additiona] ex-
penses are to be incurred by the Gov-
ernment, they will have to meet those
expenses, All legal precautions have
been taken. No legal provision has
been flouted anywhere to show that
an iota of favouritism or nepotism
was shown {o the Maruti Ltd_ in the
matter of acquisition of land,

Any person with an iota of com-
monsense would think, where the
Prime Minister’s son Is involved, and
even commonsense would dictate that
he would take all precautions to sen
that no finger coulq be ralsed against
him to show this favour or that fav-
vur. I am convinced that where even
the requiremnts of law were to be,
sy, Rs. 7000 or Rs. 8000, Mr. Sanjay
Would see to it that it does not matter
whether Rs. 1000 more is paid, but
nobody in the future could say that
the Prime Ministér’s son was involv-
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ed in robbing the peasantry of their
land.” This is commonsénse 1 can
mssure you that the prices paid for this
land are very reagonable and on the
liberal side, not on the low side.

The lands have been acquired for
allocation to various other industrial
projects by Haryana Government in
Gurgaon, Faridabad, Sonepat and at
other places. Those lands acquired
have been given to various small and
big industrial houses, Mr, Jyotirmoy
Bosu was very discreet in missing this
thing. No industrial house has been
allocated land at a price higher than
this. All other allocations have been
made at prices lower than this. The
price charged from the Maruti Ltd.
is the highest. T can with all emphasis,
with confidence and authority, that
no favour whatsoever has beea shown
to the Maruti Ltd,

1 have a list of lands that have been
acquired and allocated to Shri R. K.
Verma. M/s. Associated Engineers.
M|s Rochwald Electrodes, M's Azad
Rubber (P) Ltd., Shri Man Singh
Patheza, M|s Kejriwal Enterprises,
Mis Hada Tools Ltd., Shri Kundan
Mal Dabriwala and M|s Wattsan Pa-
per Board Factory.

They have all been allocated lands
after acquiring lands and the prices
charged from them are not higher
than the prices charged from the
Maruti Ltd. This shows that no fav-
our has been shown to the Maruti
Ltd., in comnection with the acquisi-
tion of lang and allocation of land.

Mr. Jyotirmoy Bosu has become an
expert in replacing serious polities
by gimmicks, by cheap sensation-mon-
gering, by mud-slinging and charac-
ter assassination. He thinks it Pbe
slings mud after mud, some will stick
and his purpose will be served, No
person with any serious political bent
of mind will take to such gimmicks
seriously During all these years, in
this very House in the Third Lok
Sabha and in the Fourth Lok Sabha,
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many a time discussions have been
Taised about the small car.

Almost the entire Opposition parties
had been demanding small car. Their
accusation was, their charge was, that
the Government of India was not
g0ing in for the production of small
car because the Government wag de-
fending Birlas, because this Govern-
‘ment was defending the three motor-
car manufacturing companies—Fiat,
Standard and Ambassador. I have the
records with me; I have seen all the
debates in the House. 1 find that the
CPM never raised this question; no
member of the CPM raised a finger
demanding production of small car.
{Interuption). All other parties
accused this Government of sheltering
the three big car manufacturers and
that is why, they said, that Govern-
ment was not allowing production of
small cars. Now, when the small car
is coming—not in the monopoly
houses, not by any big business house,
not by one person but by eleven
parties—some people come forward
and say, “Why are you producing
small car? Who would be interested
in the small car?” When the CPM
was the ruling party, did they not
offer all the concessions to the Birla
House to come and set up industries
in Kerala? In West Bengal, it is
known, when CPM was the leading
Party in the U, F. Government, there
used to be gheraos, there used to be
strikes, there used to be violence in
almost all industries except in Birla
industries. May I now conclude that
the leader of the same CPM today is
voicing the demands and sentiments
of Birlas when he is opposing the
small car project? Let there be poli-
tical honesty, let there be some poli-
tical fairness. I personally have every
reason to believe that it is on the
Jdictates of big business houses that
the CPM is raising this bogie and in-
dulging in futile attempts at charac-
ter assassination and at political vin-
dictiveness. This is no serioug poli-
tics. 'The country needs technology
in the automobile sphere, the country
needs this not in the public sector,
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nor in the monopoly sector. He was
asking what experience doeg Mr.
Sanjay Gandhi have. What experi-
ence did Karl Marx have? What ex~
perience did Mr. Ford have? Here is
a young man who wants to do some-
thing for the country, who wants to
give some wealth to this country, who
wants to gather some experts and
technologists and wants to see, if
Italy can have a heautiful small cer,
if France can have a beautiful car, if
West Germany can have a beautiful
small car, why can India not have a
good small car at a low price crawling
on the road, why can India also not
develop a large number of ancillary
industries, a large number of subsi-
diary industries which would feed
this car project thereby releasing a
chain of development of small scale
industries, He said that Mr. Sanjay
had only a small bank balance, Do
I understand that only big monopo-
lists must be allowed to set up indus-
tries? Do I understand what Mr.
Jyotirmoy Bosu meant was that only
rich men should be allowed to set up
industries? Can ordinary man, can
poor people, not have the enterprise,
the talent and the initiative and the
gutts to come forward and start in-
dustries in this country?

I would now conclude by saying
that the attempts of Mr, Jyotirmoy
Bosu to swing mud are futile. The
country will not be taken in by such
gimmicry. It is not a serious matter
by any standard,

In the other House, in the Rajya
Sabha, the Opposition parties said that
financial favours had been shown. He
named two banks but did not give
the figures. ] have the figures with
me. The total advances made by the
Punjab National Bank are Ra. 14.62
lakhs and by the Central Bank of
India, Rs. 11.51 lakhs. The total ad-
vances to this industry by the two
naotionalised banks are Rs, 26,13 lakhs.
Are the nationalised banks prevented
from advancing even such small
amounts to a promising industry?
What is wrong about it? No advances,
no monies have been advanced. No
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exedit bas besn edvanead to Maruti
Lad, gither dy IDBI, or IFC or KICL
No public financing institution has

yot—thongh personally I am not
opposed to it, I will not mind if pablic
institutions were to come forward and
help not only Maruti Lad. but all the
¢leven privete parties who want to
manuincture these small cars—has
advanced a single paiss to Maruti
Lid. Only two mationalised banks
have advanced loans totalling Rs. 26
lakhs to this project which is very
legitimate and which is the duty of
these nationalised banks,

Thank you, Sir.

SHRI 8. M, BANERJEE (Kanpur):
Every time this country wanted to
have a small car, they only had a
small discussion or a big discussion in
this House, and not g car,

It is known to the hon. Members
how the prices of cars were incressed
from time to time. The Ambassador,
before the prices were fixed on the
basis of the Tariff Commisgion’s Re-
port—cost ex-factory Rs. 9845, in
December 1968 its price was Rg, 14892
and finally the price is Rs. 16,898.
Fiat—Rs. 8847 and it rose to Rs. 16,117.
Standard—Rs. 9450 and it went upto
Ras. 16,539. So, naturally, we demand-
ed in thig House, after the Supreme
Court's judgment supporting the in-
crease in the prices of these cars, that
some of these companies, some of
these the automobile companieg pro-
jects should be taken over by the
Government. 1 remember the occa-
sion when practically all the Members
of the House, irrespective of their
political affiliation, wanted to have a
discugsion and demanded nationalisa~-
tion or take-over of the Hindustan
Motors headed by the Birlas. Shri
Moinul Haque Choudhary, the then
Industrial Development Minister, said
that he was prepared to consider
take-over of the Fiat project but he
was sguinst the Hindustan Motors
beceuse it was a8 junk. Exactly he
uied the word Yunk’ and my hon.
fdnd, Shrt Dinen Bhettacharyya,
whe is one of the'labour lesders of
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that particular project said, “Why not
take over the junk? If so many cars
can be produced there, why not take
it over?” and every time we¢ have
been demanding nationalisation of
these projects but the Government
was always pressurised by these big
monopoly houses headed by the Birlas
and théy could never take the courage
either to nationalise or take over
these projects or to have g small car
project in the public sector.
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I could never see and I am still of
the opmion that production of peo-
ple’s car or any passenger car should
not be given so much of priority,
because, in a country like ours where
there 1s little difference between un-
employment and starvation, we want
more buses, we want more trucks, we
want more lorries, we want more
tractors and scooters. This is exactly
what the country needs. But, we have
been talking and in g statement even
on the 15th March 1972 in this House,
the Minister said:

“Government have decided in
principle to set up a unit in the
public sector for the manufacture
of a passenger car of a proven
foreign design for an initial capa-
city of 50,000 cars per annum. In
addition 5 units have been grant-
ed letters of intent for industrial
licence and three for regisiration
for manufacture of passenger cars
in the private sector.”

This statement wags made on 13th
March, 1972. Then. what happened?
Immediately, they started negotia-
tions and then I read from the press
reports that the Cabinet body clears
the Renault’'s project of R-6 for =a
small car.

The report says that the Economie
Co-ordination Committee of the Cabi-
net has approved the selection of the
car for the public sector wmall car
project. The choice, it says, had been
narrowed down last year to fowt
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models—Renauit, Fiat 124, Ford and
Datsun and of these the Ministry of
Industriai Development decided after
detailed examination that Renault
would be the best choice,

I do not know what happened to
that. We knew that public sector
unit is not going to be established.
Then comes the story of private sector
entering into this industry once again
and Maruthi Limited is one of Ehose
private sector units. I shall come to
that, a little later.

My first question is this. Why did
the Government allow increases so
much when the cost of production
according to our calculations ig far
less? You may take the price of the
car whether it is Ambassador or Fiat
or Standard. You may compare it
with the quality of the car, You would
find that the price could be reduced
considerably, What is the quality of
the car produced in the country? We
could not take a decision on a car at
a cheaper rate, reducing the overhead
charges, etc. We might be importing
technical know how; we might have
foreign collaboration etc. We mght
have evolved such a car, but we have
never done that. The Hindustan
Aeronautics Limited once decided to
have a smal car. I hope this was also
on the way, of being manufactured.
A model car was also manufactured.
But it was not proceeded upon. The
green signal was not given to that.
Their entire judgment was coloured.
They were always pressurised by the
big business houses and they never
allowed thern to produced another car
in this country except these three
models of cars which are being pro-
duced.

Even today, I would like to mention,
a man has to wait for 1} years to get
an Ambassador, about 5 years to get
a Fiat; and if he wants within 2 or 3
months, he can go for a Herald car.

1 do not know why this should be
the position, even after an assurance
was given in this House, I remember,
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by the then hon. Minister of Industrial
Development, Shri Moinul Hague
Chaudhury. He said that the Supreme
Court judgment regarding price wiil
be considered objectively and the Gov-
ernment might not regard it as the
whole thing, it might even change its
decision or might not acecept it and
might not agree fully to price rise
ete., but ultimately, Sir, price was
raised. So, I accuse this Government.
for having no policy and for conniv-
ing with the big monopolists, espe-
cially with Birlas, and for not having
their own project.

Then the question arises: What
about the charges brought by my
friend Mr, Jyotirmoy Bosu? Some
of the charges have been replieq fo
by Mr. Amrit Nahata. I do not con-
sider Mr, Amrit Nahata to be the
Minister. Certain charges regarding
the land are extremely serious; there
is no doubt about that. I know land
in Haryana 1s supposed to be the
best land. What is the present rate?
What is the present market rate or
an acre of land? You might remem-
ber the judgment of the Supreme
Court in the caze of Ram Rattan
Gupta Vs. R, L. Arora. After that the
Land Acquisition Act was amended
and it was amended on the basis of
the Supreme Court judgment, It
said they should not be deprived of
their legitimate dues anq they should
be paid full value. Mr. Nahata says
al] the other individuals paid less,
M/s. Maruth: Ltd, paid more. Sir, I
welcome it if it is so. I have nothing
agajnst Sanjay Gandhi. Somebody’s
son will have to manufacture the car,
whether it is Prime Minister’s son or
my son or somebody else’ son, Simply
because he happens to be the Prime
Minister’s son, you should not take
exception to it.

1 'was extremely happy to see Mr.
Rajiv Gandhi working as a pilot in
LA.C. When some of his colleagues
wanted him to present something to
the Prime Minister. he said: *“I _am
working here as a pijot in LAC,
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becouse of my qualifications and not
because I am Prime Minister's son.
That is why I have been given this
J'Ob."

It is a good thing, But in this
particular case, certain charges are
grave. Either the Government muast
refute those charges effectively and
convincingly, or else these should be
properly investigated, That is my
submisgion, Government must tell
us what the future policy in regard to
manufacture of cars is going to be,
whether these car projecis. whether
held by Birlas or Walchands and
others are going to be taken over or
not. For, I would warn them that if
they do not take them over, and if
these charges are proved incorrect,
and if Shri Sanjay Gandhi wants to
manufacture a car at Rs, 11,0001
have seen that car in the Haryana
pavilion; 1 am not an expert, but it
seens to he a very good car, and if
a car can be sold at Rs. 11,000 or
Rs. 12,000. any Indian would welcome
it~~then again there will be a Birla
lobbying, and they will never allow
even Shri Sanjay Gandhy to manu-
facture this car, I know it. When
Shri V K Krishna Menon was the
Defence Minister he was constantly
bullied by the Mercedes-Benz and by
the Tatas for saying that they were
charging very high prices for their
trucks, and he decided to have the
trucks manufactured in the defence
industry sector, in the Gun and Car-
riage Factory at Jabalpur. When the
Shaktiman truck wag being produced
there with the help of German colla-
boration, there were articles after
articles saying that that truck was
useless and that in the Shaktiman
truck there would be no shakti.
But after some time, it was proved
in 1985 and it was proved this time
aleo that the Shaktiman trucks pro-
duced in the Gun and Carriage Fac-
tory at Jabalpur were better than the
trucks produced by Tatas and Merce-
des-Benz.

-1 only say that all charges should
be investigated. But I woulg request
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my hon. friends that merely because
Shri Sanjay Gandhi happens to be
Shrimati Indira Gandhi’s son, and he
has taken up this challenge and he
is trying to manufacture this car, he
should not be a victim in this, For.
I know, whether jt is Shrimati Indira
Gangdhi's son or it may even be Shri
Jyotirmoy Bosu's son, if he wants to
manufacture a car, it would definitely
be opposed by the Birlas. because
they do not want anyone else to be
in the field, and they want to have
the monopoly to sell all their junks,
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1 say that investigation should be
held and the charges should be
countered, anq the charges should be
properly replieq to. But while doing
3o, we should also see that a parti-
cular policy is followed by Govern-
ment, a national policy regarding
manufacture of cars, a national policy
regarding manufacture of buses, the
manufacture of trucks and the manu-
facture of scooters, and it should not
be left in the hands of private indi-
viduals and it should be taken over
from the Birlas or Tatas,

1 am saying this because I have
the sad experience of the defence
industries, 1 know how the Tatas
bullied the Defence Ministry. But
when we have succeeded in manufac-
turing the Shaktiman and the Nissan,
how 18 it that we shall not succeed in
manufacturing a car in the public
sector?

1 have another suggestion also. At
present, the prices are going up. An
assurance was given in the House
that after the Supreme Court judg-
ment, it will be considered objective-
ly before prices are allowed to rise.
1 would like to know why the prices
should have been increased, The
prices should be reduced. But we
find that every day the prices are
going up. The representatives of the
car manufacturers and the automo-
bile industries should be called by
the hon. Minister and clearly told
that unless they reduced the prices
of cars, Government are going to
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nationalise theh or take them over.
Onoe we telis a decision that the
automobile industry will be in the
hands of the publie, then, whether It
be in the hands of the Birias or the
Tatas or anyone else inciuding Shri
Sanfay Gandhi, it will ali be taken
over by the Government.

There was ons thing at which I
felt amazed, and that was when it
wis said that somebody was not
qualified. There is no question of
being qualified here, The question is
of initiative, If somebody hee dash
snd initiative. why should we harp
only on qualification? If it were
oniy a question of qualifications, how
many of us would have been elected
to this House? It is a question of
initiative, I appreciate the initiative
of the person. But the question is:
with whom is he connection? As for
Shri Raunag Singh, till 1962 he had
only one repair shop, Today he has
the Bharat Tubes. I do not know
through how many places the tube
passes and where it is going to end.

I have nothing against Shri Mohan.
But when he fought election against
Shri Mulla in Lucknow, I used to
say in Hindi:

w7 AT wF FArAT A IAATN
IIURT wTT WA N AN A
5 wwr w1 frvx v

I have nothing ageinst him. He is a
ciever msn, he is a very good person,
But I warn my younger brother or
son, Sanjay Gandhi, that he should
not take these people too seriously.
He should select better pemsons. 1
have, as I said, nothing against Shri
Mohan, As for Shri Raunag Singh,
1 am definite that efter beeoming a
Director of Maruti, within three or
four yesrs he would have so mmay
expension licences.
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With thess words, 1 once wgain

Government 4o declasy their

policy anmd nationalise all ‘the auto-

mobile industry projects, whether #
is of the Birlas or others.

SHHI N. K. P, SALVE (Betul):
With rapt attentton, I listened to Shri
Jyotirmoy Bosu, the Mover of the
Motion, He arrogated fo  himself
certain rights and certain preroga-
tives as a Marxist ang thereby he
claimed certain rights to demend a
certdin radicalism in the economic
policies of Government. Into the
merits of this claim, I shall not go,
for this is not the oveasion, But I
must submit that 1 was very deeply
disappointed with his speech as one
which would hardly be #t a Marxist.
If he has not exiled himseif comp-
letely from the philosophy of Karel
Marx and if he is still possessed of
objectivity, T must submit that his
speech, to my mind, appeared a lit-
tle too lopsided, and I regret I found
in that speech & certain contradiction.
a certain credibility gap in his known
political precepts and in the demands
he has put forward today before
QGovernment in respect of its policy
for the manufacture of cars.
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I shall come to it straightway, The
first point which has disappointed
me tremendously is th.s. Is not Bhri
Jdyotirmoy Bosu a3 much aware as I
am that the present manufacturers
the Birlas’ Hindustan Motors, Wal-
chand’s Premier Automobiles and
the Standard Motor people are manu-
facturing terribly ramshackle tinpots?
They are explotting the country.

SHRI JYOTIRMOY BOSU: Under
whose protestion? (Interruptions).

SHRI N. K P BALVE: 8hri
Jyotirmoy Bosu is a great friend of
mine. I do not want to hurt him—
he is a grester gentlaman outside the
Chamber, 1 do not want ts answer
him. But I would like to submit it
to him through you that if his lptech
hag afforded proteition to them, is he
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wiling to withdraw all that he has
said? I¢ the Governmept had been
criticised for not taking  effective
action aguinst these three unscrupul-
ous sxploitors, it they bave been
ma ing such cars which as
soon §8 you buy, either the piston
goes qut of order or the cars start
rattling, and the only part which
makes noise is. tha silenger......

SHRI JYOTIRMOY BOSU: Horn.

SHRI N. K, P. SALVE: I 3m unable
to understand. And under these cir-
cuxostances, instead of Mr, Jyotirmoy
Bosu, while on this very impartant
issue, asking the Government “Why
don't you nationalise”, he may ask,
Why don’t you take over the assets
of thezse three manufacturers without
paying 3 single rupee as compensation
to them and provide a cheap car to us
because then there would be no dep-
reciation chargpd?” (Interruption).

SHRI SHYAMNANDAN MISHRA
(Begusarai): You make a proposal and
we shall support it. Bring forward a
resolution on this subject. (Interrup-
tion),

SHRI N. K, P. SALVE: My learued
friends will hold their patience.

SHRI SHYAMNANDAN MISHRA:
What is this cheap thing being mouth-
ed?

SHRI N. K, P. SALVE: Mr. Mishra,
it does not lie in your mouth to call
this cheap. When your leader was
subjected to thig type of humiliation,
we were the people who came out.
You are indulging in cheap political
gimmickry. You are a person without
any background. You are a person
without any political honesty. What
happened when Morarjibhaj was de~
fended? (Interruption). Because of
his son ihe opposition pariies unfairly
iried to malign him,

SHRI SHYAMNANDAN MISHRA:
You are a pereon who can never be
even a volunteer. (Interruption).
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SHR] N. K. P, SALVE: Don’t try to
gettle accounts in this mannér. You
sit down. Thig iz political banditry.
1 am not yielding. You are not honest.

MR.
order.

SHRI N. K. P. SALVE: 8y far as
Phri Morarji Desai is concarned, there
is one standard. Bo for as Mrs. Indira
Gendhi is concerned, are thesatand-
ards going to be entirgly differant?
(Interruption).

DEPUTY-SPEAKER: Order,

MR, DEPUTY-SPEAKER: 1 would
like to say that it has nothing to do
with the car.

SHRI SHYAMNANDAN MISHRA:
Sitting on these benches, even your
bogses have not get the political back-
ground which I have got. You are
without any political background.

SHRI N. K, P. SALVE: Mr, Mishra
will do well to hold his patience for
a while.

MR. DEPUTY-SPEAKER: 'That is
encugh. Both have given and iaken

Leave Mr. Mishra alone and come to
the car.

SHRI N. XK. P. SALVE: One expects
a slightly better standard from those
who are considered educated, refined
and decent.

MR. DEPUTY-SPEAKER: Come to
the point now.

SHRI N. K. P SALVE: If 1 am a
little disappointed, it is ‘just because of
this, that this 1s a spectacle of political
gimmickry, We have been saying
everytime, time after time, on an im-
portant issue like this, that the matter
should have been confinea to thig
aspect: what is  being done by the
Government to ensure a reaspnahle
price and quality? The prices of the
existing cars which we are using-—-
Standarg car, Ambassador car and
Fiat—on the one side are Koing

bigh
and high, angd on the other thelr
quality i; dete jorating. side,
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SHRI JYOTIRMOY BOSU: Because
of the political donationg they are
made hke that. Give and take. (Inter-
ruptwon).

SHRI N. K. P. SALVE: Thig is ex-
tremely a cheap political mudslinging.
The accounts cannot be wettled in this
manner, If one is serious about the
matter, if Mr Jyotirmoy Bosu is wil-
ling to listen to my viewpoints in this
matter—maybe he may not agree
with me as much ag I do not agree
with him, but let ug at least try to
understand each other—may I say that
the three companies, Premier Auto-
mobolies, Hindustan Motors and Stan-
dard Motors, need to be nationalised
without a penny of compensation, I
mean it; it 18 a very serious sugges-
tion I give to the Government. Be-
cause, unless that is done, the ruthless
exploitation, in the hands of these
three unscrupulous manufacturers, of
the people who are exploited because
of the ghelt red market, will not come
to an end.

But we really expected Mr, Jyotir-
moy to highlight this point and say,
“This you will do first, and thereafter
we will examine the other matters.”
Mr. Jyotirmay has said that the Gov-
ernment is to be blamed because ins-
tead of taking the plant to the public
sector these things have been given to
the private sector, The matter has to
be viewed 1n its historical perspective
to which I shall come. But may I
now deal with one or two points which
he made?

He spoke about the evicted agricul-
turists. He shed tears for them, that
those men, these indigent poor men
should have been evicted from their
land, should have been deprived of
the source of their livelihood. It ap-
pears to me: are the people in Haryana
the only people who have been evicted
because of industrialisation? Have
these protests not arisen everywhere
where land has been taken? I come
from an area which jg an Adivasi ares,
where barren land hag been acquired
by Government for industrial pur-
poses. There also vehement protests
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have been going on. Unless we decid-
ed as a policy that we are not going
to acquire land for an industrial arvea
it will be impossible to geat ever this.
Why shed those tears which he shed--
crocodile tears? 1 cannot understand
where we are going to put up our in-
dustries without acquiring land. If
we are going to acquire land, the
whole lot of agriculture land, some
people will have to be affected. What
is required iy to ensure justice. Shri
Nahata has dealt with that point, Just
because the Prime Minister's son is
involved, these poor pecple must not
be put to any disadvantage. If they
had been put to any disadvantage, the
officers who indulged in this type of
thing should be brought to book. I
was hoping that instead of indulging
in general, vague, equivocal allega-
tions, he would point out that some
particular officer, thig or that officer,
did not do the proper thing and
should be brought to book,

Something was said about the Land
Acquisition Aet. Undr this Act lani
was allotted—he said, in an extremely
casual manner. He used the word
‘concorde speed’. 1 submit the Land
Acquisition Act was not enacted, was
not brought on the statute book only
for the benefit of Sanjay Gandhi; that
hag been there for so many years and
under that Act so many proceedings
have been taken. I ask: is he aware
of the fact? Has there been a single
acquisition under thig Act which has
not been the subject matter of an
appeal before a Sessions Judge or a
revenue tribunal? I know that 27
cases are pending in U, P. for land
having been acquired.... (Interrup-
tions).

SHRI PILOO MODY: In this case it
hag taken only 22 hours ag he pointed
out. The Government of Maharaghtra
had been struggling; out of 2700 acres
that they were supposed to acquire
they have pcquired after four years
only 129 acres but this was acquired—
400 acres—in 24 hou‘rl.
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SHRI N. K P. SALVE: In saying
about the land acquisition, Mr, Piloo
Mody has an advantage; he is totally
ignorant about the law and procedure
1 know something about it because 1
have been dealing with it in my pro-
fesgional capacity . . .

SHRI PILOO MODY: On behalf of
Birlas, Dalmias, Singhanias,

AN HON. MEMBER:
Modys. ... (Interruptions).

And the

SHRI N. K. P. SALVE: I only wish
to submit this. It is not that there
are no cases of harassment. There
have been cases where officers pur-
porting to act in a quasi judicial or
judicial capacity have acted in an
extremely, arbitrary manner. But
there is an appeal provided; there is
the judiciary. I am sure that there
have been appeals filed by several
people 1n the Courts and those appeals
are pending and as and when those
appeals are decided the solatium—the
term used in that Act—is increased
and enhanced and that burden will be
passed on to those whg have been
given the land, whose names Mr.
Nahata read. What is wrong? He has
nol made a single point that the whole
Act was outside the purview of the
law The only thing that he said was
that in so many minutes, so many de-
cigions were taken. Maybe, I do not
know. S8ince he says so, it may be
right. What 1 ask is this. Does it
mean that the procedures prescribed
in the law make a mockery of justice?
There is an appeal available and they
can go. Has he lost faith in the judi-
cigry?

At any rate it was very interesting
for me to know that here is a marxist
Member, who is now canvassing that
market value must be paig to every-
body. I hope he will stick to that
view,

SHRI PILOO MODY: I hope you
vote for it. May I remind you that
you voted against it?
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SHRI N. K P. SALVE: I come to
the next point Bank loans. I happen
to appraise myself about the financial
state of affairs of the Maruti Limited
as on 19th December, 1972, I had ap-
praised myself about the magnificent
performance of the Maruti Limited. I
really wish if it was the son of Mr.
Jyotirmoy Bosu, 1 would have patted
his back and possibly whispered into
his ear; how did you manage to pro-
duce such a worthy son? Because I
find from the accounts, I have examin-
ed very carefully, the loans taken from
the Bank aggregate to Rs, 26.13 lakhs,
they are all secured loan, against land,
buildings, machinery, equipment etc.

15,00 hrs.

Though another company was also
given a letter of intent to make a pro-
totype, this is the one company which
has made very substantial progress. I
have myself seen this car in the Har-
yana pavilion. It locked magnificient.
Sir, he called him a man of straw.
Is this a country where only the
money bags and their sons are going
to manufacture cars? No, This a
country where any man of talent and
ability would be able to make his
mark. Gone are the days when people
should think that they are born in a
privileged class and therefore it is
their prerogative to go into 1ndustry.
Any engineer, any able man who is
capable of harnessing the various in-
gredients necessary to make a suc-
cess of an industry and who has the
technical knowledge will have the
fullest opportunity in this country. It
was a very unfortunate comment that
he is a man of straw. The history of
great men who have been greatest
champions of industry shows that they
had commenced from a modest begin-
nmng, with sustained patience and per-
severance, with dedication and
honesty, reached the dizzy heights of
glory. I hope that the Sanjay Gandhis
in this country who work like this will
reach these heights despite obstruc-
tionists in this country.

Last but not least I want to give
the historical perspective and submit
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how very rational their policy has
been in giving this industry to the
private sector. I am going to show
cost-wise how in terms of foreign ex-
change and otherwise, this propesa is
far superior to the proposal they were
considering for collaboration with
Renaults for the Dolphin Motars. Cri=
ticism has been levelled against’ the
Directors. It has been bappening far
to often that personal criticiyms are
there. Their deeds and misdeeds are
narrated here. 1 do not say they are
paragons of virtue, Most of them I
do not know; some I do know. If the
issue really is Government's policy
regarding the manufacture of cars, has
it direct nexus with the personal cha-
racter of the directors? If he is serious
about telling Mr. Subramaniam as 1o
what he needs to do tp improve the
car policy, how these people are in
Birla’s company or in Walchand's com-
pany is not his business. We have
laid down certain criteria in the com-
pany law and other laws and it must
be according to those laws. If the direc-
tors have been shown some undue
favours in thig matter, that can be
separately dealt with. But to link it
up with this polidy is very highly
loaded.

Coming to the historical perspective,
we have to start with the Jha Com-
mittee. Mr, Nahata hag gone intg it.
He saxd, there camnot be a car within
Rs, 5000 to 7000 and demand is always
outstripping production., He suggested
an expert committee. So, the Pande
Commitiee was set up and they ma™
some recommendations,

The salient feature of the report
wey back in 1961 was that we could
have a plant in the public sector for
manufacturing 50,000 cars at a cost of
Rs. 5,100 and at a cost of Rs. 6,150
when the capacity iy only 20,000. Be-
cause so murh of foreign exchange
was involved, the matter was very
rightly shelved and deferred. Keep-
ing our socio-economic priorities in
view, how can we give priority to
cars? There are ever so many other
things which we have to look after.
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At any rate, in 1968 the goveimment
fyplored the pomibility of menufietu~
ring low cost car indigenously, in the
private sector, without foreign colle-
boration, without any foreign exs
change far import of components.
Four conditions were imposed which
were applicable to all parties, First
& proto-type has to be made which
would be subjected to rigorous test at
the Ahmednagas institute. Only after
the test of the proto-type iz over that
the letter of intent would be issued.
What can be more rational?

Here is a project for the manufac-
ture of 50,000 cars per year, and the
total cost up to 1975, as projected, is
expected to be in the vicinity of
Rs. 16.82 crores, as against Re. 58
croregs to manufacture Dolphin ear in
collaboration with French Renault.
Here is a project costing Rs. 16.82
crores of only Indian rupees without
any foreign exchange, as compared to
Rs, 56 crores of foreign exchange for
the Renault project for a capseity of
50,000. Anyone who has a sense of
justice, a sense of ¢fairplay, anyone
who 12 not suffering from cynicism,
would appreciate the rationale of this
and would not criticise as unfair the
jssue of the letter of intent in *“ie
case.

In the end, I do not personally know
Shri Sanjay Gandhi. But 1 have
known many Sanjay Gandhig in my
capacity as a member of this august
House and in my professional capa-
city. I had occasion to know the pro-
blems which concern these young
talented entrepreneurs who have the
highest of devotion and dadication to
their plant, medium and small-scale
entrepreneurs, who are faced with
problems connected with modern tech-
nology, financial stringency, perennial
shortages, inadequate infra-structure
and insufMicient foreign exchange, and
I have every hope that they will sur-
mount all those problems. I know
that many of them are harassed and
malignred by different vested interests
for different purposes. A small man
of small
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pecple with petty matters like electric
power and ‘Innumerdble other thinge.
1 my once agein that small men of
small mind have maligned a young
entreprepeur for no other fault except
that he happens to he the son of a
leeder, whose dynamie leadership has
made them lick the dust of political
ignominy. ‘This is no fault of the
young maen. He must go ahead, um-
daunted by the meaningless non-
sense . . . .

SHRI JYOTIRMQY BOSU: Sir, on
a point of order. I want to know
whether & member can read from a
written text.

MR DEPUTY.SPEAKER: There is
no point of order.

SHRI N. K. P, SALVE; I humbly
hope that the Sanjay Gandhis of this
country will go undaunted by such
harassment of small men with small
minds. We wish the Sanjay Gandhis
of this country the best of luck and
godspeed and assure them that the
best wishes and blessings of the en-
tire nation are with them.

ot oz fagrdt areldd (swfre):
Fareqe A, GO Y FR R
Aifer T farare wF T gH W oA
W ¥ o fw arfae deifie
AT & AW & AT ) Ifeand
war gV wrfird | qgi Tt wft ot fe
o w1 ofes ¥R ¥ aW AfE
YT W A, 9% ¥o A Ak
Farsae &, I¥ Ifww il v ) AR
# e Yt § O w1 TR W
dewr we foar w1 qT W
fawre #eF yu fy v W W e
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T3 W & el W yfe g @fim
&, o BT TN 9T wf Af T ERy
gafre IV wre afses Jee F W
TAM, AT ¥ [ T o )
MAWMT AP S IR T @I
gftawior s @ & ? gwr ag ¥
T I W T FI XY qrwEwar 7
gt < 7 AR & gfwd waae
™ fwx o) fram & aggul v
e w3 @ ¥ wafe 30 we
o a7 & | ¥ W AR e
far R & 1 9g T W AT WY
fraw Sl ¥ smaA @Y,
ofew e § e T @ E A
oy WY wi wifew fralem FY o el
AT TR AAT T aOET AL
wifaT & ow Jww dee §, e
TR qF waifm § 99 WeT @
gy few am & fag fear oy ?
ol AR FOT WY T OF 9
1 Igue fRyy gt § O wRAfes
T Tl | aRbga & il
wmmar vy ¢ f 9T 75 A% 5o
atfwm | ... (vaeEE|) | -
qaTdie do # IquEA frarEr g
w39 Frer &7 fawfam w7 Ffag
75 Q¥ T @ FOT WY /N O
WA FT GNTEAT |
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I K, GUJ-
RAL): I never like to interrupt my
hon. friend. But, I think, he getg his
figures wrongly.
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MB. DEPUTY-SPEAKER: That s
irrelevant.

SHRI ATAL BIHARI VAJPAYEE:
That is not irrelevant.

MR, DEPUTY-SPEAKER: If you
want to know how it is irrelevant, I
will explain it. We are talking about
the car policy. We are not talking
about the television policy. That
way, if you want to expand the scope
of discussion, you might go into the
entire economic policy of the Govern-
ment. Time is very limited. I am
drawing the attention of the hon.
Member to it. When your remark has
diverted the discussion and drawn
another Minister into the discussion,
that is not relevant here.

it wzw fagrey araieft : R a9
SiffarwmiNdw ag ¥
w99 3 T WA £
MR, DEPUTY-SPEAKER: But you

are going into the broader economic
policy matters.

ot wrrw fargréy arodedt : WA 98
% fr T faom #Y smafirard s
g ofgq 1 .. (cwmem) .. F
fre wgm wft Reoar § s
oty P § o ThEd wr
IO T X @ ¢ foaw wgr
war § F Que e Tam—aar ag 9
ofsas JweTH T @Y ? ¥ A
wrgeT § ¥R srfs feew §
¥ 9 frg fam & & o g &
T 1 T TOT a%ar § 7w w=i
D & & 9 w13 Y e F 7 Iy
twr gfaon ¥, &g sga oW A
gt o R FE@ g gt
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FIET S § 1 ww 3Ry W oY Wy
Ttft 1 s ay fraw Tavar ar fe
SR 11w §  frw ey koY
11 PR 9 F fgee & fradt wlix
vl § ? frad wfre dr wde oy
E? gara Pt femr ot & fg
wwigrg? . . (vawww) L,
aa STafirwar o FTX &7 A
A fisx wk 7 2fafoww fF wew
ERiY a7 T afeadl § @A Al ¥ fag
13 & arY & ST FF A JrEwwa
Fr 7 ool e gw /9 |00 W) |refre
o gORT FY FwaAr 4 T % g AT
g9 w7 Wfng ameel € dwe faee
Y Tl 9T qH FT F G ) IR
& da 7 g v e 2ot A gt F
Q@ & AfeT ST ¥ & 7 gl
feafa afr awfta § 1+ N S v
W fafz #@ & fag W 58
T Ty IA% Foag F1C A Ay
o7 srEvgEa I grafas ae Y
NqEQAFAHE?

# wowr sarT faerr W §
HrrawT & Al & e G ST S
WNF wgrar, ]} YA FGIE

“Whatever resourceg are commit-
ted to luxury goods, it is not possible
to convert them into commodities of
mass consumption like transport or
houses for the poor.”
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% Tho-&Yo &To wrkoc T IAET WY
§ 1 o @ Y afeaw g e
-fawra fear ol o st AR Foer ofY
TR WG A, foady safarfrorar # €
7 7Y € T, 3 i afer FAEY
¥ W §, Aoy oF - drw ¥ wr §
R GeaiTy gy § afews e
% fo 250 &0 o W@ 7Y § HtwA
ForTd S o qwEsl #1 S
gia & fog vt 39 & fag 280 a7
WY WA ) T AT 280 FOF
AT Efag @y L . (SwAwm).
X orw S qaT W@ g Weh gEw
T Tl |

SHRI B. R. BHAGAT (Shahabad):
It oannot be true,

SHRI SHYAMNANDAN MISHRA:
This came out in the Financial Ex-
press also:

oft wzw fagrdt i) © oy qav
‘o Hifay
~ #a ag ¥ fr afews giede [wr
Faswra w3 a1 s’ &Y F17 qdad

& fag #9t 3 ¥ fau ey wiuw
gaufr fafega &% ? afe ¥ Aiwe

o § Y el iy W s I od
I AW ag A wiwE & ar A

X9 S=f ¥ wrefy g1 wer aoid
gor & 1 wvefy gaam oft € w1 A AT
¥ 1 e  ard & Far O § & Sy
T § 9§ et w0 @
oY qu g & @} § § A S dfem
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T 4Y awly & 1 wrefy w s forw
¥ X W § Ty v R
Y § ag oM /ARy R, §IF 9%
o amdt & fomr af ¥ o s
oY 7€, g7 oA § 5 e e w07 &
forarely sfesméaT gt &, wore gficamom #
e fodl & % ) 7 W@ ' A
Arefy & o ¥ o< & e o wrey
aE &Y gy oY | fom fia) &Y oty
g dfrargrag@af® 11,000
%o uhe ¥ fggra & gl A & &
wE oafr T § ool 40 TR Y
T ¥far 1 1 S @ o
¥ ofifdfaz oY a7 § 1 g ared ofY
w2 § 5 fearir & fog saor ot
T ey gwr & | dfew sy 9
A e i Y & fs
I gafeat & o oY § & owx
SETHA T TN WRWEN A TR
frg gt wow ¥ @ qfew @
sy ?

oft waarw wqe (dfearaT) + R
&Y waraa Ay §, S FI A9 F I

W vEw gt wwed 7w
R G, A Ee af a3,
w9 wrefd W AFET B

) ﬁa&ﬁﬁ:@ra@nﬁm
wive & o ¥ gied w A
i &
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Qw werfw ereen ;o fager oft
frammg Ay

Wt wzw fagrt wwddt ;WG
A fage N ¥ A5 W A
fargar oft & yov § o wET A WA AN,
wagHaR W RE?

wit g ad fear mar fe ol
wvele ) e wrw x¥z wy fegr
o o ¥ wwr § e wIe W o
1 v I Qreadive swrfon
WAy Y ey vt e Faver ervd
w ¥ fer s s AR § W 0w
wraE W e For ot & fiw rowed-
¥ ot v v 8, T W IR ek
o W wk e aT @ & fw
ol ¥ o Ty AfY wwar s
ag¥ wm W wred, fex ww a0 e
w7 wwrh W 7wl ¥ ar Af
war 5g wrafersas A4 § 7 e wgd
& f& wrgde oty O B T AT
Teatan 0w Wil w Afsy,
foe qigiz arffr Ik femrr & o}
TRt | wwy W aw Oeadfam
Frod wf aaari vE§ 1 Fwagd e
A afy geft St wrsfer ot wHA
gt fory wat Y @verr @Y s @y &
% wrgar g B et wER ToAT W
w70 #% ) Treadfing & 3 ¥ oft aw
*! ofeers stqor #a AfY o wf ?
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wh o oy § fo fow W &
urefy fafcde Wt e s gur B,
6,000 o, wy W dwgw ¥ woerdr
off otc ol wr wgwr £+ e
o gwft Wl & wrr wet wF
ot w v ¥ gwern & g P
i wleard it gk, Afer oY &
et # ag ¥y mit fegerk @R
w1 fie oy wrefr § 1 7 worir oy
t 1 7 o Twre & gard v iy A
ot §, ag ow AT ¥ gAY M Y
T wot § 1 v samwe gt A
wf o wwar 1 fedt Wl ot flere
& 5 o wofe 3or w0y Y
TEAFT I Y U 3 ¥ A Jf
wrar wqife g faeft ot wher &
W T v ]

& ag Y s W owr oy
7w § fr oely fefide &% onft o
35 & e fear wm § ¢ W
fafres doF wgrd 1 wroadt wgea
1 SEETR T F T qE IAerd aey
FT R

qw wmadlin gwex ;. wwar W€
wire ool i ¥ )

st wrw fagrdt wwddt @ 3w 9T
wrer Ag) § ST wvawr ferar form
't e ww T w
fezsr fomer &, oY foaar wrrer
arefy fafidy oY ot oy firar o
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T35 TR ¥ WMT 100 TN
ey Radafigmt ) wron d
29 qar Wiy rar fn I i areafer
et et § ? fee ¥ ovar
sfwe wraar et fear war ?

& a7 &) W W
vty ¥y EPerr &% drow ¥ Fed
WS QAR A W AAT T,
wre feecht & wrafie fafids ox 3am
A vt AT & 1w w40 Ehw
T ARy ¥

TF §I S A N § 1w
o I wew 7T avEy 1 fanehr ¥ A
o g N AN € § v afy aw
AN A wf ¥ wgr o7 wweky fafwdy
w1 WA §, oagt I B ) waw
or qas W 3 vk | & A
g fo 2z X A ¥ § 1 wore ag
o S

ot dowgdw W (TEwr) -
N FTEY AT wrAT X i § W
gradvefeai M &1 wow fa &
aage A%

oft azx fagrd it ;. qf
Riq 8, & Qo 2w v g

W e geyrdf @7, 9§
fwarw wd qfeqw & wreaEr a9
X, ad 9t gl 2 @ e,
¥fww war Yl o 1w ¥ PR W)
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AT § T g ofalf & qofy o€ &
ALY A v F . Ay ?
#ar oy xufad ey Y )Y W & Fy
T oo farr AN % gy 87
£w 3w ¥ guard vt oF o A
&, TTCIAAARERTT wArvwrRTCAAT
7l @ wwar wifw fwdt &1 qg=
w9 & w3 ¥ o AN wr Aapw wrew
rgwr W ear @ §7?
i ot er oy Wy ¥ 39 A
TJAN ¥ ITH TR T AT A
ATR AT ORI Y 1 A IR §
I wRATT SR w1 Srgae fza
Xk INTAIWH O ArgAA
fear gy § Argdz Iqafa vy fagdi
AR g g | A R ¥ A
B Wit argde m At & 1 Far 9g
T4 Falt & @ T AW AN Y ?

g 79f 1 3Teq PR AT Y giawr
& gfew w1 afl § wwar o

st g™ wqe C wiT aa g
axar g ?

oft wzw fagrdt awddt : Ffeq
e g3 o Q4w § faadr sivay fafirer
Ot & At A Qv A mwar 0 Wy
nrefa fafndy aft § o wom
gafafadz § | % warsdt w1 @w ¥
Fe7 S1e™T §, waw Wy ¥ gfwar w
wAfea wQ a7 Trwar ) & gEAy
aapy ¥ wewd § | wuw WY wY
wft waar w1 faewrg grey ¥, wAAw
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[*f wew fagrd aveddht]

TR TAAL, AT UHTT F R X
wregR 4 g 3% O\ o
TN FIC I Iord o1 WYy femr
ag w1 A Anar Y §, ad gl
# A gy WO woh Arfed oW
AFieT ¥ TgET T X ®T AT Y )
fwa® grg & wwa Ay gay @l Ia A
g arx w faa wod Nt B Bedy
FY ot Fely T2 wraver T A
99 ¥ ®rY AW KW IEAT | T}
vy Y €Y &Y T & Agh A g Y ww
72 F fod o faa s arw T
T ®T ITH qeAy A sfeq FA AN
wifere oY wr EY &)

SHRI R. V. SWAMINATHAN

(Madurai): Is it crime to have such
an intelligent son?

SHRI H. K. L. BHAGAT (BEast
Delhi): How can Mr, Vajpayee ans-
wer it?

oft wzw fagret avwdat - ag IFAT
reT Fare AgY g 1 WY AW § g
sy A3 8, agr dan gar 8, Ffew
|7 ¥ 9g qgY 99 "qFar |

dufta wid xa Atwgw wite afe-

e A (Wt apge) AT
At y A aa s

oft wew fapt wwidt: &
et A TG v WO
wafer & Arwr ey Pear o §
&Y T 1oy v wer g awdt €
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oo ot - § fr o) ot whafat
wareen A gf § % q ® wiw
WOAT W9 @rere v Wfad | q@
W A & faars g Al o
T8 RJwravall & Fhew
oy F1E T Ag v awar fw v
fegag d ot aer Hr W ¢
T TE HAT H 77 1, ITRTA{AE %7,
IAH AT KT g qAvT gWT 1w
FAr wrgeht &, dar & ady wgar ¢
afFT ot S gw FRY W AR ¥
WEE 3 QR AT A1ET IAF NWTT HT
oW JSFT IR &1 TE w1E Ay
T Y & TEd e S R
whasar wYf agd ardlt A & 4
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S Wo QN> WA : 4T I
§ awddy S & waw ® g o
FEE ® oFAA Fr AT Foard ®
fear & A1 q7 39% 7 Wt wiyw A
W wd W oFHA e & Aaw F
¥ FET I 0T g A wgr
H A A T 33 IPA W1 A 1w
T & T 9T W e et #
FZ1 47 | Iq I¥T IAH A9 Fgrgearn
#t wwar 7 T & faar 9v 0 ARt
oY gewre A w40 fe oF A0 fggem
N =T & gy & o § fan
aqr 41 WX AZ WA WY 4T IR
TIET F OFIET WM X g
g wmar qr Wi 3@ aE
IR A G 4 feef H ol
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g ATT GAT 44T A7 | wrEy W
% o X Wy w7 1 AW WM A
I FTCANJW [T AT FARA )
& gt e wgan g e AT X AT
®C a7 & Wi qzr W N
o arRdr ft wree W w W0E |
ag ara fegeae & B W1 X A
& I W g7 1T WAy AN q 98
AT FAAT 4T 1 ATHT I9 A& @
arg 3% At qra Ay qv f5 aeddf S
w7 X4, FOAAAY AT AHIC JAGT |

Iy AT ITH WIEAT A}
AT WA T AT gOT | TEW
wg fr wrafa gwmr o @Y &) afew
a# =1 fF arRdt Y g7 7 o
am w1y fF qg sfady T ot & =
9T 9gF M | g BAY qg WA AEY
qr | A fawra A az qr fs 3z T®
T 97 Af Wit 1 AT 9w 3@
9 oy

ITAT ZRNNT qZ & OF 397 a1 qdY
LR CER LER e/ OISR
g 5 fradl a2 ¥ oz Qw §?
HITR AAQ X T FAY A5 qr AN |
FAN ® FIAR ALTT B IT6 44U
F T2® A WS g7 WA W § AW wA
W w1 wIRr A ¥ ag faaed

e w5 &

ag o 7 &y /oA W s
fem | weY o v § aa Dw
I IAE0 WA G X 7 5 Wl
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WA AR R ) N o
¢ fie fgqeam % v @ w0 & ww
Y o7 wg A 5 oA wW oA @y
& A a1 w2 A B wE aw @
e @1 a1 faet oix & e
T W ow T & ag frweng,
fasr T & @mw @t W
Ty § faeelt s T & whw
wfrw & ®R surar A wfgd 1 swAr
faear o & a3 arat & fawre
N AU w3t & fr owv &0
FEY gETT AR B Ay AT
Iy ot 7 fayar & faems oy @
/T 7 &Y 9g N fagr & fars a@q
AN A & Fgs Ay ¥ e
og a1 47 & 9 ET 7 § gAwr Ay
= T S A9y 1w\ g
AT TET § LAX WIORT T Y
T g 0 & w1 venar e aA
T wgAr U 1+ K gAmr g fe
¥g ot %1 fagay &t grrw ) Sy
wrars frwd) 1 W AQY 8, Sear
F FHA T Af A § e T
wrare fagar 7 wETe §, aTRAEET
Frwrarer §, Afeze grge S araw &y
g avg & qrody Y FY AT F

¥ 3g St 9 qw R wgw
fe @a dez sow ¥ miwere 7 ggpaa
qt a1 73 T3d FF fezen ¥ Gead
e & oY, faear & feed dfa-
fefty N ), sAM dwd w1 feak
sy fomr @ 1 fggeam wed
F wread ¥ afd ¥ A gy femn
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[ Two Fo quo W] Ty wyy wr § 6 Seltr gt
W a1 oY agi O mifeeza geere & Tk § WK TR o vt qwe A
et e ot o oy i S Pgar T8 O AT W g e wre ®

% wwar f fe ap N ) e
¥ 13 gearderd W, fireforedt N
st W oY 3

MR. DEPUTV.SPEAKER: If hoa.
Members do not like something which
is said by the hon. Member who is
speaking, they can definitely inter-

vene, but they cannot just go on
shouting at him all the time....

SHRI MADHURYYA HALDAR
(Mathurapur): 1 would like to know
whether he is talking relevant or not.

MR. DEPUTY-SPEAKER:; It is an
unparliamentary practice to do so.
5t Q%o ®o UA> WY - AR
NI AT aI@ T LT F

#r JrT ard wfy adr ¥ ardy
N F wgr e arafediy I wfzd
aar s gAY wly & 7 & avnddy
W A amar g § fs fe owar g @Y
g ¥ qf 5w AN i ¥ qre-are
ag 78 vy & fr e o Sy § o
wrE ot - gafy wifed ? srw ww wvefa
Hred #r 37w ¥ o aa9q ar @ §,
ot ®T T wr W § A v
T qg wEr wrgd § fr A 3
£a% ar @g ¥ fs s a8 WX } fw
fagar #t fawed w% andt o g
e wE gadr wre v w¥ | (§Feeww):
woe wrvAY fegsr 1w g amar §
N afr o

oYY ¥ aw ¥ ey efgaw
sy ¥ for  onfir e Wk
warz T o wf ? oy ofr wgr v &
fr ooftw witve & o€ & 1 & wgw

svgar § s oW qer srownt & A€
aeay ¥ fa¥ wder qwe o € &
TR e ¥y Aok g
Y *m syvar iy § oy wfey o 7
ag oY wgr wav § fe oo T TR
gFE H g g T w€ § 1+ & wwm
g fr avaddy v Y wqA Y @ qar
arc St WY qraw g foedt o
ET R Y Aoz g ¥ ok W Faw
F F9T AT WX g A wET § fow a3
fafrzg adt g€ & af o gy ag Y
frarft ¥ A o Wy a¢ & °f o7 )
fergem & Nifawt g o o
# vk § g7 qAT 97 | o qg W
sy § fr uferfomm & faams &
HEAT WAAAT ¥ WX & IqRT 4T
T ST wRAAT AT § 0 Q
F¥foq weq ¥ §fem § 1 g Wl
faasy afa 1 gwvaT fear arar §
wWEE X o gEAr §, AW FT
Awar §, g s awaw §, g€ F
o1 awar §, fe & fag o avar § 19
s o § AR AR § sy wetaew
ATl wrgAr &1 g7 ¥y F oy I
tfiexforar wr ®xx frgr, war a8 @Y
Yy’ dfe wfadaraf ? adr
are ey §v ok qp Fwr drw oy ¥ 1
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W fe & fa¥ W oy T T
TR S WY aw wOU w44 W
A WUW WIT PR A oy
Foht 8 A w30 A A w7
T oo WY ¥ Y g vy
T #% oY art A A AE R
WMy VAR N @@
E

IaiEy AN ¥ wFr e v fear
T | FET FICATH T § A TR
w7 fear 9 W@ ? owwo qEy
Jo%t W faur o ? s @ A
TaRT FEry & | oyrer wvgar ¥ faar
war 7% Y wgr war & el Y o
& 5 g T W & o AH dfew
qravdly ff o my SR g
BIW A W AR I AW 4
e arr w s iy ag Faw 4
mr

g W w7 T ¥ 5 g @
feur war 1+ & saw s g f @i
Ay AN EmT ¥ T E?
w3l v ary agy w0

& g g fr adft ot A
arefaer aft @ e el =g ¢
A o ®g 0 | IR wg farar fe
I T A faelr g 1 I
wow af § o agr e ¥ et
et o oft awpe St ¥ aw §
oY I awr ¥ ¥ forg waw Arefer ot

W
3085 LS—11 °*
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&y # Oy W TwE
writ &t wiv § fe ag ard oy
WA T T Ay & ogy & fw
] Tt wifgy wher e qwg it
W R g R e A
& 1 I v e fawg ey & owe
ST N a1 A AW Y
TAAT AT FTET I G E ) TR
Tt & arfos w1 7T IC AT FICAAT
& fad fegar & @ svar §, W
®1E ) 7w awar §, dfeew Nfwry
T I gHIT WOGEAT ALY AT wHAT
2 = ag mag W@ fe AR oW T
FgETET T ATAr Y |

ag Wt vz fear v for g5 @r
ot 37 A § Irer A owwdnw g
E 1 food wr a9 & qar A fead
WM wr gwsdv A ¥ X ¥
v ag & f fomr WY Y 09w
¥ frwr®  wf 3, I w1 owdew
# fag w1 qw 7 maw ¢ e
frgay frer 3, dfm fod gv famr
WA FE AT FE v IT Y
TE AR

wgr ar & fr 26 W, av fad
wra—fr amgrer ¥ e aang §—
Tyar dw X fear @ T o o foay
P Ay 26w MAiw@
 ag sy Ay ¥ § For g womdard
X, fore oY dYfrmr g AT Y E IM DY
w08 & faa gr 1 (wwwerw)
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[!ﬂ'qwoﬁctzﬂ'om]

T v ¥ Aqwewe @ Af w
o @ o O, A g e wX Y e
st & g Afr ¥ AR ¥ ¥o
g | dfew wre o Aifer o agw W
gt | W wrefr . e o qF
F @t ) A i€ el ApreaTEn o
w= R # P v
farar o ot o A gu ae oft, STA
W grwr et aff orer, (wewnr) B
FerEvrgIaR E (gwww), ...

MR. DEPUTY-SPEAKER: Order,

order. 1 want to draw the attention
of the hon, Member there; once or
twice you can intervene, not thig kind
of shouting; this is not right. This is
not the way to behave in the House;
this is disorderly behaviour.

oft awo wo QW o WUN : AN
wevew, & qg wd w3 @ o1 wir
TF AT OFE ¥ ¥ um § o wit
g, fom & fe A afrae aff
it

2% wré, = witfed g, X w@ b
TR 7o ® gerwr ¥ o owrfgd o
v ofeant & =g g o g
¥ fufadsr & 1 gy g frfedr &
frememgEe i M o s asa ¥ |
e mag iR vy § fr o
qrferarie ¥ Y Y Hfrm Y wg A
&, 0 gl §, N A ag ¥
e Y, forr® a1 ¥ g O AR
ofadw 0, foaey gw wrerfnge W
W g ) T AeE WA g e
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it wifetr ¥l off WY, fre wer g,
forererag o it amer g, v s € e
x &, o cSuiferer Y, o, dwre,
Forfy e Jfrre &Y, WA
TR A ey ¥ e wrae ¥ frfrdvor
w7 e ot freqer wear &, @ ofr
wifr a3 v § 1 IR R
fefelt wir woft & fe e it
T R o Rt @
aeg far wde ¥, g, g
s qafea g oo |
dow T N axfrent wf ar
et ¥ fr ag smew fafreee &

bl

SHRI JYOTIRMOY BOSU: On a
point of order. Almost gvery day the
Chair hag ordered that something
should be expunged because it is con-
sidered to be improper and undigni-
fied. Mr. Bhagat has been saying that
whatever I say is ghalat. That is
very irresponsible. Only a chamcha
like him . . (Interruptions).

MR, DEPUTY-SPEAKER: Order,
order. My understanding of ghalat is
untrue’. It 18 not unparliamentary.

st q¥o Wo gWo wuw: KX
IR ‘g’ Ah s, “Tae”
e

s widt ¥ W achrendt §
fr ag aew fafrec ¥ qw &) Bfew
ot wirerdt feag o gea
¥ ot wifoda wg &1 ooft wgr mar
fr wg e Befee B2 40 A §w
it & wrw ¥ wewr g, Afer qR
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vt v i | sew Pt # v
oA wk o ool For e Aww
i ¥ fer-orr wTR TR W AW N
Hesfrm A X qw &
Frwenfemw g

Fusgpnag § oo g8 & =N

aradt X o sft sl ag A g

That ig only a cheap, propaganda
stunt which has not befooled the
people and people were not befooled
by them. I am sure that they will not
be befouled now.

MR. DEPUTY-SPEAKER: Shri Piloo
Mody.

SHRI (3. VISWANATHAN rose—

MR. DEPUTY-SPEAKER; I will call
you. I called Mr. Piloo Mody as he
made a special request because he has
to go unless you have any objection
to it. Ds you?

SHRI G. VISWANATHAN: If he is
really going, then I will yield.

MR. DEPUTY-SPEAKER: Do you
want to speak?

SHRI G. VISWANATHAN: Yes.
SHRI PILOO MODY rose—

MR. DEPUTY.SPEAKER: Just .one
minute, We have variedq the timing of
the House once in view of the—

SHRI PILOO MODY: Could you not
make this after my speech so that I do
not miss my trend?

MR. DEPUTY-SPEAKER: All right.

SHRI PILOO MODY: Considering
that Mr Ssnjay Gandhi has now
workeq jay and night in a workshap,
it is only befitting that he being the
only man in this coufitry who has

PAUSA 1, 1894 (SAKA)

Govt. Policy about
Manufacture of Car

done any work, he should be given the
Padma Bhushan or gomething,

When 1 hear the debate stich as I
have heard today, particularly when I
hear the people whom I happen ‘to
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. know outside the House a little better

than I know them inside the House,
when I 'hear them come and defend
something in the language that they
use, I really begin to wonder whether
this country can ever make progress,

We were fortunate enough to have
Mr. Amrit Nahata speak the truth
accidentally when he said that after
25 years the Government of India had
not developed a policy on transport or
on cars. It is quite right. They have
not developed a policy; not only that:
if this Government continues, 1 assure
you that it will not develop g policy
in future either, because the Govern:
ment of India makes itg policy to suit
them,—that is, the Congress pariy-—
from moment to moment.

If you will just recall. originally
the small car was going to be made
in the private sector. Worldwide ten-
ders were invited by at least gseven
compnies and seven or a dozen culla-
borators came forward, At that time,
Mr. Sanjay Gandhi also got an idea
that making a small car must be
easier than making a big car and so
thought, “Why should I not have a
shot at it?” So, the idea of a small
car being made by Mr. Sanjay Gandhi
happened to be broached at that time

Now. the Government hagd to wriggle
out of the fact that they had agreed
to something like a dozen tenders
being invited on which lakhs of rupees
were spent. So, all of a sudden, a
policy decision emerged, that a small
car will be made only in the public
sector; that is to wash away {lve years
of hankering for a small car which,
they had agreed, should be made in
the private sector. So, their first
chapter was closed by a policy deci~
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[Shri Piloo Mody?

sion of the Government that it wili be
made only in the public sector.

When the idea came that there was
going to be a car in the public sector,
several tenders again started flowing
in from people who wanted to make
this car in collaboration with the
Government of India, but now, the
policy had to change again because
under no circumstances could Mr.
Sanjay Gandhi have made the car
had the Government policy continued
as announced, So, the Government of
India had to revamp its policy and
come to the conclusion that the small
car which had at one time agitated
everybody’s mind—because a Janata
car raust be provided for the Janata so
that the Janata vote can be collected—
was dropped as the top.priority of the
pyramid to the bottom, as a low prio
rity item. Therefore, “it must not be
made in the public sector and let us
push it back into the privata sector.”

In the private sector, any idiot anows
that a man who works night ard cay
in a mechanical workshop cannot
manufacfure a car.

AN, HON MEMBER: Who sad’

SHRI PILOO MODY:
you. (Interruption).

SHRI R. V, SWAMINATHAN. He is
talling about idiots.

MR DEPUTY-SPEAKER: Does it
mean you describe yourself?

SHRI PILOO MODY: Even Genersl
Motors needs hundreds of arcillary
manufacturers so that they can put to-
gether a car, which I am told does not
woark too well, because most auicmo-
biles are poorly made products But
the funny thing is—when this car was
sanctioned after the Government
changeq its policy and dropped it to
jower priority and shoved it back into
the private sector so that Mr, Sanjay
Gandhi could be given a licenc>—that
the condition then was not one iota of
foreign exchange will be speni ana it
will be a totally indigenous car. It is
from his very desk I asked Mr. Dinesh
Singh when he was minister, “Are you

I am telling
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sure that the licence that is i~mg
grauted wilj not permit ancillary
manufacturers to enjoy foreigm ex-
change licences, so that Mr. Sanjay
Gandhi can turg round and say, ‘I got
my little spare parts from Mr, Salve.
It is Mr. Salve who got Rs. 45 lakis
worth of import licence, with which I
am not at all concerned; I am only
coneerned with buying my spare parts
from Mr. Salve!’ " Mr. Nahata will have
another ancillary; Mr. Bhagat will have
a third ancillary. But all the licences
will be in the name of the Bhagats,
the Salves and the Nahatas and nnae
in the name of Sanjay Gandhi So. a
policy decision had to be made by t} ~»
Government of India that no foreign
exchange will be necessary to manufac-
ture this car. Some other automatir-
geniuses all over the country vrho
really thought they could make a car
were also given little jetters of intent,
because after all you have to make
things look good, But they found
there was a foreign exchange content
in those licences—10 or 15 or 20 per
cent—and the Government's decision
said, with al] the sanctimonious hume-
bug that these gentlemen could mus-
ter, no foreign exchange will be per-
mitted to manufacture the small car.
The situation ag I understand it to-
day is that Mr. Sanjay Gandhi was
provided land hv the Government,
which has been discussed in minute
detail A tractor company has been
over-licensed to manufacture tractors
in India, because they have developed
a body for a car in Australia and that
body tooting will be bought as part f
the licence. I am told a scooter com-
pany has developed a motor which har
alzo been overlicensed so that thny
will supply motors. Ultimately Mr.
Sanjay Gandhi will put the lock on it
and probably that would be the only
thing on the car that would not work.
It is rather amusing that this car

which is supposed to be the product of
an automative genius was going from
the Maruti factory to the exhibition
and it so happened that my wite hap-
pened to be passing by, She found
that this car was stalled and there
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were three mechanies under the car
with their legs sticking out, She went
10 the airport and on her way back
she found that six legs were still stick-
ing out from under the car! When I
am forced to buy one of those cats,
because all these gentlemen are going
to be fored to buy one, I hope at least
& cvouple of them will have the de-
cency to come and hold it up for me
while I get imto it!

1t is all right. Umpteen things hike
this are happening in this country for
some consideration. To give a fuller
account of it, my friead.Shri L. N,
Mishra can give it to you. When
millions of things like this are happen-
ing in the country, why should not ‘the
Prime Minister’s son also indulge in
the same thing? I do not think that
the law should be different for all the
other crooks and the law should be
different for just one person beceuse
he happens to be the Prime Minister’s
son. This sort of discrimination I do
not believe in. I think that since the
Government of India is being run in
this dishonest, hypocritical, sancti-
monius, corrupt manner, let Shri
Sanjay Gandhi also be given the bene-
fit of such a society. Why should he
not be? If the Jains, Dalmias and all
these people have reaped the beneit of
such a society, why not Shri Sanjay
Gandhi? And if the Prime Minister’s
celf-resvect and dienity are not hurt
by it, who am I to say that she should
have any? The only thing I wa«nt to
tell you, particularly my friends over
here, is that the price of favours and
the price of office can be too high.

MR DEPUTY-SPEAKER: Let me
regulate the business of the House,
We have already once varied the tim-
ing of the business of the House. We
have fixed 4 O'Clock for taking up
Private Members’ business. But that
does not appear to be possible now.
I still have with me three speakers
from the opposition and some speakers
from the Congress Party. The Min-
ister is yet to reply and he has told
me that he will require half an hour.
Then the mover of the motion will
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have to reply. Of course, we are in

the hands of Mie-House, We -

jtll.:;;‘.,be too technical and mechanza;r::
matter, Even so, wi

some time. © have to fix

SHRI VIKRAM MAHAJAN:
move for a closure. Let us

_MR. DEPUTY-SPEAKER: ] would
like to have the Sénse of the House
If the time for this debate has to ke
extended, we have to fix some time
Can the Ministe :

r of Panli
Affairs say something. smentary

SHRI RAJ BAHADUR: We shoyld

finish it by 5 O'Clock. That would be
better,

MR. DEPUTY-SPEAKER: Very
well. If we have to finish it by
3 O'Clock, the Minister would require
half an hour How much time does
Shri Basu require?

SHRI JYOTIRMOY BOSU: Half an
hour,

MR, DEPUTY-SPEAKER That will
mean one hour. There uare four
speakers from the opposition s:de and
they would like their point of view to
be heard.

SHRI VIKRAM MAHAJAN: Let us

take it up after the Private Members'
business,

MR DEPUTY-SPEAKER: Let us
be realistic, Shall we put it at
by 5.30 p.M

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECBENOLOGY (SHRI C. SUBRA-
MANIAM)- You may call one more
member from the opposition side and
then give me the chance. Alier all,
there is Shri Bosu who can out-do
everybody. He can cover all peints,

MR DEPUTY-SPEAKER: There are
parties which are listed here and
every party hag its own spokesman,
Whenever there is any debate, they
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[Mr. Deputy-Speaisl

will have to be given an opportunity.
Unless they agree to withdraw, 1 can-
not give time to somebody and not to
somebody else. I think 530 would be
quite realisticc, I would request the
speakers not to take more than ten
minutes, Otherwise, we cannot finish
by 530 P.M. '

1600 hrs.

SHRI R. D. BHANDARE (Bombay
Central): Mr. Deputy-Speaker, Sir,
I have heard the speeches from the
Opposition side and 1 am really sur-
prised and shocked as to what extent
they can be at a tangent with the pro-
position before the House, Mr. Vaj-
payee is going but I am going to quote
his partymen as to what extent they
have supported the proposition of
small car in the previous debates.

As I said, the proposition beforc the
House is totally different from th~ dis-
cussion that has taken place. Ali the
leaders of Opposition have concentrat-
ed on one individual only. I am really
surprised how they can go to the ex-
tent and Jower themselves, degenerste
their sense of proportion, in criticising
one individual while the proposition
deals with the policy itself,

1 want to raise two serious ques-
tions One is whether the present
supply of automebile cars is enough
to meet the demand of the people, the
middle~class people, of this country
The second question is whether 1t is
not advisable to manufacture at the
lowest cost and, at the same time,
encourage the growth of indisenous
local Indian talent without regqriring
imports, capital goods or foreign ex-
change, These are the two questions
which, I hope, Mr, Jyotirmoy Bosu
will answer.

Dealing with the question of prio-
rity, both Mr. Vajpayee and Mr Piloo
Mody have raised the question of
priority, 1 woud like to ask them as
to what priority under the pianning
has been given to the production or
manufacture of car They are under
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2 wrong impression of presuniption
that the manufacture of small car has
been given the top priority. 1t is a
wrong notion they are entertaining.
Therefore, their minds must be disa-
bused of that, The priority to the
manufacture of small car has been
given its due place, not the first or the
second or the third priority. The prc-
duction of essential goods to meet the
needs of the people has been given the
first priority. Therefore, it is wrong to
suggest that the manufacture of car
has been given the first priority or the
higher priority.
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In this connection, I do not know
whether the Jana Sangh party has
changed its policy. I do not know w he-
ther Mr. Vajpayee has lost the memory
that, in 1964, when the question of
manufacture and fixation of prices of
cars was taken up, Mr. Bade tovk part
in the debate and, on behalf of the
Jana Sangh party, he said this I would
read out only three proposition from
the whole of his speech, He said:

“qAT WA, SR w1 oa,
forq &Y e arv aiw 7 7€ ¥ o fow
#1 ot a% wrf TENgETE I AR
e ¢ & fAd e Ry anfrer
¥ fare w7 fg W) ag F17 gAw
& T v
Thig 18 proposition No. I I am quoting

from the Lok Sabha Debates, Third
Series, 1964, p. 3425.

The second proposition that he ad-
vanced is:

“pr Faw gy § 5 AN oA B
Ty TR FR qy AN 57 gh-
T T 7@ &, X7 ¥ wew w5y gy |
gAY FTTRITET AT ML FAT AR P
T wa § ury wfed v & AT
¥ uy wfgg, 37w wo@ giwr 30



wifgq tis & peidvom ¥ wr % ) afs
Bar tewr mor A eTC ¥ T &
frasay ”

The second proposition advanced by
Mr, Bade on behalf of Jan Sangh, on
page 3425, is:

gx for gowe vy wfeg fr gad
ol B #re w7 fmbor w75 @ gl
FRY

I do not know whether the question
of priorities was taken into considera-
tion by Jan Sangh persons. There-
fore, it is not a question of priority
when we talk of manufacture of small
cars, but it is a question of necessity
which has been considered and felt
by the people of this country, Right
from 1959 this question was raised and
the members of this House demanded
manufacture of small cars....

SHRI SHYAMNANDAN MISHRA:
Not by all.

SHRI R. D. BHANDARE: By all
the members. Shri Shyamnandan
Mishra also must have been a party
to it. (Interruptiom),

I would like to raise some questions.
Is the car a luxury at the present
time? Does it not increase the effi-
ciency of the working of the person?
In a developing economy, should we
allow the politics of inhibition and
should we have the politics of char-
acter assassination? These are the
questions which, I hope, Mr. Shyam-
nandan Mishra and Mr. Jyotirmoy
Bosu and the rest of the Opposition
will answer., Mr. Jyotirmoy Bosu
hit below the belt when he said thati
Mr. Sanjay Gandhi was only a tech-
niefan..., [

PAUSA 1, 1894 (S4KA)

Govt. Policy about
Manufacture of Car
SHR] JYOTIRMOY BOSU:

not wear a belt, Do you?

SHRI R. D. BHANDARE: I do not
know whether you do, with key on to
it.
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You do

SHRI JYOTIRMOY BOSU: He is
teferring to the chastity belt. He

* talked about key, Sir.

SHRI R. D. BHANDARE: He said,
Mr. Sanjay Gandhi is, after all, an
engineer. Should individuals not be
allowed to develop their skilll and
live honourably in this country?
Should the economic development of
the country be allowed to be continu-
ed'in this country or not? Should
the demands of the middle class who
are demanding small car be met or
not? Should we solve the problem
of unemployment or not? These are
the questions which they may take
$nto consideration provided they have
the mind to take them into considera-
tion. According to my view, having
failed to create any impact of their
leadership or their polices, they have
resorted to the means of character
assassination. When the policies and
programmes fail, the ‘politicians’—I
am putting the word ‘politicians’ in
single inverted commas—resort to
character assassination, Then there
is degeneration in public life, eating
into the vitals of the body politic of
India. When I heard the debate, I
really felt sorry that these ‘politi-
cians’ or those hon. Members of par-
siament had degenerated to the ex-
tent that instead of discussing policy
matters, they were trying to assas-
sinate the character of Mr. Sanjay
Gandhi and the Prime Minister, Shri-
mati Indira Gandhi; that is because
they know it for certain that their
policies will not succeed, their pro-
grammes will not attract the people.
So far as our party is concerned, we
have ipolicies, programmes and
Leader . . .

SHRI JYOTIRMOY BOSU: But
not fulfilment of those.
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SHRI R, D. BHANDARE: There-
fore, they want io develop this
method of ‘character assassination’,

They are untler the impression that
by character assassination of ‘the
Prime Minister, they wil] be able to
catch the imagination of the people. 1
am certain they will totally fail as
they have totally failed. I will ad-
vise them: give up this method of
going to the people and starting
character assassination. The result
would be that they themselves will
be politically assassinated.

With these words, I am done.

SHRI G. VISWANATHAN (Wandi-
wash): We are supposed to be dis-
cussing the car policy of the Govern-
ment of India. I do not know whe-
ther they have a policy at all regard-
ing car manufacture,

The hon. Member from the Cong-
ress Party, Mr, Salve, rightly com-
plamed against the inferior quality
of the cars produced in our country.
1 think the cars produced in our coun-
try are of the worst qualily com-
pared to the cars produced in the
whole world. I want to know from
the Government whether the entire
nation is going to be Teft at the mercy
of these three car manufacturers who
are in turn at the mercy of the Gov-
ernment, I also want to know from
the Government whether they will
consider producing cars, if they do
not like it in the public sector, let
them allow others to compete and
produce quality cars in the private
sector.

Sir, 1 would like to narrate the
woeful tale of the small cay project.
I think probably this is the final day
of the small car project and its dis-
cussion 1n this House.

The Government appointed a com-
mittee in 1959. Mr. L. K, Jha was
supposed to be the Chairman of the
committee. That committee invited
proposa’s and 13 companies sent their
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proposals and the price was supposed
to be Rs, 8000 in 1960. An expert
committee was Rgain appointed to
look into this small car project in the
public sector and it submitted its re-
port in 1861. In August, 1962 Mr.
Subramaniam who was then the Min-
ister for Steel and Heavy Industries
announced:

“Although the project had been
approved by the Government in
principle before the Third Plan
was finalised, it had not been found
possible to include it in the plan.
Consideration of the projeet will
have to be deferred.”

Again, in 1962, within six to seven
years, it carme up again in 1969 in
the month of May, WIr. Bhanu Pra-
kash Sifigh~he is not here now, he
was then a Deputy Minister—he said
in the Heouse:

“Unfortunately, in the Fourth
Five Year Plan there is no such
scheme, but Government is still
very keen to manufacture small
car in the private sector.”

At that time, it has gone to the pri-
vate sector. But, immediately with-
in two or three months, we were told
in July, 1869 that there will be a
smal] car in the public sector and
the Italian firm, the Fiats, have
offered assistance to the Government
of India and there will be talks in
Cairo and Mr Bali Ram Bhagat, who
was then the Minister of Foreign
Trade, was going to represent India
at the Cairo talks. But one month
later Mr. Fakhruddin Ali Ahmed who
was in charge of the Ministry, in-
formed the Consultative Committee
that the proposals for the project
were going before the Cabinet for
approval and in September 1969, an
officia] spokesman of the Government
of India said:

“The public sector project would
expose car manufacturers in the
private sector to competition. A
small car produced in the public
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sector alone wouwid compel es-
tablished manufacturers to coms-
pete 1n the open market.”

That was the wypokesman’s statement
in Septemiber 1869. In the same
month. ‘Mr. Fakhruddin Al Ahmed
anhounced in our House that ‘the de-
vision regarding the public sector
would be announced very soon. Not
only thut, he also announced the price
of the stillborn child. He said that
the ex-factory price of that car would
be around Rs. 10,600. That was in
November 1969.

Again, in December 1969 we heard
that the Planning Commission has
strongly opposed the inclusion of the
small car project in the Fourth Plan,
At that time the Indian Express said
like this. This is on 16th December,
1969. 1 quote:

“Talks are still in progress bet-
ween the Central Ministries and
the Planning Commission. Shri
F. A, Ahmed still holds his view
that public will be happier with a
smal] car rather than an additional
coke oven or rolling mill.”

He wus referring to Bokaro at that
time, In February, 1970, the Planning
Commission finally turned down the
Industrial Development Ministry's
plea of this project to be included in
the Fourth Plan. We thought it was
abandoned but it was mot so. The
Industrial Development Ministry was
approaching the various nationalised
banks for flnancing this project. In
April 1970, Shri F. A. Ahmed stated
that it will be a cheaper car distinct
from small car and the price will be
about Rs. 5,000 lesser than the other
carg produced in this country. Again
in May, 1070, we find that the Min-
istry of Industrial Development ab-
andoned the idea .of having the pro-
ject exclusively in public sector. We
find this now going to the joint sec-
tor. They said that they will throw
open the shares to the public.
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In the month of August, 1970 Mr.
Dinesh Singh who was the Minister
in charge declared in this House that
the Union Cabinet had approved the
small car project in public ‘sector -in
principle. Again it ¢ame to the pub-
lic sector. Do you krnow with what
warmth it was received in this coun-
try? 1 would like to quote a few
headlinés which the papers gave after
Mr. Dinesh Singh’s announcement in
the Lok Sabha.
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It is that car again.

Small car at last.

50,000 low cost cars in public sector.
Small car a reality at last,

Small car in 5 wyears, says M. R.
Krishna. People welcomed it saying.
here 15 a gmall car which will be of
benefit to the 'middle class people,
government servants, etc,

In October, 1870 again, the Planning
Commission reversed its decision, I
think Mr. Gadgil was the Deputy
Chairman and the Planning Commis-
sion agreed for a small car in the
public sector. So, now again it comes
from private sector to public sector.
The Planning Commission reversed
its earlier decision and agreed for
having this in the public sector
Thereatter, the Government received
eight proposals from foreign firms for
the small car project. In August,
1971, the Industrial Development
Ministry decided on the French Re-
nault moded for the small car.

Then Mr. Moinul Haque Chaudhury
assumed cherge of this Ministry, So
many people are there; there have
been many changes like the polirv of
the Government. Mr. Moinul Hague
Chaudhury in March, 1872, announced
that a decision on a small car project
would be taken in two months.

On the 31st March, 1972 we heard
that the final decision had been de-
ferred. And mow. in July, 1972, ‘Mr.
Subramaniam, who spoke of the diall
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“car first in 1962, again comes here
and tells us that they have fnally
buried the small car project in the
public + sector. He announced that
this is the policy decision of the Gov-
ernment of India and that there will
be no gmall car in the public sector.
Now I want to know from the Gov-
ernment as to what their policy is
going to be. They have blundered
in between these years, 1958 and
1972, I think it was Shakespeare
who once said ‘cowards die many a
time’. 1 do not know whether the
small car project may be termed a
coward as we find this project com-
ing up again and again and getting
deferred. Government now says that
there will be no project in the pub-
lic sector. I want to know the policy
for the future. Objection wag taken,
of all persons, by Mr, Amrit Nahata
for small-car factory in public sec-
tor. I want to know the policy of
the Government. When banks
finance for the private sector, why
cannot the same thing be done for
the public sector also? According to
Mr. Fakruddin Ali Ahmed, this pro-
ject might cost Rs. 30 or Rs. 35 crores.
It will be less than the annual loss
in respect of Hindustan Steel Limited.

Now, let me come hack to the
small car which is under considera-
tion. In September, 1970, the Licens~
ing Committee of the Industrial Deve-
Jopment Ministry approved the pro-
posals and on October 12. 1970, the
letter intent was issued. The
letter of intent was issued to two per-
sons. A question arose whether there
was discrimination against some other
persons. One Om Prakash Rekhi
approached the Delhi High Court for

getting the letter of intent. He went
to the court in October, 1970 and
finally he won the case. He was

given the letter of intent in January,
1072 and because of him others were
also given letters of intent. I want
to know from the hon. Minister why
this discrimination was there and
why they should drive people to go
to the High Court to get a letter of
intent. After all, they can take this
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mto consideration when they wam to
convert the letter of intent into a
licence.

Regarding Maruti Ltd., Shri Jyotir-
moy Bosu and Shri Atal Bihari
Vajpayee pointed out that there were
violations regarding the Indian woriks
of Defence Act and the Land Acqui-
sition Act. I expected that this would ’
be replied t{o by the ruling benches,
but instead of replying to the char-
ges, the ruling party Members just
abused Shri Jyotirnioy Bosu and left
it at that. I would like the hon,
Minister to reply to these charges.

Since the Finance Ministry is in-
rested so much, I would like to ask
just only one question which is
really concerned with the Ministry
of Finance. I am told that on the
10th July, 1971, the nationalised
banks which come under the Central
Government opened their branch
offices in the verandah of the rest-
house at Gurgaon; the Punjab Na-
tional Bank, the State Bank of India
and the Bank of Baroda ana so many
other banks opened their accounts
at twelve o'clock midnight. It seems
they received cheques and accounts
were opened. 1 appreciate that banks
also can open at midnight. But I
want to know whether this facility
would be given to other people of this
country also.

It there is somebody who creates
a suspicion and throws doubt on
Maruti Ltd. it is this Government
alone. I shall have to substantiate
this, There was a particular question
regarding loans by public financial
institutions to Maruti Ltd. In the other
House, put by Shri Sundaramani
Patel and four others, and Shri Yash-
wantrao Chavan gave the reply. He
said:

“None of the all-India long-term
public financial institutions has <o
far received any application for fi-
nancial assistances from Messrs
Maruti Ltd., Gurgaon.”
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I was under the impression that
no loang had been given. But Shri
Amrit Nahate quoted some figures in
regard to amountg given by the Pun-
jab National Bank and the Central
Bank. He quoted the figures and said
that Rs. 26 lakhs had been given by
the banks, 1 was going through this
reply of the Finance Minister to find
out why this inconsistency was thére.
Then, finally, I would look at one just
word by Shri Yeshwantrao Chavan.
He said that the banks had given loans,
That also, he did not concede; he
wanted to hide., I do not know what
is wrong in it. He could have come
forth with the statement. Even though
they are not pubhic financial institu-
tions strictly, and they are called
commercial institutions, he could have
easily said that banks had received
applications or they had given loans.

AN HON. MEMBER: But
question was not asked.

that

SHRI G. VISWANATHAN: It was
asked particularly, but he evaded the
reply. I think about five or six Mem-
bers had put the question, and yet
Shri Yeshwantrao Chavan did not re-
ply at all. Finally, he said that if hon,
Members wanied any information
regarding banks they must put an-
other question. I would like to ask
why Government are creating this
doubt about this. It is this Govern-
ment which has to be blamed.

Regarding land acquisition, charges
were hurled from this side, and no-
body had answered from the other
side ......

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA)
Everybody has answered.

SHRI G. VISWANATHAN: I would
like to guote only the statement of
Shri Bans{ Lal, Chief Minister of
Haryang in this connection. He says’
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“Even the General Motors of
America, which is the biggest car
company in the world does not
have as much land under its fac-
tory ag I have given to Shri San-
jay Gandhi.”.
1 am placing it before the House for
whatever it is worth,

SHRI SAT PAL KAPUR. Whers 8
this statement from?

SHRI G. VISWANATHAN: It has
come in all the papers.

SHRI SAT PAL KAPUR: Which
paper?

SHRI G. VISWANATHAN: It has
come in some paper, and I have got 1t
from the Library, The hon. Member
can also see it there.

1 would like to know the Govern-
ment's policy in the future regarding
the small cars and also regarding the
cars which are called bigger or me-
dium cars which are produced or the
three carg which are being produced
in the country.
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Again, I want to get an assurance
from the hon, Minister whether Go-
vernment are going to provide enough
cars and see that we are not left at
the mercy of these three car manu-
facturers.

W waew wqr (afemem)
U THIE WE AW F TR
¥ g gwT T oF 4T RS I
w1 37 AR 9% gArkg # OF & afad
< e s fafeery @ bdf 91 s
fafare 7Y fmdt avg & 7z frar o
MR ¥ T @A ¥ IR KT <3
WY AAAT £ FY wETd oY, wofnr
quiedt FY g9 ST F1 3@ Y IwG of
¥ 3w Y qriwE SreaTes ady g
T ag AE oW1 I F fae
dfwr Aqcagwar § 5 1
faed & g7 qiferd ax fr avar gus.
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[ wreareringy]
=TT {war o ver § gw sy qiw AT
¥ ot o ardt ¥ ¥} ¢ fr et
&frw qrfersfy o wvsfvarT vy nflefios
T wr | W s i ww A
sfY waTTAA o 41 Ay st wew fagrdy
arodt gf ar A vy @ 9w oW
e g B A ey oA
wrew fuftere A wify v ot gednr w7
o w7% £17 Ber e fem o
T o Y 7 awT g qrfey
i aifafeer o oft § 1 e e
TR W NIW
TR A gmAmaan AT fr ag
o gt av & €F Frd qud o R R
IH T WET W T NS ww |

gy ag 7 v fie qrg fafrec ot
fomzr w1 wifgr srow fafaex
1 e I owfgr,  wfw
% & w¥F F FTT AT 9= w7 fgar |
gon fafeer Y t9 fo1 oefer 2
T ifzr fr farem o N eah
FrErozaT ¢ AmA e R
fafarer w2 vewT wfgg | Wt gr?
firg =Y wert 3 = a¥ & frz¥ Awwy
®1 93 7 grar o o S e
qT ey foar wm AY IER wEr
fr e aga WEaR AT @ )
A foa @Y = A BT IwEe
w7 a7 afesrs FFT F AT AT AT @Y
¥ | uw I ST W7 TAAT W T
ga WY Ay &) feweA ) 9er Agr
xg few oifeedy, few freer, fes
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AR ar e geet WY oyt Wi w@r
wE &1 IR wre arferd g Er
fie voavferdt & o qwer & wg e g
for Nt wferm aq & gt
T g, g A § TR agt s
fo w7 o owwd
I vy fr af geiiv wrewy A
Arim % v @ ¥ 1wy e
aed e wre A WE fs T RN
§ wrams) Wit JFLow W
ez g faan R der e &
TE R ETT SET WES § 1 Wi €7
e §7 aTY %1 oY fin a9 997 &%
Lok o il

=1 97 qaR sy Pefefaes fear

T fr g aw N AEc A T &
wrad A 29T FL Y )

ot yiifeda vy wod W o W
Ll

W AT NI T H A
wTET WY &Y wrEd & 1 oy wvé gy
aA A ¥g mE M AL g

7w g seferafeer wmar
§ a1 fiedr ferd QoA 7 AT AR
£ AT 31 T ATHT /R TR I /%7
woir ¥ fr oty W 37, nafefeEY
Zw 37, AT ®1 T 2w Ik, vy
¥ fraedy 2w =30 o @ fr fed
13T wTEr ¥ T fear & 1 repE-
az gt M 2 frew & a7 fe AW
T T O TRy 79 AT A ORI
F 1 Tzt I 19 oA aX qEATy R @R
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16 fim 17 wimEn & wlaEr
et #yaey afar & 7t a7
R a§ wreww § | geeE g
6 FREW & 1 "o wlEEE
Hovae ard AT o G & 9w § samxr
wIgE qema § Wk N vk 1 gwifE
ST fefigam Fer g wfoamaR
oY qrgw Ard wy oy Y & 3@ & oA
KA TEATH F 77T AV TE § | BAIAR
A mfwgrarg ¥ AT Y Fraa wA Y
wyies wF g ag @ fF ag e
2 fr 7 #1f wA o1 TXAT FL AR A
qATHFIT TFT %Y | mfqararg xfcas
JIHT AT WY | FET AT FTHC A THAQ
FC & AATAT | IF T EXAY FA & oy
1€ Tt g9~ 7y Prar ) AfFw
i ¥ A e s o o I@ A
AT T AT AT AT IW F A9
i tagie aEw o fodr gt o
a1iY geey M WF wwly fafeds
Dargadr gl Irar Ay IacHE I}
Far v ) g9 fay g8 ag e qEd
! FgAT 5 TG ¥

e wrew & s Hwiwor, § wrowr
wfmrat aERt SR du O e
o § AN AT gAHY v arw §)
Qe TN T & &T6T A g EERA )
warag et & e wieR Srerege
v worg war § 7 A wrwd § fe Tl
A 93 fred & wix fad miferar W,
ofrew AT a1 T X X veTAA ¥
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- HOTT ¢ IA2AY ¥ T A8 A @

war § 1| TF &1 AT AT FO0 A5
¥ grom #Y faadie v o Miferw ¢
@k

SHRI SHAYAMNANDAN MISHRA
(BEGUSARAI): Mr. Deputy-Speaker
Sir, this has become now an extraor-
dinary debate. It has remained a de-
bate on the car, but let there be no
mistake about it, that it has blazed
into a fulfledged no-confidence motion,
for, what is a no-confidence mofion
except the expression of the lack of
confidence in the integrity wof the
Prime Minister?

SOME HON. MEMBERS. No, no.

SHRI SHYAMNANDAN MISHRA:
For a person like me, Mr Raj Bahadur,
though he pays a sycophantic loyalty
to the Prime Minister, and others are
no friends of the Prime Minister.
For a person like me, who has worked
very closely and intimately with the
Prime Minister, it is indeed very
painfu] to see all that has been said
against her. We belong to the same
urited family and the tie of fraternity
does not get snapped so easily or so
quickly, It has remained as we are
common inheritors although it is our
complaint that the Prime Minister
has defected from that position. (In-
terruption).

SEVERAL HON, MEMBERS:. No,
no.

SHRI SHYAMNANDAN MISHRA:
Mr. Deputy-Speaker, 1 would not like
to tread the ground that has been
covered by some of my hon. friends
with facts and figures and documents.
(Interruption). Much has been said
about the fovours and patronage ex-
tended to the Maruthi, Ltd,, because
of the Prime Minister. I do not
want to go into them, but may I say,
as g friend that it would be well it
the Prime Minister goes into them and
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takes corrective action wherever she
thinkg a wrong has been committed.
But one thing is abunduntly clear; it
is almost coaclusively proved; that
the Chief Minister of Haryana has
left nothing undone to place the Prime
Minister in a situation of blackmail..
He has robbed the peasants to put her
in the wrong. He hag violated the
defence rules which prohibit the
setting up of such factories or any
construction within a particular dis-
tance to show that he can do any-
thing in the name of the Prime Minis-
ter. He hag tried to equate public
interest with private interest and
also trieq to say to the world that in-
dustrial estate means personal estate.

Now, therefore, this is my submis-
sion, that it would be well for the
Prime Minister to go into this, because
he had been taking all the steps al-
most at the same time when the
charges of corruption against him were
being examined. This is no more
accident that the failure of the exami-
nation of the charges of corruption
against him coincides with the period
in which he took all these irregular,
fantastically irregular, steps.

What did the Chief Minister of
Haryana say and in what way he
flaunts the nearness, the proximity,
to the Prime Minister? For that, 1
will quote from a newspaper which
seemns to be very close to the ruling
party, the Patriot. It is interesting to
quote here what the Patriot reported
in 1ts issue of 4th November, after the
Prime Minister had visited the pavili~
on which houses thig small car. She
visited what is called the television
cum telephone designed by a Haryana
firm which is the highlight of that
pavilion. She is reported to have ask~
ed Mr. Bansi Lal if he had seen the
exhibition. (Interruption.) He repli-
ed.

aga oft, g8 Y 1o FY qgAT 4

He says I did not have to see the ex~
hibition,
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qw A wiawt TwT §
(Interruptions).

st gwo oo Faey ey frerrar & o

SHRI SHYAMNANDAN MISHRA:
This kind of exhibitionist loyslties,
sychophancy, what you may call
chivalry, that is putting the Prime
Minister in an embarassing position,
What is the Government’s policy with
regard to the manufacture of cars,
is anybody's guess, Although I might
sound paradoxical, it might also be
said that it is nobody’s guess, because
it does mot require any guessing game;
it is so obvious. Sometimes certain
things which are too obvious are
bound to be missed by persons. They
are now geared to the interest of the
monopolies, oligopolists, capitalists,
individuals. That is the car policy of
the Government, What else is it? I
say anybody’s guess; I say so because
it is so erratic, baffling and mysteri-
ous; it hag been changing so often
with the whims and fancies of the
individuals who happen to be in the
Ministry. Here I find on the basis of
what has happened with regard to the
manufacture of small car in the pub-
lic sector, no Government in the world
would have been proved to be as un-
true to its words as this Government
has proved. It always dangled the
carrot of the public sector car before
the public; it has been dangling the
Tantalus cup of small car before the
public and it was an eye wash from
the begimming They wanted to bene-
fit the capitalists und that was the
reason why they did not go in for it.
It is wrong to say that the Govern-
ment is not in favour of spending
SCArCE regources on pasenger CRrs;
it is interested in the manufacture of
vehicles for public transport, If |t
were so its policy should have been
to prevent the manufacture of a small
car in any gector, public or private.
If they say that public resources are
different from community resources
I think we shall have to reyise our
economics, It is the total resources of
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the community which must count and
I hope that Mr. Subramaniam who
happens to be the Deputy Chairman
of the Planning Commission must not
make the mistake of making so much
of & distinction, although there is to
an extent, when it comes to the esti-
mation of the total resources avail-
able for the community,

Therefore, I am saying that even if
you allowed a project, you have given
letters of intent to so many, that
would mean a draft on the total
savings of the community. But in
respect of this policy for public trans-
port, what do we find? We find that
the public sector project for the
‘manufacture of a small car has been
Jettisoneq and a private sector project
for a small car hag been pampered,
encouraged and assisted out of the
way. This is the spectacle which we
have been witnessing all the time.
Therefore let the Government not put
the facade of public interest My hon.
friend Vajpayee was guite right in
saymng that we are developing the
economy of super consumption for the
few and utter deprivation for the
many. That is the kind of economy
we develop in the country.

You may say that the figure which
Mr. Vajpayee has taken from the
Financial Express, the fligure for the
loans given there are wrong or vague
or highly inflated. But what have
you to say about the civilian transport
which has increased 100 per cent
whereas the provision for the public
transport has increased by only 15
per cent.

MR. DEPUTY-SPEAKER: Pleas
try to conclude.

SHRI SHYAMNANDAN MISHRA;
You have much time to go, because he
has got halt an hour.

SHR] JYOTIRMOY BOSU: Give flve
minutes out of 'mine; I shall cut mine
to 25 minutes. !
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SHRI SHYAMNANDAN MISHRA:
At the same time, I must say that the
project about which we have talked
so much is not the project which
belongs to Shri Sanjay Gandhi. Those
who are doing this shikar from behind,
they are the real oligopolists, the
capitalists, the shady figures in the
capitalist field. They are the great
Nava Ratna. I have always said there
are some diamonds in the crown of
this Government. Some of them
figure in this,. They are the new
Nava Ratnas. They already had the
Tatas and Birlas behind them. ‘I make
a definite charge that even the Tatas
who are supposed to be above board
are now deep in black money and they
have been giving money to the Gov-
ernment. Some of these Nava Ratnas
happen to be behind this car project.
So, this project does not belong to Mxr.
Sanjay Gandhi. After all, the capital
he has invested in this is not even
worth mentioning, So, it does not
belong to him. It belongs to those
capitalists who happen to be there
like Raunag Singh, Chidambaram and
s0 on.

On behalf of my party, I want 1o
make it clear that we would not like
the Prime Minister to be under a
cloud. Let the ruling partv realise
that the Prime Minister does not
belong to the ruling party alone. The
Prime Minister belongs to the entire
House, to the entire country. We
would not like her integrity to be
under a cloud. You are all simply
chanting certain things mechanistically
in order to make it known to her that
you have been chanting something
raucously in her support. That is not
the kind of support she requires at the
moment.

MR. DEPUTY.SPEAKER: Please
conclude in two minutes,

SHRI SHYAMNANDAN MISHRA:
I have get a few suggestiong to make.
My party stands for the nationalisa-
tion of sll the units including the
Maruti Limifed. If the Prime Minister
wants to get out of this predicament,
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let her nationalise all the units includ-
ing Marut: Limited. That alone would
bring about an end of this matter.
Otherwise, there is another suggestion.
Here is a bright young men with a
lot of drive and initiative and enter-
prise in hum. It ia said, he is going to
depend on his own resources about
consultancy, etc. He does not require
any foreign exchange. Let Govern-
‘ment come forward with a public sector
project and enter into collaboration
with Shri Sanjay Gandhi. Why
should we not utilise the initiative,
drive and expertise cf this young
man?

Much that is being said against this
Government is becausg of the pseudo-
radical policies which they have fol-
lowed. Now  those pseudo-radical
policies are coming on their head.
They cannot escape the consequences
of these pseudo-radical policies and
slogans they have given. What we
have witnessed in thig House 18 the
kind of cheap sentiments they have
aroused in this country because of
their pseudo-radical policies. There-
fore, if you want his initiative and
drive to be utilised, you must have the
courage to come forward and say, “We
require your services for the public
sector ”

Since 1 have no time, I have to
conclude now,

st yowera fg (rfraroge)
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HIAT ] | FTRN X I AGH T A §
& 7w Yt o F w7 FTEgAT L, A Foey
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oY 1 A vt § e g Y e Y
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+Y v Efew fedt ff, o% Jmg a¢
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[MR. SPEARER in the Chair]

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): Sir, when I got notice of
this Resolution, 1 was happy from one
point of view, because for the last two
months I have been struggling to find
a pohcy with regard to the automobile
industry, and I thought this House
would give ‘me proper guidance with
regard to the decision I have got to
take with regard to this policy. But,
unfortunately, the mover side-tracked
the whole thing and brought in other
matters. T welcome that also, because
till now whispering campaigns have
been going on. Therefore, it iz good
that it has come up in this House so
that we have an opportunity to say
what we have got to say with regard
to this matter.

The debate itself falls into two parts,
one with reerence to the automobile
policy which T will deal first and,
second, what Shri Shyamnandan Babu
described as a No-Confidence motion,
that is, with reference to the Maruti
Ltd. and connected matters. As far
ag the automoblle policy is concerned,
1 do admit that till recently, I should

say, it has not been possible for us to
3035 LS--12,
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have a definite policy with regard to
the development of this industry. A
definite policy in one sense began in
1858 when we took g decision that we
will not allow merely assembling of
cars either under completely knocked
down basis or semi-knocked down
bas s but that only those who have
got & manufacturing programme will
be allowed to undertake production of
carg in the country.

This decision wag taken on the basis
of the Tariff Commission’s report in
1953. It is on this basis that three
unmts got qualified to continue to
manufacture cars in the country. Those
three units are functioning in the
country, that is the Hindustan Motors,
the Premier and the Standard. But
we found that we should have a for-
ward policy with regard to this and
that is why the Jha Committee was
appointed to which some hon. Mem-
bers made a reference. The Jha Com-
mittee made a recommendation that
with these three units, we should have
a manufacturing programme of 30,000
cars and, in addition to that, we should
have another unit to preduce about
50,000 cars. It is for that purpose that
an expert committee called the Pandey
Committee was appointed That also
came forward with a recommendation
that in the price range of Rs. 5000-
6000 we should have a unit established
in the country.

With regard to this recommendation,
I had the opportunity of taking a
decision as the Minister in-charge »f
automobile industry in 1962. I think,
Shri G. Viswanathan made a reference
to a decision that was taken in 1962,
taking into acecount the particularly
foreign exchange position at that time
because this meant utilisation of
foreign exchange, that it would not be
possible to undertake a programme of
50,000 cars production in the country.
At the same time, we were conterned
with regard to the functioning of these
three units even in 1962.68. There-
fore. in 1964, I had a proposal that
these three units should be coordinated
and brought under one umbrella so
that there might be some rationalised

3s0
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production in thess units instead 'of
each unit functioning separately and
each unit not having the economy of
scale.

1 algo had an alternative proposal
that, if this was not possible, then it
should be possible to take over one
of the units and expand it. But nothing
came out of it. I had changed the
Ministry at that time and, therefore,
that stopped there.

Again, this matter came up in July,
1966 for the consideration and the
Cabinet was asked to take a decision
as to whether we should go in for
50,000 car umit particularly in the
public sector. A decision on the
project was again deferred This .s
important. But it was decided in July,
1968 that the possibility should be
examined of setting up indigenous
capacity in the private sector without
involving any imports or requirements
for foreign exchange Therefore, this
formula of indigenous technology
without involvement of foreign ex-
change was conceived in 1966 and we
were prepared to consider any pro-
posal from the private sector on this
basis. This was the decision which
was taken even in 1968 when, I am
sure, Mr. Sanjay Gandhi was nowhere
in the picture.

Again the matter came up for deci-
sion in 1970 when again this matter
was taken up. In 1870 the then Minis-~
ter of Industry felt that there should
be a public sector project and it was
allowed to be examined. The decision
was taken that, while thiz could be
examined, the 1986 proposal of indi-
genous technology without involve-
ment of foreign exchange also could
be given effect to, and it was on this
basis that we tried to find out whether
anybody could come forward to manu-
facture car in this country with indi-
genous technology and without foreign
exchange. The 1970 decision was two-
fold: one was to explore the possibility
of a public sector project and the
other, to invite proposals from private
sector on the basis of the 1088 decision
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and it was on that basis that letters
of intent were imsued to Mr. Sanjay
Gandhi and & few others—] ‘will come
to that part, on what basis Mr. Sanjay
Gandhi applied and was given, when
I deal with the gecond part.

Hon. Member, Shri Vajpayee, made
a reference to our Election Manifesto
in 1971. In my view, the 1971 Election
Manifesto made a very crucial change
with regard to the direction in which
we wanted to move—on the basis of
‘Garibi Hatao'. (Interruption) You
may laugh. I know you have been
laughed out of the elections and that
is why you are laughing. I am not at
all surprised at it. Therefore, after the
1971 elections, we had to review our
priorities ., (Inferruption) I never
wanted to hit you back in spite of all
your provocations. I do not sce why
you should have this sarcastic laughter
which means nothing...

SHRI SHYAMNANDAN MISHRA:
This is something. 1 take objection
to this .(Interruption)

SHRI C SUBRAMANIAM: I am
also entitled to retort if you make a
sarcastic laughter. Kindly do not
interrupt.
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Therefore, we had to review the
priorities which we should have in
regard to the utilisation of the existing
resources. Here also ‘utilisation of
regources’ means two things: are, the
foreign exchange resources angd the
other, the internal resources. The
foreign exchange resource is a grar-
city resource and, therefore, we
have got {o be very careful with
regard to the proposals for the
utilisation of foreign exchange re-
source in non-priority areas. When
we reviewed the pogition....(Interrup-
tion) Kindly do not interrupt. Please
listen to me ang then if you think I
have made any mistake, you can point
it out and I am prepared to learn from
the learned professor,

Therefore, we had to take a decision
whether we should go in for produc-
tion of gmall car in the public sector
which, according to the exercise we
had made, indicated an order of Rs. 57
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crores of investment, with roughly
Rs. 17 to 20 crores of foreign exchange
involved in it. This was the decision
that we had to take, and the planning
Commijssion also had to look into this.
Our judgment was that we wowld not
be justified, in the context of the new
directions we had to take, to go in for
a project of this type—production of
50,000 cars in the public sector invest-
ing Rs. 57 crores involing Rs. 17 to
20 crores of foreign exchange.

17.00 hrs,

But even in 1970 we had issued the
letters of intent. So, they have to
take their course. You cannot
straightaway say, ‘Because we have
iaken decision in these, we will an-
nual all the letters of intent we have
isgued.’ Therefore, the ordinary pro-
cedures applicable to letters of intent
will have to be followed with regard
ip the letters of intent already issued.
This is how the policy has emerged.

Now, if you want to ask me as to
what is the definite policy of the
Government, the policy of the Gov-
ernment is to give priority to the
public transport system and to build
up the public transport system as
much ag possible and, if any
other developments take place, it
should not be at the cost of foreign
exchange, at the cost of the scarce
resources of foreign exchange, but it
should be within the possibility of
the internal resources to the extent
possible,

Another aspect I would like to
place before the House for considera-
tion of the hon. Members. Are we
interested in the development of an
indigenous technology in the crucial
areas, and, automobile industry is a
crucial area, and, therefore, are we
interested in encouraging the deve-
lopment of an indigenous technology
within the country as far as the cru-
cial areas are concerned? Therefore,
we took the decision that if it is
indigenously developed technology,
not involving foreign exchange, then
we should encqurage it and that is
why, taking into account, the order

PAUSA 1, 1894 (SAKA4)

Govt. Policy about 354
Manufacture of Car
of investments involved in it, we

thought that if this could happen
within the private sector, we should
not stand in the way, particularly, in
the case of letters of intent which
have already been .issued and relying
on those letterg of intent, action has
been taken and investments also have
taken place. This is the most im-
portant thing which the hon. Mem-
bers should keep in mind. This is
how it stands,

Now, certain charges have bdeen
made with regard to Maruti Litd. I
take it quite seriously. I agree with
Shyamnandan Babu that it is not just
a matter to be brushed aside, parti-
cularly, when even from the Opposi-
tion, the integrity of the Prime Mini-
ster is attacked. I attach very great
importance, particularly, with refe-
rence to the Opposition charges. If
even the Opposition Parties begin to
doubt the bona fides of the Prime
Minister, then, to that extent, I think,
we are on a very weak ground.
Therefore, 1 am prepared to proceed
on the basis that the Prime Minister
has to keep the highest standards of
public life. It is with reference to
that, I want this House should judge
her, with reference to what has hap-
pened in the case of Maruti Ltd. I
have known what part the Prime
Minister has played in this and I
make bold to say that even judging
by the highest standard of public
conduct and public integrity, she has
nothing to be ashamed of with re-
gard to any action ag far as this con-
cern. 1 am prepared to stand by it.
If anybody is able to prove, even to
create an jota of doubt that she has
personally used her power—] will
come to the second part—that she
has personally used her power, her
position for the purposes of gaining
an advantage to her son, I can give
the assurance to thig hon. House that
she will be first to pay the penalty
for that. That is one aspect.

Secondly, I do agree that there
may be some enthusiastic friends of
hers who may have taken action
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which may be objectionable. Even
in that case, if it had come to her
notice and if she had permitted this
to be taken, these irregularities to
be commitieli, then also she has to
regret for that. And even with re-
gard to that, I am prepared to say
that there is absolutely nothing for
her to regret. It is from this aspect.

I want you to consider the facts
with regard to the issue of the letters
of intent and how the matter has
proceeded till now. It is not as if
in 1970 Sanjay Gandhi just jumped
from somewhere without any back-
ground whatsoever and asked for a
letter of intent. As was pointed out
by some friends, as a young man,
trained in the automobile industry,
he thought it would be possible to
fabricate a car within the country
without using any raw  matetials
from outside or without any com-
ponents from outside it should be
possible to fabricate a car within the
country and he thought.. (Interrup-
tions) kindly wait.

We have got g0 many M.Scs and
Ph. Ds. Here also, I am sure, there
are some Ph. Ds. I wonder how many
can produce one small article on their
own, It is not so much the Ph, D. or
M. Sc. that matters. What matters
is talent. There is some talent which
is required for the purpose of deve-
loping, designing and fabricating a
machinery.

SHRI VASANT SATHE (Akola):
Which degree did Ford have?

SHRI C. SUBRAMANIAM: Rightly
or wrongly, I also had my own
doubts. when this young man indulg-
ed in this art of fabricating a car,
whether with this background he
would be able to produce that car.
But he said: I have the confidence,
give me a chance. As somebody said,
without food, without sleep, he was
labouring for this in his workshop,
unknown to anybody, and even to
the ageny of his dear mother that
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this follow is spoiling his  health.
And when, out of those efforts, he
produced two carg, fabricated out of
our indigenous materials, and asked
me to ride in it, I said: You are to
be congratulated. I had my own
doubts whether it would be possible
for you to do this at all,

I iooked into every part to Snd out
whether anything had been imported
and whether everything had been
fabricated from materials within the
country. I was quite satisfled. It was
on this basis that ] also encouraged
him and said: You seem to have
some talent; go on. It is on this
basis, when he applied for the pro-
duction of this car and said, “I am
prepared to compete with anybody
else who wants to compete within
the production of an indigenous car.”
It was on the basis that the letter
of intent hag bheen issued. Now
further action has been taken on that
basis,

The main attack has been with
reference to the acquisition of land.
I wish that the Hon. Member had
given notice to me that particularly
this is the policy which he was going
to attack,—not the car policy, but the
acquisition of land policy,—because,
then I would have got all the facts
and figures.

Acquisition is done by a statute, it
1s not by Government order alone.
There are rules regulating acquisition
and any infringement of the rule or
the statutory provision can be taken
to a court of law and can be objected
tn» and the whole acquisition proceed-
ings can be set aside. And, therefore,
now to come and say that there has
been abuse of the power by Govern~
ment in the exercise of this statutory
power is not the correct position. It
iz mot one person who is affected.
Even according to them, hundreds of
persons have been uffected, They
could very well have taken it to &
court, The court has the power to
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fudge whether the statutory proce-
dures have been followed or eise, to
set them aside. If notice had been
given, perhaps, 1 could have verified
some of the facts. Bui, on the face
of it, it is not an arbitrary Act with
which anyhody can get away. With
regard to such acquisition from hun-
dreds of farmers who live in this
enlightened area, and where there are
political parties also, to get advantage
of these, if they are adversely affect-
ed, do you think everybody would
have kept quiet? A large agitation
would have started on the basis that
Government's compensation or sola-
tium is not adequate in the matter.
After all, Rs. 11,000 is for what? This
is not for urban land which is used for
building, but for agricultural land
Rs. 11,000 is not a low price.

SHRI JYOTIRMOY BOSU: How do
you know?

SHRI C. SUBRAMANIAM: How do
you know—that it is not adequate?
Hon. Members pointed out about
‘Ghaziabad and Faridabad where such
lands have been acquired and what is
the price that has been paid. And,
therefore, this is how we have to make
the judgment. And, simply because
you want to accuse somebody, you
cannot come and say, Rs, 11,000 is
inadequate, when persons aggrieved
have not taken any action whatso-
ever . . .

AN HON. MEMBER:
Rs. 60,000,

He says,

SHRI C. SUBRAMANIAM: He is
entitled to mention any figure, but I
cannot say that. Rs. 11,000 in my view
is adequate. I know what agricultu-
ral land is, and I have acquired, as
Minister in the State Government,
land for industrial purposes, but we
acquired at a stretch 500 acres for the
purpose of industrial development,
and that is why Tamil Nadu stands
in the forefront today. This is one
aspect of it.
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. Secondly, even if it has been acquir-
ed rightly, it may be said that they
had acquired so much of land for
Maruti Ltd. It is very well known,
and 1if hon. Members would only refer
to therr Chief Ministers, they will
knew it, that with regard to the small
car ‘project, here has been so much of
competition between State and State
that the small car project should go
to their own State. Therefore, parti-
cularly when it comes in the private
sector naturally the Chief Ministers
are interested in attracting this to
their own States. There is nothing
surprising in this if they give various
facilities so that it comes to their own
State.
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After all, for Shri Sanjay Gandhi,
even nearby, Haryana was available
near Delhi, Punjab was available and
U.P. was available . . .

SHRI VIKRAM MAHAJAN: Hima-
chal Pradesh was alsg there.

SHRI C. SUBRAMANIAM: Rajas-
than was also available, and, there-
fore, it was open to him to go any-
where and still be near Delhi. There-
fore, if one Chief Minister wanted to
ensure that hig car project with a
potential of 4000 jobs in this and other
subsidiary occupations also comesg to
his State and if a Chief Minister
shows interest in attracting this, that
is something which should not be
objected to. No doubt, even for this,
they should not go out of the way and
there should not be any irregularities.
If there are any irregularities, if there
are any allegations made, I want to
give you this assurance, that though
it has heen done for Maruti Ltd., if
any irregularities are alleged and pro-
per documentation is given for the
purpose, we are prepared to go into
it even now and see and find out
whether any irregularities have been
committed even for Maruti Ltd.....

SHRI SHYAMNANDAN MISHRA:
What about the defence installations?
How arc they going to take them
away from there now?
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THE MINISTER OF STATE (DE-
FENCE 'PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): No-
thing has to be taken away. There
is no objection from them.

SHRI C. SUBRAMANIAM: Shri
Shyamnandan Mighra made a point
and somebody also had made  the
pomnt. That was why I sent for the
Defence Minister and he tells me that
there is no such infringement as far
as their works are concerned . . .

SHRI SHYAMNANDAN MISHRA:
Let him say that,

SHRI VIDYA CHARAN SHUKLA:
There is no basis for that.

SHRI C SUBRAMANIAM: I gm
saying it on his behalf. My saying it
is much more responsible than even
his saying it,

Therefore, acquisition of land and
allotment of land cannot be the basis
for suspecting or attacking the inte-
grity of the Prime Miniser This 1s
the point that I want to make.

With regard to any other matter, 1
am prepared to throw open the files
in the Governmen: as far ag this is
conceined. If anybody points out
anywhere a preference which has becn
shown to Shri Sanjay Gandhi, which
has not been shown to others, then 1
am prepared to say that ‘Yes, we have
gone wrong'. On the other hand, if
you look into it, you will find that
nothing has been given to Shri Sanjay
Gandhi which has not been given to
others. Perhaps, in certain cases, we
have been very cautious about it so
that it may mnot be alleged that
because it is Shri Sanjay Gandhi,
thereforn, some preferences are being
shown,

Apart from the fact that they are
connected ag mother and son, and the
son 18 naturafly having an industrial
project, if it is said that therefore
there should have been something
which the Prime Minister should have

DECEMBER 22, 1972

Govt, Policy about
Moanufacture of Car

influenced or which the Prime Minis-
ter's friends gt least ghould have in-
fluenced, of which she should have
had knowledge, then I would say
that I am not able to find any sub-
stance whatsoever in all the allega-
tions that have been made on the
subject.
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This is where I would like to say
this, I do not want to say that it is
because of political frustration or
political vindictiveness that these
thingg are being said. I take it that
all hon Members are interested in the
integritv of the Prime Minister so that
the name of the country is kept flying
high. It is from that point of view
that I welcome this discussion, go that
it may be possible for us to place
before this Housc and the country also
that there is nothing shady as far as
this 18 concerned, and there is no
transaction and no step which has
heen taken about which we need reg-
ret or about which we need be asham-
ed of This is the point which I
want to make

1 would like {o putl this to the
House If a young mabn is able to
design, develop and fabricate s motor
car, and we sce it with our own eyes,
the car, would you encourage him or
would you throw all this mud on
him and say, ‘No, no Nothing should
happen, because hc happens to be a
son of the Prime Minister’? This is
one of the biggest developments that
is taking place in the automobile in-
dustry on the basis of a technology
evolved within the country, trying to
fabricate a car.

Somebody said it is not going to be
roadworthy. If it is not going to be
roadworthy, nobody is going te pur-
chase it. That will be his funeral
Will anvbody go and take all these
steps, with all these discussions, if he
does not have the confidence that he
is in a position to fabricate this car
and make it run, not only make it
run but create confidence in the pur-
chasers? The purchasers are not all
going to be fools, Nobody will say
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that becatise it is the Prime Minister's
son’s car, everybody will go in for it
and invest Rs. 12,000 on purchasing
it? The number of units planned is
50,000 per year. I can understand one
or two cars may just sell like that.
But who will go in for the manufac~
ture of 50,000 cars to be sold unless
he hag got the confidence with regard
to its roadworthiness and reliability?
Who would venture on this big enter-
prise of producing 50,000 cars without
that?

1 am sorry the Sir Falstaff of the
House is not here. He has gone away
after making his speech, without
wuting 10 hear the reply. He said he
saw somebody's legs or that his wife
sw them. Whether 1t is not a figment
of his imagination or 3 figment of the
imagination of his wife. I do not
know. Any car may get into trouble.

SHRI SHYAMNANDAN MISHRA:
Then why figment?

SHRI C. SUBRAMANIAM: I do not
know in what circumstances this
brezkdown wag there. Ultimately, all
this is not going to matter. Ultimate-
ly, when the car is produced and rolls
out of the assembly line, it is the
confidence of the purchasers which
alone would matter. Without creat-
ing that confidence, however much we
may back it up with all our support,
it won't sell. Therefore, it will have
to be judged on that pasis.

Therefore, { would appeal to hon.
members: instead of encouraging such
an effort, such & pioneering effort
particularly by a young man, do not
try to throw all these obstables in the
way. Not only will you be creating
difficulties for this man, but perhaps
everybody else will hesitate before
tsking up any sort of this work.—

dnimelopmg and fabricating

new
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Therefore, 1 want to make this
quite clear. As far as Maruti Limited
ig concerned, it is a genuine effort
made by o young man who has got
some self-confidence, not merely self-
confidence, but some talent also, to
produce this car. Instead of throw-
ing mud at it, let us all wish that
Maruti should succeed, that Maruti
should run, even hop about in this
couniry. It is that wish that I would
expect from this House rather than
obstacles put in the way.
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1 do agree that if, because he
is the Prime Ministei’s gon, anything
untoward has happened, if anything
undesirable has happened, it should
be lookeq into. Again I want to give
you this assurance tha; if anything is
brought to our notice, it will be
inquired into, and whoever it might
be, friend or foe, if irregularitics had
been committed, either officially or
unofficially, proper action will be
taken. That assurance I want to
give to the hon. House. If my hon.
firiend 1s interested in bringing facts
with regard to jrregularities to my
notice, let him kindly make them
over to me,

SHRI JYOTIRMOY BOSU: I will
lay it on the Table.

SHRI C. SUBRAMANIAM: Placing a
document lLike that does not mean
much,

Therefore, it is only on that basis
that we have got to go. I want to
tell hon. members this, that while
I am glad about this frank discussion,
before we make an allegation with
regard to a person occupying the
highest office, we should hesitate, we
should ponder. Unless yoy are on
very substantia} grount, merely on
the basis vf doubts, if you raise these
matters on the floor of the House and
put them before the world as well,
You will be harming the interests of
the country. Therefore, all of us
who are interesteq in safegunrding
the haonour and integrity of the coun-
try, not only within the country but
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abroad also, should take care before

we make these reckless allegations, to

make some enquiry and try to find
out what has happened.

Therefore, as far as thjs 1s con-
cerned, I am categerical, and I want
to gave this assurance to thig House,
with regard to the automobile policy.
We are looking into it along with in-
dustrial production. It is also under
formulation We shall try to formu-
late an automobile policy also, As far
as Maruti, Ltd., 18 concerned, every-
body can go with a clean conscience
that nothing wrong has happened.

SHRI JYOTIRMOY BOSU: Sir.....
MR. SPEAKER: Ten minutes.

SHRI JYOTIRMOY BOSU: I can-
not, because I will have to meet the
replies of so many Members. How
can I finish in 10 minutes? Even be-
fore I had read the book written by
Mr. Johnson where there is a refer-
ence to Mr. Subramaniam, I had al-
ways known him to be His Master’s
Voice or Her Master’s Voice, and so
today’s speech of Mr. Subramaniam
has not surprised me at all. The
question is, I am surprised that he
has not been sent yet with g love
call to the United States. I am, how-
ever, fortunate and I am very pleas-
ed to say that he is here before us
now.

I can {ell you, Mr Subramaniam
through Mr. Speaker that for me we
all have had to struggle for this de-
bate, and almost for a month and a
half, to get this debate through and
the resistance that I faced on this
question has never been experienced
by me in the last six years of my life
in the Lok Sabha.

Mr. Subramaniam has given us in
his long rigmarole a mixture of
half-truths. I clearly ask a few ques-
tions Does this production ot the
car enjoy a very low priority
does it enjoy a high priority? 1s it
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not a fact that the late Prof. Gadgl
heg disapproved the whole thing and
as a result he had to quit and also
as a result he died of shock?

Sir, if 1t wag a must that we should
g0 ahead with this car projec, Mr.
Subramaniam, why is it that you
have abandoned your original idea of
having a joint gector with  market
money, State fund, foreign collabo-
rators’ money and export-oriented
production? Why is it that you have
abandoned that?

Then, this long delay goes more
to substantiate our allegation. They
talked about Indian technology or
concept in 1966. Who prevented you?
You have been in power from 19477
Who prevented you from implemen-
ting it? Did you have somebody in
mind at that time, say, Dr. Dharma
Teja or some of his proteges? Did
you have at that time in mind the
idea that you should shelve this
conception of yours? You concejved
it but never delivered. That is the
whole trouble,

Talking of resources, Mr. Subra-
maniam, I thought, was a know-
ledgeable man. Where are the re-
sources going to come for the low
priority items? You listen to me, Mr.
Subramaniam.

MR. SPEAKER: Address the
Chair. - o

SHRI JYOTIRMOY BOSU; Why is
it that your valuable and scarce re-
sources, both local and foreign ex-
change, should be utilised for a low
priority affair? I wanted an explana-
tion from the Government but you
very cleverly escaped from that
issue.

About this project, I do not men~
tion but now you have provoked me.
There have been hidden foreign ex-
change transactions and hidden im-
portation of foreigs machinery. 1
want a clear statement from you 88
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early ag possible that yoy have phy-
&ically verified these things
allowed the House to know them.
You tried to water down the whole
thing. Now that the assignment has
been done, you are talking about
going 1n for the public sector for the
production of things for public irans-
port. I must thank you and congra-
tulate you for that.

About the local talent, we  have
heard your tall talks iime and time
again. We have heard about the sui-
cides in the SCIR and IARI. Thereby
you are thinking of bringing in le-
gislation for stoppage of the brain
drain because you cannot provide
employment to the 70,000 unemploy-
ed graduate-engineers, not the ham-
mer and chisel engineers, whom you
have been encouraging. I do not
want to say this. I am talking of
graduate-engineers, holders of na-
tional awards and scholarships. They
are employed to pump water or oil
into your carg; Maruties to be filled
in py graduate-engineerg or engineers
who have had the nationmal talent
awards! That is the irony of fate.

1 want to know categorically and
clearly, I expect it from Shri C. Sub-
ramaniam_for appearance at least he
looks to be a sober person, under
what circumstances and when and
how you had extended this letter of
intent whose normal life is six mon-
ths to one year at the most. You have
given it for two years three months
to oblige somebody.

SHRI C. SUBRAMANTAM: I am
sorrv T missed that point. If you will
permit me, it should not be thought
that the life of the letter of intemt
has been extened only to Maruti
The letter of intent js for the purpose
of giving time to make sufficient pre-
paration to fructify into licence. Any
person, not only Saniay. anybody is
entitled to ask for extension provid-
ed they have taken substantial steps.
also nrove to the satisfaction of the
authorities th&t they have taken
substantial steps and some more
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steps have got to be taken and there-
fore we want extension. It is no; two
years, If you go into the history, gome
of the more intricate projects where
it is not one year, but it requires
three or four years. There are cases
where le.ters of intent have been ex-
tended to three or four or five
years taking into account the intri-
cacies and the complexities of the
industries concerned. Therefore it is
not as if for Sanjay alone it hag been
extended. Particularly you yourself
have been saying that they have put
up bullding there, they have brought
in machinery; you want me to verify
if jt is indigenous or foreign machi-
nery. When gal] these steps have been
taken and when he asks for exten-
sion, can we say: no, you have not
taken any steps ang therefore we
do not want to extend. Thus, in the
ordinary course extensions take place.
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SHRI JYOTIRMOY BOSU: Now, I
start where he ends. Mr. Subrama-
niam has made & desperate effort to
take the House for a ride. I am quo-
ting from Swaminathan Committee’s
report which he can challenge if he
likes; “The letter of intent broadly
indicates the conditions subject to
which Government would be pre-
pared to consider the grant of a li-
cence and also specifies a definite pe-
riod, varytng from 6 to 12 months.”
Now, Mr. Subramaniam: Doctor,
hea] thysel. I ask you Mr. Subra-
maniam, through the Speaker: can
you fell us why you were required
to bring one acquisition order and
the moment a writ petition was
fleld on 1-3-1971, within four days
the Advocate-General of Haryana Gov-
ernment gppeared before the Court
to withdraw the acquisition order, so
that the writ became infructuous and
the poor peasants, unlike you or Mr.
Sanjay Gandhi, could not pay for the
counse] every time, why is that wou
were required to bring an acquisition
order once, de-requisition ang then
re-requisition once again? Can you
convince anvbody, up or down, that
that is the proper thing to do? Tell
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me when your to.al acquieition was

420 acres (LP.C. of course), more

than 300 acres was for one indivadual

unit or individual, why did you want
to call it an industrial estate: be-
cause you wanted to bypass sections
88 to 42 of the and Acqumition Aect
of the Central Legisiature, that has
made it mandatory for the company
te pay for the full value of the land
to the Governmen: before they get
it, enter intp an agreement and pub-
lish 1t in the Gazette. Nothing was
done. Everything was hoodwinked.
The King can de no wrong! There-
fore, Mr. Subramaniam, you are very
nice I do not say: empty vessels
make much noise (Interruption).
About the price, I have got photostat
copies of sale deeds which I have ac-
quired from the Sub Registrar; I
have got sworn affidavits about the
price; if anybody can prove that
these are wrong or fictitious, I shall
take any punishment you may wish
to give me May I hand it over to
your goodself for laying it on the
Table for examination py the Gov-
ernment?

The sale and purchase deeds are al-
ways grossly understateq because
they want to avoid payment of
stamp duty, income-tax, capital gains
tax and because they want to deal in
black money. Even the deeds I have
got show Rs. 40,000 to 50,000. Is it
not a fact that you are charging for
a 2 acre plot Rs. 1,21,000 in Farida-
bad? You can ask the MP from that

area.
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SHRI JYOTIRMOY BOSU: Sir, 1
want to lay* these rertifieg true copies
of the registered sale deedy of recent
times. Let (overnment examine
them ang satisfy itself.
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Is there such a dearth of money for
a car project of Rs. 17 crores in the
public sector? Yoy find fundg for so
many things. It is rather ynusual,
About the foreign exchange I have
already stated. I expected him to
give details of components and de-
tails of allowances shown to suppli-

ers of these components. They are
actual users’ licences...

MR. SPEAKER: He should con-
clude now.

SHRI JYOTIRMOY BOSU- The

Deputy Speaker asked me how much
time I require and I said, half an
hour So many allegaiuions have been
made against my party and 1 would
like to set the record straight.

Mr Nahata talked about figures. Ts
production of car a low priority or
high priority? That would satisfy
everybodv. Why is it that Maruti
Limited do not require foreign tech-
nical collaboration and why is it ab-
solutely necessary for the public sec-
tor? I do not understand this simple
thing. If they can do without foreign
collabora‘ion, why is it that you can-
not? What is your deficlency, we
must know.

The Parliamentary Times subsidies-
ed by Lok Sabha wrote gbout me
that I #m after character aseassina-
tion. I ask, those who have no
character, what shall I assassinate?
You have no character which I can
assusbina‘e (Interruptiony).

MR. SPEAKER: Try to tell the
truth. Do not say “it is subsidised by
Lok Ssbha”. You are talking about
other peoples’ character, while not
telling the truth yourself,

aker not having subsequently actorded the necessdry permisfion
‘afdosg&nenu were not treated as laid en the Table.
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SHRI JYOTIRMOY BOSU: I am
told...

MR. SPEAKER: You may be told
anything; but do not say here any-
thing without verification. Do not
do it.

SHRI JYOTIRMOY BOSU: Char-
acter assagsination can take place
uniy when there is a character. Who
appeared on behalf of the Birlas be-
fore the Car Prices Commission and
pleaded for the enhancement of
price of the Ambassador car? The
Chief Minister of West Bengal. So,
who are the spokesmen of Birlas?
The proof of the pudding is in the
eating.... (Interruptions).

SHR1 B. K. DASCHOWDHURY:
(Cooch-Behar) Sir, a reference has
been made to the Chief Minister of
West Bengal Tlow is it relevant?

MR. SPEAKER: He ig not talking
relevantly. This is not relevant at
all. ... (interruptions)

SHRI JYOTIRMOY BOSU: Is it
not a fact that one of the Birlas Shri
B. M. Birla, has become friendly and
made a heavy donation of Rs. 55
lakhs to your political party? You
have receiveq the money and today
you are quarrelling about it....(In-
terruptions) 1 say “doctor, heal thy-
self”. .. (Materruptions) If anybody
fights the monopolists, it is my par-
ty ...(Interruptions) We have been
demanding the nationalisation of one
car plant. But the Minister scuttled
it by saying that it is junk...(Infer-
ruptions) The whole thing has been
nauseating and it requires a tho-
rough probe. Mere utterances by
Shri Subramaniam Will only make
bad things worse... (interruptions)
If they have any self-respect left for
themselves, they shoulg immediately
arringe for a probe into the matter.

MR. SPEAKER: I will now put
the motion to the vote, The ques-
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tion is:

“That this House notes with dis~-
appointment the policy of the Gov-
ernment in regard to manufacture
of car.”

Those in favour may say ‘Aye’.
SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against it
may say ‘No'.

SEVERAIL, HON. Members: No.

MR. SPEAKER: I
have it.

think ‘Noey’

SOME HON. MEMBER:
have it,

‘Ayes’

MR. SPEAKER: All right; we wnlil
have diwvision. Let the lobbies be
cleared.

Now, the Lobbies have been cleared.

I again put the Motion to the vote of
the House,

The question is:

“That this House notes with dis-~
appointment the policy of the Gov-
ernment in regard to manufacture
of car.”

Those in favour may say, “Aye.”

SOME HON. MEMBERS: “Aye.”

MR. SPEAKER: Those against
may say, “No”.

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: The “Noes” have
it: the “Noes” have it.

The motion was negatived.
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STATE! RE. EXPULSION OF
FIRST SECRETARY IN THE HIGH
COMMISSION OF INDIA
IN KAMPALA

THE DEPUTY MINISTER ' IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH)+ Mr  Speaker, Sir, as per
Yyour directions, I would like to make
two statements, one on Uganda and
the other on Vietnam.

The House is aware of the state-
ment which I made yesterday on the
subject of the expulsion by the Gov-
ernment of Uganda of Shr1 N, N.
Desai, First Secretary in our High
Commission at Kempala. I have
tnken note of the deep concern of
the House about this incident and the
feelings about this action of the Gov-
ernment of Uganda,

In the note which our High Com-
missioner sent to the Ugandan
Foreign Office on 19 December, he
strongly protested against the un-
founded and unsubstantiated allega-
tions they made against Shri Desal
and stressed that the expulsion
orders given to Shri Desai were on
a flimsy pretext and without any
Jjustification. He also stated cate-
gorically this could not but have re~
percuszions on the existing relations
between Uganda and India for which
the responsibility would rest en-
tirely with the Government of
Uganda and further that the Govern-
ment of India reserved their right to
react as appropriate.

Our High Commuissioner later sent
a secong protest note to the Ugandan
Foreign Officer demanding that the
allegation against Shri Desai of im-
proper action and bchaviour not in
keeping with his diplomatic accredi-
tation should be either substantiated
urgently or withdrawn categoncally
in the interest of Indo-Ugandan re-
lations,
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The High Comissioner is awaiting
a reply from the Ugandan Govern-
ment to his two written protests.

In New Delhi also we have taken

up the matter strongly with the
Acting FHigh Commissioner of
Uganda, adding that the Ugandan

Government bears full responsibility
for all the consequences which may
result from their action which is
contrary to all diplomatic norms.

Our High Commissioner in Kam-
pala has also soughi an interview
the Foreign Minister of Uganda at
the earliest possible moment to con-
vey strong feelings and wviews con-
cerning this incident. In due course
after our High Commissioner has
met the Foreign Minister he will
send us a full report about hiz talks.

The situation which has arisen as
a result of the expulsion of our First
Secretary has caused us very serious
we are keeping action we consider
concern. We have to examine all
aspects before we take a final de-
cision. As I informed the House
yesterday we are keeping a close
watch on developments in  Uganda
and will take whatever action we
consider appropriate to safeguard our
interests,

SHRI SHYAMNANDAN MISHRA
{Begusarai): Has Govermment taken
any action?

SHRI SURENDRA PAL SINGH:
I have indicated in my statement that
action will be taken at the appropriate
time, We are awaiting a fuller report
and unless and until we have seen
and examined the report, we cannot
take any action.

MR. SPEAKER: You

may make
your next statement.
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STATEMENT RE, U.S, BOMBING IN

VIETNAM

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
The Foreign Minister had already
made a statement on the subject of
Vietnam on the 18th instant. W& had
then expressed distress at the resump-
tion of bombing raids and acts of war
in Vietnam and conveyed our grave
concern at the tragic turn of events.

Since then many countries of the
world have raised their voice against
these bombing raids which are
evidently not confined only to mili-
tary targets as claimed. According
to reports several Embassy premises
situated in the heart of Hanoi have
been damaged or destroyed. I regret
to have to inform the House that we
have just received information from
our Ambassador in Hanoi that in
yesterday’s raid, our Chancery build-
ings and staff quarters were damaged,
though happily all our officers and
staff are reported to be safe.

We cannot but raise our voice in
protest at such indiscriminate bomb-
ings particularly of civilian areas and
even diplomatic quarters. We had
protested to the U.S. Government on
the last occasion on 12th October and
then the U.S. officials had expressed
their regret and described the raids
as ‘unfortunate’ and unintentional.
Now we again witness repetition of
the same indiscriminate bombing.
Such ruthless bombings involving
civilian life and property on a large-
scale are a matter of the gravest con-
cern to us. The Government of India
would like to record its strongest
protest at this bombing of our diplo-
matic premiges in Hanoi.

Words fail to describe the appalmg
tragedy which is being re-enacted in
Vietnam. Over the last one year, as
the Honourable Members are aware,
Government of India, have raised
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their voice on many occasions in con-
demnation of acts of large-scale war
against a tiny country and its heroic
people. However, these words have
had little effect and in disvegard of
the feelings not only of this Govern-
ment but of all the peace loving peo-
ple of the world, more massive bomb-
ings are being resorted to.

It hppears to us that all the lessons
of history, recent and remote, have
gone unheeded. As recently as last
year, brutal force was used in Bangla-
desh to suppress the will of the peo-
ple but it did not succeed. It has
been clear to us from the beginning
that the Vietnam problem cannot be
solved through military means. We
are convinced that no amount of mili-
tary pressure will deter or deflect the
heroic people of Vietnam. In fact, if
anything, it would only redouble their
determination to fight the war till
the bitter end and they would have
the sympathies of the whole world.

Even in thijs tragic hour, we earn-
estly hope that wiser counsels will
prevail and that instead of resorting
to brutal forcenegotiations would be
immediately to find a settlement
which meets with the wishes of the
brave people of Vietnam.
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SHRI SAMAR GUHA (Contai):
Sir, they have expressed their con-
demnation about the developments in
Vietnam and also their concern about
Ugands.
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But about the secession or accession
of tarritory no information has been
given. .

MR. SPEAKER: That is not the
<question that was taken up. Only the
External Affairs Minister was asked.

SHRI SAMAR GUHA: Sir, to-day
is the last day of the session. We
are not going to meet for two months
now. Whether there will be any
secession or accession of territory—
that the House is entitled to know
and this information the Government
is not giving.

MR. SPEAKER: I do not think he
was asked to make a statement about
it today.... (Interruptions) This is
not a subject on which he can reply
offhand. We did not ask him.
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SHRI SAMAR GUHA: I only want
to submit to you that any accession
or secession of land to Pakistan this
House is entitled to know. Today
being the last day, we would like to
have this information.

MR. SPEAKER: We will see in the
next session.

17.50 hrs.
NATIONAL LIBRARY BILL—Contd.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): I beg
to move:

“That the debate op the motion
‘that the Bill to provide for the
administration of the National
Library and certain other con-
nected matters, be taken into
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constderation’ which was adjourn-
ed on the 20th December, 1872,
be resumed now.”

MR. SPEAKER: The question is:

“That the debate on the motion
‘that the Bill to provide for the
administration of the National
Library and certain other con-
nected matters, be taken into
consideration’ which was adjourn-
ed on the 20th December, 1972
be resumed now.”

The motion was adopted.

MR. SPEAKER: Now, I will put
Mr. Hiren Mukerjee’s motion:

The question is:

“Thai the Bill be circulated .for
the purpose of eliciting opinion
thereon by the 31st March, 1973.”

The motion was negatwed.
PROF. S. NURUL HASAN: I beg
to move:

«“That the Bill to provide for
the administration of the National
labrary and certain other con-
nected matters, be referred to a
Joint Committee of the Houses
consisting of 45 members, 30 from
this House, namely:—

(1) Shri Achsal Singh

(2) Shri Dharamrao Sharanappa
Afzalpurkar

(3) Shri Virendra Agarwal
(4) Shri Shrikrishna Agrawal
(5) Shri Anand Singh

(6) Shri Panna Lal Barupal
(7) Shri 8. C. Besra

(8) Shri Biren Engti

(9) Shri R. R. Singh Deo
(10) Shri K. Gopal
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(11) Shri Samar Guha

(12) Shri B. R. Kavade

(13) Shri E. R. Krishnan

(14) Shri Y. S. Mahajan

(15) Shri Kumar Majhi

(18) Shri H. N. Mukerjee

(17) Shri 8Saroj Mukherjee

(18) Shri Tuna Oraon

(19) Shri Narain Chand Parashar
(20) Shri Natwarlal Patel

(21) Shri Ramubhai Ravjibhai
Patel

(22) Shri P. Antony Reddj

(23) Shri P. Ganga Reddy

(24) Shri Sakti Kumar Sarkar
(25) Shri S. A. Shamim

(26) Shri Rajaram Shastri

(27) Shri Somchand Solanki
(28) Shri XK. P. Unnikrishnan
(29) Shri Amarnath Vidyalankar
(30) 8bri D. P. Yaday

and 15 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee,

that the Committee shall make a
report to this House by the 15th day
of March, 1973;

that in other respects the Rules of
Procedure of this House relating to
Parliaxnentary Committees shall apply
with such wvariations and modifica~
tions as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
«communicate ¥o this Bouse the names

of 15 members to be appointed by
Rajya Sabha to the Joint Committee.”

MR. SPEAKER: The question is:

“That the Bill to provide for
the administration of the National
Library and certain other con-
fected matters, be referred to a

Joint

Committee of the Houses

consisting of 45 members, 30 from
this House, namely:—

m
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24
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Shri Achal Singh

Shri Dharamrao Sharanappa
Afzalpurkar

Shri Virendra Agarwal
Shri Shrikrishna Agrawal
Shri Anand Singh

Shri Panna Lal Barupal
Shri S. C. Besra

Shri Biren Engti

Shri R. R. Singh Deo
Shri K. Gopal

Shri Samar Guha

Shri B. R. Kavade

Shri E. R. Krishnan

Shri Y. S. Mahajan

Shri Kumar Majhi

Shri H. N. Mukerjee
Shri Saroj Mukherjee
Shri Tuna Oraon

Shri Narain Chand Parashar
Shri Natwarlal Patel

Shri Ramubhai Ravjibhai
Patel

Shri P. Antony Reddi
Shri P. Ganga Reddy
Shri Sakti Kumar Sarkar
Shri 8. A. Shamim

Shri Rajaram Shastri
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(27) Shri Somchand Solanki
(28) Shri K. P. Unnikrishnan
(29) Shri Amarnath Vidyalankar
(30) Shri D. P. Yadav

and 15 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-

ber of members of the Joint Com-
mittee;

that the Commitiee shall make a
report to this House by the 15th day
of March, 1973;

that in other respeets the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the raid Joint Commitiee and
communicate to this House the names
of 15 members to be appointed by
Rajya Sabha to the Joint Committee.”

The motion was adopted.

17.55 hrs,

MR. SPEAKER: Now, there will
be no half-an-hour discussion as Shri
A. P. Sharma is not here.

Now we are left with one hour
and five minutes, Now, we may take
up Mr. A. X. Gopalan’s Resolution,

SHRI G. VISWANATHAN (Wan-
diwash): Mr. Gopalan’s Resolution
can go to the next session,

MR. SPEAKER: Do all of
agree?

you

SOME HON, MEMBERS: Yes.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): Sir, for postponing
the discussion on the existing Resolu-
tion to the next gession, I have no
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objection; but kindly allow me to-
move my Resolution also. (interrup-
tion) Let me finish my submission.

Hardly there is any chance in  the:
ballot,

MR. SPEAKER: Before this is-

over, how can you move the other
one?

SHRI B. K. DASCHOWDHURY: It
happened in the past, in the last Lok
Sabha, I remember, there was a
Resolution moved by Shri Prakash-
Vir Shastri, with the consent of the
House. It happened on the last
occasion. It happened in the last Lok
Sabha which I still remember. That
was a very important resolution in
the name of Shri Prakash Vir Shas-
tri. .

MR. SPEAKER: No, no. That will
be getting up a very bad precedent....

SHRI B. K. DASCHOWDHURY:
I beg of the House and you, Sir, that
with the consent of the House, in the
next session also, we may continue
my Resolution, Otherwise hardly
we get a chance in the ballot. .

MR. SPEAKER: Will you please sit
down? Consent about what—about
something which is not there, which
is not moved? Do you agree to this,
Mr. Gopalan, or, do you want to sit?
We are prepared to sit. .

SHRI A. K. GOPALAN (Palghat):
I# the House wants to sit, I have no
objection. 1 have no objection at all
it it goes to the nex{ session.

SHRI SEZHIYAN (Kumbakonam):
He has no objection to take it to the
next session, .

MR. SPEAKER: Are you agreeahle
to this?

SEVERAL HON. MEMBERS: }’es.
MR. SPEAKER: This is agreed to.
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SHRI B. K. DASCHOWDHURY: 1
request whether some procedure can
be found out about my Resolution.

MR, SPEAKER: You will kindly
follow the procedure. Why do you
make us go out of the way?

SHRI B. K. DASCHOWDHURY:
if you give this consent, everything
will be all right,

MR. SPEAKER: Anything else?

1157 hrs,

MOTION RE: TWENTY-FIRST RE-
PORT OF THE COMMITTEE ON
PRIVATE MEMBERS' BILLS AND
RESOLUTIONS

SHRI G. G. SWELL (Autonomous
Mistricts): I beg to move the follow-
ing:
with

the

“That this House do agree
the Twenty-first Report of

M’}IPRID—L—-‘.oss [.S==21-2-73==1010.
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Rep. of Committee on
P.M.B.R.

Committee on Priyvate Members’
Bills and Resolutions presented te
the House on the 20th December,
1972
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MR. SPEAKER: The question is:

“That this House do agree with
the Twenty-first Report of the
Committee on Private Members’
Bills and Resolutions presented te
the House on the 20th December,
1972.”

I‘he motion was adopted.

MR. SPEAKER: Wish you very
happy Christmas and very happy New
Year. This House stands adjourned
swne dre.

1758 hrs.

The Lok Sabha then adjourned sine
die





